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… (�यवधान) 

माननीय अ�य� : आइटम नबंर 1, महासिचव। 

… (�यवधान) 

SHRI ANTO ANTONY (PATHANAMTHITTA): Sir, I have given a notice for 

Adjournment Motion. … (Interruptions) Millions of rubber farmers are starving. … 

(Interruptions) 

माननीय अ�य� : माननीय सद�य, �लीज बैिठए। शपथ होने दीिजए।  

… (�यवधान) 

HON. SPEAKER: Hon. Member, please sit down. 

… (Interruptions) 

माननीय अ�य� : आप लीडर ह�। आप इ�ह� कुछ समझाइए। 

�ी अधीर रजंन चौधरी (बहरामपुर): सर, �या कर�?… (�यवधान) 

माननीय अ�य� : नह�। ससंद क� पर�पराए ंहोती ह�।  

… (�यवधान) 

�ी अधीर रजंन चौधरी: सर, उनको बोलने िदया जाए। 

… (�यवधान) 
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11.01hrs                             MEMBER SWORN 

उ�र �देश 

 

       �ीमती िडंपल यादव (मैनपुरी)  -शपथ -िह�दी 
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11.03hrs 

ORAL ANSWERS TO QUESTIONS 

माननीय अ�य� : �� सं�या – 61 - �ी नकुल के. नाथ 

(Q.61) 

�ी नकुल के. नाथ : सर, मेरा �� थोड़ा लंबा है, उसके चार िब�द ुह�। अगर आपक� अनमुित हो तो म� 

उ�ह� एक साथ पढ़ सकता ह�।ँ  

माननीय अ�य� : आप �� पूछ ल�। इसके बाद आपको एक स�लीम�टरी �� पूछने का भी अवसर 

िमलेगा।  

SHRI NAKUL K. NATH: Will the Minister of Finance be pleased to state about the 

collection of the Goods and Services Tax (GST) from the State of Madhya 

Pradesh during each of the last four years? What was the amount of the GST 

compensation released by the Government to the State of Madhya Pradesh 

during the same period? 

�ो. सौगत राय: यह तो इसम� िदया ह�आ है। You should ask your supplementary Question. 

माननीय अ�य� : माननीय सद�य, आप इससे सबंंिधत स�लीम�टरी �वे�न पूछ ल�, जो आप पूछना 

चाहते ह�।  

… (�यवधान) 
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माननीय अ�य� : कोई बात नह�, एक बार यह इनका �यास है। आप बोिलए, कोई बात नह�, आपको 

पया�� मौका द�गे।  

SHRI NAKUL K. NATH: What is the amount of GST compensation due to the 

Government of Madhya Pradesh from the Central Government? Does the GST 

Council intend to consider the demand of the State Government of Madhya 

Pradesh to increase the GST compensation for  five additional years, and if so, 

what are the details thereof? Thank you 

�ी पकंज चौधरी : अ�य� जी, वैसे तो िववरण सभा पटल पर रख िदया गया है। लेिकन म� माननीय 

सद�य को बताना चाहता ह� ंिक जहा ंतक म�य �देश का सवाल है, तो पाचं साल का डेटा भी उनको 

दे िदया गया है। जहा ंतक जीएसटी मआुवजे को पाचँ साल से बढ़ाने का सवाल है, सिंवधान के 101व� 

सशंोधन अिधिनयम, 2016 क� धारा 18 के अनसुार ससंद के कानून �ारा जीएसटी प�रषद क� 

िसफा�रश पर जीएसटी ए�ट लागू होने के कारण रा�य� को राज�व हािन के िलए पाचँ साल तक 

क�पनसेशन �दान करगेी। इस मआुवजे का भगुतान करने के िलए के�� सरकार पूर ेतरीके से �ितब� 

है। 

माननीय अ�य� : माननीय सद�य, �या आप स�लीम��ी पूछना चाहते ह�? 

�ी नकुल के. नाथ : सर, नह�। 

माननीय अ�य� : नह�। 

�ी भतृ�ह�र महताब जी। 
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SHRI BHARTRUHARI MAHTAB: The last part of Question No. 61 has not been 

answered, or it has been deliberately done. My question is in two parts. One is 

relating to GST compensation, which is due to Odisha for 2021–22 and 2022–23. 

I would say an amount of Rs. 3,251.53 crore for the years 2021–22 and 2022–23 

is yet to be released in favour of Odisha towards GST compensation for the loss 

of revenue on account of the implementation of GST. I would  like to know from 

the hon. Finance Minister whether she intends to pay the remaining GST 

compensation, as the Council has already decided that the money must be 

released every two months; it has yet to be released despite the fact that it was 

supposed to be released in April. 

          I would also like to understand whether, after the completion of five years 

as per the constitutional provision, the Government is going to increase the 

provision of compensation, which was completed by last June. Thank you. 

THE MINISTER OF FINANCE AND MINISTER OF CORPORATE AFFAIRS 

(SHRIMATI NIRMALA SITHARAMAN): Sir, thank you for giving me permission 

to answer as the Minister of State was responding to the question. 

          In particular, about the dues for Odisha, as of June, the provisional figure 

for Odisha is Rs. 528.95 crore, which is pending as compensation. The larger 

issue of compensation pending, will we be giving it? It has been explained 

periodically. Since its inception five years ago, compensation has been expected 

to be provided, which we are committed to and have been doing continuously. If I 



12.12.2022  16 

 
were to put it in some kind of order—how much is pending—if I were to go by 

month, the last month was June, when compensation had to be given. Of the 

June amount, nearly half has already been paid; therefore, for the other half, we 

are waiting for adequate collection to happen because it has to be given from the 

compensation cess, which goes into a public account, from where it is given. 

Half of the compensation that needs to be paid was released in June. 

There was no more money available for me to release the rest of the half. 

Otherwise, there is nothing pending for me to give in the sense that all that has 

been collected has been disbursed. But the GST compensation has already been 

extended till 2026 to pay for the loans that were taken, back-to-back to the States. 

in 2020, when collections were not at all there, and that has to be repaid only from 

the cess payment because it is the loan taken to pay compensation cess.  

In order to pay for that repayment, that is, for the loan taken and the 

interest thereon, to service it, the period was extended for a period of five years, 

but for the borrowed amount, it was extended till 2026 already.  

 The other explanation which may apply to some States and which may not 

apply to some other States is, if the States have not sent us the Accountant 

General's approved statements that the State has to get this much of 

compensation, the statement has to be authorised by the respective State's 

Accountant General, or if there is a delay in the Accountant General's certified 

claims from the State, obviously, that would still be pending. So, if the Accountant 
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General's certificate comes along with the claim from the State, at that moment, 

that money will also get released. I want to say from our side that we are up to 

date. As much money that is there for me to distribute, we have distributed and 

we are up to date again for all the claims which have come from the States that 

were approved by the respective Accountant Generals. We have paid. If the 

Accountant Generals have not cleared or it is pending, I would request the State 

Governments to kindly expedite that. I am willing to clear it the moment I get it.  

DR. SHASHI THAROOR:  Thank you very much, hon. Speaker. It is gracious of 

you.  

माननीय अ�य� : माननीय सद�य, बैठ कर नह�, खड़े होकर �� पूिछए। 

DR. SHASHI THAROOR: The hon. Finance Minister has made an interesting 

statement because we heard last week from the Finance Minister of the State of 

Kerala that Kerala is yet to receive Rs. 4,466.89 crore as goods and services tax 

compensation since 2017-18 fiscal year and they claim that according to their 

audited calculations, there is a shortfall in five of the last six years except for the 

2019-20 fiscal year, when you actually paid a bit of an excess, the rest, according 

to their calculations, have fallen short. I gather the Finance Minister of the State of 

Kerala came to see you. Would you clarify for us and for the House what the 

exact position is with regard to the GST compensation for Kerala?  
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SHRIMATI NIRMALA SITHARAMAN: Again, as of June, for Kerala, it is Rs. 

780.49 crore only. It is Rs. 780.4916 crore if you want the fourth decimal as well. 

Yes, the Finance Minister of Kerala met me. He gave me some details of the 

claims. That State believes that that is pending. I would also like to believe that it 

is pending because I need the necessary papers to clear it. Hon. Speaker, Sir, the 

moment the papers reach me of that certification which is required and if there is 

a contention between the Centre and State, it has to be sorted out and till then, it 

is pending from both sides. I cannot be sitting on somebody's money if all the 

papers which are so required are before me. It is impossible. But, of course, if 

there is a dispute, after all, I am dealing with the tax payers' money, I need to 

have a legitimate way of sorting it out with the Accountant General, with the 

Finance Minister, and with the officials of the State as much as all of us here.  

DR. SHASHI THAROOR: Is there a difference in the method by which you 

calculate the shortfall?  

HON. SPEAKER: No, please sit.  

SHRIMATI NIRMALA SITHARAMAN: Sir, these are, of course, officials who will 

be engaging on it. Therefore, is there a difference, is there no difference, the fact 

that it is pending for this long time, yes, there is a difference, but it is a sortable 

difference.  

HON. SPEAKER: Question No. 62 – Shri Sumedhanand Saraswati.  

                                                            Shri Balak Nath. 
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(Q. 62) 

�ी सुमेधान�द सर�वती: अ�य� जी, म�ने सीएसआर से सबंिंधत एक �� माननीय मं�ी जी से पूछा 

था। उ�ह�ने काफ� िव�तार से उ�र िदया है। म� माननीय मं�ी जी से एक बात जानना चाहता ह� ं िक 

सरकारी ब�क� पर कंपनी अिधिनयम, 2013 लागू नह� होता, इसिलए �या इन पर सामा�य सीएसआर 

लागू नह� होता है? अब म� यह जानना चाहता ह� ंिक �या सीएसआर िनजी ब�क� पर लागू है?  

 यिद हा,ँ तो िपछले तीन वष� म� इनके �ारा िकतनी धनरािश राज�थान म� खच� क� गई है? यिद 

नह�, तो सरकार इसके बार ेम� �या िवचार कर रही है?  

डॉ. भागवत कराड : माननीय अ�य� महोदय, कंपनीज ए�ट, 2013 के िहसाब से िनजी ब�क� पर 

सीएसआर लागू होता है। बह�त सार ेब�क� के चाट�  मेर ेपास ह�। म� यह बताना चाहता ह� ंिक िपछले तीन 

साल� म� सीएसआर पर जो रािश खच� ह�ई है, उसम� जो सबसे बड़ा ब�क एचडीएफसी है, उसने टोटल 

1906 करोड़ �पये का सीएसआर िदया है, आईसीआईसीआई ब�क ने 602 करोड़ �पये िदए ह�। 

माननीय अ�य� : उसका जवाब तो आपने द ेिदया, पर आप यह बताए ंिक राज�थान म� �या खच� 

ह�आ है? 

डॉ. भागवत कराड : सर, सीएसआर क� रािश जो खच� होती है, वह नेशनल पॉिलसी के आधार पर 

होती है। इसम� �व�छ भारत कोष, नेशनल �पोट्�स डेवलपम�ट फ�ड, पी.एम. नेशनल �रलीफ फ�ड 

इ�यािद है। इसिलए पूर ेदशे के ब�क� म� जो �ॉिफट होता है, उसका सीएसआर पूर ेदेश म� खच� होता है, 

राज�थान या िकसी खास रा�य के िलए अलग से हो, ऐसा कुछ नह� है।  

माननीय अ�य�: माननीय सद�य, अब आप स�लीम��ी �� पूिछए। 
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�ी सुमेधान�द सर�वती: अ�य� जी, मेरा एक दूसरा िनवेदन है। म� माननीय मं�ी जी से जानना चाह 

रहा ह� ँ िक िपछले तीन वष� म� सीकर सिहत राज�थान म� िकतनी धनरािश सरकारी कंपिनय� �ारा 

सीएसआर के तहत खच� क� गई है। 

माननीय अ�य�: माननीय मं�ी जी ने जवाब दे िदया है िक हम देश के बार ेम� सोचते ह�, रा�य� के बार े

म� सूचना नह� है। 

�ी सुमेधान�द सर�वती: अ�य� जी, म� सरकारी कंपिनय� क� बात कर रहा हूॅ।ं मेरा पहला �� ब�क� 

से सबंिंधत था। 

माननीय अ�य�: अब कंपिनय� के अंदर भी यही मॉडल लागू हो, जो ब�क के अंदर है। 

 मं�ी जी, आप जवाब दीिजए। अलग से मॉडल थोड़े ही बन जाएगा।  

DR. BHAGWAT KARAD: Sir, the same model is applied to the public sector units 

also. 

माननीय अ�य�: आप बताइए िक ब�क� और दूसरी कंपिनय� के �या अलग-अलग मॉडल है? 

 माननीय मं�ी जी, अब आप जवाब द�। 

THE MINISTER OF FINANCE AND MINISTER OF CORPORATE AFFAIRS 

(SHRIMATI NIRMALA SITHARAMAN): Sir, just for the sake of clarity, corporate 

social responsibility is a part of the Companies Act. Every institution which is 

registered as a company comes under corporate social responsibility. However, 

banks are registered under the Bank Nationalisation Act. They are not companies. 

So, when we expect banks to spend their CSR funds, they spend according to the 
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guidelines given by the RBI. Strictly speaking, the RBI guidelines and the CSR 

guidelines under the Companies Act largely align with one another but they are 

different. That is because the banks come under the Bank Nationalisation Act, 

and the companies otherwise are under the Companies Act. So, if you go detail 

by detail, the CSR guidelines under the Companies Act may not exactly fit into 

this because banks, particularly the public sector banks, are under the Bank 

Nationalisation Act, and they follow the RBI guidelines as regards corporate social 

responsibility. I just want to put this in front of the hon. Members in principle so 

that we know the difference between the two. 

�ी बालक नाथ: अ�य� जी, जो कंपिनया ँिजस �थान पर ह�, जहा ँपर उन कंपिनय� का उ�ोग लगा 

है, �या उस �े� के अंदर जो उसक� तहसील व िजला है, उसके �ारा जेनरटे सीएसआर को उस �े� 

के अंदर लगाना मैनडेटरी है? �या मं�ालय क� ऐसी कोई योजना भिव�य के िलए है? 

�ीमती िनम�ला सीतारमण: िजस �े� म� कंपनी है, उसी �े� म� खच� करना है, ऐसी कोई �कावट नह� 

है। अभी भी जहा ँपर उस कंपनी क� �ेज�स है,… (�यवधान) यह मैनडेटरी नह� है, मगर बोड� का िनण�य 

है। Sir, it is a process which is largely driven by the company’s Board. बोड�  जैसे एक 

सब-कमेटी सीएसआर के िलए रखती है, उसके �ारा िनण�य होते ह� िक कहा ँऔर कौन-सी �क�म के 

िलए खच� करना है। अगर उसी इलाके और ता�लकु म� करना है तो बोड�  िनण�य कर सकता है। उसके 

िलए डायर�ेशन और सरकार के �ारा उसको मैनडेटरी करने के िलए कोई �ावधान नह� है, कोई 

�पोज़ल मेर ेसामने नह� है। इसे करना उिचत है या नह� है, वह भी सोचने लायक है। �य�िक, कंपनी के 

अंदर िकतना सरकारी इंटरिफयर�स हो सकता है, वह भी चचा� के लायक िवषय है। 
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DR. D. RAVIKUMAR: Mr. Speaker, Sir, the Neyveli Lignite Corporation Ltd., is 

working in Neyveli in Tamil Nadu, but they are spending their CSR funds not only 

in Tamil Nadu but also in other States. Especially during COVID, they spent more 

money in Karnataka and other States than in Tamil Nadu. I would like to know 

from the hon. Finance Minister if there is any specific guideline to restrict the 

spending of CSR funds to the particular State in which a company or an industry 

is working. 

SHRIMATI NIRMALA SITHARAMAN: Sir, the answer given to the earlier 

question is applicable to this. There is nothing which restricts anybody, and at the 

same time there is nothing which tells them to do it this way or that way because it 

is the company’s Board that takes the call. 

�ी गोपाल शे�ी: अ�य� महोदय, मं�ी जी ने जो उ�र िदया है, वह जो िनयम बने ह�, उसके मतुािबक 

िदया है। म� उनका �वागत करता ह�।ं यह सभागहृ िनयम� म� बदलाव करने के िलए है, ऐसा मझेु लगता 

है। म� चाह�गंा िक सीएसआर फंड का जो अमाउंट है, उसम� से एक पस�ट गवन�म�ट क� �क��स म� जाए 

और बाक� का एक पस�ट उस-उस रा�य म� खच� िकया जाए, िजसके िलए मागं है।  

अ�य� महोदय, आपको भी पता होगा िक श�ुआत म� जब �धान मं�ी जी ने योजना लागू क�, 

तो उस भाग के एमपीज़ को बलुाकर जहा ंसीएसआर फंड का काम होता है, उ�ह� बलुाया जाता था 

और फोटो िनकाला जाता था। म�ने पूछा िक छोटे काम� म� हम� �य� बलुाते हो? वे बोले िक हम� फोटो 

भेजना पड़ता है। इन िदन� वह सब बदं हो गया है। म� मं�ी महोदय से िनवेदन क�ंगा िक म�बर ऑफ 
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पािल�याम�ट के स�मान या ग�रमा को बरकरार रखने के िलए �या आने वाले िदन� म� िनयम म� कोई 

बदलाव कर�गे? 

�ीमती िनम�ला सीतारमण: सर, यह सझुाव है। 

माननीय अ�य� :  �� स�ंया 63 – �ीमती शिम��ा सेठी । 

                           इंजीिनयर गमुार िसहं दामोर । 
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(Q. 63) 

SHRIMATI SARMISTHA SETHI: Sir, during COVID 19 and post-COVID 19, many 

children, including a lot of tribal children, who were pursuing higher education, 

dropped out.   We all know the reasons like family loss, financial loss, etc.  I would 

like to know whether the Ministry has taken any steps to bring back those children 

to the universities.  Is any financial assistance or any other kind of support 

provided to them?  Is there any data regarding how many children who had 

dropped out returned to the universities? 

DR. SUBHAS SARKAR: Hon. Speaker, Sir, the Member has raised a good 

question.  I would like to inform that according to the data in the Ministry, in higher 

education, gradually, GER is increasing day-by-day.  Starting from 2012-13, it 

was 11.1 per cent.  Now, it is 18 per cent.  Naturally, it is a continuous process 

always to take the dropout children to the higher education.  That is why we have 

also built another tribal university in Andhra Pradesh in 2019. 

SHRIMATI SARMISTHA SETHI: A Central University has been set up in tribal-

dominated Koraput district.  But from the point of view of infrastructure and 

manpower, the university seems to be a neglected one.  My question to the hon. 

Minister is this.  What is the total number of vacancies in the teaching and non-

teaching positions in the Central University in Koraput in my State, that is Odisha 

and when these positions will be filled up? 
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DR. SUBHAS SARKAR: Hon. Speaker, Sir, the question is on the tribal 

universities, and Koraput University is not a tribal university.  We have detailed 

data on the tribal universities.  If the Member comes and meets me, I will tell her.  

माननीय अ�य� : माननीय मं�ी जी जवाब द�गे। सदन म� जनरली सब चीज� का जवाब देने क� 

कोिशश होनी चािहए। 

िश�ा म�ंी तथा कौशल िवकास और उ�मशीलता म�ंी (�ी धम��� �धान): �पीकर सर, 

आदरणीय सद�या ने अपने रा�य के बार ेम� पूछा है। यह बात सही है िक लंबे समय से कोरापटु स��ल 

यूिनविस�टी क� जो इ��ा���चरल �ोथ होनी चािहए, वह कई कारण� से नह� हो पाई है। म� इस बात 

को �वीकार भी करता ह�।ं इन िदन� वहा ं लंबे अस� के बाद एक �थायी वीसी क� भी िनयिु� ह�ई है। 

कोरापटु समेत देश क� सारी स��ल यूिनविस�टीज़ और स��ली फंडेड हायर एजकेुशल इं�टीट्यूट्स म� 

वैक� सीज़ लगभग 30 पस�ट �लस है। सरकार क� योजना है िक एक साल के अंदर दस लाख िनयिु� या ं

दी जाए।ं उसम� िश�ा िवभाग का बह�त बड़ा कं�ी�यूशन होने वाला है। िपछले साल म� दो हजार नये 

�ोफेसस�, एसोिशएट �ोफेसस�, अिस�ट�ट �ोफेसस� क� िनयिु�या ं ह�ई ह�। उसम� स��ल यूिनविस�टी 

कोरापटु क� भी िनयिु�या ं है तथा देश क� अ�य स��ल यूिनविस�टीज़, आईआईटीज़ और 

एनआईआईटीज़ क� भी िनयिु�या ंह�।  

इंजीिनयर गमुान िसहं दामोर: अ�य� महोदय, म� सबसे पहले माननीय मं�ी जी को ध�यवाद देना 

चाहता ह� ंिक उ�ह�ने बह�त अ�छा उ�र िदया है। म� देश के यश�वी �धान मं�ी परम आदरणीय मोदी 

जी का भी ध�यवाद करना चाहता ह� ं िक जनजाित �े� म� पहली बार िश�ा को लेकर बह�त अ�छे 

�यास िकए जा रहे ह�, जैसे एकल�य रजेीड�िशयल मॉडल �कू�स ह�। इस �कार से जो �यव�था क� जा 

रही है, उससे जनजाित �े� म� गणुव�ाय�ु िश�ा का �तर बढ़ेगा।  
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म� माननीय मं�ी जी से जानना चाहता ह� ं िक इंिदरा गाधंी नेशनल �ाइबल यूिनविस�टी, 

अमरकंटक म� 75 कोस�ज चल रहे ह�, परतं ुइन कोस�ज का पूरा लाभ जनजातीय �े� के लोग� को नह� 

िमल पा रहा है। इस यूिनविस�टी के अंतग�त आने वाले िजतने भी जनजातीय बाह��य िजले ह�, �या 

उनम� �टडी स�टस� खोले जाएगें तािक जनजातीय �े� को इसका पूरा-पूरा लाभ िमले?    

डॉ. सुभाष सरकार: माननीय �पीकर सर, �ाइबल यूिनविस�टी का िवजन है िक सार े�ाइबल ब�च� 

का अ�छे से ए�सेस हो, उनको �वािलटी एजकेुशन िमले। इसके िलए ही यह यूिनविस�टी बनी है। इसके 

साथ-साथ वहा ं�ाइबल आट�, क�चर और मेिडसीन के बार ेम� भी चचा� हो। इसम� �ाइबल �टूड�ट्स 

पढ़ते ह� और गावं के ब�चे भी �ाइबल यूिनविस�टी म� आते ह�, ये सारी पढ़ाई होती है। इसके साथ-साथ 

जब ज�रत होती है, �ाइबल यूिनविस�टी जो म�य �देश म� है, उसका �ाइबल कै�पस भी खोला जाता 

है।  

DR. T. R. PAARIVENDHAR: Sir, as per 2011 census, Tamil Nadu has 7.21 lakh 

tribal population.  To promote higher education and to preserve the culture and 

tradition of the tribal communities, has the Ministry of Education got any plan to 

set up a Central Tribal University in the State of Tamil Nadu, particularly in 

Pachamalai tribal area of my Perambalur constituency; if so, what are the details 

thereof?  

DR. SUBHAS SARKAR: I would like to inform the hon. Member, through you, Sir, 

that our Government is very much dedicated to the development of tribal 

population in every sphere, and that includes education also.  Under the visionary 
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leadership of our hon. Prime Minister, a tribal lady teacher has become our 

Mahamahim Rashtrapati.  It is being praised all over the world. 

 Setting up of a Central University is a continuous process, and it is being 

set up as and when need arises.  At present, there is no such proposal from any 

State. 

�ी अधीर रजंन चौधरी: सर, इंिदरा गाधंी नेशनल �ाइबल यूिनविस�टी सूची म� है, एक बार नाम तो 

लीिजए, िकसने श�ु िकया था।  … (�यवधान) आप जवाब म� देिखए।  

डॉ. मोह�मद जावेद: अ�य� महोदय, म� सीमाचंल से आता ह� ंजो एजकेुशनली सबसे डेि�वेद ए�रया 

है, इसी को देखते ह�ए यूपीए गवन�म�ट ने वहा ंपर अलीगढ़ मिु�लम यूिनविस�टी क� एक शाखा दी थी। 

यूपीए चेयरपस�न सोिनया गाधंी जी ने जनवरी, 2014 म� उसका िशला�यास िकया था। इसके िलए 136 

करोड़ �पये स��श�ड िकए गए थे, िजसम� िसफ�  10 करोड़ �पये िदये गये।  

आप सब जानते ही ह�, फाइन�स िमिन�टर सािहबा से आपने पैरवी भी क� थी। उसके बाद कई 

मत�बा अलीगढ़ मिु�लम स�टर के िलए फंड मागंा गया। 24 माच�, 2022 को 354 करोड़ �पये मागें गये, 

िजसम� से अभी तक कुछ  भी नह� िमला। िसत�बर, 2021 म� यूजीसी स��श�ड 29 टीिचगं और  19 

नॉन-टीिचगं �टाफ क� मांग क� गई थी, िजसे अभी तक नह� िदया गया। इसक� वजह से पढ़ाई नह� हो 

पा रही है।  

 बीजेपी िपछले कुछ महीन� से पसमादंा मिु�लम� क� बात कर रही है, हमारा पूरा सीमाचंल 

पसमादंा है। म� आपके मा�यम से माननीय मं�ी जी से जानना चाहता ह� ं िक टीिचगं और नॉन-टीिचगं 

�टॉफ कब तक द�गे और जो 354 करोड़ �पये िकशनगंज के िलए िमलने थे, उसे कब तक द�गे? बह�त-

बह�त शिु�या।  
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ADV. A.M. ARIFF: Question No. 78 is with regard to vacancies for Scheduled 

Castes. … (Interruptions) 

SHRI DHARMENDRA PRADHAN: I know. … (Interruptions) I can club it. … 

(Interruptions) 

आदरणीय �पीकर महोदय, आपने कई बार कहा है और जावेद जी हमार ेिम� ह�, कई बार िमले 

ह�। एएमयू एक ऑटोनॉमस इं�टीट्यूट है। एएमयू क� दो शाखाए ंह�, िजनके बार ेम� केरल क� आदरणीय 

सद�य कई बार बात उठाती ह�। … (�यवधान) 

�ी अधीर रजंन चौधरी: मिुश�दाबाद भी है। … (�यवधान) 

�ी धम��� �धान:  दादा, �या इन िदन� म� मैडम से कुछ अनबन ह�ई है? … (�यवधान)  

माननीय अ�य�: �लीज़। माननीय मं�ी जी, आप बोिलए। 

… (�यवधान) 

�ी धम��� �धान: आपने सही कहा, आप सदन के व�र� सद�य ह�। … (�यवधान) आपने सही कहा 

िक मिुश�दाबाद और म� लापरुम, दो जगह पर एएमयू क� �ि�या तहत, �ू द �ापर �ोसेस दो ए�सट�डेड 

कै�पस खोले गए ह�। जब जावेद भाई बार-बार िमले तो म�ने एक बार सारी फाइल पढ़ी। जावेद जी, 

सीमाचंल से आते ह�, उनका आ�ह वािजब है, थोड़ा इसे समझा जाए।  

 सर, म� िज�मेदारी के साथ इस सदन को आपके मा�यम से अवगत कराना चाहता ह� ं िक 

िज�ह�ने भी वष� 2010 म� एएमयू के बार ेम� सपना िदखाया, अधूरा सपना िदखाया �य�िक कोई �ॉसे�ड 

�ि�या एएमयू के सीमांचल के क�पस के बार ेम�, िकशनगंज के कै�पस के बार ेम� नह� िमल रही है। यह 
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बेिसक �ॉसेस है। एएमयू ऑटोनोमस बॉडी है, हम उसे लमसम �ाटं इधर से देते ह�। जैसे-जैसे सद�य 

िमलते ह�, हम आ�ह करते ह� िक इनक� भी िचतंा कर�। 

       म� सीमाचंल के इलाके म� घूमा ह�,ं म� उस इलाके क� आव�यकता के बार ेम� जानता ह�।ं य�िप 

िश�ा रा�य सरकार का िवषय है, िफर भी स��ल इं�टीट्यूट का रोल है। … (�यवधान) हम चाहते ह�। 

… (�यवधान) लेिकन वष� 2010 म� सीमाचंल म� अस�य बात कही गई, अधूरी बात रखी गई। आधे मन 

से करने के कारण, एएमयू, जो एक ऑटोनॉमस बॉडी है, हम� इसे करने म� िद�कत हो रही है। 

�ी अधीर रजंन चौधरी: आप अस�य क� बात करते ह�। अस�य बात �या होती है? 

… (�यवधान) 

माननीय अ�य�: आप जवाब द�। इनक� बात �रकॉड�  म� नह� जा रही है। 

… 

�ी धम��� �धान: म�ने अस�य बोला । … (�यवधान) िज�ह�ने भी वष� 2010 म� एएमयू क� एक शाखा 

िकशनगंज म� खोलने क� बात कही है, वह अस�य बात कही है। म� िज�मेदारी के साथ कह रहा ह�।ं … 

(�यवधान) हम� आपि� नह� है। … (�यवधान) मिुश�दाबाद म� खोला, हम� आपि� नह� है। … (�यधान) 

मा�लापरुम म� खोला, हम आपि� नह� कर रहे ह�।… (�यवधान) लेिकन इनको राजनीित ही करनी है, 

लोग� को गमुराह करना है।… (�यवधान) 

 अ�य� महोदय, म� �मा चाह�गंा �य�िक इस �कार क� बात� का कोई अंत नह� है।… 

(�यवधान) 

                                                           
 Not recorded. 
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माननीय अ�य�:  �� स�ंया – 64, �ी हेम�त तकुाराम गोडसे ।  

                                                 �ी सनुील बाबूराव म�ढे ।   

(Q.64) 

SHRI HEMANT TUKARAM GODSE:  Thank you, hon. Speaker, Sir. 

 In the skill development sector, as compared to the urban areas, the 

number of RPL is quite low in the rural areas, which affects the rural economy and 

migration from rural areas to urban areas as well. For example, in a rural area, if 

any candidate gets trained in auto-mobile repair sector or in any other sector, he 

can start his business, and indirectly, it will help the rural economy and stop 

migration. Hon. Speaker, Sir, through you, I would like to ask the hon. Minister 

whether the Government is planning for upgrading the skills of workers in the 

unorganised sector at Gram Panchayat level which will ultimately improve rural 

economy and stop migration.  

SHRI RAJEEV CHANDRASEKHAR: Hon. Speaker, Sir, the Member has asked 

an important question but I would like to respond to it a little comprehensively.  

 Sir, the RPL is part of the Pradhan Mantri Kaushal Vikas Yojana. It is a part 

of our short-term training programme. The RPL has been made necessary 

because when our Government came into effect in 2014, the Government had to 

inherit a large pool of unskilled workforce in the informal sector. The numbers of 
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workforce in 2014-15 were estimated to be over 30 crores that were unskilled. 

This is the legacy that this Government had to deal with and in addition, 1.6 crore 

of age 15 and above were joining the workforce as unskilled every year. In that 

process, we have over the years, skilled over 1.4 crores in the short term 

programmes of which 54 lakhs have been in the RPL.  It is true and I take into 

account the suggestion made by the hon. Member that we must increase RPL 

Programmes and RPL coverage in rural areas.  

SHRI HEMANT TUKARAM GODSE: Hon. Speaker, Sir, the main objective of 

Pradhan Mantri Kaushal Kendra was that the Government will support these 

centres till they self-sustain. After that, the skill development centres will develop 

themselves.  But after a long time, it has to be seen whether they had achieved 

the set target.  It is because there are near about 700 PMKV Centres. So, through 

you, I want to ask the hon. Minister that after the support provided by the 

Government for a long time, whether these PMKV centres are achieving their goal 

compared to other training providers. Is the Government planning to give direct 

support to the local training providers so that the skill development sector will 

grow fast?  

�ी राजीव च��शेखर: अ�य� महोदय, यह बात सही है िक हमार े700 पीएमकेकेज ह� और उ�होन� 

िपछले साल� म� काफ� अ�छा काम भी िकया है। लेिकन, कोिवड के दौरान हमारे ि�क िलंग एि�टिवटीज 

म� एक बह�त बड़ा िड� र�शन ह�आ था। पीएमकेकेज क� जो एि�टिवटीज ह�, उनम� भी काफ� िड� र�शन 
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ह�ए ह�। हम इनको आगे �रवाइव करने क� कोिशश म� ह�। एक नया �ो�ाम, म� ए�योर�स नह� दे रहा ह�,ं 

लेिकन आपके सझुाव को हम ज�र मन म� रख�गे।  

�ी सुनील बाबूराव म�ढे: ध�यवाद अ�य� महोदय। माननीय मं�ी जी, आपको भी जवाब के िलए 

बह�त-बह�त ध�यवाद। मेरा पहला पूरक �� यह है िक हम लोग� ने वष� 2014-15 से लेकर अभी तक 

रा��ीय िवकास िनगम के मा�यम से 1.46 करोड़ लोग� को रोजगार देने का काम िकया है। तो �या 

सरकार ने कभी यह सोचा है िक िजन लोग� को हमने कौशल िवकास के मा�यम से �ेिनगं दी है, उनका 

हाल के समय म� सव��ण करके कुछ अंक �ा� िकए ह� िक अभी उन लोग� का �या हाल है और अभी 

उनके जीवन म� �या सधुार आया है? �या इसके बार ेम� हमने कोई सव��ण िकया है? कृपया इसके बारे 

म� मझेु जानकारी दीिजए। 

 मेरा दूसरा िवषय यह है िक हम लोग� ने जो भी काम एनएसडीसी के मा�यम से िकया है, पता 

चलता है िक वे लोग चार-छ: महीने काम करते ह� और बाद म� िफर वापस आ जाते ह�। �या हम लोग 

कुछ मा�यिमक िव�ालय के मा�यम से कोस� चालू कर सकते ह�, तािक उन लोग� को �पेिशयली 

एनएसडीसी क� ज�रत न पड़े? उसके िलए �या आप कोई ऐसा �ावधान करने या कोई िसलेबस 

लाने के बार ेम� सोच रहे ह�?   

�ी राजीव च��शेखर: अ�य� महोदय, माननीय सासंद ने सव� के बार ेम� और इ�पै�ट असेसम�ट के 

बार ेम� पूछा है। कोिवड से पहले हमारी यह एक रगेलुर �ि�या होती थी। जैसा म�ने कहा िक कोिवड के 

दौरान काफ� सार ेिड� र�शन ह�ए ह�, हम इ�पै�ट असेसम�ट को िफर से श�ु करने के �यास म� ह�। 

 इ�ह�ने दूसरा सझुाव िदया है िक हम �टूड�ट्स के �ले�म�ट का सव� कर�, तो यह एक अ�छा 

सझुाव है और हम इसको �यान म� रख�गे।  

KUMARI RAMYA HARIDAS: Thank you, Sir.  
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 I want to know whether the Government is planning to conduct special job 

fairs or job melas this year for the youth especially in the State of Kerala under 

PMKVY.   If so, please give the details, Sir.  

SHRI RAJEEV CHANDRASEKHAR: Sir, the basic question pertains to RPL and 

this issue is outside the scope of the question. But may I respond that the 

Government is actively conducting Prime Minister Rojgar Melas and Pradhan 

Mantri National Apprentice Melas. उसका इंफॉम�शन पि�लक डोमेन मे है। 

Hon. Speaker: Question No. 65 – Shri Anumula Revanth Reddy. 
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 (Q. 65) 

�ी अनुमलुा रवेतं रड्ेडी : अ�य� महोदय, हम सबको पता है िक माननीय िव� मं�ी जी नर�े� मोदी 

जी क� ��  फॉलोवर ह�। िव� मं�ी जी हमार े�देश से ह�। I remember one statement which was 

made by hon. Prime Minister. जब वे म�ुयमं�ी थे, तब डॉलर क� वै�यू 66 �पये थी। 

माननीय अ�य� : आप �� पूिछए। 

�ी अनुमलुा रवेतं रड्ेडी : महोदय, यही �� है। म� और नर�े� मोदी जी एक ही �� पूछना चाह रह ेह�। 

म� वही �� पूछ रहा ह�।ं आप बस मौका दीिजए।…(�यवधान) 

माननीय अ�य� : आप अपना �� पूिछए। 

�ी अनुमलुा रवेतं रड्ेडी: महोदय, वह हमार ेदेश के �धानमं�ी ह�। I can quote his statements 

and also follow his directions for the economy. …(�यवधान) 

माननीय अ�य� : माननीय सद�य, म�ने कहा है िक �� काल म� आप अपना �� पूिछए। 

�ी अनुमलुा रवेतं रड्ेडी: महोदय, �पया आईसीयू म� पड़ा है। देश का दभुा� �य है िक भारत सरकार को 

न देश क� र�ा क� िचतंा है।…(�यवधान) 

माननीय अ�य� : �या यह आपका �� है? आप इससे सबंिंधत �� पूिछए। 

… (�यवधान) 

�ी अनुमलुा रवेतं रड्ेडी : महोदय, यही �� है। 

माननीय अ�य� : आप �लीज एक िमनट के िलए बैठ जाइए। 
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… (�यवधान) 

�ी अनुमलुा रवेतं रड्ेडी : अ�य� महोदय, आप इंटेरर�शन नह� कर सकते ह�।…(�यवधान) 

माननीय अ�य� : आप एक िमनट के िलए बैठ जाइए। �लीज बैठ जाइए। 

… (�यवधान) 

माननीय अ�य� : अधीर जी, आप सदन के नेता �ितप� ह�। आप सद�य� को यह समझा दीिजए िक 

कभी अ�य� पर िट�पणी करके यह न कह� िक आप इंटरफेर�स नह� कर सकते ह�। यह मेरा अिधकार है। 

आज से आप सब समझ जाइए। मेर ेपास अिधकार है। ऐसा कभी नह� होगा। 

… (�यवधान) 

माननीय अ�य� : माननीय सद�यगण, सनु लीिजए। म� सबको बता रहा ह�।ं आप �� पूिछए। �� काल 

म� िकसी के �टेटम�ट को �वोट करने क� आव�यकता नह� है। आप �� पूिछए, माननीय मं�ी जी 

उसका जवाब द�गे। 

… (�यवधान) 

�ी अधीर रजंन चौधरी : महोदय, वह ऐसा नह� कह रहे ह�। इनक� िह�दी थोड़ी कमजोर है। आप 

उनको मौका दीिजए। वे आपसे मौका मागं रहे ह�।…(�यवधान) 

माननीय अ�य� : उ�ह�ने िह�दी म� बोला है, इंि�लश म� नह�। यह ऑन �रकॉड�  है। 

… (�यवधान) 

�ी अधीर रजंन चौधरी : महोदय, वह आपसे मौका मागं रहे ह�।…(�यवधान)  
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माननीय अ�य� : आप �� पूिछए, यह आपका अिधकार है। म� सबको मौका देता ह�।ं 

… (�यवधान) 

�ी अनुमलुा रवेतं रड्ेडी : अ�य� महोदय, म� इस सदन का म�बर ह�,ं अगर मझेु कोई िद�कत होगी, 

तो मेरी र�ा करना आपक� िज�मेदारी है।…(�यवधान) 

माननीय अ�य� : म� आपक� पूरी र�ा क�ंगा। 

… (�यवधान) 

�ी अनुमलुा रवेतं रड्ेडी : अ�य� महोदय, म� एक छोटे से गावं से चनुकर इतनी दूर आया ह�,ं म� 

आपके पास बह�त उ�मीद लेकर आया ह�।ं इसिलए हमारी र�ा करना आपक� िज�मेदारी है। 

 महोदय, म� यह कहना चाहता ह� ं िक आज सरकार को बस अपनी कुस� बचाने क� िचतंा है, 

�पये को िगरने से बचाने क� कोई िचतंा नह� है, कोई ए�शन �लान नह� है। जब �पये क� वै�यू 66 थी, 

वह आईसीयू म� चला गया था। माननीय िव� मं�ी जी के जवाब के अनसुार और आज क� तारीख म� 

डॉलर के मकुाबले �पये क� वै�यू 82.20 है। आईसीयू से दो रा�ते िनकलते ह�। पहला रा�ता ठीक 

होकर घर आना है और दूसरा रा�ता मॉचु�री जाना है। अगर डॉलर के मकुाबले �पये क� वै�यू 82.20 

थी, तो हम सीधे-सीधे मॉचु�री जा रहे ह�।  

 इसीिलए म� हमारी िव� म�ंी जी से यह पूछना चाहता ह� ंिक �पये को आईसीयू से घर लाने के 

िलए �या कोई ए�शन �लान है? मेरा और नर�े� मोदी जी का एक ही सवाल है। आप ऐसा कब कर�गे? 

मेरा एक और सवाल है।…(�यवधान) 

माननीय अ�य� : माननीय सद�य, म� आपको स�लीमे��ी �� पूछने का मौका दूगंा। 
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… (�यवधान) 

िव� म�ंी तथा कॉरपोरटे काय� म�ंी (�ीमती िनम�ला सीतारमण) : महोदय, माननीय सद�य 

तेलंगाना रा�य से चनुकर आए ह�। वे कह रह ेह� िक उनक� िह�दी कमजोर है, लेिकन मेरी िह�दी भी 

कमजोर है। िफर भी म� कमजोर िह�दी से कमजोर िह�दी को जवाब दे रही ह�।ं…(�यवधान)  

माननीय अ�य� : माननीय मं�ी जी, आप बैठे ह�ए िकसी भी सद�य का जवाब मत दीिजए। 

�ीमती िनम�ला सीतारमण : महोदय, जब माननीय �धानमं�ी जी म�ुयमं�ी थे, वे उनके उस बयान 

को लेकर अभी सवाल पूछ रहे ह�। बह�त सही है, सवाल पूछना आव�यक है।…(�यवधान) 

माननीय अ�य� : मं�ी जी, यह तो म� तय क�ंगा। यह आप नह� तय कर�गी िक �या पूछना है। उनको 

िकस तरह का सवाल पूछना है या नह� पूछना है, यह म� तय क�ंगा। 

… (�यवधान) 

�ीमती िनम�ला सीतारमण : महोदय, वह सही बात है। अगर वे कोटेशन के साथ उस जमाने के 

इकोनॉमी के बाक� सब इंिडकेटस� को भी याद िदलाते, �य�िक पूरी इकोनॉमी आईसीयू म� 

थी।…(�यवधान) 

 सर, िवप� के नेता को बैठकर सनुना चािहए।… (�यवधान) जब तक वे खड़े ह�, तब तक म� भी 

खड़ी रह�गंी। मझेु जवाब दनेे का पूरा मौका िमलना चािहए।… (�यवधान) 

माननीय अ�य� : उनका �रकॉड�  म� नह� जा रहा है, लेिकन आपका �रकॉड�  म� जा रहा है।  

… (�यवधान) 
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�ीमती िनम�ला सीतारमण : उस समय पूरी क� पूरी इकोनॉमी आई.सी.यू. म� थी।… (�यवधान) पूरी 

दिुनया ने भारत को �ेजाइल 5 म� रखा था।… (�यवधान) उस समय हमारा फॉरने ए�सच�ज �रजव� 

िब�कुल नीचे था। सर, इसम� बह�त सार ेलोग� को िद�कत है।… (�यवधान) आज प�डेिमक के बावजूद 

भी, �स-यू�ेन य�ु के बावजूद भी हमारी इकोनॉमी फा�टे�ट �ोइंग इकोनॉमी है।… (�यवधान) 

 म� आज भी कह रही ह� ँिक �पये के िवषय पर आज बह�त से लोग� को अ�दर से जलन हो रही 

है।… (�यवधान)  

माननीय अ�य� : माननीय सद�य, �लीज बैिठए। �या आपको आपके मै�बर का जवाब नह� सनुना 

है? अगर आप अपने मै�बर का जवाब नह� सनु�गे तो म� �� को �ॉस कर दूगंा।  

… (�यवधान) 

�ीमती िनम�ला सीतारमण : सर, इस सदन म� दखु क� बात है िक अगर हमारी इकोनॉमी अ�छे से 

चलती है, फा�टे�ट �ोइंग इकोनॉमी है, लेिकन उसके ऊपर जलन भावना से बात करने वाले लोग यहा ं

पर है।… (�यवधान) यह बह�त दखु क� बात है। जब देश आगे बढ़ रहा है तो सबको उस पर गव� करना 

चािहए, न िक मजाक उड़ाना चािहए।… (�यवधान) यह मजाक उड़ाने क� बात नह� है।… (�यवधान) 

हमारा �पया ��ॉ�ग हो रहा है। आज ये लोग भारत क� इकोनॉमी के िखलाफ खड़े हो रहे ह�।… 

(�यवधान) इ�ह� आन�द लेना चािहए। यह मजाक क� बात नह� है। इ�ह� … आनी चािहए।… 

(�यवधान)  

माननीय अ�य� : माननीय सद� य, स�लीम��ी �� पूिछए। 

… (�यवधान) 

                                                           
 Not recorded. 
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माननीय अ�य� : माननीय सद�य, �या आपको कोई तकलीफ है? �या आपने �� पूछा है? यह �� 

काल है। माननीय सद�य, म� आपको ला�ट वािन�ग दे रहा ह�।ँ आप �� काल के बीच म� मत खड़े होइए।  

… (�यवधान) 

�ी अनुमलुा रवेतं रड्ेडी: �पीकर सर, फाइन�स िमिन�टर जी ने मेरी ल��वेज के बार ेम� कुछ कम�ट 

िकया है।… (�यवधान) यह ठीक नह� है। �य�िक म� शू� ह�,ं मझेु �व�छ िह�दी नह� आती होगी, वह 

�ा�णवादी ह�गी, उनक� ल��वेज अ�छी होगी।… (�यवधान) यह कोई �ॉ�लम नह� है।… (�यवधान) 

ससंदीय काय� म�ंालय म� रा�य म�ंी तथा स�ंकृित म�ंालय म� रा�य म�ंी (�ी अजु�न राम 

मेघवाल): सर, ऐसे नह� होता है। ये यहा ंपर हाउस का त�ुीकरण कर रहे ह�।… (�यवधान) ये हाउस 

का िकस आधार पर त�ुीकरण कर रह ेह�?… (�यवधान) सर, ये ठीक नह� बोल रहे ह�। ये ठीक बात 

नह� कर रहे ह�।… (�यवधान)  

�ी अनुमलुा रवेतं रड्ेडी: यहा ंअथ�शा� के बार ेम� चचा� हो रही है तो म� यह याद िदलाना चाहता ह� ं

िक वष� 1947 से लेकर वष� 2014 तक लो�स का आकँड़ा 55 लाख 87 हजार 149 करोड़ �पये का 

था।… (�यवधान) िपछले आठ साल� म� नर�े� मोदी जी क� सरकार ने 18 लाख 748 करोड़ �पये 

बोराइंग िकए ह�।… (�यवधान) 67 ईयस� म� िजतनी भी सरकार आई थी, उन सभी लोग� ने िमलकर 55 

लाख करोड़ �पये बोराइंग िकए थे, लेिकन नर�े� मोदी जी क� सरकार ने िपछले आठ साल� म� ही 18 

लाख करोड़ �पये से अिधक बोराइंग िकए ह�। आप हर साल दस लाख करोड़ �पये उधार मागं कर जी 

रहे ह�।… (�यवधान) 

इस सरकार ने देश का पूरा सव�नाश, स�यनाश कर िदया।… (�यवधान) इसिलए म� इस 

सरकार से यह कहना चाहता ह� ंिक अगर �पये क� ताकत बढ़ानी है तो आपको फॉरेन इं�टीट्यूशनल 

इनवे�टस� को देखना है। इसम� आपका ए�शन �लान �या है? िपछले 12 साल म� िह�द�ुतान म� िजतना 
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इनवे�टम�ट आया था, वष� 2022 म� पाचँ महीने म� उससे �यादा िलि�वडेट करने के बाद वापस चला 

गया।… (�यवधान) इस सरकार से फॉरने इनवे�टस� का भरोसा चला गया है। इंिडयन इनवे�टस� का 

भी भरोसा चला गया।… (�यवधान)  

�ी अजु�न राम मेघवाल: सर, इनको वह श�द वापस लेना चािहए।  

माननीय अ�य� : हा,ँ ले िलया है। 

… (�यवधान) 

�ी अनुमलुा रवेतं रड्ेडी: �य� लेना चािहए वापस?… (�यवधान) 

माननीय अ�य� : यह फैसला मझेु करना है, आपको नह� करना है।  

… (�यवधान) 

SHRIMATI NIRMALA SITHARAMAN: Sir, the main Question was on currency 

devaluation and foreign exchange reserves. इसे म� िसफ�  आपके स�ंान म� रखना चाह रही 

ह� ं that in currency devaluation, the word ‘devaluation’ itself is a word or 

terminology which can be used when there is a fixed exchange rate mechanism. 

आज भारत म� िफ��ड ए�सच�ज रटे मैकेिन�म नह� है।  

SHRI ADHIR RANJAN CHOWDHURY: Then, why did you accept this Question?  

माननीय अ�य� : माननीय सद�य, �लीज बैिठए। आपक� �या �ा�लम है। 

… (�यवधान) 
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SHRIMATI NIRMALA SITHARAMAN: Sir, the question has been given by the 

Secretariat. I am just giving the answer. Accepting or not accepting is not the 

choice of the Minister. Questions come to us and we are duty bound to give the 

answers. And in answering this question, if you permit me, Sir, I can explain.  

 The term ‘devaluation’ is used when there is a fixed exchange rate 

mechanism. If any rate goes up or comes down, we now term it as ‘appreciation’ 

or ‘depreciation’. Devaluation is not used in this context.  

 I have explained very clearly the position of Indian currency vs. US dollar. I 

know that it has become a good fodder for all those who want to play around the 

social media in creating memes. For example, people make fun of me because I 

do not eat onions. But I do take care of onion-eating people. That is how they 

contribute in the debate.… (Interruptions) 

 सर, आप मझेु गाइड कर�, जब मेरा उ�र सही न हो।… (Interruptions) Yes, many 

things are not relevant but they have been raised here. Sir, you can always stop 

me if I am wrong.  

 Indian rupee has been strong against every currency. That is proved and I 

can read the records. As regards US dollar, because of the policy adopted by US 

Fed, it is getting stronger and stronger. That has been already explained.  

As regards the foreign exchange reserve, Reserve Bank has used the 

foreign exchange reserve to intervene in the market only to make sure that the 
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dollar and rupee fluctuation does not go too much in the sense volatility of that 

kind of a fluctuation becoming too much can lead to very many different 

consequences. So, foreign exchange reserve was used by the Reserve Bank to 

some extent.  

 But today, you can find that in the last couple of weeks, the reserve is going 

up because of the flow of FDIs and FIIs. Now, each one of us can always prefer 

one over the other. Whether FDI is better than FII or FII is better than FDI – all 

these things can happen. But that is left to the wisdom of the market. But the fact 

remains that the reserves are going up. So, at this time, it is not appropriate to say 

that the rupee is getting depreciated, the foreign exchange reserve is coming 

down or FDI people are running away. It is absolutely not proven by the data.   

So, I would request the hon. Member to have a good look at the data to see 

how FDI is coming in India in a big way among all the emerging markets. India 

receives more than 50 per cent share of everything which goes to emerging 

markets. Of course, the data is available in my answer and also in the public 

domain.… (Interruptions) because of this kind of interference from hon. Leader of 

Opposition, my vocal cords are being teared by the level of his guttural power.… 

(Interruptions) I cannot match up the vocal powers of the Leader of Opposition.… 

(Interruptions) 

माननीय अ�य� : आप अपना पूरा जवाब द�। 
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�ीमती िनम�ला सीतारमण: सर, जवाब दे िदया। 

माननीय अ�य� : माननीय सद�य, एक िमनट बैिठए। 

 माननीय सद�यगण, म� पनु: आपसे आ�ह करता ह� ंिक यह �� काल है और माननीय सद�य 

ने कहा िक म� इस जाित से आता ह�,ं इस धम� से आता ह�।ं आप इस सदन के अंदर व�र� सद�य ह�, न 

यहा ंजाित के आधार पर या धम� के आधार पर चनुकर आते ह�, देश क� जनता चनुकर भेजती है। कभी 

भी ऐसे श�द� का यूज सदन म� कोई भी न कर,े नह� तो मझेु ऐसे सद�य के िखलाफ कार�वाई भी करनी 

पड़ेगी। 

… (�यवधान) 

माननीय अ�य� : म� ऑन �रकॉड�  बोल रहा ह�।ं �लीज, बैिठए। 

… (�यवधान) 

माननीय अ�य� : आप अपनी भाषा पर, बोलते समय कम से कम धम� और जाित के आधार पर इस 

सदन म� चचा� कभी नह� कर�गे। �लीज बैिठए। 

… (�यवधान)  

माननीय अ�य� : �लीज, बैिठए। 

… (�यवधान) 

माननीय अ�य� : माननीय सद�य, �या आपको कोई सम�या है? 

… (�यवधान) 
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माननीय अ�य� : अगर आप बार-बार उठ�गे तो म� आपको सदन से बाहर िनकाल दूगंा। आप यह सनु 

लीिजए। अब सदन ऐसे नह� चलेगा। सदन तरीके से चलेगा।  

… (�यवधान) 

माननीय अ�य� : माननीय सद�य, म�ने आपको पया�� मौका िदया है। �लीज, आप बैिठए।  

… (�यवधान) 

माननीय अ�य� : माननीय सदन के िवप� के नेता, आप इनको समझाइए। यह तरीका ठीक नह� है। 

… (�यवधान) 

�ी अधीर रजंन चौधरी: वह �वे�न का जवाब द�। … (�यवधान) 

 

माननीय अ�य� : �या जवाब देना है, इसके िलए मं�ी जी आपसे गाइड नह� ह�गी। 

… (�यवधान) 

�ी अधीर रजंन चौधरी : आप मं�ी जी को सही जवाब देने के िलए थोड़ा डायर�ेशन दे दीिजए। … 

(�यवधान) 

माननीय अ�य� : �वे�न न.ं 66, �ी कराडी सगं�ना अमर�पा – उपि�थत नह�। 

डॉ. उमेश जी. जाधव – उपि�थत नह�। 

 स�ुी मह�आ मोइ�ा। 
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(Q.66) 

SUSHRI MAHUA MOITRA: Sir, with your permission, I would just like to ask the 

hon. Minister that on the use of single use plastic, we have already got the Plastic 

Waste Management Rules, 2021.  But those of us who come from rural areas or 

representing rural areas, find that this ban has not really been implemented, and 

this is still a problem. 

 What I am asking is: what is the alternative mechanism we are using? It is 

because still today, for most vendors, single use plastic remains the cheapest  

form.  So, are we developing jute or cloth or anything at the same price point that 

people can actually pick up?  It is because if you are bringing a law in, and not 

giving an alternative, that is why people are  not accepting the alternative. 

 So, what are the other biodegradable options that the Government is  trying  

to promote?  Thank you. 

�ी भूपे�� यादव : स�माननीय अ�य� महोदय, जब हम लोग� ने िसगंल यूज �लाि�टक पर बैन 

लगाया था तो हम लोग� ने िविभ�न �यवसायी लोग� और छोटे उ�ोग वाल� को सेिमनार करके 

ऑ�टरनेिटव बताए थे। िसगंल यूज �लाि�टक म� ईयर बड्स िवद �लाि�टक ि�टक, �लाि�टक ि�टक 

बैलू�स और �लै�स के ऑ�टरनेिटव म� हमने पेपर �लोथ के �लै�स, बै�बू कॉटन ईयर बड्स का काम 

िकया है। �यादा से �यादा जो छोटी कटलरीज़ और बाक� के �पू�स वगैरह ह�, वे भी हमने लकड़ी के 

िदए ह�। अगर आजकल आप िवमान म� भी या�ा करते ह� तो िसगंल यूज �लाि�टक के िवक�प के �प म� 
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इन चीज� का �योग िकया जाने लगा है। इनसे िनि�त �प से लघ ुऔर कुटीर उ�ोग� को लाभ िमला 

है।  

 इसके साथ ही साथ मं�ालय इस बात पर भी काम कर रहा है िक जो बायोिड�ेडेबल ह�, उन 

उ�पाद� का �यादा से �यादा �योग िकया जाए। हम लोग� ने िसगंल यूज �लाि�टक म� िजन चीज� को 

बदं िकया है, उसके अित�र� जो छोटी �लाि�टक क� थैली आती है, हमने 75 माइ�ोन तक 30 

िसतंबर तक कर दी और अब िदसबंर के बाद 125 माइ�ोन ल��थ क� �लाि�टक क� थैली भी बदं 

होगी। म� सद�य� से भी यह कहना चाह�गंा िक यह एक ऐसा काय� है, िजसम� सबको सहयोग देना चािहए 

और अपने �े�� म� जो वैकि�पक कुटीर और लघ ुउ�ोग ह�, उनको इसम� �ो�सािहत करना चािहए। 

अगर इस सबंधं म� मं�ालय से आपको कोई जानकारी या सहायता चािहए तो हम हमेशा आपक� 

सहायता के िलए उपल�ध ह�। 

माननीय अ�य� :  �� स�ंया 67 – �ी के. स�ुबारायण । 
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(Q.67) 

SHRI K. SUBBARAYAN: Hon. Speaker, Sir, I would like to raise my 

supplementary questions in Tamil. 

 The Union Governments has written off several lakhs of Crores Rupees for 

the big companies. But those who have taken loans for pursuing higher education 

just account to 0.82 per cent. This Union Government is so keen in showing 

favour to the corporate companies. Students, who have availed education loans 

for pursing higher education due to their poor economic background, have 

requested for waiving off such loans. Hon. Finance Minister has not acceded to 

waiving off such education loans of poor students. My question to the Union 

Government is this: Will it come forward to waive off all the education loans 

availed by poor students for pursing higher education in the country?* 

माननीय अ�य� : आप अपना �� पूिछए, अ�यथा आपका टाइम 12 बजे पूरा हो जाएगा।  

12.00 hrs  

डॉ. भागवत कराड: माननीय अ�य� महोदय, एजकेुशन लोन और..।…(�यवधान) 

SHRIMATI NIRMALA SITHARAMAN: Sir, since the hon. Member asked this 

question in Tamil, if you permit, I would like to reply in Tamil too.  

                                                           
 …*English translation of this part of the Speech Originally delivered  in Tamil 
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We have not waived off the loans availed by big companies*. … 

(Interruptions) 

SHRI DAYANIDHI MARAN: … … (Interruptions) 

SHRIMATI NIRMALA SITHARAMAN: Sir, …** is an unparliamentary word, 

whoever used it.  Will you please remove it? 

We have not waived off the loans availed by big companies. “Write-off” is 

something different from waiving-off. We should understand this. We have not 

written off to anyone. This is one point. Secondly, if there are NPAs and such 

NPAs are written off, on the basis of their securities submitted with the banks, we 

are collecting back those amounts from those companies.  

 

This money is coming to the banks. You can very well suggest for waiving 

off the educational loans. But I want to humbly state that with an ill intention you 

cannot compare the money of the defaulters and the educational loans given to 

students. Hon. Member can very well suggest that the educational loans should 

be waived off. But he cannot state with ill intention that we have collected back 

the educational loans and given that amount to big companies. (interruptions...)  

                                                           
 …*English translation of this part of the Speech Originally delivered  in Tamil 
 Not recorded. 
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Sir, I am replying. There should not be any running commentary. You 

should stop someone giving a running commentary. We have not written off to 

anyone. It is wrong to say that by way of writing off we are taking that amount as 

our loss.  

 

 

  

                                                           
 …*English translation of this part of the Speech Originally delivered  in Tamil 
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WRITTEN ANSWERS TO QUESTIONS 

(Starred Question Nos. 68 to 80  
Unstarred Question Nos.691 to 920)  

(Page No. 50-670) 
 

 

 

___________ 

 

                                                           
Available in Master copy of Debate, placed in Library. 
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12.02 hrs                     (Shri Rajendra Agrawal in the Chair) 

माननीय सभापित: माननीय सद�यगण, माननीय अ�य� जी जो को कुछ िवषय� पर �थगन 

��ताव क� सूचनाए ं�ा� ह�ई ह� । माननीय अ�य� जी ने िकसी भी ��ताव क� सूचना के िलए 

अनमुित �दान नह� क� है ।  

12.02½ hrs 

PAPERS LAID ON THE TABLE 

माननीय सभापित : अब प� सभा पटल पर रखे जाएगें । 

 आइटम न�बर – 3, राव इं�जीत िसहं जी । 

THE MINISTER OF STATE OF THE MINISTRY OF STATISTICS AND 

PROGRAMME IMPLEMENTATION; MINISTER OF STATE OF THE 

MINISTRY OF PLANNING AND MINISTER OF STATE IN THE 

MINISTRY OF CORPORATE AFFAIRS (RAO INDERJIT SINGH): Sir, I 

beg to lay on the Table:-  

(1) A copy each of the following Notifications (Hindi and English 

versions) under Section 241 of the Insolvency and Bankruptcy 

Code, 2016:- 
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 (i) The Insolvency and Bankruptcy Board of India 

(Insolvency Resolution Process for Corporate 

Persons) (Third Amendment) Regulations, 2022 

published in Notification No. IBBI/2022-

23/GN/REG091 in Gazette of India dated 13th 

September, 2022. 

 (ii) The Insolvency and Bankruptcy Board of India 

(Insolvency Professionals) (Second Amendment) 

Regulations, 2022 published in Notification No. 

IBBI/2022-23/GN/REG092 in Gazette of India dated 

13th September, 2022. 

 (iii) The Insolvency and Bankruptcy Board of India 

(Insolvency Resolution Process for Corporate Persons) 

(Fourth Amendment) Regulations, 2022 published in 

Notification No. IBBI/2022-23/GN/REG093 in Gazette 

of India dated 16th September, 2022. 

 (iv) The Insolvency and Bankruptcy Board of India 

(Liquidation Process) (Second Amendment) 

Regulations, 2022 published in Notification No. 

IBBI/2022-23/GN/REG094 in Gazette of India dated 
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16th September, 2022. 

 (v) The Insolvency and Bankruptcy Board of India 

(Voluntary Liquidation Process) (Second Amendment) 

Regulations, 2022 published in Notification No. 

IBBI/2022-23/GN/REG095 in Gazette of India dated 

16th September, 2022. 

 (vi) The Insolvency and Bankruptcy Board of India 

(Insolvency Resolution Process for Corporate Persons) 

(Fifth Amendment) Regulations, 2022 published in 

Notification No. IBBI/2022-23/GN/REG096 in Gazette of 

India dated 20th September, 2022. 

 (vii) The Insolvency and Bankruptcy Board of India 

(Insolvency Professionals) (Third Amendment) 

Regulations, 2022 published in Notification No. 

IBBI/2022-23/GN/REG097 in Gazette of India dated 20th 

September, 2022. 

 (viii) The Insolvency and Bankruptcy Board of India 

(Information Utilities) (Second Amendment) Regulations, 

2022 published in Notification No. IBBI/2022-

23/GN/REG/098 in Gazette of India dated 20th 
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September, 2022. 

 (ix) The Insolvency and Bankruptcy Board of India 

(Insolvency Professionals) (Fourth Amendment) 

Regulations, 2022 published in Notification No. 

IBBI/2022-23/GN/REG099 in Gazette of India dated 28th 

September, 2022. 

 (x) The Insolvency and Bankruptcy Board of India (Model 

Bye-Laws and Governing Board of Insolvency 

Professionals Agencies) (Amendment) Regulations, 

2022 published in Notification No. IBBI/2022-

23/GN/REG100 in Gazette of India dated 3rd October, 

2022. 

 (xi) The Insolvency and Bankruptcy Board of India (Model 

Bye-Laws and Governing Board of Insolvency 

Professionals Agencies) (Second Amendment) 

Regulations, 2022 published in Notification No. 

IBBI/2022-23/GN/REG101 in Gazette of India dated 31st 

October, 2022. 

[Placed in Library, See No. LT 7647/17/22] 
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(2) A copy of the Notification No. 104/42/Accts.-1(A) INTRODUCTION 

(Hindi and English versions) published in Gazette of India dated 27th 

September, 2022, notifying the 42nd Annual Report and Audited 

Statements of consolidated Accounts along with the Auditors’ 

Report thereon for the year ended 31st March, 2022, under Section 

40 of the Company Secretaries Act, 1980. 

[Placed in Library, See No. LT 7648/17/22] 

(3) A copy of the Notification No. G.S.R.819(E) (Hindi and English 

versions) published in Gazette of India dated 15th November, 2022, 

notifying the Appointment of Government Nominee on the Quality 

Review Board of the Institute of Company Secretaries of India, 

under Section 40 of the Company Secretaries Act, 1980. 

[Placed in Library, See No. LT 7649/17/22] 

(4) A copy of the Notification No. G.S.R.668(E) (Hindi and English 

versions) published in Gazette of India dated 30th August, 2022, 

notifying the Nomination of Member (Government Nominee) in the 

Appellate Authority constituted u/s Section 22A of the Chartered 

Accountants Act, 1949, under Section 30B of the said Act. 

[Placed in Library, See No. LT 7650/17/22] 
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(5) A copy of the Notification No. 1-CA(5)/73/2022 (Hindi and English 

versions) published in Gazette of India dated 29th September, 2022, 

notifying the 73rd Annual Report of the Council of the Institute and 

the Audited Accounts of the Institute of Chartered Accountants of 

India for the year ended 31st March, 2022, under Section 30B of the 

Chartered Accountants Act, 1949. 

[Placed in Library, See No. LT 7651/17/22] 

(6) A copy each of the following Notifications (Hindi and English 

versions) under Section 30B of the Chartered Accountants Act, 

1949:- 

 (i) G.S.R.748(E) published in Gazette of India dated 30th 

September, 2022, notifying the Nomination of Government 

Nominees in the Quality Review Board of the Institute of 

Chartered Accountants of India. 

 (ii) G.S.R.856(E) published in Gazette of India dated 29th 

November, 2022 notifying the Nomination of Government 

Nominees in the Quality Review Board of the Institute of 

Chartered Accountants of India. 

[Placed in Library, See No. LT 7652/17/22] 
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(7) A copy of the Notification No. G/20-CWA/9/2022 (Hindi and English 

versions) published in Gazette of India dated 28th September, 2022 

notifying the 63rd Annual Report of the Council of the Institute and 

the Audited Accounts of the Institute of Cost Accountants of India for 

the year ended 31st March, 2022, under Section 40 of the Cost and 

Works Accountants Act, 1959. 

[Placed in Library, See No. LT 7653/17/22] 

उपभो�ा मामले, खा� और साव�जिनक िवतरण म�ंालय म� रा�य म�ंी तथा पया�वरण, 

वन और जलवायु प�रवत�न म�ंालय म� रा�य म�ंी (�ी अि�नी कुमार चौबे): सभापित 

महोदय, म� िन�निलिखत प� सभा पटल पर रखता ह�:ं- 

(1)    पया�वरण (सरं�ण) अिधिनयम, 1986 क� िविभ� न धाराओ ं के अंतग�त जारी 

िन�निलिखत अिधसूचनाओ ंक� एक-एक �ित (िह�दी तथा अं�ेजी स�ंकरण):- 

(एक) का. आ. 4649(अ) जो 30 िसत� बर, 2022 के भारत के राजप� म� �कािशत 

ह�आ था तथा िजसके �ारा 28 फरवरी, 2014 क� अिधसूचना स�ंया का. आ. 

638(अ) म� कितपय सशंोधन िकए गए ह� । 

(दो) का. आ. 4648(अ) जो 30 िसत� बर, 2022 के भारत के राजप� म� �कािशत 

ह�आ था तथा िजसके �ारा 16 फरवरी, 1987 क� अिधसूचना स�ंया का. आ. 

83(अ) म� कितपय सशंोधन िकए गए ह� । 

(तीन) का. आ. 4650(अ) जो 30 िसत� बर, 2022 के भारत के राजप� म� �कािशत 

ह�आ था तथा िजसके �ारा पया�वरण (सरं�ण) अिधिनयम, 1986 क� धारा 5 के 
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अंतग�त शि�य� के �� यायोजन को अिधसूिचत िकया गया है ।  

(चार) का. आ. 5494(अ) जो 24 नव� बर, 2022 के भारत के राजप� म� �कािशत ह�आ 

था तथा िजसके �ारा 8 माच�, 2019 क� अिधसूचना स�ंया का. आ. 1242(अ) 

म� कितपय सशंोधन िकए गए ह� । 

(पाचं) का. आ. 5495(अ) जो 24 नव� बर, 2022 के भारत के राजप� म� �कािशत ह�आ 

था तथा िजसके �ारा 18 जनवरी, 2019 क� अिधसूचना स�ंया सा.का.िन. 

37(अ) म� कितपय सशंोधन िकए गए ह� । 

[Placed in Library, See No. LT 7654/17/22] 

(2) (एक) रा� �ीय बाघ सरं�ण �ािधकरण, नई िद� ली के वष� 2021-2022 के 

वािष�क �ितवेदन क� एक �ित (िह� दी तथा अं�ेजी स�ं करण) । 

 (दो) रा� �ीय बाघ सरं�ण �ािधकरण, नई िद� ली के वष� 2021-2022 के 

काय�करण क� सरकार �ारा समी�ा क� एक �ित (िह� दी तथा अं�ेजी 

स�ं करण) । 

[Placed in Library, See No. LT 7655/17/22] 

िव� म�ंालय म� रा�य मं�ी (�ी पकंज चौधरी): सभापित महोदय, म� िन�निलिखत प� सभा पटल 

पर रखता ह�:ं- 

(1) अंतरा�� �ीय िव� तीय सेवाए ंक� � �ािधकरण के वष� 2020-2021 के वािष�क �ितवेदन 

क� एक �ित (िहदंी तथा अं�ेजी स�ंकरण) ।  

[Placed in Library, See No. LT 7656/17/22] 
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(2) सीमा-श�ु क अिधिनयम, 1962 क� धारा 159 के अंतग�त सीमा-श�ु क �ािधकरण के 

िलए अि�म िविनण�य (सशंोधन) िविनयम, 2022 जो 25 जलुाई, 2022 के भारत के 

राजप� म� अिधसूचना स.ं सा.का.िन. 599(अ) म� �कािशत ह�ए थे, क� एक �ित 

(िह� दी तथा अं�ेजी स�ं करण) तथा एक � या� या� मक �ापन । 

[Placed in Library, See No. LT 7657/17/22] 

(3) कंपनी अिधिनयम, 2013 क� धारा 394 क� उप-धारा 1(ख) के अंतग�त 

िन� निलिखत प�� क� एक-एक �ित (िह� दी तथा अं�ेजी स�ं करण):- 

 (एक)   भारतीय �ितभूित म�ुण और िस� का िनमा�ण िनगम िलिमटेड, नई 

िद� ली के वष� 2021-2022 के काय�करण क� सरकार �ारा समी�ा । 

 (दो)    भारतीय �ितभूित म�ुण और िस� का िनमा�ण िनगम िलिमटेड, नई 

िद� ली के वष� 2021-2022 का वािष�क �ितवेदन, लेखापरीि�त 

लेखे तथा उन पर िनयं�क-महालेखापरी�क क� िट� पिणया ं। 

[Placed in Library, See No. LT 7658/17/22] 

(4) सीमा-श�ु क अिधिनयम, 1962 क� धारा 159 के अंतग�त िन� निलिखत 

अिधसूचनाओ ंक� एक-एक �ित (िह�दी तथा अं�ेजी स�ंकरण):- 

 (एक) सा.का.िन. 670(अ) जो 31  अग� त, 2022 के भारत के राजप� म� 

�कािशत ह�ए थे तथा जो उन िविनिद�� ट एयरलाइन� के नाम को अ�तन 

करने के बार े है जो िवतरण के िलए िन:श�ु क �चार साम�ी जैसे कुछ 

िविश� व� तओु ं के आयात पर सपूंण� आधारभूत सीमा श�ु क और 

एक�कृत कर से छूट का दावा करने के िलए पा� ह� तथा एक 
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� या� या� मक �ापन । 

 (दो) सा.का.िन. 676(अ) जो 31 अग� त, 2022 के भारत के राजप� म� 

�कािशत ह�ए थे तथा िजनका आशय अिधसूचना स.ं 48/2021 और 

49/2021 – सीमा श�ु क, दोन� िदनाकं 13.10.2021 का संशोधन 

करना है तािक िनिद�� ट खा� तेल� पर मौजूदा �रयायती आयात श�ु क 

का 31 माच�, 2023 तक बढ़ाया जा सके तथा एक � या� या� मक �ापन । 

 (तीन) सा.का.िन. 687(अ) जो 7 िसत� बर, 2022 के भारत के राजप� म� 

�कािशत ह�ए थे तथा िजनका आशय अिधसूचना स.ं 56/2000 – सीमा 

श�ु क, िदनाकं 05 मई, 2000 म� सशंोधन करना है िजससे िक िदनाकं 

01.10.2022 से �भावी आईजीसीआर िनयमावली को लागू िकया जा 

सके तथा एक � या� या� मक �ापन । 

 (चार) सा.का.िन. 688(अ) जो 7 िसत� बर, 2022 के भारत के राजप� म� 

�कािशत ह�ए थे तथा िजनका आशय अिधसूचना स.ं 57/2000 – सीमा 

श�ु क, िदनाकं 08 मई, 2000 म� सशंोधन करना है िजससे िक िदनाकं 

01.10.2022 से �भावी आईजीसीआर िनयमावली को लागू िकया जा 

सके तथा एक � या� या� मक �ापन । 

 (पाचं) सा.का.िन. 689(अ) जो 8 िसत� बर, 2022 के भारत के राजप� म� 

�कािशत ह�ए थे तथा िजनका आशय 09 िसत� बर, 2022 से चावल के 

िविनिद�� ट �कार पर िनया�त श�ु क लगाने के िलए सीमा श�ु क टै�रफ 

अिधिनयम, 1975 क� दूसरी अनसूुची का संशोधन करना है तथा एक 
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� या� या� मक �ापन । 

 (छह) सा.का.िन. 730(अ) जो 27 िसत� बर, 2022 के भारत के राजप� म� 

�कािशत ह�ए थे तथा िजनका आशय �िवि� 404 के अन�ुप सूची 33 म� 

कितपय प�रवत�न के िलए अिधसूचना स.ं 50/2017-सीमा-श�ु क, 

िदनाकं 30 जून, 2017 को सशंोिधत करना है तथा एक � या� या� मक 

�ापन । 

 (सात) सा.का.िन. 736(अ) जो 28 िसत� बर, 2022 के भारत के राजप� म� 

�कािशत ह�ए थे तथा िजनका आशय अिधसूचना सं. 25/2021-

सीमाश�ु क, िदनाकं 31.03.2021 का सशंोधन करना है िजससे िक 

भारत-मा�रशस बहृद आिथ�क सहयोग एवं सहभािगता करार के अनसुार 

‘� पेिशयिलटी शगुर’ पर सशंोिधत टीआर� यू िविहत क� जा सके तथा 

एक � या� या� मक �ापन । 

 (आठ) सा.का.िन. 759(अ) जो 3 अ� तूबर, 2022 के भारत के राजप� म� 

�कािशत ह�ए थे तथा िजनका आशय उसम� उि�लिखत, � लेिटनम के 

आयात� पर सीमा-श�ु क दर म� विृ� करना है तथा एक � या� या� मक 

�ापन । 

 (नौ) सा.का.िन. 760(अ) जो 3 अ� तूबर, 2022 के भारत के राजप� म� 

�कािशत ह�ए थे तथा िजनका आशय उसम� उि�लिखत, � लेिटनम के 

आयात� पर एआईडीसी दर म� विृ� करना है तथा एक � या� या� मक 
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�ापन । 

 (दस) प�रयोजना आयात (सशंोधन) िविनयम, 2022 जो 19 अ� तूबर, 2022 

के भारत के राजप� म� अिधसूचना सं. सा.का.िन. 783(अ) म� �कािशत 

ह�ए थे । 

 (� यारह) सा.का.िन. 796(अ) जो 31 अ� तूबर, 2022 के भारत के राजप� म� 

�कािशत ह�ए थे तथा िजनका आशय उसम� उि�लिखत, िविहत शत� के 

अ� यधीन चावल क� िविनिद�� ट िक� म� से िनया�त श�ु क से छूट �दान 

करना है तथा एक � या� या� मक �ापन । 

 (बारह) सा.का.िन. 798(अ) जो 1 नव� बर, 2022 के भारत के राजप� म� 

�कािशत ह�ए थे तथा िजनका आशय िदनाकं 30 जून, 2017 क� 

अिधसूचना स.ं 50/2017-सीमाश�ु क म� कितपय सशंोधन करना है 

तािक �म स.ं 404 क� �िवि� म� कितपय प�रवत�न िकए जा सक�  तथा 

एक � या� या� मक �ापन । 

 (तेरह) सा.का.िन. 822(अ) जो 17 नव� बर, 2022 के भारत के राजप� म� 

�कािशत ह�ए थे तथा िजनका आशय रा� य के रा� यपाल �ारा आयाितत 

मोटर कार के िलए बिुनयादी सीमा श�ु क से छूट देना है तथा एक 

� या� या� मक �ापन । 

 (चौदह) सा.का.िन. 827(अ) जो 18 नव� बर, 2022 के भारत के राजप� म� 

�कािशत ह�ए थे तथा िजनका आशय िदनांक 1 माच�, 2011 क� 
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अिधसूचना स.ं 27/2011-सीमाश�ु क म� कितपय सशंोधन करना है 

तािक िविश� ट आयरन ओर और � टील उ� पाद� पर से िनया�त श�ु क 

हटाया/कम िकया जा सके तथा एक � या� या� मक �ापन । 

 (प�ंह) सा.का.िन. 828(अ) जो 18 नव� बर, 2022 के भारत के राजप� म� 

�कािशत ह�ए थे तथा िजसके �ारा िदनाकं 30 जून, 2017 क� 

अिधसूचना स.ं 50/2017-सीमाश�ु क म� कितपय सशंोधन िकए गए ह� 

तािक ए� �ासाइट और पीसीआई कोयला, कोक एवं सेमी कोक और 

फेरोिनकेल पर बीसीडी छूट को हटाया जा सके तथा एक � या� या� मक 

�ापन । 

 (सोलह) सा.का.िन. 829(अ) जो 18 नव� बर, 2022 के भारत के राजप� म� 

�कािशत ह�ए थे तथा िजनके �ारा िदनाकं 1 फरवरी, 2021 क� 

अिधसूचना स.ं 11/2021-सीमाश�ु क म� कितपय सशंोधन िकए गए ह� 

तािक ए� �ासाइट और पीसीआई कोयला और कोिकंग कोल पर 

एआईडीसी छूट को हटाया जा सके तथा एक � या� या� मक �ापन । 

 (स�ह) सा.का.िन. 698(अ) जो 14 िसत� बर, 2022 के भारत के राजप� म� 

�कािशत ह�ए थे तथा िजनका आशय िनया�ितत उ� पाद� पर श�ु क� और 

कर� क� छूट (आरओडीटीईपी) के तहत अनमुत ड्यूटी �ेिडट क� 

वसूली के िलए देयता को केवल िनया�तक के िलए सीिमत िकया जाए, न 

िक आरओडीटीईपी योजना के तहत ई-ि��प के अंत�रती या खरीदार 

के िलए तथा एक � या� या� मक �ापन । 
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 (अठारह) सा.का.िन. 699(अ) जो 14 िसत� बर, 2022 के भारत के राजप� म� 

�कािशत ह�ए थे तथा िजनका आशय रा� य और क� �ीय कर� तथा श�ु क� 

क� छूट के िलए योजना (आरओएससीटीएल) के तहत अनमुत ड्यूटी 

�ेिडट क� वसूली के िलए देयता को केवल िनया�तक के िलए सीिमत 

िकया जाए, न िक आरओएससीटीएल योजना के तहत ई-ि��प के 

अंत�रती या खरीदार के िलए तथा एक � या� या� मक �ापन । 

[Placed in Library, See No. LT 7659/17/22] 

(5) सीमा श�ुक टै�रफ अिधिनयम, 1975 क� धारा 9क क� उप-धारा (7) के अंतग�त िन�निलिखत 

अिधसूचनाओ ंक� एक-एक �ित (िह�दी तथा अं�ेजी स�ंकरण):- 

 (एक) सा.का.िन.616(अ) जो 3 अग� त, 2022 के भारत के राजप� म� �कािशत 

ह�ए थे तथा िजनका आशय चीन जनवादी गणरा� य और सयं�ु त अरब 

अमीरात म� मूलत: उ� पािदत या वहा ंसे िनया� ितत ‘’ओपल � लासवेयर’’ के 

भारत म� आयात पर लगाए जाने वाले �ितपाटन श�ु क को डीजीटीआर क� 

अनशुसंा के आधार पर 5 वष� क� अविध के िलए और आगे भी बढ़ाया 

जाना है तथा एक �या�या�मक �ापन ।   

(दो) सा.का.िन.637(अ) जो 18 अग� त, 2022 के भारत के राजप� म� �कािशत 

ह�ए थे तथा िजनका आशय चीन जनवादी गणरा� य और को�रया जनवादी 

गणरा� य से उ�ूत या वहा ं से िनया�ितत ‘यसु�डो� सीकॉिलक एिसड 

(यूडीसीए)’ के आयात पर उसम� उि�लिखत अविध के िलए अनि�तम 
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�ितपाटन श�ु क लगाया जाना है तथा एक �या�या�मक �ापन ।   

(तीन) सा.का.िन.675(अ) जो 31 अग� त, 2022 के भारत के राजप� म� �कािशत 

ह�ए थे तथा िजनका आशय 31 िदसबंर, 2022 िजसम� यह ितिथ भी शािमल 

है, तक नेपाल और बा�ं लादेश से जूट उ� पाद� के आयात पर अिधसूचना 

स�ं या 01/2017-सीमाश�ु क (एडीडी) िदनाकं 5 जनवरी, 2017 के तहत 

लगाए गए �ितपाटन श�ु क के उद�्हण को बढ़ाना है तथा एक �या�या�मक 

�ापन ।   

(चार) सा.का.िन.716(अ) जो 21 िसत� बर, 2022 के भारत के राजप� म� 

�कािशत ह�ए थे तथा िजनका आशय ‘’एचएफसी क� पोन�ट आर-32’’ पर 

�ितपाटन श�ु क को लगाए जाने से सबंिंधत अिधसूचना सं. 75/2021-

सीमाश�ु क (एडीडी), िदनाकं 21 िदस� बर, 2021 म� सशंोधन करना है 

िजससे िक उ� पादक का नाम ‘’झेिजयागं � यूझो जि�सन �लो�रन केिमकल 

कं.िल. का नाम बदलकर ‘’झेिजयागं � यूह�आ �लूओर केिम� �ी कं.िल.’’ 

िकया जा सके तथा एक �या�या�मक �ापन ।   

(पाचं) सा.का.िन.717(अ) जो 21 िसत� बर, 2022 के भारत के राजप� म� 

�कािशत ह�ए थे तथा िजनका आशय डीजीटीआर के �ारा जारी सनसेट 

�र� यू के अंितम िन� कष� के अनसुरण म� चीन जनवादी गणरा� य, जापान 

और को�रया गणरा� य म� मूलत: उ� पािदत या वहा ं से िनया�ितत ‘’टा� यून 

डाई-आइसोसाइनेट (टीडीआई)’’ पर 5 वष� क� अविध के िलए �ितपाटन 

श�ु क लगाया जाना है तथा एक �या�या�मक �ापन ।   
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(छह) सा.का.िन.782(अ) जो 19 अ� तूबर, 2022 के भारत के राजप� म� 

�कािशत ह�ए थे तथा िजनका आशय डीजीटीआर के �ारा जारी िकए गए 

उनके नए अंितम प�रणाम� के अनसुरण म� को�रया गणरा� य, जापान और 

िसगंापरु म� मूलत: उ� पािदत या वहा ं से िनया�ितत ‘’इले� �ोगै� वेनाइ� ड 

� टील’’ के आयात पर 5 वष� क� अविध के िलए �ितपाटन श�ु क लगाया 

जाना है, तथा एक �या�या�मक �ापन ।   

(सात) सा.का.िन.787(अ) जो 21 अ� तूबर, 2022 के भारत के राजप� म� 

�कािशत ह�ए थे तथा िजनका आशय थाइल�ड म� मूलत: उ� पािदत या वहां 

से िनया�ितत ‘सभी �प� म� से��न’ के आयात पर �ितकारी श�ु क लगाया 

जा सके तािक अिधसूचना सं. 2/2019-सीमाश�ु क (सीवीडी), िदनाकं 

30.08.2019 �ारा चीन जनवादी गणरा� य म� मूलत: उ� पािदत या वहा ंसे 

िनया�ितत ‘सभी �प� म� से��न’ के आयात पर लगने वाले �ितकारी श�ु क 

के सक� मव�शन को रोका जा सके तथा एक �या�या�मक �ापन ।   

[Placed in Library, See No. LT 7660/17/22] 

(6) के��ीय उ�पाद श�ुक अिधिनयम, 1944 क� धारा 38 क� उप-धारा (2) के अ�तग�त 

िन�निलिखत अिधसूचनाओ ंक� एक-एक �ित (िह�दी तथा अं�ेजी स�ंकरण):- 

 (एक) सा.का.िन. 641 (अ) जो िदनाकं 18 अग� त, 2022 के भारत के राजप� 

म� �कािशत ह�ए थे तथा िजनके �ारा डीजल पर िवशेष अित�र� त उ� पाद 

श�ु क बढ़ाने के िलए 30 जून, 2022 क� अिधसूचना सं. 04/2022-

क� �ीय उ� पाद श�ु क म� कितपय सशंोधन िकए गए ह� तथा एक 
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�या�या�मक �ापन । 

 (दो) सा.का.िन. 642 (अ) जो िदनाकं 18 अग� त, 2022 के भारत के राजप� 

म� �कािशत ह�ए थे तथा िजनका आशय पे�ोिलयम �ूड के उ� पादन पर 

िवशेष अित�र� त उ� पाद श�ु क को कम करने और एिवएशन टबा�इन 

�यूल के िनया�त पर िवशेष अित�र� त उ� पाद श�ु क को बढ़ाने के िलए 

19 जलुाई, 2022 क� अिधसूचना स�ंया 18/2022-क� �ीय उ� पाद 

श�ु क म� कितपय सशंोधन करना है तथा एक �या�या�मक �ापन । 

 (तीन) सा.का.िन. 671 (अ) जो िदनाकं 31 अग� त, 2022 के भारत के राजप� 

म� �कािशत ह�ए थे तथा िजनका आशय एिवएशन टबा�इन �यूल पर श�ु क 

को सशंोिधत करने के िलए िव� त अिधिनयम, 2002 क� आठव� 

अनसूुची म� सशंोधन करना है तथा एक �या�या�मक �ापन । 

 (चार) सा.का.िन. 672 (अ) जो िदनाकं 31 अग� त, 2022 के भारत के राजप� 

म� �कािशत ह�ए थे तथा िजनका आशय पे�ोिलयम �ूड के उ� पादन पर 

िवशेष अित�र� त उ� पाद श�ु क को बढ़ाने और एिवएशन टबा�इन �यूल के 

िनया�त पर िवशेष अित�र� त उ� पाद श�ु क को बढ़ाने के िलए 19 जलुाई, 

2022 क� अिधसूचना सं. 18/2022-क� �ीय उ� पाद श�ु क म� सशंोधन 

करना है तथा एक �या�या�मक �ापन । 

 (पाचं) सा.का.िन. 673 (अ) जो िदनाकं 31 अग� त, 2022 के भारत के राजप� 

म� �कािशत ह�ए थे तथा िजनके �ारा डीजल के िनया�त पर िवशेष 

अित�र� त उ� पाद श�ु क बढ़ाने के िलए 30 जून, 2022 क� अिधसूचना 

स.ं 04/2022-क� �ीय उ� पाद श�ु क म� कितपय सशंोधन िकए गए ह� तथा 
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एक �या�या�मक �ापन । 

 (छह) सा.का.िन. 674 (अ) जो िदनाकं 31 अग� त, 2022 के भारत के राजप� 

म� �कािशत ह�ए थे तथा िजनके �ारा डीजल के िनया�त पर सड़क और 

अवसरंचना उपकर बढ़ाने के िलए 30 जून, 2022 क� अिधसूचना सं. 

10/2022-क� �ीय उ� पाद श�ु क म� कितपय सशंोधन िकए गए ह� तथा एक 

�या�या�मक �ापन । 

 (सात) सा.का.िन. 706 (अ) जो िदनाकं 16 िसत� बर, 2022 के भारत के 

राजप� म� �कािशत ह�ए थे तथा िजनके �ारा पे�ोिलयम �ूड के उ� पादन 

और एिवएशन टबा�इन �यूल के िनया�त पर िवशेष अित�र� त उ� पाद 

श�ु क को घटाने के िलए 19 जलुाई, 2022 क� अिधसूचना स.ं 

18/2022-क� �ीय उ� पाद श�ु क म� कितपय सशंोधन िकए गए ह� तथा एक 

�या�या�मक �ापन । 

 (आठ) सा.का.िन. 707 (अ) जो िदनाकं 16 िसत� बर, 2022 के भारत के 

राजप� म� �कािशत ह�ए थे तथा िजनके �ारा पे�ोिलयम �ूड के उ� पादन 

पर िवशेष अित�र� त उ� पाद श�ु क और एिवएशन टबा�इन �यूल के 

िनया�त पर िवशेष अित�र� त उ� पाद श�ु क को बढ़ाने के िलए 19 जलुाई, 

2022 क� अिधसूचना स.ं 18/2022-क� �ीय उ� पाद श�ु क म� कितपय 

सशंोधन िकए गए ह� तथा एक �या�या�मक �ापन । 

 (नौ) सा.का.िन. 753 (अ) जो िदनाकं 30 िसत� बर, 2022 के भारत के 

राजप� म� �कािशत ह�ए थे तथा िजनके �ारा असिंमि�त ईधंन पर 

अित�र� त उ� पाद श�ु क लगाने क� ितिथ बढ़ाने के िलए 30 जून, 2017 
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क� अिधसूचना सं. 11/2017-क� �ीय उ� पाद श�ु क म� कितपय सशंोधन 

िकए गए ह� तथा एक �या�या�मक �ापन । 

 (दस) सा.का.िन. 755 (अ) जो िदनाकं 1 अ� तूबर, 2022 के भारत के राजप� 

म� �कािशत ह�ए थे तथा िजनके �ारा पे�ोिलयम �ूड के उ� पादन और 

एिवएशन टबा�इन �यूल के िनया�त पर िवशेष अित�र� त उ� पाद श�ु क को 

घटाने के िलए 19 जलुाई, 2022 क� अिधसूचना स.ं 18/2022-क� �ीय 

उ� पाद श�ु क म� कितपय सशंोधन िकए गए ह� तथा एक �या�या�मक 

�ापन । 

 (� यारह) सा.का.िन. 756 (अ) जो िदनाकं 1 अ� तूबर, 2022 के भारत के राजप� 

म� �कािशत ह�ए थे तथा िजनके �ारा डीजल के िनया�त पर िवशेष 

अित�र� त उ� पाद श�ु क को घटाने के िलए 30 जून, 2022 क� 

अिधसूचना स.ं 04/2022-क� �ीय उ� पाद श�ु क म� कितपय सशंोधन िकए 

गए ह� तथा एक �या�या�मक �ापन । 

 (बारह) सा.का.िन. 779 (अ) जो िदनाकं 15 अ� तूबर, 2022 के भारत के 

राजप� म� �कािशत ह�ए थे तथा िजनके �ारा पे�ोिलयम �ूड के उ� पादन 

और एिवएशन टबा�इन �यूल के िनया�त पर िवशेष अित�र� त उ� पाद 

श�ु क को बढ़ाने के िलए 19 जलुाई, 2022 क� अिधसूचना स.ं 

18/2022-क� �ीय उ� पाद श�ु क म� कितपय सशंोधन िकए गए ह� तथा एक 

�या�या�मक �ापन । 

 (तेरह) सा.का.िन. 780 (अ) जो िदनाकं 15 अ� तूबर, 2022 के भारत के 

राजप� म� �कािशत ह�ए थे तथा िजनके �ारा डीजल पर िवशेष अित�र� त 
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उ� पाद श�ु क को बढ़ाने के िलए 30 जून, 2022 क� अिधसूचना स.ं 

04/2022-क� �ीय उ� पाद श�ु क म� कितपय सशंोधन िकए गए ह� तथा एक 

�या�या�मक �ापन । 

 (चौदह) सा.का.िन. 799 (अ) जो िदनाकं 1 नव� बर, 2022 के भारत के राजप� 

म� �कािशत ह�ए थे तथा िजनके �ारा पे�ोिलयम �ूड के उ� पादन पर 

िवशेष अित�र� त उ� पाद श�ु क कम करने के िलए और एिवएशन टबा�इन 

�यूल के िनया�त पर िवशेष अित�र� त उ� पाद श�ु क को बढ़ाने के िलए 

19 जलुाई, 2022 क� अिधसूचना सं. 18/2022-क� �ीय उ� पाद श�ु क म� 

कितपय सशंोधन िकए गए ह� तथा एक �या�या�मक �ापन । 

 

 (प�ंह) सा.का.िन. 800(अ) जो िदनाकं 1 नव� बर, 2022 के भारत के राजप� म� 

�कािशत ह�ए थे तथा िजनके �ारा डीजल पर िवशेष अित�र� त उ� पाद 

श�ु क को बढ़ाने के िलए 30 जून, 2022 क� अिधसूचना स.ं 04/2022-

क� �ीय उ� पाद श�ु क म� कितपय सशंोधन िकए गए ह� तथा एक 

�या�या�मक �ापन । 

 

 (सोलह) सा.का.िन. 820(अ) जो िदनाकं 16 नव� बर, 2022 के भारत के राजप� 

म� �कािशत ह�ए थे तथा िजनके �ारा पे�ोिलयम �ूड के उ� पादन पर 

िवशेष अित�र� त उ� पाद श�ु क बढ़ाने के िलए 19 जलुाई, 2022 क� 

अिधसूचना स.ं 18/2022-क� �ीय उ� पाद श�ु क म� कितपय सशंोधन िकए 

गए ह� तथा एक �या�या�मक �ापन । 
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 (स�ह) सा.का.िन. 821(अ) जो िदनाकं 16 नव� बर, 2022 के भारत के राजप� 

म� �कािशत ह�ए थे तथा िजनके �ारा डीजल पर िवशेष अित�र� त उ� पाद 

श�ु क को घटाने के िलए 30 जून, 2022 क� अिधसूचना सं. 04/2022-

क� �ीय उ� पाद श�ु क म� कितपय सशंोधन िकए गए ह� तथा एक 

�या�या�मक �ापन । 

[Placed in Library, See No. LT 7661/17/22] 

(7) सीमा-श�ु क अिधिनयम, 1962 क� धारा 157 के अंतग�त इले� �ॉिनक ड्यूटी �ेिडट लेजर 

(सशंोधन) िविनयम, 2022 जो 15 िसत� बर, 2022 के भारत के राजप� म� अिधसूचना स.ं सा.का.िन. 

705(अ) म� �कािशत ह�ए थे, क� एक �ित (िहदंी तथा अं�ेजी स�ं करण) तथा एक � या� या� मक   

�ापन । 

[Placed in Library, See No. LT 7662/17/22] 

(8) क� �ीय माल और सेवा कर अिधिनयम, 2017 क� धारा 166 के अंतग�त िन� निलिखत 

अिधसूचनाओ ंक� एक-एक �ित (िहदंी तथा अं�ेजी स�ं करण):- 

(एक) का.आ. 5450(अ) जो 23 नव� बर, 2022 के भारत के राजप� म� 

�कािशत ह�आ था तथा िजसका आशय 01.12.2022 से �भावी 

सीजीएसटी ए� ट, 2017 के अंतग�त गैर-लाभकारी मामल� पर कार�वाई 

के िलए भारतीय �ित� पधा� आयोग को सश� त करना है तथा एक 

� या� या� मक �ापन । 
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(दो) सा.का.िन. 843(अ) जो 23 नव� बर, 2022 के भारत के राजप� म� 

�कािशत ह�ए थे तथा िजनका आशय 01.12.2022 से �भावी 

सीजीएसटी िनयम� म� चौथा सशंोधन (2022) करना है तथा एक 

� या� या� मक �ापन । 

(तीन) सा.का.िन. 612(अ) जो 1 अग� त, 2022 के भारत के राजप� म� 

�कािशत ह�ए थे तथा िजनका आशय 01 अ� तूबर, 2022 से 10 करोड़ 

�पये से अिधक सकल कारोबार वाले करदाताओ ंके िलए ई-इनवॉयिसगं 

काया�ि�वत करना है तथा एक � या� यात् मक �ापन । 

(चार) का.आ. 4569(अ) जो 28 िसत� बर, 2022 के भारत के राजप� म� 

�कािशत ह�आ था तथा िजसका आशय िव� त अिधिनयम, 2022 क� 

धारा 110 के खंड(ग) और धारा 111 के िसवाय धारा 100 से 114 के 

उपबधं� के �भावी होने क� तारीख के �प म� 01.10.2022 को 

अिधसूिचत करना है तथा एक � या� या� मक �ापन । 

(पाचं) क� �ीय माल और सेवा कर (दूसरा) सशंोधन िनयम, 2022 जो 28 

िसत� बर, 2022 के भारत के राजप� म� अिधसूचना स.ं सा.का.िन. 

734(अ) म� �कािशत ह�ए थे तथा एक � या� या� मक �ापन । 

(छह) सा.का.िन. 735(अ) जो 28 िसत� बर, 2022 के भारत के राजप� म� 

�कािशत ह�ए थे तथा िजनका आशय 28 माच�, 2018 क� अिधसूचना 

स.ं 20/2018-सीटी को िनर� त करना है तथा एक � या� या� मक �ापन । 
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(सात) सा.का.िन. 740(अ) जो 29 िसत� बर, 2022 के भारत के राजप� म� 

�कािशत ह�ए थे तथा िजसम� 28 िसत� बर, 2022 क� अिधसूचना स.ं 

सा.का.िन.735(अ) का एक शिु�प� िनिहत है तथा एक � या� या� मक 

�ापन । 

(आठ) सा.का.िन. 786(अ) जो 21 अ� तूबर, 2022 के भारत के राजप� म� 

�कािशत ह�ए थे तथा िजनका आशय िसत� बर, 2022 माह के िलए 

��प जीएसटीआर-3ख दायर करने क� िनयत तारीख को आगे बढ़ाना 

है तथा एक � या� या� मक �ापन । 

(नौ) क� �ीय माल और सेवा कर (तीसरा सशंोधन) िनयम, 2022 जो 15 

नव� बर, 2022 के भारत के राजप� म� अिधसूचना स.ं सा.का.िन. 

817(अ) म� �कािशत ह�ए थे तथा एक � या� या� मक �ापन । 

[Placed in Library, See No. LT 7663/17/22] 

(9)  िवदेशी म�ुा �बधं अिधिनयम, 1999 क� धारा 48 के अंतग�त िवदेशी म�ुा �बधं (गैर-ऋण 

िलखत) (सशंोधन) िनयम, 2022 जो िदनांक 12 अ�ैल, 2022 के भारत के राजप� म� अिधसूचना 

स�ंया का.आ. 1802 (अ) म� �कािशत ह�ए थे, क� एक �ित (िह�दी तथा अं�ेजी स�ंकरण) ।  

[Placed in Library, See No. LT 7664/17/22] 

(10) सरकारी बचत ब�क अिधिनयम, 1873 क� धारा 15 के अंतग�त िन�निलिखत अिधसूचनाओ ंक� 

एक-एक �ित (िह�दी तथा अं�ेजी स�ंकरण):- 



12.12.2022  694 

 
 

 

 

 

 

 

 

 

 

(एक) िकसान िवकास प� (सशंोधन) योजना, 2022 जो 22 नव�बर, 2022 के 

भारत के राजप� म� अिधसूचना स�ंया सा.का.िन. 837 (अ) म� �कािशत ह�ई 

थी। 

(दो) रा��ीय बचत साविध (सशंोधन) योजना, 2022 जो 22 नव�बर, 2022 के 

भारत के राजप� म� अिधसूचना स�ंया सा.का.िन. 838 (अ) म� �कािशत ह�ई 

थी। 

(तीन) रा��ीय बचत (मािसक आय खाता) (सशंोधन) योजना, 2022 जो 22 

नव�बर, 2022 के भारत के राजप� म� अिधसूचना स�ंया सा.का.िन. 839 

(अ) म� �कािशत ह�ई थी। 

(चार) व�र� नाग�रक बचत (सशंोधन) योजना, 2022 जो 22 नव�बर, 2022 के 

भारत के राजप� म� अिधसूचना स�ंया सा.का.िन. 842 (अ) म� �कािशत ह�ई 

थी। 

[Placed in Library, See No. LT 7665/17/22] 
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THE MINISTER OF STATE IN THE MINISTRY OF EDUCATION (DR. 

SUBHAS SARKAR): Sir, on behalf of my colleague, Shrimati Annpurna 

Devi, I beg to lay on the Table a copy of the National Council for Teacher 

Education (Recognition Norms and Procedure) (Second Amendment) 

Regulations, 2022 (Hindi and English versions) published in Notification 

No. F.No. NCTE-Regl./022/5/2021-O/o DS (Regulation)-HQ in Gazette of 

India dated 19th October, 2022 under Section 33 of the National Council 

for Teacher Education Act, 1993. 

[Placed in Library, See No. LT 7666/17/22] 

THE MINISTER OF STATE IN THE MINISTRY OF EDUCATION (DR. 

SUBHAS SARKAR): Sir, I beg to lay on the Table:- 

(1) (i) A copy of the Annual Report (Hindi and English 

versions) of the Indian Institute of Technology Kota, 

Kota, for the year 2020-2021, alongwith Audited 

Accounts.  

 (ii) A copy of the Review (Hindi and English versions) by 

the Government of the working of the Indian Institute of 

Technology Kota, Kota, for the year 2020-2021. 

(2) Statement (Hindi and English versions) showing reasons for delay 
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in laying the papers mentioned at (1) above. 

[Placed in Library, See No. LT 7667/17/22] 

(3) (i) A copy of the Annual Report (Hindi and English versions) 

of the Indian Institute of Information Technology Sricity, 

Chittoor, for the year 2020-2021, alongwith Audited 

Accounts.  

 (ii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the Indian Institute of 

Technology Sricity, Chittoor, for the year 2020-2021. 

(4) Statement (Hindi and English versions) showing reasons for delay 

in laying the papers mentioned at (3) above. 

[Placed in Library, See No. LT 7668/17/22] 

(5) (i) A copy of the Annual Report (Hindi and English versions) 

of the  Indian Institute of Information Technology, Public-

Private Partnership (PPP), Senapati, for the year 2017-

2018.  

 (ii) A copy of the Annual Accounts (Hindi and English 

versions) of the Indian Institute of Information Technology, 

Public-Private Partnership (PPP), Senapati, for the year 
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2017-2018, together with Audit Report thereon. 

 (iii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the Indian Institute of 

Information Technology, Public-Private Partnership (PPP), 

Senapati, for the year 2017-2018.  

(6)  Two statements (Hindi and English versions) showing reasons for 

delay in laying the papers mentioned at (5) above. 

[Placed in Library, See No. LT 7669/17/22] 

 (7) (i) A copy of the Annual Report (Hindi and English versions) 

of the Auroville Foundation, for the year 2019-2020, 

alongwith Audited Accounts.  

 (ii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the Auroville Foundation, 

for the year 2019-2020. 

(8)  Statement (Hindi and English versions) showing reasons for delay 

in laying the papers mentioned at (7) above. 

[Placed in Library, See No. LT 7670/17/22] 

(9) (i) A copy of the Annual Report (Hindi and English versions) 
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of the  Indian Institute of Technology, Palakkad, for the 

year 2021-2022.  

 (ii) A copy of the Annual Accounts (Hindi and English 

versions) of the Indian Institute of Technology, Palakkad, 

for the year 2021-2022, together with Audit Report 

thereon. 

 (iii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the Indian Institute of 

Technology, Palakkad, for the year 2021-2022.  

[Placed in Library, See No. LT 7671/17/22] 

(10) (i) A copy of the Annual Report (Hindi and English versions) 

of the  Indian Institute of Technology, Gandhinagar, for 

the year 2021-2022.  

 (ii) A copy of the Annual Accounts (Hindi and English 

versions) of the Indian Institute of Technology, 

Gandhinagar, for the year 2021-2022, together with Audit 

Report thereon. 

 (iii) Statement regarding Review (Hindi and English 

versions) by the Government of the working of the Indian 
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Institute of Technology, Gandhinagar, for the year 2021-

2022.  

[Placed in Library, See No. LT 7672/17/22] 

(11) (i) A copy of the Annual Report (Hindi and English versions) 

of the  Indian Institute of Technology, Roorkee, for the 

year 2021-2022.  

 (ii) A copy of the Annual Accounts (Hindi and English 

versions) of the Indian Institute of Technology, Roorkee, 

for the year 2021-2022, together with Audit Report 

thereon. 

 (iii) Statement regarding Review (Hindi and English 

versions) by the Government of the working of the Indian 

Institute of Technology, Roorkee, for the year 2021-

2022.  

[Placed in Library, See No. LT 7673/17/22] 

(12) (i) A copy of the Annual Report (Hindi and English versions) 

of the  Indian Institute of Technology, Bombay, for the 

year 2021-2022.  
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 (ii) A copy of the Annual Accounts (Hindi and English 

versions) of the Indian Institute of Technology, Bombay, 

for the year 2021-2022, together with Audit Report 

thereon. 

 (iii) Statement regarding Review (Hindi and English 

versions) by the Government of the working of the Indian 

Institute of Technology, Bombay, for the year 2021-2022. 

[Placed in Library, See No. LT 7674/17/22]  

(13) (i) A copy of the Annual Report (Hindi and English versions) 

of the National Institute of Technical Teachers Training & 

Research, Kolkata, for the year 2021-2022, alongwith 

Audited Accounts.  

 

 (ii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the National Institute of 

Technical Teachers Training & Research, Kolkata, for 

the year 2021-2022. 

[Placed in Library, See No. LT 7675/17/22] 
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(14) (i) A copy of the Annual Report (Hindi and English versions) 

of the National Institute of Open Schooling, Noida, for the 

year 2020-2021.  

 (ii) A copy of the Annual Accounts (Hindi and English 

versions) of the National Institute of Open Schooling, 

Noida, for the year 2020-2021, together with Audit 

Report thereon. 

 (iii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the National Institute of 

Open Schooling, Noida, for the year 2020-2021.  

(15)  Statement (Hindi and English versions) showing reasons for delay 

in laying the papers mentioned at (14) above. 

[Placed in Library, See No. LT 7676/17/22] 

(16) (i) A copy of the Annual Report (Hindi and English versions) 

of the National Institute of Technical Teachers Training & 

Research, Chennai, for the year 2021-2022, alongwith 

Audited Accounts.  

 (ii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the National Institute of 
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Technical Teachers Training & Research, Chennai, for 

the year 2021-2022. 

[Placed in Library, See No. LT 7677/17/22] 

(17) (i) A copy of the Annual Report (Hindi and English versions) 

of the Indian Institute of Information Technology, 

Bhagalpur, for the year 2019-2020. 

 (ii) A copy of the Annual Accounts (Hindi and English 

versions) of the Indian Institute of Information 

Technology, Bhagalpur, for the year 2019-2020, together 

with Audit Report thereon. 

 (iii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the Indian Institute of 

Information Technology, Bhagalpur, for the year 2019-

2020. 

(18) Statement (Hindi and English versions) showing reasons for delay 

in laying the papers mentioned at (17) above. 

[Placed in Library, See No. LT 7678/17/22] 

(19) (i) A copy of the Annual Report (Hindi and English versions) 

of the Indian Institute of Management, Sirmaur, for the 



12.12.2022  703 

 
year 2020-2021, alongwith Audited Accounts.  

 (ii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the Indian Institute of 

Management, Sirmaur, for the year 2020-2021. 

(20) Statement (Hindi and English versions) showing reasons for delay 

in laying the papers mentioned at (19) above. 

[Placed in Library, See No. LT 7679/17/22] 

(21) (i) A copy of the Annual Report (Hindi and English versions) 

of the Indian Institute of Management, Calcutta, for the 

year 2021-2022, alongwith Audited Accounts.  

 (ii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the Indian Institute of 

Management, Calcutta, for the year 2021-2022. 

[Placed in Library, See No. LT 7680/17/22] 

(22) (i) A copy of the Annual Report (Hindi and English versions) 

of the Indian Institute of Management, Ranchi, for the 

year 2020-2021, alongwith Audited Accounts.  

 (ii) A copy of the Review (Hindi and English versions) by the 
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Government of the working of the Indian Institute of 

Management, Ranchi, for the year 2020-2021. 

(23) Statement (Hindi and English versions) showing reasons for delay 

in laying the papers mentioned at (22) above. 

[Placed in Library, See No. LT 7681/17/22] 

(24) (i) A copy of the Annual Report (Hindi and English versions) 

of the Indian Institute of Management, Sambalpur, for the 

year 2020-2021, alongwith Audited Accounts.  

 (ii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the Indian Institute of 

Management, Sambalpur, for the year 2020-2021. 

(25) Statement (Hindi and English versions) showing reasons for delay 

in laying the papers mentioned at (24) above. 

[Placed in Library, See No. LT 7682/17/22] 

(26) (i) A copy of the Annual Report (Hindi and English versions) 

of the Atal Bihari Vajpayee-Indian Institute of Information 

Technology and Management, Gwalior, for the year 

2020-2021.  
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 (ii) A copy of the Annual Accounts (Hindi and English 

versions) of the Atal Bihari Vajpayee-Indian Institute of 

Information Technology and Management, Gwalior, for 

the year 2020-2021, together with Audit Report thereon. 

 (iii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the Atal Bihari Vajpayee-

Indian Institute of Information Technology and 

Management, Gwalior, for the year 2020-2021.  

(27)  Statement (Hindi and English versions) showing reasons for delay 

in laying the papers mentioned at (26) above. 

[Placed in Library, See No. LT 7683/17/22] 

(28) (i) A copy of the Annual Report (Hindi and English versions) 

of the Indian Institute of Information Technology, Ranchi, 

for the year 2020-2021, alongwith Audited Accounts.  

 (ii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the Indian Institute of 

Information Technology, Ranchi, for the year 2020-2021. 
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(29) Statement (Hindi and English versions) showing reasons for delay 

in laying the papers mentioned at (28) above. 

[Placed in Library, See No. LT 7684/17/22] 

(30) (i) A copy of the Annual Report (Hindi and English versions) 

of the Indian Institute of Information Technology, Nagpur, 

for the year 2021-2022, alongwith Audited Accounts.  

 (ii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the Indian Institute of 

Information Technology, Nagpur, for the year 2021-2022. 

[Placed in Library, See No. LT 7685/17/22] 

(31) (i) A copy of the Annual Report (Hindi and English versions) 

of the Indian Institute of Information Technology, Pune, 

for the year 2020-2021.  

 (ii) A copy of the Annual Accounts (Hindi and English 

versions) of the Indian Institute of Information 

Technology, Pune, for the year 2020-2021, together with 

Audit Report thereon. 

 (iii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the Indian Institute of 
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Information Technology, Pune, for the year 2020-2021.  

(32)  Statement (Hindi and English versions) showing reasons for delay 

in laying the papers mentioned at (31) above. 

[Placed in Library, See No. LT 7686/17/22] 

(33) (i) A copy of the Annual Report (Hindi and English versions) 

of the Indian Institute of Information Technology, Surat, 

for the year 2020-2021.  

 (ii) A copy of the Annual Accounts (Hindi and English 

versions) of the Indian Institute of Information 

Technology, Surat, for the year 2020-2021, together with 

Audit Report thereon. 

 (iii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the Indian Institute of 

Information Technology, Surat, for the year 2020-2021.  

(34)  Statement (Hindi and English versions) showing reasons for delay 

in laying the papers mentioned at (33) above. 

[Placed in Library, See No. LT 7687/17/22] 

(35) (i) A copy of the Annual Report (Hindi and English versions) 
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of the Indian Institute of Information Technology, 

Guwahati, for the year 2021-2022.  

 (ii) A copy of the Annual Accounts (Hindi and English 

versions) of the Indian Institute of Information 

Technology, Guwahati, for the year 2021-2022, together 

with Audit Report thereon. 

 (iii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the Indian Institute of 

Information Technology, Guwahati, for the year 2021-

2022.  

[Placed in Library, See No. LT 7688/17/22] 

(36) (i) A copy of the Annual Report (Hindi and English versions) 

of the Indian Institute of Management, Amritsar, for the 

year 2021-2022, alongwith Audited Accounts.  

 (ii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the Indian Institute of 

Management, Amritsar, for the year 2021-2022. 

[Placed in Library, See No. LT 7689/17/22] 
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(37) (i) A copy of the Annual Report (Hindi and English versions) 

of the Indian Institute of Management, Visakhapatnam, 

for the year 2021-2022, alongwith Audited Accounts.  

 (ii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the Indian Institute of 

Management, Visakhaptanam, for the year 2021-2022. 

[Placed in Library, See No. LT 7690/17/22] 

(38) (i) A copy of the Annual Report (Hindi and English versions) 

of the Indian Institute of Management, Udaipur, for the 

year 2021-2022, alongwith Audited Accounts.  

 (ii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the Indian Institute of 

Management, Udaipur, for the year 2021-2022. 

[Placed in Library, See No. LT 7691/17/22] 

 

(39) (i) A copy of the Annual Report (Hindi and English versions) 

of the Indian Institute of Management, Bangalore, for the 

year 2021-2022, alongwith Audited Accounts.  
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 (ii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the Indian Institute of 

Management, Bangalore, for the year 2021-2022. 

[Placed in Library, See No. LT 7692/17/22] 

(40) (i) A copy of the Annual Report (Hindi and English versions) 

of the National Institute of Technology, Sikkim, for the 

year 2021-2022, alongwith Audited Accounts.  

 (ii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the National Institute of 

Technology, Sikkim, for the year 2021-2022. 

[Placed in Library, See No. LT 7693/17/22] 

(41) (i) A copy of the Annual Report (Hindi and English versions) 

of the National Institute of Technology Goa, Goa, for the 

year 2020-2021, alongwith Audited Accounts.  

 (ii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the National Institute of 

Technology Goa, Goa, for the year 2020-2021. 
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(42) Statement (Hindi and English versions) showing reasons for delay 

in laying the papers mentioned at (41) above.  

[Placed in Library, See No. LT 7694/17/22] 

(43) A copy each of the following papers (Hindi and English versions) 

under sub-section 1(b) of Section 394 of the Companies Act, 

2013:- 

 (i) Review by the Government of the working of the EdCIL 

India Limited, NOIDA, for the year 2021-2022. 

 (ii) Annual Report of the EdCIL India Limited, NOIDA, for the 

year 2021-2022, alongwith Audited Accounts and 

comments of the Comptroller and Auditor General 

thereon. 

[Placed in Library, See No. LT 7695/17/22] 

(44) (i) A copy of the Annual Report (Hindi and English versions) 

of the Indian Institute of Information Technology, 

Vadodara, for the year 2020-2021, alongwith Audited 

Accounts.  

 (ii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the Indian Institute of 
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Information Technology, Vadodara, for the year 2020-

2021. 

(45) Statement (Hindi and English versions) showing reasons for delay 

in laying the papers mentioned at (44) above. 

[Placed in Library, See No. LT 7696/17/22] 

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (DR. 

BHAGWAT KARAD): Sir, I beg to lay on the Table:- 

(1) A copy each of the following papers (Hindi and English versions) 

under sub-section 1(b) of Section 394 of the Companies Act, 

2013:- 

(a) (i) Review by the Government of the working of the Oriental 

Insurance Company Limited, New Delhi, for the year 

2021-2022. 

 (ii) Annual Report of the Oriental Insurance Company 

Limited, New Delhi, for the year 2021-2022, alongwith 

Audited Accounts and comments of the Comptroller and 

Auditor General thereon. 

[Placed in Library, See No. LT 7697/17/22] 
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(b) (i) Review by the Government of the working of the General 

Insurance Corporation of India, Mumbai, for the year 

2021-2022. 

 (ii) Annual Report of the General Insurance Corporation of 

India, Mumbai, for the year 2021-2022, alongwith 

Audited Accounts and comments of the Comptroller and 

Auditor General thereon. 

[Placed in Library, See No. LT 7698/17/22] 

(c) (i) Review by the Government of the working of the New 

India Assurance Company Limited, Mumbai, for the year 

2021-2022. 

 (ii) Annual Report of the New India Assurance Company 

Limited, Mumbai, for the year 2021-2022, alongwith 

Audited Accounts and comments of the Comptroller and 

Auditor General thereon. 

[Placed in Library, See No. LT 7699/17/22] 

(d) (i) Review by the Government of the working of the National 

Insurance Company Limited, Kolkata, for the year 2021-

2022. 
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 (ii) Annual Report of the National Insurance Company 

Limited, Kolkata, for the year 2021-2022, alongwith 

Audited Accounts and comments of the Comptroller and 

Auditor General thereon. 

[Placed in Library, See No. LT 7700/17/22] 

(e) (i) Review by the Government of the working of the India 

Infrastructure Finance Company Limited, New Delhi, for 

the year 2021-2022. 

 (ii) Annual Report of the India Infrastructure Finance 

Company Limited, New Delhi, for the year 2021-2022, 

alongwith Audited Accounts and comments of the 

Comptroller and Auditor General thereon. 

[Placed in Library, See No. LT 7701/17/22] 

(2) (i) A copy of the Annual Report (Hindi and English versions) 

of the National Bank for Agriculture and Rural 

Development, Mumbai, for the year 2021-2022, 

alongwith Audited Accounts.  

 (ii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the National Bank for 
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Agriculture and Rural Development, Mumbai, for the year 

2021-2022. 

[Placed in Library, See No. LT 7702/17/22] 

(3) (i) A copy of the Annual Report (Hindi and English versions) 

of the National Housing Bank, New Delhi, for the year 

2021-2022, alongwith Audited Accounts.  

 (ii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the National Housing 

Bank, New Delhi, for the year 2021-22. 

[Placed in Library, See No. LT 7703/17/22] 

(4) (i) A copy of the Annual Report (Hindi and English versions) 

of the Life Insurance Corporation of India, Mumbai, for 

the year 2021-2022, alongwith Audited Accounts.  

 (ii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the Life Insurance 

Corporation of India, Mumbai, for the year 2021-2022. 

[Placed in Library, See No. LT 7704/17/22] 
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(5) (i) A copy of the Annual Report (Hindi and English versions) 

of the Small Industries Development Bank of India, 

Lucknow, New Delhi, for the year 2021-2022. 

 (ii) A copy of the Annual Accounts (Hindi and English 

versions) of the Small Industries Development Bank of 

India, Lucknow, for the year 2021-2022, together with 

Audit Report thereon. 

 (iii) A copy of the Working Report (Hindi and English 

versions) of the Small Industries Development Bank of 

India, Lucknow, for the year 2021-2022. 

 (iv) A copy of the Review (Hindi and English versions) by the 

Government of the working of the Small Industries 

Development Bank of India, Lucknow, for the year 2021-

22. 

[Placed in Library, See No. LT 7705/17/22] 

(6) A copy of the separate Audit Report (Hindi and English versions) of 

the Stressed Assets Stabilisation Fund, Mumbai for the years 

2019-2020 and 2020-2021.  

[Placed in Library, See No. LT 7706/17/22] 
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(7) 

 

 

A copy of the 52nd Valuation Report (Hindi and English versions) of 

the Life Insurance Corporation of India, Mumbai for the year ended 

31st March, 2022. 

[Placed in Library, See No. LT 7707/17/22] 

(8) A copy of the following Notifications (Hindi and English versions) 

under sub-section (5) of Section 17-A of the General Insurance 

Business (Nationalisation) Act, 1972:- 

 (i) The General Insurance (Rationalisation of Pay Scales 

and other Conditions of Service of Officers) Amendment 

Scheme, 2022 published in Notification No. S.O.4896(E) 

in Gazette of India dated 14th October, 2022. 

 (ii) The General Insurance (Rationalisation of Pay Scales 

and other Conditions of Service of Development Staff) 

Amendment Scheme, 2022 published in Notification No. 

S.O.4897(E) in Gazette of India dated 14th October, 

2022. 
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 (iii) The General Insurance (Rationalisation and Revision of 

Pay Scales and other Conditions of Service of 

Supervisory, Clerical and Subordinate Staff) Amendment 

Scheme, 2022 published in Notification No. S.O.4898(E) 

in Gazette of India dated 14th October, 2022. 

[Placed in Library, See No. LT 7708/17/22] 

(9) A copy of the following Notifications (Hindi and English versions) 

under sub-section (3) of Section 52 of the Small Industries 

Development Bank of India Act, 1989:- 

 (i) The Small Industries Development Bank of India 

(Defined Contributory New Pension) [Amendment] 

Regulations, 2022 published in Notification No. HRDV 

No. L001268839/Staff. 35B in Gazette of India dated 30th 

June, 2022. 

 (ii) The Small Industries Development Bank of India Pension 

[Amendment] Regulations, 2022 published in Notification 

No. HRDV No. L001278933A/ Staff. Gen(2) in Gazette of 

India dated 18th November, 2022. 

[Placed in Library, See No. LT 7709/17/22] 
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(10) A copy of the Notification Nos. S.O.4717(E), S.O.4718(E) and 

S.O.4719(E) (Hindi and English versions) published in Gazette of 

India dated 4th October, 2022 notifying change of location of 

existing Debts Recovery Tribunals mentioned therein, subject to 

certain conditions, issued under Section 3 of the Recovery of 

Debts and Bankruptcy Act, 1993. 

[Placed in Library, See No. LT 7710/17/22] 

(11) A copy each of the following Notifications (Hindi and English 

versions) under sub-section 6 of Section 9 of the Banking 

Companies (Acquisition and Transfer of Undertakings), Act, 1970 

and 1980:- 

 (i) The Nationalised Banks (Management and 

Miscellaneous Provisions) Amendment Scheme, 2022 

published in Notification No. S.O.5381(E) in Gazette of 

India dated 17th November, 2022. 

 (ii) The Nationalised Banks (Management and 

Miscellaneous Provisions) Amendment Scheme, 2022 

published in Notification No. S.O.5382(E) in Gazette of 

India dated 17th November, 2022. 

[Placed in Library, See No. LT 7711/17/22] 
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12.03½hrs 

MESSAGE FROM RAJYA SABHA 

SECRETARY GENERAL: Sir, I have to report the following message received 

from the Secretary General of Rajya Sabha: 

“In accordance with the provisions of rule 127 of the Rules of 

Procedure and Conduct of Business in the Rajya Sabha, I am 

directed to inform the Lok Sabha that the Rajya Sabha at its sitting 

held on the 8th December, 2022 agreed without any amendment to 

the Wild Life (Protection) Amendment Bill, 2022 which was passed 

by the Lok Sabha at its sitting held on the 2nd August, 2022.” 
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12.04hrs 

STANDING COMMITTEE ON EXTERNAL AFFAIRS 

16th Report 

SHRI P. P. CHAUDHARY (PALI): I beg to present the Sixteenth Report (Hindi 

and English versions) of the Committee on External Affairs (Seventeenth Lok 

Sabha) on the subject ‘India’s Soft Power and Cultural Diplomacy: Prospects & 

Limitations’. 
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12.04½hrs 

STANDING COMMITTEE ON SOCIAL JUSTICE AND EMPOWERMENT 
 

38th to 41st Reports 
 

�ीमती रमा देवी (िशवहर): सभापित महोदय म� सामािजक � याय और अिधका�रता सबंधंी �थायी 

सिमित के िन� निलिखत �ितवेदन (िह� दी तथा अं�ेजी स�ं करण) ��ततु करती ह� ं:-  

(1) सामािजक � याय और अिधका�रता मं�ालय (सामािजक � याय और अिधका�रता 

िवभाग) के ‘अनसूुिचत जाित के छा� और छा�ाओ ंके िलए बाबू जगजीवन राम 

छा�ावास योजना (बीजेआरसीवाई)’  के बार े म� सामािजक �याय और 

अिधका�रता सबंधंी �थायी सिमित (सोलहव� लोक सभा) के 26व� �ितवेदन म� 

अंतिव�� िट�पिणय�/िसफा�रश� पर सरकार �ारा क�-गई-कार�वाई सबंंधी 38वां 

�ितवेदन । 

(2) सामािजक � याय और अिधका�रता मं�ालय (िद�यागंजन सशि�करण िवभाग) 

क� ‘अनदुान� क� मागं� (2022-23)’ के बार े म� सामािजक �याय और 

अिधका�रता सबंधंी �थायी सिमित (स�हव� लोक सभा) के 32व� �ितवेदन म� 

अंतिव�� िट�पिणय�/िसफा�रश� पर सरकार �ारा क�-गई-कार�वाई सबंंधी 39वां 

�ितवेदन । 

(3) अ�पस�ंयक काय� मं�ालय क� ‘अनदुान� क� मागं� (2022-23)’ के बार े म� 

सामािजक �याय और अिधका�रता सबंधंी �थायी सिमित (स�हव� लोक सभा) 

के 33व� �ितवेदन म� अंतिव�� िट�पिणय�/िसफा�रश� पर सरकार �ारा क�-गई-

कार�वाई सबंधंी 40वा ं�ितवेदन । 
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(4) जनजातीय काय� मं�ालय के ‘ए�ल�य आदश� आवासीय िव�ालय� (ईएमआरएस) 

के काय�करण क� समी�ा’ के बार ेम� सामािजक �याय और अिधका�रता सबंंधी 

�थायी सिमित (स�हव� लोक सभा) के 34व� �ितवेदन म� अंतिव�� 

िट�पिणय�/िसफा�रश� पर सरकार �ारा क�-गई-कार�वाई सबंधंी 41वा ं�ितवेदन । 

 

 

12.05 hrs 

BUSINESS ADVISORY COMMITTEE 

36th Report 

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 

AND MINISTER OF STATE IN THE MINISTRY OF CULTURE (SHRI ARJUN 

RAM MEGHWAL): Hon. Chairperson Sir, with your permission, I rise to present 

the 36th Report of the Business Advisory Committee.  
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माननीय सभापित: अब शू�यकाल । 

 �ी अधीर रजंन चौधरी । 

�ी अधीर रजंन चौधरी (बहरामपुर): माननीय सभापित जी, म� मागं करता ह� ँिक आज िह�द�ुतान म� 

जो िबगड़ी ह�ई कानून-�यव�था क� हालत है, इसके म�ेनजर आंत�रक सरु�ा पर सदन म� एक बड़ी 

चचा� होना ज�री है । उसक� यह वजह है िक क�मीर से पजंाब तक िदन-�ितिदन हालात िबगड़ते जा 

रहे ह� । यूनाइटेड नेशसं िस�य�ुरटी काउंिसल म� इस सरकार ने खदु �वीकारा िक ज�मू-क�मीर म� धारा 

370 हटने के बाद टेरर कै�प म� इजाफा हो चकुा है । यह पहले 150 थे, अब ये 225 हो चकेु ह� । धारा 

370 हटने के बाद 116 ह�याए ंह�ई ह�, िजनम� ��ण, क�मीरी पिंडत, िह�दू और िसख लोग ह� । यह 

िसलिसला लगातार चल रहा है ।  

 कुछ िदन पहले पजंाब के तरनतारन िजले म� रॉकेट लाचंर �ेनेड भी फ� का गया है । िपछले 13 

महीन� म� आठ बार इस तरह क� घटनाए ं घटी ह� । इन सार े म�ु� को देखते ह�ए, हम� लगता है िक 

िह�द�ुतान म� आज कानून-�यव�था क� बरुी हालत हो रही है । इसिलए सदन के अ�दर आंत�रक 

सरु�ा के िवषय पर एक बड़ी चचा� होनी चािहए �य�िक िदन-�ितिदन हालत िबगड़ती जा रही है । 

माननीय सभापित : �ी मारगनी भरत – उपि�थत नह� । 

�ी आर. के. िसहं पटेल (बादंा): माननीय सभापित महोदय, �वा��य एवं िचिक�सा के �े� म� 

माननीय मोदी जी ने और उ�र �देश के म�ुयमं�ी माननीय योगी जी ने मह�वपूण� काय� िकए ह� । 

 मेर ेजनपद िच�कूट म� के�� सरकार �ारा 200 शै�या का मात ृएवं िशश ुअ�पताल खोह म� 

िनिम�त कराया गया है । कोरोना काल के दौरान इस िचिक�सालय म� कोरोना से�टर बनाया गया था । 

िक�त ुवत�मान म� उ� अ�पताल क� उपयोिगता नह� हो रही है । िच�कूट िजले के साथ-साथ मेर ेलोक 
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सभा �े� बादंा म� भी भारत सरकार और �देश सरकार ने 300 शै�या का एक िचिक�सालय तैयार 

कराया है ।  

 म� आपके मा�यम से मागं करना चाहता ह� ँिक ये िचिक�सालय बनकर तैयार ह� । िच�कूट एक 

िपछड़ा िजला है और यह आका�ंी िजल� म� भी शािमल है एवं बादंा भी बुदंेलखंड का एक िपछड़ा िजला 

है । इन दोन� िचिक�सालय� के भवन बनकर तैयार ह� । यहा ँपर उपकरण और �टाफ क� आव�यकता 

है । इसे पूरा कराकर इनको चालू कराया जाए । म� यह मागं करता ह� ँ। 

 बह�त-बह�त ध�यवाद । 
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�ी च�दन िसहं (नवादा): माननीय सभापित महोदय, मझेु शू�यकाल म� बोलने का मौका देने के िलए 

आपको बह�त-बह�त ध�यवाद देता ह� ँऔर आपका आभार �कट करता ह� ँ। 

 महोदय, म� आपके मा�यम से माननीय रले मं�ी जी से मागं करना चाह�गंा िक नवादा िजले के 

नवादा-जमईु पथ पर रलेवे गमुटी न�बर-3, बस �टै�ड से पहले, एसएच-8, जो नवादा-जमईु पथ है, के 

लेवल �ॉिसगं न�बर-33 पर आरओबी का िनमा�ण काय� िबहार सरकार के बीएसआरडीसीएल �ारा 

कराया जा रहा है । 

 उ� आरओबी के िनमा�ण हेत ुकई बार डीपीआर बनाया गया है, पर�त ुअब तक आरओबी का 

िनमा�ण नह� हो सका है । म� खदु बीएसआरडीसीएल के अिधका�रय� से िमला, तो मझेु बताया गया िक 

आरओबी के िनमा�ण हेत ु��ताव रले मं�ालय के पास भेजा गया है । जब म� रलेवे के पदािधका�रय� से 

िमला, तो उनके �ारा बताया गया िक िवभाग के �ारा �ाइंग आया है । म� यह बताना चाहता ह� ँ िक 

तीसरी बार यह �ॉइंग बनाया गया है, पर�त ुपलु का िनमा�ण नह� हो सका है । केवल अिधका�रय� के 

�ारा बार-बार टाल-मटोल िकया जा रहा है ।  

 म� आपके मा�यम से माननीय रले मं�ी जी से आ�ह करना चाह�गंा िक इस मामले म� ह�त�ेप 

करते ह�ए, अिधका�रय� को िदशा-िनद�श जारी कर� तािक रलेवे गमुटी न�बर-3, बस �टै�ड से पहले, 

एसएच-8, नवादा-जमईु पथ के लेवल �ॉिसगं न�बर-33 पर आरओबी का िनमा�ण ज�द से ज�द हो 

सके एवं मेर ेससंदीय �े� नवादा के लोग� को जाम क� सम�या से मिु� िमल सके । 

 ध�यवाद । 
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�ी िदनेश च�� यादव (मधेपुरा) : माननीय सभापित महोदय, पूव�  म�य रलेवे के हाजीपरु के अंतग�त 

सम�तीपरु िडवीजन के सहरसा ज�ंशन पर कोई न कोई गाड़ी आने से सभी रलेवे ढाले बदं कर िदए 

जाते ह� ।  

 सहरसा-सोनवषा� कचहरी के बीच परिमिनया ँहॉ�ट से सटे उ�र ढाला को सील कर िदया गया 

है । इससे परिमिनया ँएव ंदधैुला के िकसान� को खेती के काय� से भी आने-जाने म� काफ� िद�कत हो 

रही है । सवा� ढाला �ाय: बदं रहता है । यही हाल सहरसा से सहरसा कचहरी के बीच है, जहा ंगंगजला 

ढाला बराबर बदं रहने से आम लोग� को भारी िद�कत होती है ।  

 अत: जनिहत म�, म� माननीय रले मं�ी जी से मागं करता ह� ं िक सोनवषा� कचहरी – सहरसा 

ज�ंशन के बीच परिमिनया ँढाला, सवा� ढाला एवं सहरसा – सहरसा कचहरी के बीच गौतम नगर से 

उ�ोग काया�लय के बीच अंडरपास और गंगजला ढाला पर लाइट आरओबी का िनमा�ण कराया जाए ।  

 ध�यवाद । 

SHRIMATI KANIMOZHI KARUNANIDHI (THOOTHUKKUDI): Sir, the safety 

matchbox industry, a century old industrial sector, has put the country as one of 

the top industrial sectors in terms of production of safety matches and their 

export. It is now at a peril. 

A kilo of cardboard, whose cost was Rs.40 in January, has already 

increased to Rs.90, and the cost of red phosphorous has increased from Rs.400 

to Rs.1,000. These safety matchboxes depend on 14 raw materials. The costs of 

all the materials have gone up. The inflated capital and the costs have made the 

situation of this industry really bad.  
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The matches industry in Thoothukkudi district, my constituency, gives 

employment to over 10 lakh people. Many of the employees in this industry are 

women. Nearly, 90 per cent of the workforce is women who get employment 

through this. These areas are drought-prone areas. This is the only source of 

income for these people.  

 There is a lot of illegal import of one-time used plastic non-refillable lighters. 

This affects the matchbox industry in a very big way. On the one side, they are 

being affected because of the inflation of prices of raw materials and on the other 

side, the one-time used plastic lighters have impacted them in another way. The 

GST has also affected them.  

 On the GST, we have made repeated requests. Even the Chief Minister of 

Tamil Nadu has written to the Union Government but we have had no response. 

So, this industry is really being ambushed from all sides. 

 I request, through you, Sir, that the Union Government has to ban the 

import of one-time used plastic lighters. Also, it should support the matchbox 

industry by reducing the GST and also ensuring that the cost of the raw materials 

does not go up. Thank you.  
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�ी उदय �ताप िसहं (होशंगाबाद): सभापित जी, म� आपके मा�यम से एक मह�वपूण� िवषय सदन के 

सामने रखना चाहता ह� ं। सहारा इंिडया ने िपछले अनेक वष� से जमाकता�ओ ंसे करोड़�, अरब� �पये 

क� रािश अपने ब�िकंग िस�टम के मा�यम से, सोसाइटीज के मा�यम से पूर ेदेश भर म� जमा कराई थी । 

हालािंक मामला सब�यूिडस है, लेिकन �याियक िवल�ब के कारण िहदं�ुतान म� लाख� लोग ऐसे ह�, 

िजनका करोड़� �पया उनके ब�क म� जमा है और कई लोग तो आज हमार ेबीच नह� रहे और जो लोग 

जीिवत ह�, वे भी सघंष� कर रहे ह�, लेिकन उ�ह� उनका पैसा वापस नह� िमल रहा है । म� आपको 

उदाहरण देना चाहता ह� ंिक मेर ेससंदीय �े� करलेी जगह के �ी सजंय जैन ने अपने जीवन क� लाख� 

�पय� क� पूजंी सहारा इंिडया म� जमा कराई । कोिवड के समय उ�ह� कोरोना ह�आ । जीवन, मौत से 

सघंष� करने और लाख� �पये खच� करने के बाद उनक� जान बची । बाद म� वे �लैक फंगस बीमारी के 

िशकार ह�ए और उनक� एक आंख चली गई ।  

आज वे बह�त �यादा आिथ�क संकट से गजुर रहे ह� । सहारा इंिडया �यायालय म� मामला होने 

के नाम पर पैसे का भगुतान नह� कर रहा है ।  

सजंय जैन जैसे लोग देश म� लाख� ह�, िजनके जीवन क� सारी पूजंी सहारा इंिडया के ब�िकंग 

यूिनट म� जमा है और आज वे अपने जीवनयापन के िलए पैसा नह� िनकाल पा रहे ह� । 

 महोदय, म� आपके मा�यम से सरकार से आ�ह करना चाहता ह� ं िक कोई ऐसा मैकेिन�म 

डेवलप हो, िजसके मा�यम से यिद िकसी बड़े पूजंीपित का �यादा पैसा जमा है, तो उनक� सैक� ड 

�ॉय�रटी रहे, लेिकन िजनका कम पैसा है जैसे 20, 30 या 40 लाख �पया है और िज�ह�ने अपने 

जीवन क� सारी स� पि� जमा क� ह�ई है, �ाथिमकता के आधार पर ऐसे लोग� का भगुतान पहले हो, 

िजससे िक वे अपना जीवनयापन कर सक�  । �ाइवेट से�टर के ब�क� और सोसाइटीज पर  जो 

अिव�ास पैदा ह�आ है, उस िव�ास को दोबारा हम कायम कर सक� , इसके िलए सरकार कोई 
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मैकेिन�म डेवलप कर े । िजनको पैसे क� पहले आव�यकता है, उनका भगुतान पहले हो, ऐसा 

मैकेिन�म डेवलप करते ह�ए सरकार लोग� क� मदद कर े। ऐसा म� आपके मा�यम से िव� मं�ालय और 

�याय मं�ालय के मा�यम से कह�गंा िक तेज गित से �याियक �ि�या को िनपटाते ह�ए लोग� के भगुतान 

क� �ि�या को आसान बनाया जाए ।… (�यवधान) 

 माननीय सभापित: जो भी माननीय सद�य अपने आपको इस िवषय से सबं� करना चाहता है, वे 

कृपया ि�लप भेज द� । 

 �ी हसनैन मसूदी जी । 

�ी हसनैन मसूदी (अन�तनाग): महोदय, 5 अग�त, 2019 के बाद जो ल�बा लॉकडाउन लगा, उसे 

देखते ह�ए एक योजना ‘�ाइम िमिन�टर �पेशल �कॉलरिशप’ �क�म बनाई गई िजसे ‘पीएमएसएसएस’ 

के नाम से जाना जाता है । यह बह�त अ�छी �क�म रही और हमार े ज�मू-क�मीर, ल�ाख के 

मै�रटो�रयस �टूड�ट्स को बाहर कोस�स करने के िलए सार ेम�ुक के कालेजेज म� भेजा गया । वे एक, दो 

साल से ये कोस�स कर रह ेह� । उ�ह�ने इसके अलावा नेशनल पोट�ल �कॉलरिशप पर भी �कॉलरिशप 

के िलए अ�लाई िकया और कुछ �टूड�ट्स ने इस योजना का लाभ िलया । अब यह हो रहा है िक 

एआईसीटी उनका एडिमशन रद ्द कर रही है और उ�ह� हो�ट�स से िनकाला जा रहा है । उ�ह� कहा 

जा रहा है िक जब आप पीएमएसएसएस का लाभ ले रहे ह� तो आपने नेशनल पोट�ल �कॉलरिशप पर 

अ�लाई �य� िकया । हो सकता है िक उनसे कोई भूल-चूक ह�ई हो । वे एक-दो साल से कोस�स कर रहे 

ह�, उ�ह� कालेजेज से �य� िनकाला जा रहा है? वे मै�रटो�रयस �टूड�ट्स ह�, यिद आप उ�ह� माफ नह� 

कर सकते ह� तो ऐसा िकया जा सकता है िक उ�ह�ने नेशनल पोट�ल �कॉलरिशप पर यिद कोई लाभ 

िलया है, तो उसे वे �रटन� कर� । वे �टूड�ट्स बह�त पीड़ा म� ह� और उ�ह� कालेजेज और हो�ट�स से 

िनकाला जा रहा है । इस िवषय पर थोड़ा गंभीरता से िवचार करने क� ज�रत है । 
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 महोदय, आप बह�त मेहरबान ह� । म� एक बात और कहना चाहता ह� ं । आप मझेु केवल एक 

िमनट का समय और दे दीिजए । कुलगाव म� हेपेटाइिटस बीमारी फैल गई है और दो ब�च� क� मौत हो 

गई है । यह बह�त बदिक�मती क� बात है और यह इसिलए ह�आ �य�िक अनिफ�टड� वॉटर स�लाई 

िकया जा रहा है । वहा ं िफ��ेशन �लाटं लॉ�ड है, उसे ऑपरशेनल नह� बनाया जा रहा है । हे�थ 

िमिन��ी इसके िलए उपाय कर े। 

माननीय सभापित : ये िवषय दो मं�ालय� से सबंंिधत हो गए ह� । आप जो िवषय रखते ह�, उ�ह� 

सबंिंधत मं�ालय को �र�पाडं करने के िलए भेजा जाता है । यिद आप दो मं�ालय� से सबंिंधत िवषय 

रखते ह�, तो किठनाई होती है । 

�ी हसनैन मसूदी: महोदय, आप मेहरबान ह� । आप मझेु एक िमनट का समय दीिजए । म� चाहता ह� ंिक 

�टूड�ट्स को �रलीफ िदया जाए और उनका एडिमशन क� िसल न िकया जाए । दूसरा हे�थ केयर के 

िलए तव�जो दी जाए । ध�यवाद । 

�ी पी. पी. चौधरी: महोदय, हमार ेयश�वी �धान मं�ी �ी नर�े� मोदी जी के कुशल नेत�ृव म� हमार े

देश म� रलेवे के �े� म� अनेक नए आयाम �थािपत ह�ए ह� । म� आपका �यान मेर ेलोक सभा �े� पाली म� 

वष� से लंिबत िबलाड़ा-बर रले लाइन क� ओर आकिष�त करते ह�ए बताना चाह�ंगा िक इस रले माग� को 

वष� 1997 म� त�कालीन रले मं�ी �ारा �वीकृत कर िशला�यास िकया गया, लेिकन इस पर ठोस अमल 

नह� हो पाया है । 

 महोदय, मेर े�थम बार सासंद बनने से लेकर अभी तक लगातार म� इस मांग को सदन एवं 

माननीय रले मंि�य� के सम� उठाता रहा ह� ं। म� उन सभी मं�ीगण� ध�यवाद दूगंा, िज�ह�ने वष� 2014 

से अब तक, जब-जब यह मदु ्दा उठाया है, उस पर नया सव� �वीकृत कर इस काय� को आगे बढ़ाने हेत ु

�य�न िकए । लेिकन रले मं�ालय �ारा पाचं-छह बार अलग-अलग वष� म� सव� कराए जाने पर भी 
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नेगेिटव �ितफल के कारण �लािनगं किमशन �ारा इस योजना को ‘कमिश�यल नॉट वॉयबल’ बताकर 

छोड़ िदया जाता रहा है । मेर ेआ�ह पर हमार ेवत�मान रले मं�ी माननीय अि�नी वै�णव जी �ारा वष� 

2021 म� िबलाड़ा-बर लाइन के िवक�प के �प म� िबलाड़ा से रास नई रले लाइन, जो िक 50 

िकलोमीटर है, उसका सव� �वीकृत िकया है । इसके िलए म� उनका ध�यवाद �ािपत करता ह� ं।  

 मा�यवर, इस �े� म� अब काफ� मा�ा म� लाइम �टोन, सीम�ट, ह�डी�ा�ट आिद के उ�ोग 

िवकिसत होने के कारण यह रले माग� कमिश�यली वॉयबल हो गया है । यह लाइन साम�रक �ि� से भी 

िवशेष मह�व रखती है । यिद िबलाड़ा से रास को नई रले लाइन से जोड़ िदया जाता है, तो हजार� क� 

स�ंया म� लोग� को रले सिुवधाओ ंका लाभ िमल सकेगा । साथ ही जोधपरु से अजमेर को भी सीधी 

कनेि�टिवटी िमलेगी तथा जोधपरु से जयपरु-िद�ली क� दूरी भी काफ� कम होगी । 

 महोदय, मेरा आपके मा�यम से माननीय रले मं�ी जी से िनवेदन है िक इस आमजन िहताय 

और वष� से लि�बत िबलाड़ा-रास रले लाइन को अितशी� �वीकृत करने क� कृपा कर� । 

माननीय सभापित : मोह�मद जावेद जी ।  

वैसे ��काल म� आपके िवषय पर चचा� हो गयी है ।   

… (�यवधान) 

डॉ. मोह�मद जावेद (िकशनगजं) : माननीय सभापित महोदय, यह दूसरा म�ुा है । जो एएमयू शाखा है 

और उसके साथ म�  जो पिुलस लाइन है, उसम� एनजीटी से रोक है, �य�िक िकसी ने  िशकायत क� है 

िक वह नदी िकनार ेहै । उसे देखते ह�ए वष� 2017 म� एनएमजीसी से यह िनद�श िदया गया िक उसक� 

साइंिटिफक �टडी ए�सपट्�स के �ारा करा दी जाए । 21 नव�बर, 2019 को उस �रपोट�  को 

एनएमजीसी को िदया गया, िजसम� यह बताया गया िक that area does not fall on the 
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floodplains nor does it fall on the riverbed. उसके अलावा इन सब म�ु� को देखते ह�ए िबहार 

सरकार और एनएमजीसी �ारा कई मीिटं�स यह िडमाक�  करने के िलए ह�ई ं िक कौन-सा �लड �लेन है?  

िबहार सरकार और एनएमजीसी क� जल शि� सबंधंी मीिटं�स िसत�बर , 2022 म� ह�ई ं । उसम� 

िबहार सरकार ने यह कहा िक 76 per cent of the land area in North Bihar wherein two-

thirds of Bihar residents which is approximately 8.5 crores,�रवर बेड पर है । उन 8 

करोड़ लोग� म� से 50 per cent of the people staying in Bihar �रवर बेड पर ह� । इसे देखते ह�ए 

यह �रपोट�  क� गयी िक यह िफिसिबिलटी �रपोट�  करना िबहार म� संभव नह� है । उसके अलावा इसे 

देखते ह�ए िबहार सरकार के िबि� डंग िडपाट�म�ट ने लॉ च�ज करते ह�ए फरवरी, 2022 म� यह िनधा��रत 

िकया िक गंगा िकनार ेिनमा�ण कम से कम 25 मीटर दूर होना चािहए और ि��यू�ीज म� कम से कम 30 

मीटर दूर होना चािहए ।  

अत: मेरा कहना यह िक िकशनगंज म� जो एएमयू शाखा और पिुलस लाइन है, उसक�                    

�रपोट�  के आधार पर it does not fall either on the riverbed or on the floodplains. मेरी 

आपके मा�यम से जल शि� मं�ालय से गजुा�रश है िक इस म�ेु को ज�द से ज�द हल कराया जाए, 

तािक वहा ंपर फंड िदया जा सके, कं���शन हो सके और हमार ेब�चे पढ़ सक�  । ध�यवाद ।  

DR. AMAR SINGH (FATEHGARH SAHIB):  Thank you, hon. Chairman Sir. I 

want to raise the issue of MNREGA in Punjab and in Fatehgarh Sahib.  The 

condition is dismal.  MNREGA law was started in UPA-I regime.  I was the Joint 

Secretary of Ministry of Rural Development at that time.  A task force had been 

constituted and I was a member.  In the drafting of law,  I too had contributed my 
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due. But, Sir, ever since the change of govt. happened in Punjab, the condition of 

this scheme is miserable. 

माननीय सभापित : इसम� स�जे�ट तो हलावारा िवमान प�न के बार े म� िलखा है । You are 

changing that. 

DR. AMAR SINGH: Sir, I have informed the office. 

HON. CHAIRPERSON: But it is not noted here.  

 Okay. 

DR. AMAR SINGH: Sir, what has happened is that December has passed but 

less than 50% funds have been utilized in my constituency.  No material payment 

is being done.  In Sirhind, yesterday, I was in a meeting of ‘Bharat Jodo’.  Village 

Headmen met me.  They told me that what to talk of 100 days, the new govt. is 

not giving us work for even 25 days.  Panchayat resolutions are not passed.  

सर, हलवारा पर भी बोलना है । अगली बार बोल दूगंा । … (�यवधान) आप इस बार दोन� पर 

बोलने का मौका दे दीिजए । … (�यवधान) 

*The new govt. is interfering a lot in the working of Panchayats.  Entire govt. 

was in Gujarat during election time.  I have 3-4 requests to make.  In my 

constituency, a special team should be sent to see why condition of labourers is 

                                                           
 English translation of the speech originally delivered in Punjabi. 
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so bad.  The 100 days provision of work should be increased to 150 days.  The 

money provided should be Rs. 300/-…… 

�ी सुनील सोरने (दुमका): महोदय, आपने मझेु शू�यकाल म� बोलने का मौका िदया, इसके िलए 

आपका ध�यवाद । 

हमार ेससंदीय �े� दमुका म� थम�ल पावर �लाटं �थािपत करना िनतातं आव�यक है । सथंाल 

परगना �मंडल अित िपछड़ा ह�आ आिदवासी बाह��य �े� है । वत�मान म� सथंाल परगना �मंडल म� 

एनटीपीसी कहलगावं एवं डीवीसी मैथन ि�थत िव�तु सयंं�� से िबजली क� आपूित� हो रही है, जबिक 

दमुका लोक सभा �े� अ�तग�त देवघर िजला के सारठ �खंड �े� का िसकिटया वराज थम�ल पावर के 

िलए उपय�ु �थान है । जहा ँजमीन और पया�� पानी क� उपल�धता है । एनटीपीसी �ारा पावर �लाटं 

�थािपत करना अित आव�यक है । वहा ँ से महज 14 िकलोमीटर क� दूरी पर कोयले का भडंार है । 

एसपी माइंस िच�ा कोयलरी है, यहा ँ से थम�ल पावर �लाटं के िलए आसानी से कोयला उपल�ध हो 

सकेगा ।  

सथंाल परगना म� पावर �लाटं क� �थापना होने से इस �े� का िवकास भी होगा और 

बेरोजगार� को रोजगार भी �ा� होगा ।  

अत: आपके मा�यम से म� सरकार से मागँ करता ह� ँ िक हमार ेससंदीय �े� दमुका म� थम�ल 

पावर �लाटं �थािपत िकया जाए तािक िव�तु आपूित� क� सम�या का िनदान हो सके । ध�यवाद । 
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DR. PON GAUTHAM SIGAMANI (KALLAKURICHI): Sir, I would like to raise an 

important issue regarding Life Insurance Corporation of India. 

LIC is just not like any other Public Sector Undertaking. It is connected with 

every common individual, with its motto “Even with life, even after life”. Such a 

vital PSU is slowly being disinvested by the Union Government. Privatising a 

profit-making PSU does not make sense. This move not only affects common 

public but also affects lakhs of agents. Insurance Regulatory and Development 

Authority of India, IRDAI is also ruining LIC by bringing in Bima Sugam and 

operating insurance activities online. Bima Sugam is controlled by IRDAI at an 

investment of Rs. 85 crores. In this, 30 per cent of investment is by Life Insurance 

Corporation, 30 per cent is by General Insurance Corporation, 35 per cent is by 

banks, and five per cent is by brokers. The fact is Life Insurance Corporation and 

General Insurance Corporation were formed to strengthen human life and 

insurance sector but the opposite is happening. 

Once this Bima Sugam portal comes to act, policy holders will face huge 

problem as agents will not be available to serve them as it will be done online. 

Livelihood of agents will be erased.  

Already unemployment rate is increasing day-by-day. So, this new scheme 

will not bring any good to policy holders, but will put LIC on closure, which has an 

asset value of Rs. 42.54 lakh crore. 
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The Union Government is selling every PSU one by one. Already, the 

Union Government has sold 3.5 per cent of LIC shares at a very low price, when 

LIC, the largest insurance company in the country reported a massive net profit of 

Rs. 15,952 crore for the quarter ended September 30, 2022 and recorded a net 

profit of just Rs. 682.9 crore in the June quarter. 

Hence, Chairman Sir, through you, I request the Union Government and 

the Finance Minister to stop the move of privatising LIC and bringing in Bima 

Sugam, etc., and save the policy holders and agents of LIC. 

माननीय सभापित: �ी हनमुान बेनीवाल जी । 

… (�यवधान) 

SHRI N. K. PREMACHANDRAN (KOLLAM): Sir, we fully support it. Let the 

Government respond to this issue. … (Interruptions) 

HON. CHAIRPERSON : They are listening. 

… (Interruptions) 

�ी हनुमान बेनीवाल (नागौर): �ेमच�ंन जी, थकते ही नह� ह� । आप जब तक दस बार नह� बोले तो 

मजा ही नह� आता है । 

 सभापित महोदय, म� आपके मा�यम से सेना म� अि�नपथ योजना के मा�यम से सिंवदा भत� के 

िनण�य को वापस लेने के सबंधं म� �धान मं�ी जी और र�ा मं�ी जी क� तरफ �यान आकिष�त करते ह�ए 

बताना चाहता ह� ं िक सेना जैसे स�ंथान म� अि�नपथ योजना के मा�यम से सिंवदा भत� का िनण�य 
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िकसी भी �ि� से सही नह� है । यह िनण�य न तो सेना म� जाने के इ�छुक यवुाओ ंके िहत म� है और न ही 

सेना के िलए सही है । के�� सरकार के इस फैसले के िवरोध म� राज�थान सिहत देश भर के यवुा 

आंदोिलत थे । बड़े आंदोलन ह�ए तथा ऐसे म� सरकार को यवुा वग� क� भावना को �यान म� रखने क� भी 

ज�रत है । 

 महोदय, अि�नपथ के मा�यम से ली जाने वाली भत� म� चार वष� के बाद यवुाओ ंके भिव�य पर 

भी सवािलया िनशान है �य�िक इस योजना के तहत भत� होने वाले को न तो कोई र�क िमलेगी, न ही 

कोई �मोशन िमलेगा और न ही कोई प�शन िमलेगी । सरकार चार वष� के बाद िकसी को �रटायर करके 

भेजेगी तो उसका आगे का भिव�य कैसे सिुनि�त होगा, यह िचतंा का िवषय है । 

 महोदय, सरकार ने इस योजना को आनन-फानन म� लागू करके देश के यवुाओ ंके िहत� के 

साथ अ�याय िकया है । सरकार के ऐसे िनण�य के िव�� राज�थान और अ�य �देश� म� रा��ीय 

लोकतािं�क पािट�य� ने लोकतािं�क �प से �दश�न िकया और 27 जून को जोधपरु म� दो लाख लोग� ने 

इस िनण�य के िव�� आरएलपी �ारा आयोिजत रलैी म� सि�मिलत होकर एक कड़ा सदंेश के�� को 

िदया । 

 आज सरकार अि�नवीर� को �रटायरम�ट के बाद साव�जिनक उप�म� म� नौकरी देने क� बात 

करती है, लेिकन म� आपके मा�यम से यह बताना चाहता ह� ंिक पूव� सैिनक� के िलए �पु ‘सी’ और �पु 

‘डी’ म� �मश: 10 और 20 �ितशत पद आरि�त होने के बावजूद हक�कत म� 1.29 �ितशत और 

1.66 �ितशत ही नौकरी दी जा सक� । के��ीय सरु�ा बल� म� भी पूव�  सैिनक� को 10 �ितशत नौकरी 

देने क� बात कही गई, लेिकन हक�कत यह है िक एक �ितशत से भी कम पूव� सैिनक� को नौकरी िमल 

पाई है । 
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 महोदय, मेरी आपके मा�यम से सरकार से मागं है िक परुानी तज� पर सेना भत� क� आय ुम� दो 

वष� क� छूट देते ह�ए �ारंभ क� जाए । कोरोना काल म� भित�या ंनह� ह�ई ह� और हमने जोरदार तरीके से 

इस मामले को उठाया था । भारतीय सेना के साथ नेवी और वायसेुना क� सभी लंिबत भित�य� को पूरा 

िकया जाए । इस टीओडी, अि�नपथ योजना के फैसले को वापस िलया जाए । 

माननीय सभापित : �ी �ीरगं आ�पा बारणे जी । 

… (�यवधान) 

�ी हनुमान बेनीवाल: सभापित महोदय, एक िमनट दीिजए । मेरा नाम लॉटरी म� आया है । म� िबना 

फालतू इंटरफेयर नह� करता ह� ं। मझेु िचतंा इस बात क� है िक मनीष जी बैठे ह�, अि�नपथ का जैसे ही 

मामला आया, सारी का�ेंस बाहर चली गई । आपने इसका िवरोध नह� िकया ।… (�यवधान) 

माननीय सभापित : �ी �ीरगं आ�पा बारणे जी । 

… (�यवधान) 

�ी हनुमान बेनीवाल: सभापित महोदय, एक िमनट दीिजए ।… (�यवधान) 

माननीय सभापित : नह� । आप बैिठये । बारणे जी, आप बोिलये ।  

… (�यवधान) 

माननीय सभापित : बेनीवाल जी, आपक� बात हो चकु� है । आपने अपनी बात क� दी है । अब उनक� 

बात �रकॉड�  म� जा रही है । 

… (�यवधान) 
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�ी �ीरगं आ�पा बारणे (मावल): माननीय सभापित महोदय, प�कार िदन-रात अपने घर-प�रवार से 

दूर रहकर अपने क���य� का िनव�हन करते ह� । कोिवड काल के समय जब पूरा देश लॉकडाउन म� था, 

तब भी इन प�कार� ने अपने क���य� का पालन करते ह�ए देश भर के लोग� को जाग�क करते ह�ए 

मह�वपूण� जानकारी �दान क� और सदैव अपने क���य� के �ित सजग रह,े जबिक देश म� बह�त सार े

प�कार कोिवड महामारी के िशकार भी ह�ए । महोदय, कोिवड काल से पहले देश म� मा�यता �ा� 

प�कार� को ल�बी दूरी तथा ए�स�ेस रलेगािड़य� म� या�ा करने के िलए िकराये म� 50 �ितशत क� छूट 

िमलती थी और प�कार अपने क���य� का िनव�हन करते थे । लेिकन कोिवड के समय म� रलेगािड़य� के 

बदं होने और बाद म� प�कार� को रलेवे िकराये म� दी जाने वाली 50 �ितशत क� छूट को भी बदं कर 

िदया गया है । देश म� कोिवड क� ि�थित सामा�य हो चकु� है और सभी रलेगािड़या ँपूव�वत चलने लगी 

ह�, लेिकन प�कार� को रलेवे िकराये म� िमलने वाली 50 �ितशत छूट बदं हो चकु� है ।  

म� आपके मा�यम से खासकर रले मं�ी जी से िनवेदन करता ह� ं िक प�कार� को जो 50 

�ितशत क� छूट बदं क� है, उसे िफर से चालू करने क� मागं करता ह� ं। ध�यवाद । 

माननीय सभापित : �ी अजय िनषाद जी – उपि�थत नह� । 

�ी जयंत िस�हा जी । 

�ी जयतं िस�हा (हज़ारीबाग): सभापित महोदय, आपका बह�त-बह�त ध�यवाद िक आपने मझेु शू�य 

काल म� एक मह�वपूण� िवषय पर बोलने का अवसर िदया । महोदय, म� सदन का �यान झारखंड और 

िवशेष �प से मेर े िनवा�चन �े� हज़ारीबाग के सां�कृितक गौरव सोहराई कला क� ओर आकिष�त 

करवाना चाहता ह� ँ। सोहराई और खोवर िच�कला आिदवासी मिहलाओ ं�ारा �चिलत पारपं�रक कला 

के �प है । वष� 2020 म� �यो�ािफकल इंिडकेशन टैग िमलने के बाद अब इन �थानीय कलाओ ंको 

वैि�क मा�यता िमल रही है| 
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महोदय, आपके मा�यम से, म�, इस वष� गणतं� िदवस परडे म� इन कला�प� को �दिश�त करने 

हेत ुके� � सरकार का आभार �य� करता ह� ँ। साथ ही, म� के� � सरकार से यह अपील करना चाहता ह� ँ

िक इन मिहला कारीगर� को और अिधक �ो�साहन �दान िकया जाए, तािक उनके िलए एक ि�थर 

आजीिवका का साधन उपल�ध हो । इस सबंधं म� म� अिखल भारतीय ह�तिश�प बोड�  से अनरुोध 

करता ह� ँिक वह मिहलाओ ं�ारा बनाए गए उ�पाद� के बेहतर �चार-�सार के िलए कदम उठाए, तािक 

उनक� मािसक आय सिुनि�त हो सके । इसके साथ ही, दूसर ेकलाकार� को अपने कौशल को और 

अिधक िवकिसत करने और उनका बेहतर म�ुीकरण करने म� स�म बनाने के िलए �िश�ण 

काय�शालाओ ंका आयोजन िकया जाए । अ�ततः िवदेश� म� िच�कला क� मागं को देखते ह�ए इन िवदेशी 

बाजार� को कलाकार� के िलए अिधक सलुभ बनाया जाए । ये कदम न केवल झारखंड क� आिदवासी 

मिहलाओ ंके िलए बेहतर आजीिवका सिुनि�त करने म�, बि�क हमारी सा�ंकृितक िवरासत को बनाए 

रखने म� भी काफ� मददगार सािबत ह�गे । 

SHRI JAYADEV GALLA (GUNTUR): Thank you, Sir, for giving me this 

opportunity. India is the world leader of seafood exports and AP -- with 39 per 

cent share -- is the highest producer of seafood and shrimp in the country. In 

2021-2022, India exported 13.69 lakh MT of seafood worth US $7.76 billion, an 

increase of 32 per cent over 2020 and it is an all-time high export by value, and 

the US with 44 per cent and China with 16 per cent are the main markets for 

India. But this year, import restrictions put by China due to COVID and US 

importing shrimps from Ecuador has really hit hard the aquaculture, particularly 

shrimp exports. Since AP is the largest producer and exporter of shrimp -- also 

known as prawns -- the aqua farmers are suffering like anything. 
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 Fluctuations in the international market crashed the price of prawns and 

exporters and processors, citing fluctuations in the international market reduced 

the price of 100-count shrimp to Rs. 160 - Rs.180 per kg., which is not at all 

viable. The viability for a 100-count shrimp is Rs. 280. On the other hand, the 

price of feed has gone up. This proved to be a double whammy on the aqua 

farmers and needs to be addressed, and increase in lease price of ponds, labour 

cost, etc. has only added fuel to the fire. 

In view of the above and to protect the struggling aquaculture sector, I 

would request the hon. Prime Minister to immediately intervene to hold talks with 

the importers of other countries and ensure that our aqua products are exported 

smoothly with remunerative price, and also request to direct MPEDA to hold 

meetings with the Indian exporters and aqua farmers without any further delay to 

resolve the problems. Thank you, Sir. 

�ी दुलाल च�� गो�वामी (किटहार): सभापित महोदय, िबहार रा�य अंतग�त हमार े ससंदीय �े� 

किटहार और पूिण�या �मंडल म� िकसान� के �ारा �चरु मा�ा म� जूट, केला और �ाकृितक रेशे का 

उ�पादन िकया जाता है । पूव��र िबहार म� अिधक मा�ा म� जूट उ�पादन होने से िबहार भारत का 

दूसरा सवा�िधक जूट उ�पादक रा�य है । इसी वजह से भारत सरकार ने किटहार म� जूट िमल 

(आरबीएचएम) क� �थापना क� थी । लेिकन, वष� 2016 के बाद से यह जूट िमल बदं पड़ी ह�ई है । 

इसका कोई वैकि�पक उपाय भी भारत सरकार के �ारा नह� िकया गया । 
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 महोदय, म� आपके मा�यम से कहना चाहता ह�ं िक किटहार िजला एक आंका�ी िजला है । 

के�� सरकार इन रशे� के उ�पादन के िलए उस �े� को बढ़ावा देने का कोई दूसरा वैकि�पक काम भी 

नह� कर रही है । इसिलए, म� आपके मा�यम से भारत सरकार से मागं करता ह� ंिक मेर ेससंदीय �े� 

किटहार म� देश के पहले जूट एवं नेचरुल फाइबर पाक�  क� �थापना कर,े तािक वहा ं�वरोजगार हो, 

िजससे वहा ंके जूट एवं फाइबर उ�पादक िकसान� को उसका लाभ िमले और दशे का भला हो । 

HON. CHAIRPERSON: The next Member is Shri Anto Antony. 

SHRI ANTO ANTONY (PATHANAMTHITTA): Thank you, Chairman, Sir. 

HON. CHAIRPERSON: I will be able to give only one minute each. 

… (Interruptions) 

HON. CHAIRPERSON: Please make your submissions within one minute each. 

… (Interruptions) 

SHRI ANTO ANTONY: Sir, it is a very serious issue. … (Interruptions) 

माननीय सभापित : अगर सी�रयस मैटर है तो उसे कम समय म� रिखए । उसे कॉ�पै�ट क�िजए । 

SHRI ANTO ANTONY: Sir,  I take this opportunity to invite the kind attention of 

this august House to the pathetic condition of over 13-lakh natural rubber growers 

and five-lakh labourers in the country. Due to the continued drop in natural rubber 

prices, lakhs of families in the country are in acute financial distress. Ten years 
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ago, the price of rubber was Rs. 240 per kg. After that, production was doubled. 

Now, it is Rs. 140 per kg. 

Actually, the rubber industry is one of the fastest-growing sectors in the 

country. The real reason for the drop in natural rubber prices in the country is the 

greed of rubber-based industries for more profit.  

Hence, I would like to request the Government to kindly take the following 

steps to help our rubber growers and support the economy. The first step is the 

restriction of large-scale rubber imports to arrest further sinking rubber prices. The 

second is to protect rubber cultivation by including it in the "Make in India" 

scheme. The third step is to increase the subsidy amount for natural rubber 

replantation. 

In the North-East, it was Rs. 1.5 lakh per hectare, but in Kerala, it was only 

Rs. 25,000. Lastly, I urge the Government to include natural rubber under the 

category of an agricultural crop. 

�ीमती रमा देवी (िशवहर): सभापित महोदय, आपने मझेु शू�य काल म� बोलने का समय िदया, इसके 

िलए म� आपका ध�यवाद करती ह� ँ। 

महोदय, म� सदन का �यान अपने ससंदीय �े� अंतग�त के िशवहर, सीतामढ़ी एवं पूव� च�पारण 

िजले म� मनरगेा योजना म� �या� अिनयिमतता क� ओर आकृ� कराना चाहती ह� ँ। 

 महोदय, िशवहर, सीतामढ़ी एवं पूव� च�पारण िजला एक िपछड़ा ह�आ इलाका है, जहा ँिव�ीय 

वष� 2019-20, 2020-21 एवं 2021-22 म� मनरगेा योजना से कराये गये योजनाओ ंके ि�या�वयन म� 
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काफ� अिनयिमतता बरती गई है । �े� �मण के दौरान समी�ा करने पर इन योजनाओ ं म� �या� 

��ाचार साफ �तीत होता है ।  

मझेु जानकारी दी गई है िक जल सरं�ण, बागवानी, लघ ु िसचंाई, तालाब िनमा�ण जैसे 

अिधकाशं िम�ी वाले काय� म� मजदूर� के �थान पर �ै�टर, जेसीबी इ�यािद का उपयोग करके मजदूर� 

को दी जाने वाली मजदूरी क� रािश का अिधका�रय� क� िमलीभगत से बदंरबांट िकया गया है । प�के 

काय� क� योजनाओ ंके िनमा�ण म� गणुव�ा का घोर अभाव है । बकरी शेड िनमा�ण, पोखर िनमा�ण व 

उड़ाही, गौशाला िनमा�ण काय�, बागवानी एवं व�ृारोपण सिहत कई योजनाओ ं का िनमा�ण काय� पूरा 

िकये िबना परुानी योजनाओ ंको िदखा कर रािश का उठाव हो चकुा है । 

 माननीय �धानमं�ी �ी नर�े� मोदी जी के नेत�ृव म� क� � सरकार मनरगेा योजना म� अिधक से 

अिधक रािश का आवंटन करके �ामीण �े�� म� िनवास करने वाले गरीब व कमजोर प�रवार के लोग� 

को कम से कम 100 िदन� का रोजगार �दान करने सिहत गावं� के िवकास के िलए कृत सकंि�पत है, 

परतं ुकुछ �� अिधका�रय� के कारण सरकार अपनी इतनी मह�वपूण� योजना के मा�यम से िनधा� �रत 

ल�य के �ा� नह� कर पा रही है । 

 महोदय, अब म� सरकार से अपनी मागँ कर लेती ह� ँ । अब सदन के मा�यम से सरकार से 

अनरुोध होगा िक मेर ेससंदीय �े� के िशवहर, सीतामढ़ी एवं पूव� च�पारण िजल� म� मनरगेा योजना से 

िवगत तीन वष� म� िनमा�ण क� गयी योजनाओ ंक� क� �ीय टीम से जाचं कराते ह�ए िविध स�मत कार�वाई 

क� जाये । 
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SHRI KODIKUNNIL SURESH (MAVELIKKARA): The Railway Ministry is cruelly 

exploiting the Lord Ayyappa devotees proceeding to Sabarimala from various 

parts of the country, especially from southern States including Andhra Pradesh, 

Telengana, Karnataka, and Tamil Nadu. It is a fact that there are special trains 

deployed for the purpose of facilitating easy access to devotees of Sabarimala, 

but the trains are few, the ticket charges are very high, and the Railways has no 

moral concerns when it comes to exploiting the Lord Ayyappa devotees even 

during the most important festive season of Mandala Makaravilakku Kalam, where 

Ayyappa devotees prepare themselves several months before for the pilgrimage. I 

request and urge the Government to intervene immediately and reverse the 

excess fares on Sabarimala season special trains scheduled by the Railways in 

order to provide Ayyappa devotees with a pleasant journey. Profiteering by the 

Railways must not be done at the expense of Ayyappa devotees. 

�ीमती गोमती साय (रायगढ़): सभापित महोदय, आपका बह�त-बह�त ध�यवाद । 

 महोदय, आज देश म� चौथे सबसे �दूिषत शहर का िखताब रायगढ़ को �ा� हो चकुा है । रायगढ़ 

िजला वत�मान म� �दूषण जिनत बीमा�रय� से तेजी से �िसत हो रहा है । देश म� जब भी �दूषण क� बात 

होती है तो चचा� केवल िद�ली पर ही आकर िसमट जाती है । जबिक छ�ीसगढ़ का सदूुर वनाचंल 

िजला रायगढ़ औ�ोगीकरण के चलते �दूषण क� िवकराल सम�या का सामना कर रहा है । लगभग डेढ़ 

सौ से �यादा छोटे-बड़े उ�ोग� के अलावा दज�न� कोयला खदान� से कोयला उ�खनन और प�रवहन से 

भी यहा ं के पया�वरण पर बह�त बरुा �भाव हो रहा है । जल के �ोत �दूिषत हो चकेु ह� । िजले क� 

जीवनदाियनी केलो नदी का पानी पीने यो�य नह� रह गया है । �लाई-ऐश के अवैध भडंारण ने आम 
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जनजीवन पर बह�त गहरा �भाव डाला है । औ�ोिगक िव�तार के िलए जन-सनुवाई म� औ�ोिगक अवैध 

मैनेजम�ट पया�वरण के िनयम� को तार-तार कर अनमुित �ा� कर रहे ह� । छोटे झाड़ के जगंल के नाम 

पर जगंल� क� अवैध कटाई क� गई है । जज�र हो चकु� सड़क� म� हो रहे कोल �ासंपोट�शन और उ�ोग� 

क� वजह से रायगढ़ िजले म� �दूषण लगातार बढ़ रहा है । एयर �वािलटी इंडे�स म� �रयल टाइम 

पॉ�यूशन क� र�िकंग 363 तक पह�चं गई है । �रपोट�  म� कहा गया है िक िजले क� आबोहवा सेहत के िलए 

खतरनाक है, लेिकन िफर भी इस िदशा म� पया�वरण सरं�ण िवभाग कोई पहल नह� कर पा रहा है । 

दरअसल औ�ोिगक हब कहे जाने वाले मेर ेससंदीय �े� रायगढ़ िजले म� पॉ�यूशन का अ�ययन कर 

रही आईआईटी, खड़गपरु के ए�सपट्�स क� �रपोट�  कहती है िक िजले के तमनार, तराईमाल, जामगावं 

जैसे इलाक� म� पॉ�यूशन क� मा�ा लगातार बढ़ रही है । , … (�यवधान)  

माननीय सभापित: अपनी मागं रिखए ।  

�ीमती गोमती साय: महोदय, म� आपके मा�यम से इसके िलए पया�वरण मं�ी जी से मागं करना 

चाहती ह� ं।… (�यवधान) 

माननीय सभापित : एक िमनट म� आपको पता है िक िकतना होता है । 

ADV. DEAN KURIAKOSE (IDUKKI): Sir, due to drastic fall in prices of 

cardamom, our farmers are facing a crucial situation in my constituency. Eighty 

per cent of cardamom comes from my constituency of Idukki. I am a member of 

Spices Board also because I am representing that particular constituency but I am 

feeling that there is no meaning to continue in that particular post because Spices 

Board is helpless. They are not giving any incentives or any benefits to our 

farmers. The Government is not at all supporting Spices Board which is quite 
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unfortunate. So, I would suggest that the Government should support by 

announcing a minimum support price for cardamom farmers. It should be, at least, 

Rs. 1,500. As per the Swaminathan formula of 'the cost+50%', at least, Rs. 1,500 

should be announced as MSP. Otherwise, it will be a crisis for our cardamom 

farmers. 

�ी सतीश कुमार गौतम (अलीगढ़): सभापित महोदय, आज आपने जीरो ऑवर म� मझेु बोलने का 

मौका िदया, इसके िलए म� आपको ध�यवाद देता ह� ं। म� आपके मा�यम से रले म�ंी जी और सरकार से 

िनवेदन करना चाहता ह� ंिक कानपरु शता�दी हमार ेयहा ंअप म� �कती है, डाउन म� नह� �कती है । वह 

�ेन जब िद�ली से जाती है, तो नह� �कती है । इससे याि�य� को बह�त किठनाई का सामना करना 

पड़ता है । 

 दूसरा, अलीगढ़ रलेवे �टेशन दो लाइ�स से जड़ुा ह�आ है । वहा ंएक मालगोदाम है । अगर वह 

मालगोदाम महरावल पर िश�ट हो जाता है तो वह तीसरी लाइन से कने�ट होगा । �टेशसं पर जो 

�े�स लेट हो जाती ह�, उससे वे ज�दी आनी श�ु हो जाएगंी । 

 तीसरा, रले िवभाग का एक और मामला है । हमार ेयहा ंताला नगरी है और िडफ� स को�रडोर   

है । मोदी जी के �ारा िडफ� स को�रडोर और तालानगरी म� बह�त उ�पाद बढ़ा । िडफ� स को�रडोर म� 

अलीगढ़ एनसीआर के नजदीक है । वहा ंपर राजधानी �ेन नह� �कती है ।  

महोदय, मेरी आपके मा�यम से मागं है िक बेशक िटकट हमारी िद�ली से बने, लेिकन बोिड�ग 

अलीगढ़ हो जाए, तो इससे हमार े�यापा�रय� को हावड़ा राजधानी से आने-जाने म� सिुवधा होगी । 
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�ीमती हरिसमरत कौर बादल (भिटंडा): महोदय, आपने मझेु बोलने का मौका िदया, इसके िलए 

आपका शिु�या । 9 िदस�बर, 2021 को िकसान� को िकसान आंदोलन से उठाया गया था । उ�ह� एक 

आ�ासन िदया गया था िक एक कमेटी बनाई जाएगी िजससे सी टू �लस 50 पस�ट एमएसपी का गारटंी 

का एक कानून लाया जाएगा ।  

यह दखु क� बात है िक उस िच�ी म� िजतने भी आ�ासन िलखे थे, चाहे यह कमेटी का गठन 

हो, िजसम� अभी तक िकसान� के साथ तालमेल होकर न कोई एमएसपी क� बात ह�ई, न गारटंी क� बात 

ह�ई और अब वे एक बार िफर आंदोलन के िलए िद�ली के बाड�र म� आने के िलए मजबूर हो रहे ह� । 

 दूसरी बात, इसम� िज�ह�ने अपनी जान� गवाई ं थ�, जो 850 िकसान शहीद हो गए थे, उनके 

िलए कंपसैंशन उ�ह�ने मागंा था । िजनके िखलाफ केस िकए गए थे, उनके केस वापसी क� बात क� गई 

थी । सबसे ज�री इसम� यह था िक िबजली अम�डम�ट िबल, इस िच�ी म� िलखा था िक इसको 

पािल�याम�ट म� तभी लाया जाएगा, जब िकसान� क� जो इसम� तकलीफ�  ह�, उनके जो अि�हैशसं ह�, 

उनको अ�ेस िकया जाएगा । म�ने िबजनेस म� देखा, जब ऑल पाट� मीिटंग ह�ई थी तो उसको िपछले 

सैशन म� ऑलरडेी टेबल कर िदया गया । अब उसको इस सैशन म� लाए । एक टाइम पर िकसान� के 

साथ एक जबुान होती थी, अब तो सरकार क� �रटन ए�योर�स पर भी कोई भरोसा नह� है । 

 इसी तरह से बदंी िसख� के सबंधं म� कहा था िक उनक� �रहाई क� जाएगी, लेिकन आज तक 

बदंी िसख� क� �रहाई के िलए कुछ नह� ह�आ । … (�यवधान) 

�ी िगरीश च�� (नगीना): माननीय सभापित महोदय जी, आपने मझेु बोलने का समय िदया, म� 

आपका आभार �कट करता ह� ं।  

 िवगत 6 िदस�बर को बाबा साहब डॉ. भीमराव अ�बेडकर जी का 66वा ंप�रिनवा�ण िदवस था । 

बाबा साहब डॉ. भीमराव अ�बेडकर जी को न केवल अपने देश भारत म� बि�क पूर ेिव� म�  नेता के �प 
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म� जाना जाता है, िज�ह�ने समाज म� दबे-कुचले लोग�, मिहलाओ,ं कामगार� के हक और हकूक� क� 

र�ा के िलए आवाज उठाई । इसके साथ ही जब भारत के सिंवधान सभा म� मौका िमला तो भारतीय 

सिंवधान म� उनके हक और हकूक� क� र�ा के िलए �यव�था क� । इतना ही नह�, वे अपने जीवन के 

अंितम समय म� भी समाज को सधुारने के िलए तरह-तरह के जतन और उपाय करते रह े । उनके 

समाज सधुारक काय� म� एक काय� यह भी है िक िह�दू कोड िबल पर सरकार के सम� अपने िवचार� 

को �यागने क� बजाए अपने राजनीितक जीवन म� िविध मं�ी पद को �याग कर एक उदाहरण ��ततु 

िकया िक समाज सधुारने के िलए वह िकस �कार किटब� थे ।  

 सभापित महोदय जी, आपके मा�यम से मेरी सरकार से मागं है िक एक यगुप�ुष, एक 

िफलॉसफर, एक लेखक, एक अथ�शा�ी तथा एक समाज सधुारक और करोड़� लोग� क� आ�था का 

के�� बन चकेु बाबा साहब भीमराव अ�बेडकर के प�रिनवा�ण िदवस 6 िदस�बर को रा��ीय अवकाश 

घोिषत करने क� मागं आपके मा�यम से करता ह� ं। बह�त-बह�त ध�यवाद ।  

SHRIMATI PRENEET KAUR (PATIALA): I thank you Hon’ble Chairman sir, for 

giving me the opportunity to speak on a very important matter pertaining to 

farmers of Punjab. 

Last month, the farmers came to Delhi thrice along with their demands. 

First of all, the Swaminatham Commission should be implemented. MSP should 

be granted for all crops. But, it should be implemented after having talks with the 

farmers. All loans of farmers should be waived off. The Electricity Act tabled in the 

House should be reviewed. 

                                                           
 English translation of the speech originally delivered in Punjabi. 
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In Lakhimpur Kheri, innocent farmers have been put behind bars. They 

should be released. All  cases lodged against them must be taken back. The crop 

insurance scheme should be implemented. Climate change has led to problems 

for farmers. All false cases lodged against farmers at the time of the protest 

movement must be taken back immediately. Thank you. 

�ी िनहाल च�द चौहान (गगंानगर): सभापित महोदय, म� आपके मा�यम से के�� सरकार का �यान 

सीमा दश�न योजना क� तरफ िदलाना चाह�गंा । मेर ेलोक सभा �े� म� दो जगह ह�, एक न�गी पो�ट और 

दूसरा िह�दमुल कोट है ।  

वष� 1971 म� न�गी के समीप य�ु म� जो वीर जवान शहीद ह�ए थे, म� उनक� ओर आपका �यान 

िदलाना चाह�गंा, जहा ं 21 वीर सैिनक शहीद हो गए थे । उनक� याद म� उस �थल पर एक �मारक 

बनाया गया है, जहा ं�ित वष� 28 िदस�बर को शहीद� क� याद म� एक नाग�रक मेला लगता है ।  

जहा ंशहीद �मारक बनाया गया है, वहा ंपर एक बह�त बड़ा मंिदर भी बनाया जाए । यह हम सभी 

लोग� क� आ�था का के�� है । म� आपके मा�यम से के�� सरकार का �यान सीमावत� �े� गंगानगर क� 

तरफ िदलाना चाह�गंा! सीमा दश�न योजना के तहत न�गी और िह�दमुल कोट को एक पय�टक �थल 

घोिषत िकया जाए । बह�त-बह�त ध�यवाद ।  

SHRI VIJAYKUMAR ALIAS VIJAY VASANTH (KANYAKUMARI): Mr. Chairman, 

Sir, I urge upon the Government not to scrap the scholarship for minority students 

of class 1-8 (Pre-matric). It is the duty of our Government to provide free 

education to all children, and also to encourage students to come to school. The 

UPA Government under Dr. Manmohan Singh had initiated the welfare scheme of 
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providing education with scholarship for economically weaker students of minority 

communities. 

I would like to bring to the notice of this august House that 24 per cent of 

boys and 15 per cent girls drop out of classes 1 to 8 due to financial constraints. 

The Standing Committee on Education, and the NEP strongly recommend that 

scholarships are a must to tackle the problem of dropouts. To attract students to 

schools and to avoid their dropping out of classes, former Chief Minister of Tamil 

Nadu Hon. K. Kamaraj started the mid-day meal scheme. The current Chief 

Minister hon. Stalin is providing breakfast also with the mid-day meal. The 

scholarship is provided as a means of encouragement to the families to send their 

wards to school without any burden. The justification given by the Union 

Government that the students are being provided free education under RTE is 

very fragile. 

The Government should take all initiatives so as to attract students from all 

sections of the society to school. Continuation of scholarship for minority students 

is a big step for India to become a nation of scholars. India can become a 

superpower only if we have 100 per cent education. Thank you. 

�ी सौिम� खान (िब�णुपुर): माननीय सभापित जी, िब�णपुरु म� हावड़ा च�धरपरु �ेन िपछले 50 

साल से चल रही थी, यहा ंइसका �टापेज था । कोिवड के बाद हावड़ा च�धरपरु �ेन का �टापेज नह� 

िदया गया । मा ंशारदा के िलए िब�णपुरु म� उतरकर जयरामवाटी जाते थे, मेरी िवनती है िक िब�णपुरु म� 
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हावड़ा च�धरपरु �ेन का �टापेज िदया जाए और मोसा�ाम से कनैि�टंग एक िकलोमीटर क� रले 

लाइन को ज�दी करने का �यास कर� । 

SHRI MANISH TEWARI (ANANDPUR SAHIB): Thank you very much, Mr. 

Chairperson, Sir.  In addition to the Permanent Commissioned Officers in the 

Indian Armed Forces, there are three other categories of officers.  They are the 

Short Service Commissioned Officers, the Emergency Commissioned Officers 

and the Women Special Entry Officers.  These officers also perform the same role 

and responsibility as the Permanent Commissioned Officers.  Unfortunately, they 

have been denied pensionary and health benefits in terms of what is available to 

the Permanent Commissioned Officers.  Most of them – about 10,000 of them in 

number – are veterans of 1962, 1965, 1971 and 1999 wars.   My request or my 

appeal to the Government is that these officers or these categories of officers 

should also be given ‘One Rank One Pension’ on a pro rata basis.  Health 

benefits should be extended to them so that they can live their lives in dignity and 

with the respect they deserve.  Thank you. 

�ी नायब िसहं सैनी (कु��े�): माननीय सभापित जी, म� आपके मा�यम से सड़क व प�रवहन मं�ी 

माननीय गडकरी जी का �यान अपने लोकसभा �े� के बह�त ज�री िवषय क� ओर िदलाना चाहता ह� ं। 

 कु��े� के गावं उमरी म� ह�रयाणा का ही नह� बि�क उ�र भारत का एकमा� रा��ीय िडजाइन 

स�ंथान है । पचंायती राज िवभाग का एक रा�ता, जो �ाम पचंायत क� भूिम पोिलसरी िझडंा-बाजीगर 

क� तरफ से एनएच-44 जी.टी. रोड तक जाता है और आगे स�ंथान तक जाने के िलए एनएच-44 को 
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पार करना पड़ता है । इस रोड को पार करते समय कई दघु�टनाए ंहो चकु� ह� । यहा ंहर समय दघु�टना 

होने का डर बना रहता है । गावं उमरी क� जनस�ंया लगभग 15,000 के आसपास है, लगभग 135 

एकड़ �ाम पचंायत क� जमीन एनएच-44 जी.टी. रोड के दूसरी तरफ है । इस �ाम पचंायत का एक डेरा 

िझडंा-बाजीगर है, िजसक� जनस�ंया 1400 के आसपास है । डेरा िझडंा-बाजीगर के आसपास गावं के 

िव�ाथ� पढ़ने के िलए गवन�म�ट सीिनयर सैक� �ी �कूल, उमरी म� आते ह� और उनको एनएच-44 जी.टी. 

रोड �ास करनी पड़ती है । मेरा आपसे िनवेदन है िक वहा ंभूिमगत रा�ते का िनमा�ण ज�द से ज�द 

कराया जाए । 

SHRI LAVU SRIKRISHNA DEVARAYALU (NARASARAOPET): Thank you.  

This is regarding genetically engineered crops.  There is no policy clarity on the 

genetically engineered crops.  In the last six to eights months, when feed cost for 

poultry as well as for shrimp has gone up, we suggested to the Agriculture 

Ministry and the Commerce Ministry to import corn from other countries.  But the 

Agriculture Ministry and the Commerce Ministry said that they cannot import 

because they are all genetically modified crops.   

But recently, the Genetic Engineering Appraisal Committee (GEAC) has 

granted approval for the environmental release of genetically engineered mustard.  

The reason that has been given is to decrease the import cost of the cooking oil.  

So, there is no clarity on which ones we are allowing and which ones we are not 

allowing.  It is because of non-allowance of genetically engineered crops, a lot of 

Free Trade Agreements also have been stalled.  So, there is a need to have 

clarity from the Agriculture Ministry on the genetically modified crops. 
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डॉ. मनोज राजो�रया (करौली-धौलपुर): माननीय सभापित जी, म� आपका �यान मेर ेससंदीय �े� के 

दो आका�ंी िजले, करौली और धौलपरु, के �वय ंसहायता समूह क� सम�याओ ंक� तरफ िदलाना 

चाहता ह� ं। धौलपरु िजले म� �वयं सहायता समूह क� 60,000 मिहलाए ंजड़ुी ह�ई ह� और करौली िजले 

म� 30,000 मिहलाए ंजड़ुी ह�ई ह� । 

13.00hrs 

 माननीय �धान मं�ी जी के आशीवा�द और माग�दश�न से मिहलाओ ंको आ�मिनभ�र बनाने का 

काम भी �वयं सहायता समूह कर रहे ह� ।  

 महोदय, म� आपके मा�यम से आ�ह करना चाहता ह� ंिक जब मिहलाए ंखाता खोलने जाती ह� 

तो ब�क के कुछ अिधकारी लापरवाही करते ह� । उनका खाता खोलने म� िडले करते ह� और उनको 

परशेान करते ह� । जब �वयं सहायता समूह को लोन देने क� बारी आती है तो ब�क अिधकारी और वह 

ब�क तथा जो लीड ब�क ह�, वे भी उन चीज� पर कोई िनयं�ण नह� रख पाते ह� । िजला कलै�टर क� 

मीिटंग म� भी वे िनयं�ण म� नह� आते ह� ।  

महोदय, मेरा आपसे आ�ह है, माननीय िव� मं�ी जी भी यहा ंबैठे ह� िक उन ब�क� के िखलाफ 

स�त कार�वाई क� जाए ।… (�यवधान) 

�ी स�यद ईम�याज जलील (औरगंाबाद): सभापित महोदय, म� माइनॉ�रटी, िजनक� लाख� क� 

स�ंया है, उनक� आवाज बनकर यहा ंपर खड़ा ह� ं । … (�यवधान) वे सरकार से िसफ�  एक िनवेदन 

करना चाहते ह� िक हम� पढ़ना है । 

 सभापित महोदय, कुछ िदन पहले माइनॉ�रटी िमिन�टर ने एक फैसला िलया है िक �ी मैि�क 

�कॉलरिशप ऑफ माइनॉ�रटीज को बदं कर द�गे । उसके कुछ िदन बाद उ�ह�ने फैसला िलया है िक जो 
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मौलाना आजाद नेशनल फैलोिशप है, वह भी बदं क� जा रही है । म� आपको बताना चाहता ह� ं िक 

उ�ह�ने तक�  िदया है िक आरटीई (राइट टू एजकेुशन) के अंदर यह फैिसिलटी पहली से आठव� �ट�डड� 

के ब�च� को दी जा रही है । लेिकन, हर मा-ँबाप चाहता है िक अपने ब�च� को अ�छे �कूल म� पढ़ाए । 

आरटीई के अंदर सरकारी �कू�स म� तो यह मौका िमल जाता है, लेिकन �ाइवेट �कू�स म� यह मौका 

नह� िमलता है । 

 इसीिलए, हम आपसे और सरकार से अनरुोध करना चाहते ह� िक हम पढ़ना चाहते ह� । हम इन 

ब�च� को पढ़ाई से दूर नह� रख सकते । … (�यवधान) 

  �ी जगदि�बका पाल (डुम�रयागजं): अिध�ाता महोदय, भारत और नेपाल के साथ या अ�य 

पड़ोसी देश� के साथ हमार ेबह�त अ�छे �र�ते ह� । इसी का नतीजा है िक इस वैि�क प�रि�थित म� हम� 

जी-20 क� �ेिसड�सी िमली है । भारत अपने पड़ोिसय� के साथ चाहे वह पारगमन का मामला हो या 

�यापार का, उनके िहत� के साथ हमेशा �ितब� रहता है ।  

 भारत-नेपाल क� हमारी 1850 िकलोमीटर क� सीमा जड़ुती है । उस पार लिु�बनी है और इस 

बार किपलव�त ु है । पूरी दिुनया म� गौतम ब�ु से जड़ेु ह�ए जो बिु��ट ह�, वे आते ह� । वे उस तरफ 

लिु�बनी जाते ह�, उसके बाद वे गोरखपरु होकर किपलव�त,ु जो गौतम ब�ु का ज�म �थान है, वहा ं

आते ह� । वे �ाव�ती, सारनाथ और कुशीनगर भी जाते ह� । 

 महोदय, मेरा आपके मा�यम से आ�ह है िक भारत सरकार 13 इि�ट�ेटेड चेक पो�ट बना रहा 

है । वह नेपाल, �यामंार और बा�ंलादेश के साथ बना रहा है । िवराट नगर और वीरगंज म� बन चकुा है । 

माननीय सभापित: �लीज आप अपनी बात किहए । 
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�ी जगदि�बका पाल: महोदय, उस तरफ लुि�बनी है और इस तरफ किपलव�त,ु िस�ाथ�नगर है, 

इनको जोड़ने के िलए म� एक इंटी�ेटेड चेक पो�ट ककरहवा म� �थािपत करने क� मागं करता ह� ं।  

LIST OF MEMBERS WHO HAVE ASSOCIATED THEMSELVES WITH THE 

ISSUES RAISED UNDER MATTERS OF URGENT PUBLIC 

IMPORTANCE 

 

सद�य, िजनके �ारा अिवल�बनीय लोक 

मह�व के िवषय उठाये गये ।  

 

सद�य, िज�ह�ने उठाए गए िवषय� के 

साथ �वय ंको स�ब� िकया । 

Shri Uday Pratap Singh Shri Sanjay Seth  

Shri Malook Nagar  

Shri Girish Chandra 

Shrimati Rama Devi 

Shri Nihal Chand Chouhan 

Shri Ramcharan Bohra 

Shri Saptagiri Sankar Ulaka  

Shri P. P. Chaudhary 

Kunwar Pushpendra Singh 

Chandel 

Shri P. P. Chaudhary Shri Malook Nagar  
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 Shri Girish Chandra 

Kunwar Pushpendra Singh 

Chandel 

Shri Hasnain Masoodi   

 

Shri Malook Nagar  

Shri Girish Chandra 

Shrimati Gomati Sai 

 

Kunwar Pushpendra Singh 

Chandel 

Shrimati Kanimozhi Karunanidhi  

 

Shri Girish Chandra 

Shri Malook Nagar  

Shri Chandan Singh 

 

Shri Girish Chandra 

Shri Malook Nagar  

Shri Dinesh Chandra Yadav  Shri Girish Chandra 

Shri Girish Chandra Shri P. P. Chaudhary 

Shrimati Navneet Ravi Rana 

Shrimati Sangeeta Azad 

Shri Malook Naga 

Shri Satish Kumar Gautam 

 

Shri Malook Nagar 

Kunwar Pushpendra Singh 

Chandel 

Shri Jayadev Galla 

 

Shri Lavu Srikrishna Devarayalu  

Shri Girish Chandra 
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Shri Malook Nagar  

Shri Anto Antony  Adv. Dean Kuriakose 

Dr. Amar Singh 

 

Shri Saptagiri Sankar Ulaka 

Shri Malook Nagar  

Shrimati Harsimrat Kaur Badal  Shri Saptagiri Sankar Ulaka 

Shri Shrirang Appa Barne 

 

Shri Girish Chandra 

Shri Malook Nagar  

Kunwar Pushpendra Singh 

Chandel 

Shri Sunil Soren 

 

Shri P. P. Chaudhary 

Kunwar Pushpendra Singh 

Chandel 

Shri Jayant Sinha 

 

Shri P. P. Chaudhary 

Shri Malook Nagar 

Kunwar Pushpendra Singh 

Chandel  

Shri Gautham Sigamani Pon  

 

Shri Girish Chandra 

Shri Malook Nagar  

Shri Anto Antony  

Kumari Ramya Haridas  

Shri N.K. Premachandran  
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Dr. Mohammad Jawed 

 

Shri Malook Nagar  

Kunwar Pushpendra Singh 

Chandel 

Shri Nayab Singh Saini 

 

 Kunwar Pushpendra Singh 

Chandel  

Dr. Manoj Rajoria 

 

Kunwar Pushpendra Singh 

Chandel  

Shri P. P. Chaudhary 

Shri Nihal Chand Chouhan 

Shri Ramcharan Bohra  

Shri Jagdambika Pal Shri Malook Nagar  

Kunwar Pushpendra Singh 

Chandel  

Shri Nihal Chand Chouhan Shri P. P. Chaudhary 

Shrimati Rama Devi 

 

Kunwar Pushpendra Singh 

Chandel 

Shri D.K. Suresh 

 

Kunwar Pushpendra Singh 

Chandel 

 Kunwar Pushpendra Singh 

Chandel 

Shri R.K. Singh Patel Kunwar Pushpendra Singh 
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 Chandel 

Shri Vijaykumar alias Vijay 

Vasanth  

Shri Abdul Khaleque 

 

माननीय सभापित : सभा क� काय�वाही दोपहर दो बजे तक के िलए �थिगत क� जाती है । 

… (�यवधान) 

13.03 hrs 

The Lok Sabha then adjourned till Fourteen of the Clock. 
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14.03 hrs 

The Lok Sabha reassembled at Three Minutes past Fourteen of the Clock. 

(Shri A. Raja  in the Chair) 

14.03½ hrs 

MATTERS UNDER RULE 377 

HON. CHAIRPERSON: The House will now take up Matters under Rule 377. 

Shri Jamyang Tsering Namgyal – Not Present. 

Shri Subrata Pathak – Not Present. 

Shri Sanjay Bhatia. 

… (Interruptions) 

HON. CHAIRPERSON: Hon. Member, under Rule 377, you have to read from the 

text which was submitted in the House. 
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(i)  Need to allow industries to continue operation on coal-fired 

boilers in Karnal Parliamentary Constituency in Haryana 
 

�ी सजंय भािटया (करनाल) : महोदय, ससंदीय �े� करनाल और पानीपत म� कोयले से चलने वाले 

बॉयलर� पर उ�ोग चल रहे ह� । पीसीबी �ारा इकाइय� को बदं करने का नोिटस जारी िकया गया है । 

यिद ये उ�ोग 30 िसतंबर, 2022 तक बॉयलर� को पीएनजी म� नह� बदलते ह�, पीएनजी उ�ोग पर 

बॉयलर चलाने के िलए बॉयलर बदलना होगा । एनसीआर म� हजार� बॉयलर ह�, यिद सभी उ�ोग 

बॉयलर बदलते ह�, बॉयलर मै�यफैु�चरस� से बॉयलर �थािपत करने म� 3-4 साल लग�गे । चूिंक बॉयलर 

िनमा�ताओ ंके पास 6 महीने के समय म� सभी बॉयलर बनाने क� �मता नह� है, पीएनजी पर चलने वाले 

बॉयलर के मामले म� कोयले पर चलने वाले बॉयलर क� लागत क� तलुना म� ईधंन क� लागत 3 गनुा बढ़ 

जाएगी । इसिलए यह आिथ�क �प से �यवहाय� नह� है । एनसीआर �े� क� सभी इकाइया ंबदं रह�गी, 

�य�िक वे शेष भारत के साथ �ित�पधा� नह� कर सकत� । पीएनजी आपूित�कता� ��येक �े� और 

एकािधकार म� केवल एक है । वे बह�त अिधक क�मत वसूल रहे ह� । इन पीएनजी आपूित�कता�ओ ंपर 

कोई िनयं�ण नह� है । सरकार से अनरुोध है िक पानीपत उ�ोग को वैि�क बाजार म� �ित�पध� बनाए 

रखने के िलए कृपया बॉयलर� के िलए ईधंन के �प म� कोयले क� अनमुित द� या मेर ेससंदीय �े� को 

एनसीआर से बाहर िकया जाए । 
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(ii) Regarding Construction of airport in Sasaram, Bihar. 

 

�ी छेदी पासवान (सासाराम): महोदय, िबहार के रोहतास एवं कैमूर से िद�ली, म�ुबई, राचंी, 

कोलकाता, तथा लखनऊ आिद शहर� के बीच िवमान सेवा क� अपार सभंावनाए ंह�, जहा ँवैि�क मह�व 

के अनेक धरोहर यथा शेरशाह सूरी का मकबरा, म�ुडे�री धाम, ताराच�डी धाम, रोहतासगढ़ िकला, 

धआुकुँ�ड, इ��परुी बराज तथा ब�ु मूित� �थल होने के कारण पय�टक� एवं आम याि�य� के आकष�ण 

का के�� बना ह�आ है । रोहतास, कैमूर, ब�सर तथा औरगंाबाद िजल� के बौ� सिक� ट पर ि�थत होने 

के कारण रा��ीय एवं अंतरा��ीय पय�टक� का दि�ण िबहार म� काफ� स�ंया म� आवागमन लगा रहता 

है, जहा ँ िवमान सेवा नह� होने के कारण लोग� को काफ� असिुवधा हो रही है तथा अनाव�यक 

अित�र� समय एवं खच� का बोझ वहन करना पड़ता है । िवमान सेवा श�ु होने से आम लोग� एव ं

पय�टक� को तो सिुवधा होगी ही इसके अलावा �यावसाियक गितिविधया ँभी बढ़�गी तथा सरकार को 

अित�र� राज�व क� �ाि� होगी । 

माननीय महोदय से मेरा िवशेष अनरुोध है िक सदन के मा�यम से दि�ण िबहार क� �दय�थली 

सासाराम म� हवाई अड्ड� का िनमा�ण �ाथिमकता के आधार पर यथाशी� कराने क� कृपा क� जाए । 

 

HON. CHAIRPERSON : Shri Krishnapal Singh Yadav – not present.  

 Now, Shri Bidyut Baran Mahato.  
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(iii) Regarding payment of  arrears of medical costs incurred by 

various hospitals in Jamshedpur Parliamentary Constituency, 
Jharkhand under Ayushman Bharat Yojana. 

 

�ी िब�ुत बरन महतो (जमशेदपुर): महोदय, म� आपका �यान एक अित मह�वपूण� िवषय क� ओर 

आकृ� कराना चाहता ह� ँ। आज ‘आय�ुमान भारत योजना’ से देश के करोड़� गरीब, वंिचत, बीमा�रय� 

से पीिड़त प�रवार� को उ� योजना का लाभ िमला है । यह देश के यश�वी �धानमं�ी आदरणीय �ी 

नर�� मोदी जी क� दूरगामी सोच और गरीब� के �ित समप�ण को �ितिबिंबत करता है ।  

महोदय, जमशेदपरु ससंदीय �े� के अंतग�त कई ऐसे अ�पताल ह�, िजनका करोड़� �पए का 

भगुतान नह� होने के कारण इन अ�पताल� म� गरीब� का इलाज होना बदं हो गया है । ऐसे अ�पताल 

िन�निलिखत ह�- 

1. ��ानदंा हॉि�पटल सरायकेला 

2. मेिडिट�रना हॉि�पटल सरायकेला 

3 गंगा मेमो�रयल जमशेदपरु 

4. दया हॉि�पटल जमशेदपरु 

5. अपूवा� ईशान जमशेदपरु 

6. साकेत हॉि�पटल जमशेदपरु 

7. डॉ�टर अिभषेक चाइ�ड जमशेदपरु 

8. मेहरबाई टाटा जमशेदपरु 
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9. डॉ�टर डी. िम�ा यूरोलॉजी जमशेदपरु 

िविदत है िक उ� मामले को िपछले स� के दौरान भी म�ने उठाया था । म� माननीय मं�ी जी एवं 

�वा��य एवं प�रवार क�याण मं�ालय, भारत सरकार को ध�यवाद देना चाहता ह�,ं िज�ह�ने मझेु अपने 

प�ाकं अध� शासक�य प� स�ंया एस-12012/57/2022 िदनाकं 05 िदसबंर, 2022 के मा�यम से 

सूिचत िकया है िक उपरो� सबंिंधत अ�पताल� का भगुतान िकया जाएगा । परतं ुउ� अ�पताल� का 

भगुतान अभी तक नह� होने से इलाज कराने वाले गरीब मरीज� को काफ� िद�कत� का सामना करना 

पड़ रहा है । 

अतः महोदय, म� आपके मा�यम से माननीय �वा��य एवं प�रवार क�याण मं�ी, भारत सरकार 

से अनरुोध करता ह� ँ िक उपरो� अ�पताल� का आय�ुमान भारत योजना के तहत बकाए रािश का 

भगुतान अिवलंब कराने क� कृपा क� जाए, तािक इन अ�पताल� म� िविभ�न बीमा�रय� से पीिड़त गरीब 

प�रवार� का समिुचत इलाज हो सके । 
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(iv) Need to enact a law banning promotion of superstitious 

activities in the country. 
 

�ी सजंय सेठ (राचँी): महोदय, झारखंड म� डायन िबसाही जैसे अंधिव�ास के कारण ��येक वष� 

आधा दज�न से अिधक लोग मौत का िशकार होते ह� । एक तरफ इस प�रि�थित से झारखंड जूझ रहा है 

तो दूसरी तरफ बीते कुछ वष� म� झारखंड म� चगंाई सभा के नाम पर अंधिव�ास का खेल भी बढ़ा है । 

�ाथ�ना महो�सव के नाम पर मूल �प से लोग� को �व�थ करने का झासंा िदया जाता है । इसके बड़े- 

बड़े होिड�ग पो�टर छपते ह�, िजसम� गंभीर बीमा�रय� सिहत शारी�रक िद�यागंता को ठीक करने का 

दावा िकया जाता है । अंधिव�ास बढ़ाने वाली इन सभाओ ंम� मदु� के जी उठने क� भी बात कही जाती 

है । यह काय� झारखंड से बाहर के धम� �चारक� व पाद�रय� �ारा िकया जाता है । इस वजह से चगंाई 

सभाओ ंम� भयंकर भीड़ बढ़ी है और इसक� आड़ म� धमा�तरण का भी काय� हो रहा है । 

मेरा आ�ह है िक इस तरह क� सभाओ ंपर रोक लगे । इसके िलए रा��ीय �तर पर कानून 

बनाए ंजाए,ं �य�िक यह िसफ�  झारखंड क� सम�या नह� है, बि�क िजतने भी आिदवासी बह�ल �े� ह�, 

उन सभी क� सम�या है । इस तरह के अंधिव�ास बढ़ाने वाली सभाओ ं पर त�काल रोक लगानी 

चािहए । 

 

 

 

 



12.12.2022  768 

 
(v)  Need to extend the Agra metro upto Firozabad district 

headquarters, Uttar Pradesh 
 

डॉ. च�� सेन जादौन (िफरोजाबाद): सभापित महोदय, उ�र �देश के आगरा जनपद मे�ो का 

िव�तार िफरोजाबाद जनपद तक िकया जाए । इसके िलए के�� सरकार डीपीआर तैयार करने क� 

अनमुित दे, िजससे िफरोजाबाद िजले म� भी �यापा�रय�-िकसान� को इसका लाभ िमल सके । 

िफरोजाबाद पूर ेभारत और पूर े िव� म� चूड़ी के  िलए िव� �िस� जनपद भी है । अत: िफराजाबाद 

जनपद तक मे�ो का िव�तार अ�यंत आव�यक है । 
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(vi) Regarding  broadening of the bridge over the track in 

Hoollongapar Gibbon Sanctuary at Jorhat in Assam. 
 

SHRI TOPON KUMAR GOGOI (JORHAT): Sir, it is a matter of great concern that 

houses of the only ape Hoolock Gibbons that is found in India, the Hoollongapar 

Gibbon Sanctuary at Jorhat in Assam is divided into two parts by the railway 

track.  

 The character of Hoolock Gibbons is that they never come down to the 

ground from the tree. Since Gibbons are monogamous and do not mate within 

family lines, the standard families in the smaller area were struggling to breed, 

leading to dwindling numbers. They are also suffering due to depleting food 

resources in their patch of forest.  

 A railway track has bisected the forest dividing the animals into two 

separate area. Three family groups of gibbons live in the smaller area roughly 150 

hectares, isolated from the 23 families in the larger one, i.e., 1,950 hectares. A 

bridge built over the railway tracks in 2015 does not connect to the forest canopy, 

gibbons are not using it to cross.  

 I would urge strongly to the Ministry of Railways to take measures so that 

the narrow bridge could be built with more space (width). The whole family of 

Gibbons walk together to cross from one side to other and the bridge should be 

connected by the tree or forest canopy on both side at the end of bridge. 
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(vii) Need to declare Sanskrit as `Rashtriya Bhasa’. 

 

कँुवर पु�पे�� िसहं च�देल (हमीरपुर): सभापित महोदय, वत�मान म� भारत क� कोई रा��ीय भाषा नह� 

है । हालािंक भारतीय सिंवधान के अन�ुछेद 343(1) म� िवशेष �प से उ�लेख िकया गया है िक सघं 

क� आिधका�रक भाषा देवनागरी िलपी म� िह�दी होगी । आिधका�रक भाषाओ ंके अलावा सिंवधान 22 

�े�ीय भाषाओ ंको मा�यता देता है, िजनम� अनसूुिचत भाषाओ ंके �प म� िह�दी शािमल है, लेिकन 

अं�ेजी नह� । 

 भारत वत�मान म� अपनी आज़ादी के अमतृ काल म� है और उसके सामने भारत को वष� 2047 

तक भारत को पनु: िवकिसत रा�� बनाने का ल�य है और सव�िविदत है िक अतीत के बोध के िबना 

भिव�य का िनमा�ण सभंव नह� है तथा यह तब उस अव�था म� और भी �खर हो जाता है जब िक 

भारतीय स�ं कृित सनातन है और उसके �वाह म� भी कोई टूटन नह� है, उसम� िनरतंरता है ।  

 यिद रा�� को एक महान ल�य क� �ाि� क� ओर अ�सर होना है तो उसके सभी अंग� म� 

समरसता आव�यकता है एवं इस समरसता क� �ाि� का एक �मखु साधन सवंाद है । सवंाद �थापना 

के अनेक उपाय ह�, पर उसम� नैसिग�क उपाय तो भाषा ही है । य�िप आज के समय म� देश म� अनेक 

भाषाओ ंका �चलन है, पर भारतीय स�ंकृित से रासायिनक जड़ुाव क� जो �मता स�ंकृत म� है, वह 

िकसी अ�य भाषा म� नह� है । मन�ुय के सामा�य �यवहार तो अ�य भाषाओ ंके मा�यम से िकए जा 

सकते ह�, पर जब ल�य भारत को िवकिसत बनाना हो तो भारत के अतीत, दश�न, सामािजक �यवहार 

और इसक� सा�ंकृितक सगु�ध का �ान स�ंकृत के �योग के िबना संभव नह� है और तब जब यह 

भाषा न िसफ�  भाषा िव�ान क� किठनतम कसौटी म� सव��कृ� ट है, अिपत ुिव� शाि�त, स�पूण� मानव 
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जाित के सम� िवकास जैसे मानवीय मू�य� का िहमालय के उ�च मानस �े�� से उ�च �वा�रत उ�ोष 

भी करती है । 

 भारत एक रा�� म� रा��ीय एकता को बढ़ाने वाली, रा�� के भिव�य का माग�दश�न करने वाली, 

भारत क� वाक�ाण शि� स�ंकृत भाषा को ‘िह�दी राजभाषा’ के साथ रा��ीय भाषा घोिषत िकया जाए 

और इसके जन-जन तक �सार और �यावहा�रक �योग को बढ़ावा देने के िलए हर सभंव �यास िकए 

जाए ं। 
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(viii) Regarding establishment of AIIMS in Dharbhanga, Bihar. 

 

�ी गोपाल जी ठाकुर (दरभगंा) : िमिथला एवं उ�र िबहार के क� � दरभगंा म� 750 बेड वाले ए�स का 

िनमा�ण 1264 करोड़ �पये क� लागत से होना सिुनि�त है, िजसके िलए 15 िसतंबर, 2020 को क� �ीय 

कैिबनेट �ारा �वीकृित �दान क� जा चकु� है, परतं ुअभी तक इसका िनमा�ण �ारभं नह� हो सका है । 

बीते कुछ महीने पहले िबहार सरकार �ारा कुछ जमीन ए�स को ह�तातं�रत क� गई है, शेष जमीन कब 

तक ह�तातं�रत होगी? �या इसके िलए िबहार सरकार �ारा कोई समय सीमा िनधा��रत क� गई है और 

मं�ालय �तर से इस काय� को ज�द पूरा करने हेत ु�या कोई पहल क� जा रही है? इस ए�स के साथ 

अ�य रा�य� म� घोिषत ए�स का िनमा�ण पूण� हो चकुा है, परतं ुयहा ंअभी तक िशला�यास नह� ह�आ है । 

�या सरकार �ारा इसके िशला�यास और िनमा�ण काय� को पूण� करने क� समय सीमा िनधा� �रत क� गई 

है? 

महोदय, चूिंक ��येक नए ए�स म� एमबीबीएस क� पढ़ाई ए�स िनमा�ण के साथ ही �ारभं क� 

जाती रही है, ऐसे म� �या सरकार अगले शै�िणक स� से दरभगंा के ए�स म� एमबीबीएस क� पढ़ाई को 

�ारभं करने का कोई िवचार रखती है? यह आम जनता के �वा��य एवं मूलभूत �वा��य सिुवधा से 

जड़ुा ह�आ मामला है । अतः इसका िनमा�ण तय समय-सीमा के भीतर िकया जाना आव�यक है, तािक 

इसका लाभ करोड़� िमिथलावािसय� को िमल सके । 
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(ix)   Need to construct an expressway traversing the States of 

Madhya Pradesh, Uttar Pradesh and Uttarakhand. 
 

�ी मकेुश राजपूत (फ�� खाबाद) : महोदय, िहमालय क� गोद म� बसे उ�राखंड रा�य क� एक लंबी 

सीमा भारत के पड़ोसी देश चीन के साथ लगती है । अित मह�वपूण� उ�राखंड कुमाऊँ मंडल तक सेना 

क� शी� पह�चं के िलए �यान आकिष�त कराना चाहता ह� ं।  

�वािलयर से िभडं, इटावा, फ�� खाबाद, शाहजहापंरु, बरलेी होकर टनकपरु या ह��ानी तक एक 

नया ए�स�ेस वे अित आव�यक तीन रा�य� को जोड़ने वाला ए�स�ेस वे लगभग 425 से 450 िकमी 

लंबा होगा । 

1. साम�रक �ि� से �वािलयर छावनी, झासँी छावनी, आगरा छावनी, फतेहगढ़ छावनी, बरलेी छावनी 

सीधे जड़ु जाय�गी और आव�यकता पड़ने पर बह�त कम समय म� चीन सीमा तक पह�चंा जा सकता है । 

2. ये ए�स�ेस वे िद�ली-झासंी हाइवे, आगरा-म�ुबई हाइवे, िद�ली-आगरा-कानपरु को जोड़ने वाला 

NH2, आगरा-लखनऊ ए�स�ेस वे, जी टी रोड, ��तािवत गंगा ए�स�ेस वे, सहारनपरु-बरलेी-

लखनऊ हाइवे व िहमालय क� तलहटी म� बनने वाले पव�त माला �ोजे�ट के तहत हाइवे को जोड़ने का 

काय� करगेा । 

माननीय सड़क प�रवहन मं�ी जी से आ�ह है िक म�य�देश के �वािलयर से िभडं, उ�र �देश 

के इटावा, मैनपरुी के िकशनी व बेवर, फ�� खाबाद के नीमकरोरी धाम, पठुरी व ढाईघाट, शाहजहापंरु के 

ज�रयनपरु, जलालाबाद, ितलहर, िनगोही, बरलेी के बीसलपरु, पीलीभीत खटीमा होते ह�ए टनकपरु 

तक एक नया ए�स�ेस वे बनाना अित आव�यक है । 
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(x) Regarding Status of sanctioned projects of the railway line 

between Marikuppam in Karnataka and Kuppam in Andhra 
Pradesh. 

 

SHRI S. MUNISWAMY (KOLAR): I would like to know the following information 

from the hon. Minister of Railways as to what is the status of the sanctioned 

project of the railway line between Marikuppam in Karnataka and Kuppam in 

Andhra Pradesh? Has this railway line been sanctioned in the Pink Book? 

Whether any Reconnaissance Engineering Survey Report of Marikuppam and 

Kuppam correcting the discrepancies has been submitted? What are the hurdles 

now? Does the portion of Land of the Bharat Gold Mines Limited have approved 

the usage of this project? 

Has the Part of land of Karnataka and Andhra Pradesh been handed over 

to the Indian Railways for further process? 
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(xi) Regarding relaxation in population norms for establishment of 

Eklavya Model Residential School in Pali Parliamentary 
Constituency, Rajasthan 

 

�ी पी. पी. चौधरी (पाली): सभापित महोदय, देश भर म� अनसूुिचत जनजाित के ब�च� को उ�च एव ं

गणुव�ा वाली िश�ा �दान करने के उ�े�य से एकल�य आवासीय मॉडल (ईएमआरएस) िव�ालय� क� 

�थापना आिदवासी बाह��य �े�� म� क� जा रही है । वष� 2022 तक 50% तक अनसूुिचत जनजाित 

आबादी और 20 हजार अनसूुिचत जनजातीय �यि�य� वाले ��येक �लॉक म� एक (ईएमआरएस) 

खोलने का �ावधान िकया गया है । मेर ेससंदीय �े� पाली (राज�थान) म� आवासीय िव�ालय क� 

�थापना हेत ुलगातार माननीय मं�ी जी से प�ाचार िकया जा रहा है । 2011 क� जनगणना के अनसुार 

पाली िजले म� अनसूुिचत जनजाित के लोग� क� सं�या लगभग 1 लाख, 50 हजार है जो िक कुल 

जनस�या का लगभग 8% है, िजसम� से बाली �लाक म� 72,218 अनसूुिचत जनजाित के लोग ह�, जो 

िक यहा ंक� जनस�ंया का लगभग 35% है । बाली �लाक के पास समेुरपरु व देसरुी �लॉक� म� भी 

लगभग 45 हजार अनसूुिचत जनजाित के लोग ह� । सदन के मा�यम से माननीय जनजातीय काय� मं�ी 

जी से िनवेदन है िक मेर ेससंदीय �े� के इस गोडवाड आिदवासी बाह��य �े� म� जनस�या �ितशत म� 

छूट �दान कर एकल�य मॉडल आवासीय िव�ालय खोलने क� �वीकृित �दान करने क� कृपा कर�, 

इसके िलए मै आपका आभारी रह�गँा । 
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(xii) Regarding land erosion caused by Ganga and Phulhar river in 

Malda district, West Bengal. 

 

�ी खगने ममुु� (मा�दहा उ�र): सभापित महोदय, म� अपने ससंदीय िनवा�चन �े� मालदा उ�र, 

पि�म बगंाल म� बाढ़ एवं कटान क� ओर सरकार का �यान आकिष�त करना चाहता ह� ं। मालदा िजला 

का अिधकांश भाग गंगा और फु�हर नदी के तट पर बसा ह�आ है । �ितवष� आने वाली बाढ़ एवं कटान 

के कारण तमाम गावं जैसे महानंदा टोला, िभलाई मारी, कहला, देवीपरु, उ�र, दि�ण, भकु�रया 

इ�यािद गावं� को एवं कटान के दौरान बह�त ही �ित का सामना करना पड़ता है । महानंदा टोला, 

िभलाई मारी गावं गंगा नदी से 50 मीटर क� दूरी पर बचे ह�ए है एवं जो गावं नदी म� िवलीन हो चकेु ह�, वे 

ह� - मालदा िजला के के.बी.झाव बोना �ाम पचंायत जजंाली टोला, खा�साबरना, रसटोला, 

जबनुताला, रामायणपरु, रोिहमारी, कुली िदयारा, ह�सैनपरु, िचना बाजार, दगुा�राम टोला, चौधरी पड़ा, 

अनूप नगर, इ�यािद गावं । गंगा और फु�हर नदी �ारा कटान क� रोकथाम के िलए मेर े �ारा के�� 

सरकार और रा�य सरकार को भी बह�त बार अवगत कराया है । अभी तक कटान रोकथाम के िलए 

कोई ठोस क़दम नह� उठाया गया । �थाई काय� योजना बनाकर इस सम�या का समाधान िकया जाए 

तथा अभी तक जो लोग कटान से �भािवत होकर सड़क� पर जाने को मजबूर ह� उनको पनुवा�स एवं 

रोजगार क� �यव�था क� जाए तथा कटान के कारण उनको ह�ई �ित का मू�यांकन करते ह�ए मआुवजा 

उपल�ध कराया जाए ।  
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(xiii) Need to set up more Trauma Care facilities in Jharkhand. 

�ी जयतं िस�हा (हज़ारीबाग): माननीय सभापित महोदय, म� झारखंड रा�य म� यातायात दघु�टनाओ ं

क� बढ़ती सं�या क� ओर सदन का �यान आकृ� करना चाहता ह� ँ। ये स�ंयाए ंदशा�ती ह� िक रा�य म� 

और अिधक �ॉमा स�टर व आपातकालीन देखभाल इकाइय� (ईसीयू) क� आव�यकता है । रा��ीय 

अपराध �रकॉड�  �यूरो के पास उपल�ध नवीनतम आंकड़� के अनसुार, झारखंड म� िपछले साल 5,000 

से अिधक यातायात दघु�टनाए ंदज� क� गई,ं िजनम� रले दघु�टनाए ंभी शािमल ह� । इन हादस� म� 3,901 

लोग� को अपनी जान गंवानी पड़ी, िजनम� से 90 फ�सदी मौत� सड़क हादस� क� वजह से ह�ई ं। इनम� से 

कई लोग� क� जान बच सकती थी अगर उ�ह� त�काल आपातकालीन िचिक�सा सिुवधा उपल�ध हो 

पाती या उ�ह� उ�च �तरीय �ॉमा स�टर� म� ले जाया जाता । वष� 2019 म� उ�ािटत राचंी के राजे�� 

इंि�टट्यूट ऑफ मेिडकल साइंसेज म� रा�य के पहले अ�याधिुनक �ॉमा स�टर म� अभी भी मानव 

ससंाधन के साथ-साथ उपकरण� क� भी कमी है । यह हमारी जनता के �ित रा�य सरकार क� 

उदासीनता को दशा�ता है । इसिलए न केवल मौजूदा �ॉमा स�टर� को अप�ेड करने बि�क रा�य के 

सभी िजल� म� आधिुनक आपातकालीन देखभाल इकाइय� क� �थापना करने क� भी आव�यकता है । 

यह रा�य म� हर साल जा रही हजार� जान� बचाने व लोग� क� सरु�ा के िलए अ�याव�यक है ।    
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(xiv) Need to upgrade State Highway No. 2 into a 4-Lane National 

Highway in Banswara Parliamentary Constituency. 

 

�ी कनकमल कटारा (बांसवाड़ा): माननीय सभापित महोदय, आज भारत के यश�वी �धानमं�ी �ी 

नर�े� मोदी जी एवं सड़क प�रवहन और रा��ीय राजमाग� मं�ी �ी िनितन गडकरी जी देश म� सड़क� 

का जाल िनिम�त कर रहे ह�, िजससे �यापा�रय� के साथ आमजन को भी बह�त लाभ िमल रहा है । बह�त 

सार ेलोग� को रोजगार से जोड़ा जा रहा है । िजस �े� को रा��ीय राजमाग� से जोड़ा जा रहा है, उस 

�े� का िवकास बह�त ज�द हो रहा है तथा िवकास के साथ रोजगार के नए आयाम भी �थािपत हो रह े

ह� । म� देश के यश�वी �धानमं�ी और सड़क प�रवहन और रा��ीय राजमाग� मं�ी जी को मेर े�े� क� 

जनता क� ओर से हािद�क आभार एवं ध�यवाद देता ह� ँ। 

 म� माननीय सड़क प�रवहन और रा��ीय राजमाग� मं�ी जी को मेर ेअनसूुिचत जनजाित �े� 

बासंवाड़ा-डंूगरपरु के बार ेम� अवगत कराना चाहता ह� ँ । यह �े� गजुरात एवं म�य �देश क� सीमा से 

जड़ुा ह�आ है । इस �े� म� ि�थित �टेट हाईवे स�ंया-32, जो पाली-रणकपरु-ग�ग�ुदा-उदयपरु-सलू�बर-

आसपरु-साबला-पालोदा-लोहा�रया-गनोड़ा-बासंवाड़ा से होते ह�ए रा�य क� सीमा से जड़ुता है । वह 

मा� एक लेन का ही है । बह�त अिधक मोड़ होने के कारण व भारी वाहन� क� लगातार आवाजाही के 

कारण यहा ँपर अिधकतर आवागमन बािधत रहता है तथा �ितिदन दघु�टनाए ंहोती रहती ह� । 

 इसिलए माननीय मं�ी जी, म� आपसे िवेशेष अनरुोध करना चाहता ह� ँ िक इस �टेट हाईवे को 

रा��ीय राजमाग� का दजा� िदया जाए और साथ म� ही इसे चार लेन का रा��ीय राजमाग� बनाया जाए, 

िजससे इस अनसूुिचत �े� के िवकास को पखं लग सके और यह आिदवासी �े� म�ुयधारा से जड़ु 

सके । उ� सड़क को रा��ीय राजमाग� म� प�रवित�त करने से राज�थान रा�य के अनसूुिचत आिदवासी 

�े� के िवकास म� मह�वपूण� भूिमका होगी ।  
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(xv) Regarding inclusion of Palakkad under the airport expansion plan. 

SHRI V.K. SREEKANDAN (PALAKKAD): Sir, Palakkad is a centrally placed 

district in Kerala and is adjoining the Tamil Nadu. Airports for the people of 

Palakkad are at Nedumbassery, Karipur and Coimbatore having a road distance 

of 113 kilometres, 101 kilometres, and 69 kilometres respectively.  

 Palakkad is the second largest industrial district in Kerala having all types 

of industries including Central and State Governments and public sector 

undertakings. The only IIT in the State of Kerala is at Palakkad. Palakkad is also a 

Divisional Headquarters of the Southern Railway. The work on the Industrial 

Corridor between Coimbatore and Kochi via Palakkad is in progress. 

Palakkad is the gateway for reaching of all materials to the State of Kerala 

from many parts of the country. Moreover, thousands of people from this district 

and its neighbouring district are settled in many parts of the globe and are earning 

precious foreign exchange for the country. The proposed Coimbatore-Kochi 

Industrial Corridor is expecting huge foreign investment.  

It is, therefore, necessary and essential to have an airport at Palakkad to 

make travel to/from Palakkad easier. Therefore, I urge upon the Government to 

include Palakkad under the airport expansion plan and develop an airport there 

through an eligible developer in consultation with the State Government. 

 Thank you. 
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(xvi) Regarding cyber attack on the IT servers of AIIMS, New Delhi. 

 

DR. SHASHI THAROOR (THIRUVANANTHAPURAM): Sir, I wish to draw the 

kind attention of the hon. Minister of Electronics and Information Technology to 

the recent cyber-attacks on the IT servers of AIIMS, Delhi that resulted in data 

losses which have impeded its normal operations, including patient registration, 

consultation booking and availability of medical records. The origin, intent and 

extent of the attack remain unclear and I trust that the Government, recognising 

this as a matter of public importance, will take the House into confidence and the 

measures be taken to prevent its recurrence. 

While the possibility of this being a hostile cross-border attack is of a grave 

concern which calls for a thorough investigation and tough response, it also 

reflects the weak data protection safeguards in our country, especially by 

Government institutions. The Personal Data Protection Bill, 2019 had created a 

special category of 'sensitive personal data', including health data, that required 

stringent safeguards but this has, unfortunately, been done away with in the new 

draft Bill released by the Government. 

I urge upon the hon. Minister to take necessary measures to ensure that 

sensitive personal data of our citizens are adequately protected and take actions 

to avoid such data breaches in the future. 
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(xvii) Regarding train services and other demands for Railways in 

the Kanyakumari Parliamentary constituency. 
 

SHRI VIJAYKUMAR ALIAS VIJAY VASANTH (KANYAKUMARI): Sir, I urge 

upon the Union Government about the fulfilment of my demands for development 

and request Railways to restore some services, stoppages in Kanyakumari 

Parliamentary Constituency. During COVID time, Railways removed stoppage of 

five trains at Kanyakumari district in my constituency:- 

1. NC- CBE,  

2. Guruvayur,  

3. MDU- PUU,  

4. Ernad,  

5. NCJ- KTYM  

This totals to about 21 stoppages, which is an unexpected loss for the people 

of Kanyakumari district.  

I also demand new trains like:- 

1.  Tambaram-Nagercoil train (train no:22657/58,  

1. Chennai Central-Nagercoil train at day time,  

2. Kanyakumari-Velankanni Express  

3. Ananthapuri and Nagercoil-Mumbai train.    
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I also demand for upgradation of Kanyakumari, Nagercoil railway stations to 

global standard. ROB at Kuthurai railway station, service road at Eraniel railways 

station are my other demands. 

(xviii) Regarding allocation of funds under PRASAD Scheme for 
development of tourism in Tiruvannamalai, Tamil Nadu. 

 

SHRI C.N. ANNADURAI (TIRUVANNAMALAI): Sir, the huge potential of tourism 

development in Tiruvannamalai urgently requires concrete incentives and 

strategic course of action by the Government. The world-famous Lord 

Arunachaleswarar Shiva temple in Tiruvannamalai catches attention of lakhs of 

domestic as well as foreign tourists for Darshan and Girivalam (Circumambulation 

of Holy Arunachala Hill - a track of 14.5 kms). I request the Union Government to 

allocate adequate funds under PRASAD Scheme as per project report submitted 

by the Government of Tamil Nadu for effective execution.  
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(xix) Regarding Modernization of NTC Mill in Tirupati 

 

SHRI MADDILA GURUMOORTHY (TIRUPATI): Sir, the National Textile 

Corporation (NTC) is an important Central Public Sector Undertaking that runs 23 

textile mills across the country. One such mill run by the NTC is in Tirupati, 

Andhra Pradesh. This textile mill is of great importance for the State of Andhra 

Pradesh, supporting roughly 1,000 families living below the poverty line. 

Due to the emergence of the COVID-19 pandemic and the subsequent 

nationwide lockdowns, production activities in all NTC Mills were suspended from 

March 2020. The immense economic loss suffered by the textile industry during 

the pandemic has prevented most NTC mills from restarting their operations. 

The NTC mill in Tirupati has suffered a similar fate. However, this mill has 

more viability and is equipped with sufficient resources. All that is required is 

adequate investment for repair and modernisation to bring it to a fully functioning 

stage. 

I, therefore, request the Government to take necessary action for the NTC 

Mill in Tirupati to function, which will provide much needed relief to the BPL 

families that it supports through its operations. 
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(xx) Regarding construction of a new school building in 

Tarakeswar in Arambagh Parliamentary Constituency. 
 

SHRIMATI APARUPA PODDAR (ARAMBAGH): Sir, at Tarakeswar, in my 

Parliamentary Constituency, the Kendriya Vidyalaya is running in a State Guest 

House. The students are facing problems. Though the State Government of West 

Bengal has given land to set up the Kendriya Vidyalaya in Tarakeswar, still it has 

been a long pending project. I urge upon the hon. Minister to look into it and take 

urgent steps to build a new school building for ensuring good education 

environment. 
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(xxi)  Need to resume the admission process in Ayurvedic Medical 

Colleges in Maharashtra. 

 

�ी ओम पवन राजेिनबंालकर (उ�मानाबाद): महोदय, महारा�� के 5 शासक�य महािव�ालय� म� 

�वेश �ि�या को रा��ीय भारतीय िचिक�सा प�ित प�रषद �ारा �ितबिंधत िकया गया है । इनम� से एक 

मेर ेससंदीय �े� उ�मानाबाद का शासक�य आयवु�िदक महािव�ालय है । इन महािव�ालय� म� बह�त से 

पद खाली ह� । कोरोना काल म� मरीज� के इलाज म� इस आयवु�िदक िव�िव�ालय क� अहम भूिमका 

रही है । आज भी इस कालेज म� इलाज कराने वाले मरीज� क� स�ंया काफ� अिधक है । उ�मानाबाद 

शासक�य आयवु�िदक कालेज म� कुल �वेश �मता 111 है, िजसम� से �नातक �वेश �मता 63 और 

�नातको�र सेवन �मता 48 सीट� ह� लेिकन �टाफ क� कमी, कालेज म� इं�ा���चर क� कमी के 

कारण इस साल �थम वष� के छा�� क� �वेश �ि�या रद ्द कर दी गई है और �नातक क� �वेश �मता 

48 से घटकर 23 रह गई है । 

 महोदय, उपरो� सारी सम�याओ ंको क� � सरकार के स�ंान म� लाने के बावजूद अभी तक 

�िुटय� म� सधुार नह� िकया गया है । अत: म� आपके मा�यम से सरकार से अनरुोध करता ह� ं िक 

महारा�� रा�य के पाचं� शासक�य महािव�ालय� म� �वेश �ि�या को श�ु कर े और इस पर लगे 

�ितबधं को हटाए और �टाफ क� कमी तथा कालेज म� इं�ा���चर क� कमी को तरुतं दूर कर� । 
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(xxii)  Need to set up a campus of Mahatma Gandhi Central University 

in Valmikinagar Parliamentary Constituency, Bihar. 

 

�ी सुनील कुमार (वा�मीिकनगर) : महोदय, म� आपके मा�यम से सरकार का �यान आकृ� कराना 

चाहता ह� ं िक िबहार का चपंारण दो िजले पूव� चपंारण एवं पि�मी चपंारण म� िवभािजत है । मेरा 

ससंदीय �े� वा�मीिकनगर पि�म चपंारण िजले म� आता है । वा�मीिकनगर िबहार का सीमातं एवं 

आिदवासी �े� है । महा�मा गाधंी क� �ीय िव�िव�ालय का एक पि�मी क� पस मेर े ससंदीय �े� म� 

�थािपत कर िदया जाए, तो इस आिदवासी तथा सीमातं �े� के िव�ािथ�य� के िलए एकमा� 

िव�िव�ालय होगा । देश क� राजधानी िद�ली म� भी नॉथ� क� पस तथा साउथ क� पस �थािपत है, उसी 

तज� पर महा�मा गाधँी िव�िव�ालय का पि�मी क� पस मेर ेससंदीय �े� वा�मीिकनगर म� �थािपत कर 

िदया जाए, तो इस जनजातीय �े� का कायाक�प हो जाएगा । अतः म� सदन के मा�यम से सरकार से 

मागं करता ह�,ं िक महा�मा गाधंी िव�िव�ालय का पि�मी क� पस मेर ेससंदीय �े� म� �थािपत िकया 

जाए, िजससे इस िपछड़े �े� के िव�ाथ� अपने भिव�य को उ�जवल बना सके । 
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(xxiii) Regarding establishment of a hundred-bedded hospital along with 

Special Trauma Care Centre at Dhamra in Bhadrak Parliamentary 
Constituency. 

 

SHRIMATI MANJULATA MANDAL (BHADRAK): Sir, I would like to draw the 

kind attention of the hon. Minister of Defence for setting up a hundred (100) 

bedded hospital with Special Trauma Care Centre at Dhamra, Bhadrak in Odisha. 

Sir, as you know, Dr. APJ Abdul Kalam Island, formerly known as Wheeler Island, 

is near to Dhamra which comes under my Parliamentary Constituency, Bhadrak 

which is the gateway to Integrated Test Range missile testing facility. On the one 

hand, after its establishment, huge traffic along with population density has gone 

up and on the other hand, no efficient healthcare infrastructure is available. 

People of this locality used to depend on Bhadrak District Headquarters Hospital 

which is about 85 kms away. Only a Primary Health Centre of the State 

Government is functioning.  Serious patients are also passing away on the road 

itself while being taken to a hospital.   

So, I request the hon. Minister of Defence to establish a hundred (100) 

bedded hospital along with Special Trauma Care Centre at Dhamra to cater to the 

need of healthcare facilities of Dhamra locality.  
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(xxiv) Regarding  increased access of Cardiopulmonary 

Resuscitation (CPR) machines and grant of financial assistance to 

victims died due to heart disease in the country. 

 

�ी �रतेश पा�डेय (अ�बडेकर नगर) : महोदय, �दय रोग (सीवीडी) िपछले दो दशक� म� भारत म� 

तेजी से �चिलत हो गया है, िजससे हमारा देश इस तरह क� बीमा�रय� से होने वाली मौत� क� सं�या म� 

चीन के बाद दूसर े�थान पर है । िपछले दो दशक� म� देश म� ऐसी बीमा�रय� से होने वाली मौत� क� 

स�ंया म� 68 �ितशत से अिधक क� विृ� ह�ई है और इनम� से 25 �ितशत लोग 40 वष� से कम आय ुके 

थे । सरकारी आंकड़� से पता चलता है िक हर साल देश म� 25-69 आय ुवग� म� कुल मौत� म� से 24.8. 

�ितशत लोग� क� म�ृय ु�दय रोग� के कारण होती है, जो िकसी भी अ�य बीमारी या ि�थित क� तलुना 

म� कह� अिधक है । वष� 2019 म� भारत म� लगभग 2.5 िमिलयन मौत� का �ेय सीवीडी को िदया गया । 

इस वष� यह अिधक िचतंाजनक िवषय बन गया है । िपछले तीन महीन� म� िदल के दौर ेसे सबंिंधत केस� 

म� 200 �ितशत क� विृ� ह�ई है । 56 �ितशत परामश� 30-39 वष� के आय ुवग� से आए, िजनम� से 75 

�ितशत प�ुष और 25 �ितशत मिहलाए ंथी, �दय रोग िवशेष�� से परामश� करने वाले 8 �ितशत 

रोिगय� के अतीत म� COVID-19 से स�ंिमत होने क� सभंावना थी ।  

अमे�रका म� िकए गए एक अ�ययन ने िदखाया िक COVID-19 का ह�का मामला भी िकसी 

�यि� के स�ंिमत होने के बाद कम से कम एक साल के िलए �दय सबंधंी सम�याओ ंके जोिखम को 

बढ़ा सकता है । ये प�रणाम COVID-19 के अ��य� बोझ को उजागर करते ह�, िजसे आने वाले लंबे 

समय तक दिुनया भर के लोग� को उठाना पड़ सकता है । 

मेिडकल ए��पट्�स का मानना है िक कई रोिगय� को अ�सर कािड�योप�मोनरी �रसिसटेशन 

(सीपीआर) के साथ पनुज�िवत िकया जा सकता है । सरकार को चािहए िक इसके बार ेम� सामा�य 
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जाग�कता और बिुनयादी �िश�ण क� सिुवधा कराई जाए और ऐसे मं�ो को साव�जिनक �थान� पर 

�थािपत िकया जाए और साथ साथ �दय रोग से म�ृय ु होने पर उनके प�रवार को आिथ�क सरु�ा 

�दान िकया जाए । 
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(xxv) Regarding grant of tax exemptions to the tourism industry. 

SHRI MANNE SRINIVAS REDDY (MAHBUBNAGAR): Sir, I would like to state 

that in 2019 an amount of about US $194 billion have been added in our country's 

gross domestic product through the tourism sector. 

Today, tourism sector has developed as an industry and is playing an 

important role and is also associated with agriculture. It is evolving and 

developing as agri-tourism due to holiday accommodations with various types of 

food available in agricultural fields which is adding to the income of the farmers 

and also creating employment opportunities. Every year, there is about 20 per 

cent increase of income through agri-tourism which may also be an added feature 

to realise the goal of doubling farmers income.  There is also a need to increase 

safety to tourists in agricultural fields. It can be ensured by issuing separate 

licences through Ministry of Tourism. The concerned people/ agencies involved in 

it may receive loans and tax exemptions. They also need to involve agricultural 

cooperative societies through Gram Panchayats to coordinate properly on local 

festivals, and they should also award diploma certificates in agri-tourism. 

 I, therefore, request the hon. Minister of Tourism to give more 

encouragement, incentives and tax exemptions to develop agri-tourism. 
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(xxvi) Regarding construction of Bridges in Samastipur Parliamentary 

Constituency. 

�ी ि�सं राज (सम�तीपुर) : महोदय, मेर े ससंदीय �े� सम�तीपरु (िबहार) अंतग�त जनिहत म� 

िन�नांिकत दो पलु� का िनमा�ण कराया जाना अित आव�यक है ।  

* सम�तीपरु िजले के सम�तीपरु काय� �मंडल अंतग�त मरुादपरु से ह�रपरु घाट तक बागमती नदी 

पर H.L.RCC ि�ज का िनमा�ण । 

* सम�तीपरु िजले के रोसड़ा काय� �मंडल अंतग�त T01 से जमआु मोिहउ�ीनगर  Cho+150m 

पर H.L.RCC ि�ज का िनमा�ण । 

 आपसे अनरुोध है िक जनिहत म� अपेि�त उपयु�� पलु� का िनमा�ण वत�मान म� चल रही िकसी 

भी योजना से शी�ाितशी� कराने क� िदशा म� उिचत काय�वाही कर अनगुहृीत कर� । 
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(xxvii) Regarding development Plans of Lakh Bahosi Bird Sanctuary Lake 
near Itaili village in Kannauj Parliamentary Constituency, Uttar Pradesh. 

 

�ी सु�त पाठक (क�नौज): महोदय, म� आपके मा�यम से सरकार का �यान क�नौज लोक सभा क� 

दो बड़ी झील� क� ओर आकिष�त करना चाहता ह� ँ । एक झील जनपद क�नौज के िवधान सभा �े� 

ितवा� (उ�र �देश) म� ि�थत �ाम बहोसी म� और दूसरी झील जनपद कानपरु देहात क� िवधान सभा 

रसूलाबाद के �ाम इटैली के अ�तग�त आती है । पय�टन क� �ि� से इन दोन� झील� का स�दय�करण 

होने से इनका सरं�ण भी होगा । जनपद क�नौज क� िवधान सभा ितवा� के �ाम बहोसी क� झील का 

�े�फल लगभग 450 हे�टेयर का है । यहा ँ�ित वष� लाख� क� स�ंया म� दशेी एवं िवदेशी पि�य� का 

आवागमन होता है, पर�त ुस�दय�करण और िवकास क� �ि� से समिुचत �बधं नह� होने के कारण यह 

झील अभी तक पय�टक� के आकष�ण क� � नह� बन पाई है । िवधान सभा रसूलाबाद के �ाम इटैली क� 

झील का �े�फल लगभग 4,973 मीटर है, िजसके स�दय�करण को लेकर काफ� समय से �थानीय 

जन�ितिनिधय� और नाग�रक� �ारा मागँ क� जाती रही है । बड़ी झील� का पय�टन के िवकास म� 

मह�वपूण� योगदान होता है, �य�िक इनम� हर वष� बह�त से �वासी और देश के अ�य भाग� से िविवध 

�कार के प�ी आते ह� । म� जानना चाहता ह� ँिक �या सरकार देश म� झील� के पनु��ार और िवकास 

के िलए कोई योजना चला रही है? यिद हा,ँ तो क�नौज म� ि�थत झील�-लाख बहोशी प�ी िवहार (ितवा� 

तहसील, िजला क�नौज) एवं इटैली झील (रसूलाबाद तहसील, कानपरु देहात) के िवकास क� �या 

योजना है? इस बार ेम� मझेु समिुचत जानकारी से अवगत कराया जाए । ध�यवाद । 
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(xxviii) Need to install statue of ‘Dhanwantri’ in Central Government-run 

hospitals and medical colleges. 

�ी कृ�णपालिसहं यादव (गनुा): महोदय, भगवान ध�वंत�र को िव�ण ुभगवान का अवतार माना गया है 

और पौरािणक कथा के अनसुार भगवान ध�वंत�र क� उ�पि� सम�ु मंथन के दौरान ह�ई थी । चार 

भजुाधारी भगवान ध�वंत�र के एक हाथ म� आयवु�द �थं, दूसर ेम� औषिध कलश, तीसर ेम� जड़ी बूटी 

और चौथे म� शखं िव�मान है । भगवान ध�वंतरी ने ही िव� के क�याण के िलए औषिधय� क� खोज क� 

थी, िजसक� जानकारी ध�वंत�र सिंहता म� दी गई है । स�ुतु ने इससे ही आयवु�िदक िचिक�सा क� 

िश�ा �ा� क� और स�ुतु सिंहता क� रचना क� । धनतेरस के शभु अवसर पर म�य �देश सरकार �ारा 

रा�य के सभी मेिडकल कॉलेज� म� ध�वंत�र क� पूजा आयोिजत क� गई । भगवान ध�वंत�र हमारी 

स�ंकृित का अिभ�न अंग है और उनका वण�न �ाचीन ��थ जैसे वेद एवं परुाण म� भी िकया गया है तथा 

उ�ह� भगवान का िचिक�सक भी बोला जाता है । भगवान धनवंतरी को िहदूं धम� म� देव वै� का पद 

हािसल है और वह िचिक�सा जगत क� सम�ृ िवरासत का �तीक है । मेरा सरकार से िनवेदन है िक 

क� � सरकार �ारा सचंािलत सभी अ�पताल� और मेिडकल कॉलेज� म� भगवान ध�वंत�र क� �ितमा 

�थािपत क� जाए और �वा��य सेवाओ ंका जनक होने के कारण उनका मह�व और योगदान देश के 

हर नाग�रक को पता चले ।   
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14.52 hrs 

DEMANDS FOR SUPPLEMENTARY GRANTS-First Batch, 2022-2023 
AND 

DEMANDS FOR EXCESS GRANTS, 2019-2020 
 

HON. CHAIRPERSON: Item Nos. 13 and 14 shall be taken up together. 

The House will now take up discussion and voting on the Supplementary 

Demands for Grants - First Batch for 2022-2023. 

 Shri Hanuman Beniwal has tabled six Cut Motions to the Supplementary 

Demands for Grants. If the hon. Member wants to move these Cut Motions, he 

may send a slip to the Table within 15 minutes indicating the serial numbers of the 

Cut Motions he would like to move.  

Motions moved: 

“That the respective supplementary sums not exceeding the amounts 

on Revenue Account and Capital Account shown in the third column of 

the Order Paper be granted to the President, out of the Consolidated 

Fund of India, to defray the charges that will come in course of 

payment during the year ending the 31st day of March, 2023, in respect 

of the heads of demands entered in the second column thereof against 

Demand Nos. 1, 3, 4, 6 to 13, 15 to 21, 23 to 30, 32, 33, 35 to 37, 43 to 

56, 58 to 63, 65, 66, 68, 71, 72, 74, 76 to 79, 85 to 89, 91, 93, 95 to 98 

and 100 to 102.” 
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“That the respective excess sums not exceeding the amounts on Revenue 

Account and Capital Account shown in the third column of the Order Paper 

be granted to the President, out of the Consolidated Fund of India, to make 

good the excess on the respective grants during the year ended on the 31st 

day of March, 2020, in respect of the heads of Demands entered in the 

second column thereof against Demand Nos. 20 and 31.” 
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HON. CHAIRPERSON: Now, Dr. Shashi Tharoor – not present. 

 Shri Nishikant Dubey. 

डॉ. िनिशकातं दुबे (गोड्डा): सभापित महोदय, ध�यवाद । … (Interruptions) I am just behind 

my seat and have taken permission. So, now this is my block. 

 Dr. Tharoor has come, Sir. 

HON. CHAIRPERSON: Okay. Dr. Shashi Tharoor. 

DR. SHASHI THAROOR (THIRUVANANTHAPURAM): Mr. Chairman, Sir, I 

apologise.  

 Sir, I thank you for this opportunity to present my party’s views on the 

Supplementary Demands for Grants 2022-23.  

 We are meeting at an uncertain time for economic revival in our country. 

The economy has been laid low ever since demonetisation and then shattered by 

the pandemic and the resultant lockdown.  The star performers like tourism and 

services sectors were devastated and are only now recovering. If the backbone of 

the economy, agriculture and MSMEs can be described in any one word, they are 

both in ‘crisis’. As I pointed out during the Budget debate in this House last 

February, the Government gave us the usual combination of high rhetoric, grand 

ambition, exaggerated numbers and unrealistic targets – all diluted with 

underwhelming allocations to crucial sectors. The very fact that the Finance 
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Minister has come back with such a large Supplementary Demands for Grants 

testifies to this, once again.  

 The Government had budgeted a total expenditure of Rs. 39.45 lakh crore 

in fiscal year 2022-23, but as I had predicted in this house, spending has defeated 

the estimates, and excess expenditure has inevitably brought her back to the 

House with this new request. The gross additional expenditure she seeks is over 

Rs. 4.36 lakh crore, 11.05 per cent of the entire Budget Estimates, of which net 

additional spending constitutes over Rs. 3.25 lakh crore, including over Rs. 1.09 

lakh crore for fertiliser subsidy payments. 

 In the Budget speech, I had warned that the significant reduction in fertiliser 

subsidy by about 25 per cent was untenable. 

 That point has been borne out in the past year when the Government has 

had to augment the original budget of Rs. 1.05 lakh crore with an additional Rs. 

1.10 lakh crore, and that amount is also being breached. To remind, the 2022-23 

Budget Estimate was Rs. 1,09,242.23 crore. The Supplementary Demand raised 

is for Rs. 1,09,288.95 crore. That is more than the original budget itself. I know 

what my good friend, the Finance Minister is going to say. She will point to factors 

which are beyond her Government’s control.  

While the increased cost of imports, including of raw materials, largely due 

to the Ukraine-Russia conflict does explain a part of this adjustment, a more than 
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100 per cent increase in the Budget Estimate does raise the question as to 

whether the Government is finding it difficult to wrap its collective heads around 

the evolving situation and is capable of charting a robust future looking vision. 

Between 2018-19 and 2020-21, India’s fertilizer imports increased by 

almost 8 per cent, to 20.33 million tonnes from 18.84 million tonnes. Of course, 

we cannot control all the surprises the global geo-politics may throw up, but 

regardless, it is indeed a matter of concern that we are becoming increasingly 

reliant on imports of fertilizers. The Government cannot afford to sit tight when the 

circumstances are favourable, and then put the blame on external factors when 

unfavourable conditions arise. We need to be prepared, and it is a matter of 

concern that all the Government’s talk on atmanirbharta has not come to our help 

in this challenging time. I would like to take give one example here. In March 

2022, the Government mandated the revival of six central PSU fertilizer units to 

augment domestic production of urea. What is the status of these plants? What is 

their production? What are we doing to improve self-reliance? We continue to 

import and she has come back for more money. 

The Standing Committee on Chemicals and Fertilizers – which I have just 

had the pleasure of becoming the Chair of – two years ago, under the 

Chairmanship of my good friend Shrimati Kanimozhi found that many fertilizer 

manufacturing facilities are not working at their maximum efficiency and are using 

highly outdated technology and systems. The Government has to bear the cost of 
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this inefficiency through higher subsidy. Capital expenditure was allocated only a 

measly Rs. 0.05 crore in the current budget. There is no addition in the revised 

budget and no supplementary for that. So, it is doubtful that the Government is in 

fact putting in sufficient resources to focus on the improvement of our 

infrastructure and capacity. 

The ill-effects of this situation, despite the Government’s claims of 

cushioning the impact on farmers cannot simply be wished away. The 

Government’s price protection alleviates the effect of these increases only with 

regard to nitrogenous fertilizer, urea, but not on diammonium phosphate, DAP, 

and muriate of potash, MoP, where subsidies are capped.  

But prices of these items have inflated due to global market trends and as 

many as five farmer suicides in the Bundelkhand region have been reported just 

in the last year on account of fertilizer shortage. Nearly half of the DAP 

requirement is imported mainly from West Asia, while the domestic MoP demand 

is met solely through imports from Belarus, Canada, Jordan, and so on. Where is 

atmanirbharta here? There is none of it. The rise in fertilizer prices in effect 

reduces the disposable income of farmers. This income has been declining under 

the Modi Government in any case by 8.9 per cent between 2013 and 2019 

according to the NSO survey last year. On the topic of farmers, an RTI response 

by the Agriculture Ministry stated that payments made to beneficiaries under the 

Prime Minister’s much touted Kisan Samman Nidhi, PM-Kisan, have fallen by 67 



12.12.2022  802 

 
per cent in the 11th instalment disbursed in October 2022. It is probably due to this 

that the supplementary demand for the Department of Agriculture is quite low, 

which is just Rs. 4 lakh. But what does this say of the Government’s commitment 

to farmers’ welfare? This is a scheme which provides a minimal support of only 

Rs. 500 per month which is not pegged to inflation nor is it likely to cover the 

increasing input costs faced by farmers. But even so, the reduced coverage 

compounds the vulnerability of our kisans. 

15.00hrs  

Respected Chairperson, Sir, on the subject of Mahatma Gandhi National 

Rural Employment Guarantee Scheme (MNREGA), I am sorry to have to serve as 

Banquo’s ghost, regularly popping up in our Finance Minster’s nightmares to 

remind her of her sins of omission.  During the last debate on the Union Budget, I 

had pointed out that it was a matter of national disgrace that this Government 

had, during a period of record levels of unemployment and distress in our 

country’s economy, particularly the rural economy, chosen to slash the funds for 

MGNREGA by nearly 25 per cent or one-fourth. With the original allocation of Rs. 

73,000 crore, it was a move that not only defied logic, but constituted a blatant 

disregard for the crisis that has engulfed rural India. And what was worse, the 

original allocation also needed to account for an estimated Rs. 20,000 crore in 

payments pending from the previous year, effectively leaving the scheme this 

year with a paltry Rs. 50,000 crore, whereas most experts have consistently 



12.12.2022  803 

 
argued that MNREGA needs anywhere between Rs. 1.3 lakh crore to Rs. 3.4 lakh 

crore in order to meet the burgeoning demand for jobs with the minimum 

guarantee of 100 days of employment.  

Don’t forget, Sir, our unemployment levels in the country today have broken 

all records. In 2021, we reached the highest figures ever since unemployment 

figures began to be recorded in the 1930s.  That’s how bad the situation is! 

Obviously, relief is required.  

It is no wonder that even the Ministry of Rural Development had recently 

sought an urgent infusion of at least Rs. 25,000 crore, which sadly does not go far 

enough to address the current situation and is akin to trying to extinguish a forest 

fire with a glass of water. As recent as May and June this year, over 30 million 

individuals had sought work under MGNREGA. Three crore people had asked for 

jobs, a demand last seen to such a degree in 2006 which is why the Scheme was 

invented.  

As many experts have pointed out, the demand represents a 43 per cent 

increase over pre-pandemic levels, a reflection of the grave challenges of 

widespread inflation and severe unemployment which the rural economy is 

grappling with currently. Further, experts have also highlighted that across the 

country, pending wages to the staggering tune of Rs. 11,097 crore had 

accumulated as of June this year. No wonder then that as recently as August this 
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year, MGNREGA workers from over 15 States across the country sat in protest at 

Jantar Mantar demanding urgent intervention from this Government to address 

their critical concerns. Sadly, it appears that all their speeches, all their pleas have 

fallen on deaf ears. 

While the government may claim that the additional infusion for MGNREGA 

could offer some form of atonement for the catastrophic series of omissions, their 

budgeting of such a paltry infusion makes it clear that they have learnt little from 

their historic disregard to this scheme. The additional outlay of Rs. 22,039 crore 

does not even match the request sought by their own Ministry of Rural 

Development, and is nowhere close to taking the total allocation to the Rs. 1.3 

lakh crore that experts have called for and I called for in this House in February 

for the scheme to be able to sufficiently cater to the existing demand for rural 

work.  

Respected Chairperson, it is clear that in their logic-defying allocation to 

MGNREGA, the Government has effectively reduced the two key words of 

'Employment' and `Guarantee' to hollow meaningless terms.  Neither is enough 

employment being provided, nor is there any guarantee that employment is 

assured. The national net balance of MGNREGA funds is at a deficit of Rs. 

15,190 crore, not to mention that almost nine crore households have demanded 

work this year, of which 1.42 crore households that have applied are yet to be 

issued job cards, let alone be provided employment under this Scheme. Further, 
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more than 95 per cent of households employed in MGNREGA this year, have not 

got 100 days of work. And yet, despite the growing mountain of evidence pointing 

for the urgent need for redressal, you, Madam Finance Minister,  have chosen to 

offer a token additional sum. 

In fact, the overall allocation to the rural sector has also seen a scale down 

from Rs 2,16,342 crore to Rs. 1,94,633 crore, including the Pradhan Mantri Awas 

Yojana - Gramin (PMAY-G) and National Social Assistance Programme (NSAP) 

Schemes, indicating the Government's negligence of the social sector.  

 While the PM Awas Yojana Gramin had a mandate to build a pukka house 

with basic amenities for all homeless families and for all those living in kutcha or 

dilapidated houses by March 2022, it could achieve only 55 per cent of its target 

by December last year forcing the Government to extend its deadline to provide 

pukka houses to all families in rural India by two years. So, the deadline, which 

was meant to be fulfilled by March, 2022 is now March, 2024, and we all are 

supposed to let this pass without giving it any thought. Again, promise, under-

budgeting, poor implementation, and here is the result. I might say that I know 

that there is some additional money in the Pradhan Mantri Gram Kalyan Yojana, 

but the fact is that throwing sops because you failed to solve the underlying 

problem is no solution at all. 
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The appalling disregard for vulnerable communities extends to other groups 

as well including for instance groups like our fishermen who represent some of 

the most economically challenged groups in our country and for whom there are 

no Supplementary Demands in this Budget.  

Fishermen in my Constituency of Thiruvananthapuram have had to contend 

with the severe challenges like the devastation of Cyclone Ockhi, the floods of 

2018 and 2019, and then the pandemic. In addition, they have to contend with the 

perennial challenge of coastal erosion that literally washes away their homes, but 

remains a matter that this Government has done little about.  

I have written to the Prime Minister and pointed out that if China had taken 

two inches of our land, we would all be up in arms saying that they have taken 

Mother India’s territory. Here, the sea has taken away 64 sq. kms. of territory in 

my Constituency and no one is bothered to find any money to address these 

problems. Homes have been toppling into the ocean. Whether it was the Budget 

presented this year or the Supplementary Demands for Grants, it is most 

unfortunate to note that once again this Government has neither looked into 

offering a special economic package for our coastal communities -- as I have 

repeatedly called for on the floor of this House -- nor are there any mitigation 

efforts by this Government either in terms of fiscal support or kerosene subsidies -

- which we know have been abolished -- or funds for conversion of kerosene 
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engines to diesel in that case or even lower GST on nets and fishing equipment. 

None of that has been done. The fishermen just do not matter to this Government. 

I am sorry to say that though our own hon. Prime Minister has often 

reminded us that the strength of India lies in villages and that there is a need to 

bridge the gulf between urban and rural India, it is abundantly clear that this 

Government has no regard for rural India, has no regard for the children of the 

sea, and has actively engaged in widening the chasm between these two Indias, 

not just in its disregard for MGNREGA or our farmers, but through its consistent 

reduction in the allocation for rural development and social security schemes like 

the Pradhan Mantri Awas Yojana Rural, the National Rural Livelihood Mission and 

the Mid-Day Meal Scheme and in the neglect of our hard-working fisherfolk. 

A similar narrative emerges from the Government’s disregard for the 

healthcare sector, which has been consistently underfunded and barely features 

in the Supplementary Demands for Grants presented by the Finance Minister. 

 

As I had pointed out earlier this year, despite the frailties in our medical 

infrastructure that were exposed by the pandemic, the health sector was originally 

allocated only Rs. 200 crore more this year. Yet again, I must say that the overall 

decrease, after factoring inflation, was a long way off from the goal envisaged in 
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the National Health Policy 2017, which had announced that they would spend 2.5 

per cent of GDP on health. 

In fact, we all know that a majority, that is 67.8 per cent of expenditure on 

healthcare in India comes out of the pocket of ordinary people. Aam aadmi 

expenditure is what is sustaining the healthcare business in our country. It is not 

just one of the highest figures in the world, but pushes almost 55 million of our 

fellow citizens under the poverty line each year. People are living one serious 

illness away from poverty. The COVID-19 pandemic has offered a fresh impetus 

for more financial support from the Government not just in healthcare, but also in 

critical research on public health. Yet, rather than learn from these lessons, the 

Government has only nominally increased funds for the Ministry of Health and 

Family Welfare, and there is no significant number in the Supplementary 

Demands for Grants. 

We note that Rs. 22,000 crore are to be paid to the oil marketing 

companies for their losses on LPG cylinder sales. There are no supplementary 

allocations specifically for their losses on fuel. But I would like to draw the 

attention of this House to the troubling fact that the Government data shows that 

fuel prices are being kept unchanged for weeks and sometimes months before 

Assembly elections, only to be changed soon after.  Data from the Oil Ministry's 

Petroleum Planning & Analysis Cell (PPAC) shows that petrol and diesel prices 
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have been controlled, but most of the control is exerted in the months leading up 

to an Assembly election, and relaxed once elections are over. 

          For example, an excellent article in "The Print" today, shows that prices 

were unchanged for just five days before the Assembly elections in Arunachal 

Pradesh, Andhra Pradesh, and Sikkim in April 2019 and changed after. By the 

time the Bihar elections were held in November 2020, prices were kept 

unchanged for 51 days before the last date of polling, and then began to be 

changed less than two weeks after.  

Before the West Bengal elections in 2021, fuel prices were kept unchanged 

for 31 days before the last date of polling, and changed just five days after. 

          Then, of course, the duration of unchanged fuel prices rose sharply 

because of the oil prices in the international market. Before the five Assembly 

elections in February-March 2022 - Uttar Pradesh, Goa, Manipur, Punjab, and 

Uttarakhand - prices were kept unchanged for a whopping four months prior to the 

last day of polling. Notably, the revision of prices resumed just two weeks after the 

elections were over. And the recently-concluded elections in Himachal Pradesh 

and Gujarat, showed a similar trend. The fuel prices were kept unchanged for 

more than eight months before the last day of voting in Gujarat, and it remains to 

be seen for how long these prices will remain unchanged now that the elections 

are over. 
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I say this, Sir, because while the Finance Minister will say that pricing 

decisions lie with the oil marketing companies, that is unlikely to be the case 

because it is clear that it is the oil marketing companies that have to bear the 

brunt of having to buy expensive oil and sell fuel at cheaper prices to suit the 

Government’s political convenience. This will ultimately pose a cost to us, the 

taxpayers, either in terms of any bailouts that the Government has to transfer to 

these companies to cover their losses or to all of us as consumers because even 

with world oil prices reducing now or in the future, fuel prices in India will be kept 

high so these companies can recover their losses. Otherwise, yet another 

Supplementary Demand for Grants will be needed, Mr. Chairperson! 

Now, let me try and pull all these together. During my intervention at the 

time of the debate on the Union Budget in February, I had pointed out that we 

would have to look at the macroeconomic figures presented by the hon. Finance 

Minister with a healthy skepticism. In many ways, the Supplementary Demand for 

Grants have confirmed this suspicion. For instance, the additional demands 

confirm that it is unlikely that the Government will be able to stick to its claim of a 

9.5 per cent fiscal deficit, which itself of course represented a six per cent rise 

from the last year’s target. The current cash outgo of basically Rs.3 lakh crore 

clearly shows that the Government is unable to stick to its own intentions of 

capping the fiscal deficit at 6.8 per cent of GDP.  
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While we, in the Opposition, can understand the critical need for the 

Government’s spending as a result of the pandemic, we ourselves have been 

calling for some Government spending, the Government has not been willing 

to do like the MGNREGA. We urge the Government to stop presenting 

unrealistic targets before the House and offer more transparent numbers 

before this country. 

Take, for instance, the disinvestment targets. The previous fiscal 

targets relied all too much on the unrealistic assumption that the Government 

would receive Rs. 1.75 lakh crore in disinvestment receipts. But we all know 

that this Government has failed to meet its disinvestment targeta in four out of 

the six years since 2014.  In the rare instances where they have managed to 

do so, it has only been made possible by the comical situation where one 

PSU has bought shares from another PSU. That track record extends to this 

year as well. As of the end of October, the Government had only managed to 

raise Rs 9,333 crore, according to data from the Controller General of 

Accounts. Moreover, while a lot was said about the sale of the national carrier 

Air India to the Tata Group, a significant component of these Demands for 

Grants involves a Rs. 62,057 crore allocation for the Air India Asset Holding 

Company Limited, which carries the burden of the majority of the debt that 

the carrier was under.  
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 As part of the sale, the Government has remained liable for nearly Rs. 

46,000 crore, a debt that has been unfairly passed on to the taxpayers.  

 I have been listening to the late Jaitley ji's and now Madam Sitharaman's 

budgets attentively since 2014. Every single year, he and she have announced 

fiscal deficit targets and every single year, they have failed to meet them. You 

have mentioned privatisation targets and failed to meet them. You projected 

improvements in the tax to GDP ratio and you failed to meet them. You promised 

'achhe din' and now you have moved the goalpost to some 25 years into the 

future when none of you will be around to be accountable for that either.  

  

I am sorry to say that the underlying vision that this Government has 

presented, first through the Union Budget 2022-23 and now in the supplementary 

demands for grants, is a story of failure, a fondness for grand announcements 

followed by consistently inadequate implementation, a talent for developing flashy 

slogans like achhe din, New India, Make In India, and Amrit Kaal, none of which 

any of us have ever seen or seem likely to see while destroying the foundations of 

all that was good and noble about the old India and in doing so, leaving the Indian 

middleclass, the aam aadmi, the farmers, the fisherfolk, the poor, and the 

marginalised to face today's andhakaal on their own.  
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 We will not oppose the Supplementary Demands for Grants, Mr. Chairman, 

because the nation needs them and more, but we deplore the needless rigmarole 

behind the process that has brought us to this point – the unrealistic budgeting, 

inflated promises, and unreliable assumptions that oblige our Finance Minister to 

come back to the House time and again with such revisions. I really hope that 

when she returns to the House in February with next year's budget, she avoids 

making the same mistake over and over again, we have seen this repeatedly 

every year, and she gives us a budget that her Government can actually work 

within.  
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डॉ. िनिशकातं दुब:े सभापित महोदय, माननीय �धानमं�ी जी के नेत�ृव म� कम�ठ और  यो�य िव� मं�ी 

िनम�ला सीतारमण जी �ारा ��ततु स�लीम�टरी िडमाड्ंस फॉर �ाट्ंस के समथ�न म� बोलने के िलए म� 

खड़ा ह�आ ह�।ं  

 म� अभी का�ेंस के िम� को सनु रहा था, बशीर ब� साहब एक बह�त बड़े शायर ह�ए, बड़ी अ�छी 

शायरी उ�ह�ने कही।  

   सच िसयासत से अदालत तक बह�त मश�फ है 
   झूठ बोलो, झूठ म� अभी भी मोह�बत है बह�त 
   िकताब�, �रसाले, न अखबार पढ़ना,  

मगर िदल को हर रात इक बार पढ़ना।  
 

जब आप रात म� घर जाते ह� तो अपने बार ेम� ज�र पढ़ना चािहए। इतनी बात� इ�ह�ने कही, म� 

पहले उस पर आता ह�,ं उसके बाद स�लीम�टरी िडमाड्ंस फॉर �ाट्ंस पर आऊंगा। सबसे पहले म� एयर 

इंिडया से श�ु करता ह�।ं जब वाजपेयी जी क� सरकार थी,  उस समय एयर इंिडया और इंिडयन 

एयरलाइ�स दोन� बह�त �ॉिफट म� थे। वष� 2004 म� वाजपेयी जी क� सरकार चली गई। 

उसके बाद दिुनया के िजतने अथ�शा�ी ह�, वे सभी सरकार को चलाने लगे। माननीय �धानमं�ी 

मनमोहन िसहं जी खदु बड़े अथ�शा�ी थे, उनके साथ िचद�बरम साहब महान अथ�शा�ी, पूव�  

रा��पित महोदय �णब मखुज� साहब, म�टेक िसहं अहलवुािलया, स�ु�णयम साहब, आप नाम 

लीिजए, इस देश म� िजतने भी टैल�टेड इकोनॉिम�ट थे, सभी के सभी का�ेंस सरकार को चलाते थे, वष� 

2004 से 2014 तक इ�ह�ने सरकार चलायी। उ�ह�ने एक फैसला िकया िक एयर इंिडया और इंिडयन 

एयरलाइ�स को मज� कर�गे। यह बह�त अ�छा फैसला था, लेिकन कभी मज� नह� ह�आ। 
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वष� 2010-11 म� जब यूपीए-2 बनी, तब इन लोग� को धमा�िधकारी कमेटी बनानी पड़ी। 

धमा�िधकारी कमेटी ने कहा िक एयर इंिडया के ए�पलाईज का ट�शन अलग है, उनका ए�पलायम�ट का 

का�ैं�ट अलग है और इंिडयन एयरलाइ�स का अलग है। ये कभी मज� नह� कर पाए।ं  

इ�ह�ने �या िकया, िजस आग�नाइजेशन के पास पैसा नह� है, मज�र के बाद िजनक� जहाज 

खरीदने क� कोई भी हैिसयत नह� थी, अगर मेर ेपास शाल खरीदने क� हैिसयत नह� है तो म� कैसे शाल 

ले सकता ह�?ं  

इ�ह�ने �या िकया? इ�ह�ने तय कर िदया िक 108 हवाई जहाज खरीदने ह�। इसके िलए भारत 

सरकार ने सॉवरने गारटंी दे दी जबिक एयर इंिडया और इंिडयन एयरलाइंस �ािफट म� थी। त�कालीन 

एयर इंिडया के सीएमडी, जो बाद म� इलै�शन किम�र ह�ए, म� उनका नाम नह� लेना चाहता, उ�ह�ने 

िलिखत म� कहा िक यह काम मत क�रए, आप देश के साथ अ�याय कर रह ेह�।  जब कमीशनखोरी क� 

सरकार हो तो �या करती है? उसने सॉवरने गारटंी म� एयर इंिडया और एयर लाइंस को ऐसा फंसा 

िदया िक हम आज तक उस लेगेसी से नह� िनकल पाए ह�। फाइनली, म� भारत सरकार और सीतारमण 

जी को बधाई और धन ् यवाद देना चाहता ह� ंिक 5,000 से 10,000 करोड़ �पये, जो हर साल देते थे, 

आज हमने उस पर िवराम लगा िदया है। इसके िलए आप बधाई नह� द�गे, बि�क बधाई के बदले हम� 

कह�गे, गलती आपक�, चोरी आपने क� और दोषी हम। हमने �या िकया? इस पािल�याम�ट म� म� िजस 

िदन से सासंद ह�,ं वष� 2009 से वष� 2014 तक ग�ुदास ग�ुा साहब, अब नह� ह�, लगातार म� कम से 

कम दस बार नह� लगातार सरकार को आगाह करता रहा िक आप एयरइंिडया के िलए कुछ क�िजए, 

लेिकन ये कुछ नह� कर पाए। आज यिद हमारी सरकार ने िकया तो बधाई और ध�यवाद देने के बदले 

आप �वै�न कर रहे ह�। 
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 दूसरा सवाल ऑयल बाडं का है। इ�ह�ने �ाइस क� बात क�, एलपीजी क� बात क�। इस बजट 

म� 29,000 करोड़ �पये वाली एलपीजी क� बात है। म� इसे �रपीट नह� करना चाहता �य�िक िपछली 

बार म�ने काफ� कुछ चीज� कह दी थ�। पूरी दिुनया म� �ाइस बढ़ रहे ह�, तेल के दाम बढ़ रहे ह�। आपने 

वोट ब�क क� पोिलिट�स के बार ेम� कहा िक वोट ब�क क� पोिलिट�स हम करते ह�। झूठ क� पोिलिट� स 

हम करते ह� या आप करते ह�? आपने गजुरात चनुाव का उदाहरण िदया, िहमाचल चनुाव का उदाहरण 

िदया िक �ाइस नह� बढ़ रहे ह�। आपने जनता को गमुराह िकया, आपने जनता को यह कहा िक दिुनया 

म� 120 डॉलर �ित बैरल हो जाए, 110 डॉलर �ित बैरल हो जाए, हम पे�ोल-डीजल के दाम कं�ोल 

करके रख�गे। इसके िलए आपने �या रा�ता अपनाया? कोई कंपनी घाटे म� नह� चल सकती है, इसिलए 

आपने ऑयल बाडं जारी िकए। इन ऑयल बाडं क� मे�यो�रटी िकसे पूरी करनी पड़ रही है? आपने इस 

देश म� ऐसी चीज� लागू क�, कां�ेस को पता था िक उसने इतना कर�शन कर िलया है, जनता म� उसक� 

इमेज इतनी खराब है, इसे दोबारा वािपस नह� आना है, इसीिलए ये चीज� माननीय �धान मं�ी जी के 

माथे पर, िव� मं�ी और िव� त  मं�ालय के माथे पर थोपने के िलए आपने ऑयल बाडं जारी िकए। 

आज ऑयल बाडं को �रटन� करने के िलए पैसा देना पड़ता है। यिद ऑयल कंपनी घाटे म� नह� जाए 

और गावं, गरीब िकसान और ब�च� पर कज� न चढ़े, इसके िलए यिद हम पैसा ले रहे ह�, कौन सा 

अ�याय कर रहे ह�? इसका चनुाव म� �या असर पड़ता है? यिद चनुाव क� ही राजनीित होती तो हम 

60 �पये पे�ोल और डीजल के दाम ले आते। माननीय मोदी जी ही एक ऐसे ह� जो ‘सबका साथ, 

सबका िवकास’ का काम करते ह�। वे कोई वोट ब�क क� पोिलिट�स नह� करते ह�, वे आम, गरीब जनता 

क� पोिलिट�स करते ह�।  

तीसरा सवाल है�थ का है। आप समझ� िक पूरी दिुनया म� कोरोना काल म� भारत सरकार ने जो 

िकया, माननीय मोदी जी ने जो िकया, उ�ह�ने पूर ेदेश को एकि�त िकया। 130 करोड़ लोग� क� जान 

बची। आप है�थ सै�टर के बार ेम� कहते ह� िक डाउन हो गया। सयंोग ऐसा ह�आ िक मझेु कोरोना के 
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बाद दिुनया के लगभग 50 देश� म� घूमने का मौका िमला। म�ने अमरीका देखा, यूके देखा, यूरोप देखा, 

िवकिसत रा�� ह�। आज चाइना अपने आपको बड़ा कहता है, आज भी चाइना म� पूरा लॉकडाउन लगा 

ह�आ है। क�यिुन�ट शासन म�, जहा ंक� सरकार के िखलाफ बोलना मसुीबत है, जहा ंजान का जोिखम 

उठाकर सरकार क� िखलाफत कर सकते ह�, वहा ंकोरोना ने यह हालत कर दी िक आज वहा ंगावं से 

लेकर शहर तक, हो�टल से लेकर खेती-िकसानी तक, सार े लोग आंदोलन कर रहे ह�। वहा ं पूरा 

लॉकडाउन लगा ह�आ है। यिद आप वहा ंजाए,ं �यूयाक�  शहर सेल पर है, सारी दकुान� बदं हो चकु� ह�। 

यूके क� हालत यह है क ि◌ िपछले छ: महीने म� तीन �धान मं�ी बदल गए। हमारा सौभा�य है और हम 

बधाई देना चाहते ह� िक िजस इं�लै�ड के अं�ेज� ने हमार ेयहा ं�ल िकया था, आज वहा ंभारतीय मूल 

के �धान मं�ी ह�। 

 इसिलए, म� सनुक जी को बह�त बधाई और ध�यवाद देना चाहता ह�।ं लेिकन, इसके बावजूद भी 

भारत ने माननीय �धान मं�ी जी और माननीय िव� मं�ी, सीतारमण जी के कारण 130 करोड़ लोग� 

क� जान बचाई। आज यह पहली बार ऐसा ह�आ है। पहले कोई भी टीका, पोिलयो से लेकर छोटा 

मेले�रया और फाइले�रया तक के टीके के िलए हम लोग� को 10-12 साल इंतजार करना पड़ता था। 

आप �रसच� डेवलपम�ट और हे�थ से�टर क� बात करते ह�? आपने कभी भी ए�स बनाने का �यास 

नह� िकया। आपने कभी गावँ, गरीब और िकसान� को देखने का �यास नह� िकया। हमारी सरकार थी, 

िजसने ‘आय�ुमान भारत’ िदया। आज पाचँ लाख �पये ��येक प�रवार को िमल रहे या नह� िमल रहे 

ह�? 22 ए�स बने ह�। कोई ऐसा रा�य नह� है, जहा ंमाननीय �धान मं�ी जी ने ए�स नह� िदया। कई ऐसे 

रा�य भी ह�, जहा ंदो-दो ए�स बने ह�। इसके बावजूद भी आप कहते ह� िक हमने बजट डाउन कर िदया। 

हमने 130 करोड़ लोग� क� जान बचाने के िलए जो काम िकया, उसके िलए आपने कभी बधाई दी? 

केवल िवरोध के िलए िवरोध करना है? �या इसी तरह क� िडबेट चलेगी? 
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 सभापित महोदय, अब म� िडमोनेटाइजेशन पर आता ह�।ं उस िदन अधीर रजंन चौधरी साहब भी 

बोल रहे थे। आज जब शिश थ�र जी ने �टाट�  िकया तो मझेु लगता है िक जब कभी घड़ी �क जाती है, 

म�ने उस िदन भी बोलते ह�ए कहा था िक वष� 1950 म� का�ेंस क� घड़ी �क गई है। इसके आगे वह बढ़ 

ही नह� पा रही है। हमार ेघर म� बह�त गावँ, गरीब और जम�दारी है। जम�दार के यहा ं िकसी जमाने म� 

हाथी-घोड़ा बधंा ह�आ रहता था। आज तो जम�दार के पास हाथी-घोड़ा नह� बधंा रहता है। जब कोई 

फं�शन होने लगता है तो वे िकराये पर हाथी-घोड़ा लेकर आ जाते ह� और अपने-आप को िदखाते ह� 

िक हम जम�दार ह�। उसी तरह से का�ेंस है। का�ेंस को कोई चीज समझ म� ही नह� आती है। इस देश म� 

जब वष� 2014 म� माननीय मोदी ने चाज� िलया तो उस समय देश क� �या हालत थी?  

कह� भी िव�फोट हो सकता था, कही भी दगंा हो सकता था और फेक कर�सी का बोलबाला 

था। ��स डीलर, म� नाम नह� लेना चाहता, सजंय भडंारी से लेकर अग�ता वे�टल�ड म� ि�ि�यन 

िमशेल जो अभी जेल म� बंद ह�, ये सार ेके सार े��स डीलर, आ�स� डीलर, ��स क� मनी, �ैिफिकंग क� 

मनी, चाइ�ड और मिहला के ऊपर िनभ�या जैसे कांड हो रहे थे, इस तरह के काडं को रोकने के िलए 

�या आपको नह� लगता था िक इस इकोनॉमी को द�ु�त करने क� आव�यकता है, �लैक मनी को 

द�ु�त करने क� आव�यकता है, �लैक मनी क� आव�यकता है और इसको आगे बढ़ाने क� 

आव�यकता है? आरबीआई कोई �पोजल लेकर आता है िक यिद टेरर को ख�म करना है, आ�स� और 

��स क� मनी को ख�म करना है, फेक कर�सी को ख�म करना है और �लैक मनी को ख�म करना है तो 

उसके िलए िडमोिनटाइजेशन एक रा�ता है। यिद िडमोिनटाइजेशन कर िदया तो हमने गलत काम कर 

िदया? �या आपको नह� लगता है िक आप आईएसआई और पीएफआई जैसे सगंठन को, जो हमार े

देश को टुकड़े-टुकड़े करना चाहते ह� या टुकड़े-टुकड़े के सद�य जो हमार ेयहा ं है, उसके िलए आप 

उनक� मदद करते ह�? आपको इसके िलए बधाई नह� देनी चािहए िक आज यह काम हो गया? … 

(�यवधान) आज 2000 �पये का नोट री-मोनेटाइज हो रहा है। 2000 �पये का नोट, िजसको का�ेंस 
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ने बचाकर रखा है, उसको िनकालकर जनता के बीच ले आइए, नह� तो एक िदन घोषणा कर द�गे िक 

2000 �पये का नोट इतनी तारीख से ख�म हो जाएगा, तो आप लोग परशेानी म� पड़ जाएंगे। सभापित 

महोदय, इसके बाद म� मनरगेा पर आता ह�।ँ यहा ंसार ेसासंद बैठै ह�ए ह�। मनरगेा पर उ�ह�ने बह�त लंबा-

चौड़ा भाषण िदया। म� �यि�गत तौर पर यह मानता ह� ं िक मनरगेा का�ेंस सरकार क� सबसे घिटया 

योजना है। म� सासंद होने के नाते यह बात ऑन द �लोर ऑफ द हाउस �यि�गत तौर पर बता रहा ह�।ं 

मनरगेा म� िजतना कर�शन है, शायद िकसी भी योजना म� उतना कर�शन नह� है। मनरगेा म� 50 से 55 

परस�ट कर�शन है। हमार ेसासंद कह रहे ह� िक 80 परस�ट कर�शन है, �य�िक सभी लोग मॉिनट�रगं 

कमेटी के चेयरमैन ह�। यिद आपने मनरगेा को लागू कर िदया तो आपको पता है िक आपने �या लागू 

िकया और �या कानून पास िकया? वह िडमाडं ि�वेन योजना है। यह एक कानून है िक जो रा�य 

िजतना मागेंगा, जहा ंिजतनी आव�यकता होगी, वहा ंउतना िदया जाएगा। का�ेंस क� पॉिलसी होती थी 

िक वे बजट ए�टीमेट अलग बनाते थे। जैसे बजट पेश िकया और कहा िक यह बजट ए�टीमेट है। अभी 

िनम�ला सीतारमण जी जो 4 लाख 36 हजार करोड़ क� नई स�लीम�टरी िडमाड्ंस लेकर आई ह� तो वे 

कह�गी िक �रवाइ�ड ए�टीमेट इतना होगा। जब 31 माच� के आस-पास ए�चअुल होने लगेगा तो उसम� 

िजतना बजट ए�टीमेट है, उससे भी कम उनको डालना है।  

 महोदय, म�ने आपसे कहा है िक अगर िकसी ने देश को गमुराह करने का काम िकया है, यिद 

इसके बैल�स को िकसी ने िबगाड़ने का काम िकया है, तो उसके िलए सबसे बड़ी िज�मेवार का�ेंस पाट� 

है। उसका बजट ए�टीमेट अलग है, �रवाइ�ड ए�टीमेट अलग है और ए�चअुल ए�टीमेट अलग है। 

हमारी सरकार है, हमारी सरकार �या करती है िक बजट ए�टीमेट, �रवाइज ए�टीमेट से जो ए�चअुल 

ए�टीमेट है, वह और �यादा खचा� होता है।  

यही कारण है िक मनरगेा जैसी योजनाए ंजो िडमाडं ि�वेन ह�, िजस रा�य को िजतना चािहए, 

िजस लेबर को 100 िदन� का रोजगार देने के िलए रा�य को काम करना है, लेिकन हम तेलंगाना तो 
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नह� बनने द�गे। यहा ंपर िकशन रड्ेडी साहब बैठे ह�ए ह�। वहा ंपूरा का पूरा फंड डायवट�  हो गया है। हम 

बगंाल तो नह� बनने द�गे, िबहार तो नह� बनने द�गे। आज क� ि�थित ऐसी है िक रा�य� के पास पैसा 

नह� है। रा�य अपनी योजनाओ ंको गलत तरीके से चलाने के िलए यिद मनरेगा के फंड को डायवट�  

कर�गे, तो �या उसके िलए ऑिडट नह� होगा? यिद आप यूिटलाइजेशन सिट� िफकेट नह� भेज�गे, तो 

�या भारत सरकार को सपना आ रहा है िक वह आपको पैसा भेज देगी?...(�यवधान)  

�ी सुदीप ब�दोपा�याय (कोलकाता उ�र) : महोदय, मेर ेरा�य के मं�ी िमले थे। एक डेलीगेशन के 

साथ िग�रराज िसहं जी से िमले थे। All the issues have been resolved now. They have 

some motivation behind targeting West Bengal. …(�यवधान) 

डॉ. िनिशकातं दुबे : महोदय, म� यह कह रहा ह� ंिक म� चनुाव के दौरान लगभग डेढ़ महीने बगंाल म� रहा 

ह�।ं मझेु यह पता है िक ये फंड डायवट�  हो रहा है। यिद फंड डायवट�  हो रहा है, तो भारत सरकार के 

िनयम के िहसाब से यिद आप यूिटलाइजेशन सिट� िफकेट नह� द�गे, यिद भारत सरकार सतं�ु नह� 

होगी, तो हमार ेऔर आपके चाहने के बावजूद भी वह पैसा नह� जाएगा, �य�िक यह देश कानून से 

चलता है। यह कानून कहता है। सदुीप दा, आप के��ीय मं�ी रह चकेु ह�। आप सीिनयर आदमी ह�। आप 

िजस िवभाग के मं�ी थे, आप यह बताइए िक आप अपने मं�ालय से िबना यूिटलाइजेशन सिट� िफकेट 

के िकसी रा�य को पैसा दे पाए थे? 

�ी सुदीप ब�दोपा�याय : महोदय, आपको कैसे पता चला िक यूिटलाइजेशन सिट� िफकेट नह� िदया 

गया है?…(�यवधान) 

HON. CHAIRPERSON: You can speak when your turn comes. 

… (Interruptions) 
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डॉ. िनिशकातं दुब:े महोदय, इसी कारण से होगा, नह� तो कोई दूसरा कारण…(�यवधान) माननीय 

मं�ी जी उसका जवाब द�गी। म� ई�ड नह� कर रहा ह�।ं…(�यवधान) 

HON. CHAIRPERSON: He is not yielding. You can speak when you are given 

time. 

… (Interruptions) 

डॉ. िनिशकातं दुब:े सभापित महोदय, इस देश म� जो सबसे मह�वपूण� है,…(�यवधान) 

HON. CHAIRPERSON: You will get your turn. 

… (Interruptions) 

डॉ. िनिशकातं दुबे : सभापित महोदय, म� आपको ही ए�ेस कर रहा ह�।ं…(�यवधान) I am 

addressing you only. My whole focus is on you. म� अजु�न क� तरह केवल सभापित महोदय 

क� चेयर क� तरफ देख रहा ह�।ं  

अभी फिट�लाइजर पर बड़ा भाषण ह�आ है। हम िजतने लोग राजनेता ह�, हम लोग दो-तीन चीज� 

पर खूब राजनीित करते ह�। िकसान क� आय दोगनुी होनी चािहए, िकसान को फायदा होना चािहए, 

िकसान को नकुसान नह� होना चािहए। अगर िकसान को नकुसान होता है, चूिंक वह अ�नदाता है। 

दूसरा, गरीब को अमीर कर देना चािहए, मिहलाओ ंक� सरु�ा करनी चािहए। इस देश और खासकर 

राजनीित म� �या कोई ऐसा आदमी है, जो िक इन चीज� के बार ेम� नह� जानता है या इन चीज� को 

भोगना नह� चाहता है? अभी फिट�लाइजर सि�सडी क� बात ह�ई िक हम 1,09,000 करोड़ �पये 

फिट�लाइजर सि�सडी म� दे रहे ह�। यह समझने क� बात है।  
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 अभी का�ेंस पाट� के जो पहले व�ा थे, वे भाषण सनुते नह� ह�, वह बोलकर चले जाते ह�। म�ने 

हमेशा यह देखा है। म� चेयर से मागं करता ह�ं िक यह गलत आदत है। उनको कम से कम भाषण सनुना 

चािहए, िसफ�  बोलने से कोई फायदा नह� है। उ�ह�ने अपने भाषण के दौरान यह बात ज�र कही िक 

फिट�लाइजर बनाने के िलए जो क�चा माल है, वह क�चा माल हमार ेयहा ंनह� है। जब हमार ेयहा ंवह 

माल नह� है, जो खान हमार ेयहा ंनह� है, उस पर हमारा और आपका �या कं�ोल होगा? �या भारत 

सरकार िकसान� को सि�सडी नह� देगी? �या वह यह चाहेगी िक माक� ट तय कर ेिक फिट�लाइजर का 

�या रटे होगा?  

हमार ेमाननीय �धानमं�ी जी ने दो-तीन बड़ी बात� कही ह�। म� माननीय �धानमं�ी जी, कृिष मं�ी 

जी, केिमकल फिट�लाइजर मं�ी जी और िव� मं�ी जी का आभारी ह� ंऔर उनको बधाई देना चाहता ह�ं 

िक दिुनया म� जहा ंकह� कुछ नह� ह�आ है, आप कह रहे ह� िक वष� 2014 के बाद �या ह�आ है। वष� 

2014 के बाद भारत ने कृिष के �े� म� जो बड़ा काम िकया है, उसके िलए पूर ेदेश को खड़े होकर 

माननीय �धानमं�ी जी को बधाई देनी चािहए। जहा ंतक यू�रया का सवाल है, हम यू�रया इंपोट�  करते 

ह�। आज आप 50 िकलो यू�रया के बदले 500 िमलीलीटर नैनो फिट�लाइजर का यूज कर सकते ह�।     

 िजस िकसान को 50 िकलो यू�रया उठाना पड़ता था, िजसके िलए दाम देना पड़ता था, आज 

भारत दिुनया का सबसे पहला रा�� है, िजसने नैनो फिट�लाइजर बनाया और आज उसका कॉमिश�यल 

�ोड�शन हो रहा है और जगह-जगह पर नैनो फिट�लाइजर के �लाट्ंस लग रहे ह�। �या आपको लगता 

नह� है िक यह बह�त बड़ा काम है? उसके ही कारण हम फिट�लाइजर क� सि�सडी द ेरहे ह�। बाद म� इसी 

नैनो डीएपी को माननीय �धान मं�ी जी आगे बढ़ाने वाले ह�, �य�िक यह यू�रया से डीएपी म� भी जाने 

वाला है। उसके बाद िकसान� को यह फायदा होगा िक उनको 50 िकलो का बैग नह� खरीदना पड़ेगा। वे 

पॉकेट म� 500 िमलीलीटर यू�रया को खरीद के ले जाकर उसका उपयोग कर पाएगें और हम जो इतनी 

बड़ी फिट�लाइजर सि�सडी दे रहे ह�, उसम� कह� न कह� रोक लग जाएगी।  
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 दूसरा सवाल यह है िक हमने अपने पीएसयूज़ को आज वापस श�ु िकया है। पहले कई जगह� 

पर खाद के कारखाने बदं हो गए थे जैसे झारख�ड के िसदंरी म� फिट�लाइजर का कारखाना था, वह बदं 

हो गया। आपने उसे अपने कारण� से बदं कर िदया था। आज आप पीएसयूज़ को बेचने क� बात करते 

ह�, आपने तो पीएसयूज़ को ढ�कन क� तरह बेच िदया था और उ�ह� ख�म कर िदया था।  

िबहार म� बरौनी का फिट�लाइजर �लाटं था, वह बदं हो गया। उ�र �देश म� गोरखपरु का 

फिट�लाइजर �लाटं था, वह भी बदं हो गया। ओिडशा म� तालचेर का फिट�लाइजर �लाटं था, वह भी बदं 

हो गया। रामाग�ुडम का फिट�लाइजर �लांट था, वह बदं हो गया तो, इन सार ेफिट�लाइजर �लाट्ंस के 

िलए वष� 2014 म� माननीय �धान मं�ी जी ने यह तय िकया िक हमार ेजो ये �लाट्ंस ह�, इन पर कुछ न 

कुछ काम िकया जाए। आज ऐसी िसचएुशन हो गई है िक आज ये सार ेफिट�लाइजर �लाट्ंस बनकर 

तैयार ह� और मझेु लगता है िक अगले साल से हम� इ�ह� िवदेश� से इ�पोट�  बह�त कम करना पड़ेगा। यह 

आपक� गलती थी। आपने �लाट्ंस बदं िकए थे। आप �रसच� डेवलपम�ट नह� कर रहे ह�। रॉ-मटे�रयल के 

िलए िजस पीएसयू को, एनएफएल से लेकर भारत सरकार के सार ेजो यूिनट्स थे, उनको जॉड�न म� 

कैसे माइ�स खरीदना है, मोर�को म� कैसे माइ�स खरीदना है, िजसके कारण हमारी क�चे माल पर जो 

िनभ�रता है, वह कम हो पाए, उसके िलए आपने कभी नह� सोचा।  

आज हम िकसान� पर बोझ नह� डालना चाहते ह�, उनको बचाना चाहते ह�। आपके रा�य� म� 

िकसान� को िजस तरह से आ�मह�या करने के िलए मजबूर होना पड़ता था, वह हमार ेरा�य म� नह� 

हो, उसके िलए आज यिद �धान मं�ी जी काम कर रहे ह� और माननीय िव� म�ंी जी उसके िलए पैसा 

दे रही ह� तो आपको �य� बरुा लग रहा है? आप कह रहे ह� िक हमने यह कह िदया, यह कह िदया। 

माननीय �धान मं�ी जी ने कहा है िक आज यिद एक लाख नौ हजार करोड़ म� भी नह� होगा तो म� 

आपको यह दावे के साथ कह सकता ह�ं िक जब अगला बजट होगा तो उसके िलए यिद 50 हजार से 
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लेकर एक लाख या दो लाख करोड़ क� भी आव�यकता होगी तो िकसान� को बचाने के िलए सरकार 

वह पैसा भी देगी। यह माननीय मोदी जी क� सरकार है।  

 अब आप पीएम आवास – �रल और अब�न पर आइए। इसम� हमने फंड िदया है। सभापित 

महोदय आप भी उस समय हमार ेसाथ सासंद थे। जब हम एमपी बने तो 30-32 हजार �पये के बजट 

म�, िजसम� िक एक वॉश�म नह� बनता है, उसम� �धान मं�ी आवास बन रहा था। शहरी �े� म� तो बात 

ही छोड़ दीिजए, �ामीण �े� म� भी बनता था। जब माननीय नर�े� मोदी जी �धान मं�ी बन� तो उ�ह�ने 

यह टारगेट रखा था, लेिकन वष� 2022 के टारगेट को 2024 कर िदया गया। �या माननीय �धान मं�ी 

जी ने जब वष� 2022 का टारगेट रखा था तो उनको यह पता था िक दो साल तक पूरी दिुनया कराहने 

वाली है? पूरी दिुनया कोरोना के कारण परशेानी म� आ जाएगी? हम� अपने देश के �यि�य� क�, समाज 

के लोग� क� जान बचाने के िलए सबसे �यादा परशेानी होगी? इन दो साल� तक पूरी क� पूरी दिुनया 

परशेान रही और यिद इस टारगेट को वष� 2022 से 2024 कर िदया तो �या गलत िकया? आज 

�धान मं�ी जी �रल म� और अब�न म� पैसा दे रहे ह� और कह रहे ह� िक सार ेहाउस हो�ड को हम 

प�का मकान द�गे। यिद सार ेहाउस हो�ड को हम ‘जल जीवन िमशन’ के तहत पानी द�गे और उसके 

िलए हम पैसा दे रहे ह� तो �या गलत कर रहे ह�? उसके िलए आपको ध�यवाद देना चािहए। �या गरीब� 

के िलए मकान नह� होने चािहए? वष� 1971 म� इंिदरा जी ने कहा था िक गरीबी हटाएगें, लेिकन वष� 

2014 तक नह� हटा पाए और गरीब को केवल झूठ बोलकर और बरगलाकर आप वोट लेते रहे। �या 

यह वोट ब�क क� पॉिलिट�स है?  

माननीय �धान मं�ी जी यिद सब को उ��वला योजना के तहत एलपीजी िसल�डर दे रहे ह�, 

सब को पीने का पानी दे रहे ह� … (�यवधान) हा,ँ िजनके पास भी एलपीजी िसल�डर नह� है, सब को 

हम द ेरह ेह�। … (�यवधान) एलपीजी िसल�डर का कने�शन दे रहे ह�। म� आपको बता रहा ह� ंिक �या 

इसके िलए बधाई और ध�यवाद नह� देना चािहए? 
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इसके बाद, म� दो-तीन चीज� बोलना चाहता ह�।ं आज दिुनया क� इकोनोमी िकस हालत म� है। 

जैसा म�ने कहा िक चाइना बड़ी ही बरुी ि�थित म� है और यूरोप क� हालत खराब है। हमार ेयहा ंएक चचा� 

होती है, यह 6 िदस�बर क� व�ड� ब�क क� �रपोट�  है, िजसम� कहा गया है : 

“India is better positioned to navigate global headwinds than other 
major economies.” 

दिुनया म� यिद कोई सबसे अ�छे तरीके से इस इकोनोमी को आगे बढ़ा रहा है तो वह भारत है। 

यह मेरी �रपोट�  नह� है, यह व�ड� ब�क क� �रपोट�  है। आईएमएफ हो, व�ड� ब�क हो, एिशयन डेवलपम�ट 

ब�क हो, दिुनया क� कोई भी ऐसी ब�क नह� है जो भारत को मेजर इकोनोमी नह� कह रहा हो या हमारे 

माननीय िव� मं�ी जी को ध�यवाद न दे रहा हो। इसके पीछे एक रीजन भी है। अभी िफ�कल 

डेिफिसट क� बात ह�ई। सर, इन लोग� को चपु कराइए। … (�यवधान)  

SHRIMATI KANIMOZHI KARUNANIDHI (THOOTHUKKUDI): No MP from 

Telangana is here.  

DR. NISHIKANT DUBEY: No, Revanth Reddy is from Telangana.  

SHRIMATI KANIMOZHI KARUNANIDHI: We are from Tamil Nadu.  

DR. NISHIKANT DUBEY: Shri Revanth Reddy is from Telangana. He is my 

friend. That is why, I know him. He is from Vidyarthi Parishad. Since Vidyarthi 

Parishad days, I know him.  … (�यवधान)  

सर, िफ�कल डेिफिसट क� बात शिश थ�र साहब ने कही। इ��लेशन क� बात होती है, 

िफ�कल डेिफिसट क� बात होती है। म� वष� 1960 से अब तक के आंकड़े लेकर आया ह�,ं जो का�ेंस 

का शासन रहा।  हमने इस देश क� इकोनोमी को बढ़ाने के िलए �या िकया है और इसके िलए िव� 
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मं�ी जी और माननीय �धानमं�ी जी बधाई के पा� ह� िक वष� 1966 म� इ��लेशन रटे 10.80 �ितशत, 

वष� 1964 म� इ��लेशन रटे 13.36 �ितशत और वष� 1967 म� 13.06 �ितशत था। वष� 1974, जब 

इमज�सी लागू हो गया और लोकतं� का गला घ�ट िदया गया, उस वष� म� इ��लेशन रटे 28.60 �ितशत 

था। जब वष� 1983 म� इंिदरा जी अपने पीक पर थ�, तब इ��लेशन 11.87 �ितशत था। जब नरिस�हा 

राव और माननीय मनमोहन िसहं जी, िजनका पूरी दिुनया लोहा मानती है और हम भी मानते ह�, 

उ�ह�ने िल�लाइजेशन करके एक बड़ा काम िकया, वष� 1995 म� यह 10.22 �ितशत था।  

जब बड़े ही होिशयार और होनहार, जो आजकल इंिडयन ए�स�ेस म� बड़े-बड़े आिट�कल 

िलखते रहते ह� – िचद�बरम साहब, जब वष� 1996-97 म� इस देश के िव� मं�ी थे, तो उस व� 

इ��लेशन रटे 13.20 �ितशत था। उ�ह�ने एक बड़ा काम िकया था िक �लैक मनी को �हाइट मनी कैसे 

िकया जाता है, उसके िलए एक बड़ी अमने�टी �क�म लेकर आए और आज भी पूरा देश और जेनइुन 

टै�सपेयस� परशेान ह� िक ये कैसी अमने�टी �क�म लेकर आए। यिद ऐसी ही अमने�टी �क�म आती है 

िक आप भारत सरकार को पैसा नह� दो। आज हमारी जो ि�थित है, इसके िलए म� माननीय िव� मं�ी 

जी को बधाई और ध�यवाद देना चाहता ह� ं िक उ�ह�ने इ��लेशन ख�म करके, आज हमार ेयहा ंजो 

इ��लेशन इतना सब होने के बाद भी केवल 5.13 �ितशत है। �या इसके िलए इनको बधाई नह� देना 

चािहए। इ�ह�ने जो काम िकया है िक आज जो टै�स कले�शन का टारगेट 14 लाख करोड़ �पये 

िफ�स िकया था, वह 25 �ितशत ए�सीड हो गया है। फ�ट�  टाइम ऐसा ह�आ है। �या िबना इकोनोमी 

के ही यह ए�सीड कर गया और यह 17 लाख करोड़ �पये या 18 लाख �पये हो गया? जीएसटी, 

िजसका टारगेट हमने एक लाख करोड़ �पये या सवा लाख करोड़ �पये तय िकया था, वह ��येक 

महीने बढ़ता जा रहा है और कभी-कभी डेढ़ लाख करोड़ �पये भी ए�सीड कर रहा है। �या जीएसटी 

कले�शन और इकोनोमी बढ़ रही है, इसके िलए हम� इनको ध�यवाद नह� देना चािहए? हमारा इनकम 

टै�स कले�शन बढ़ रहा है, �या इसके िलए हम� माननीय िव� मं�ी जी को ध�यवाद नह� देना चािहए?  
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तीसरा, यहा ंसार ेम�बस� ऑफ पािल�याम�ट के िलए म� दो-तीन सूचना देना चाहता ह� ं िक इस 

सरकार ने �या काम िकए ह�। इस बजट म� रलेवे के िलए 12 हजार करोड़ �पये क� एक �ॉिवजिनगं 

लेकर भारत सरकार आई है। आज तक जो रलेवे बना, वह रटे ऑफ �रटन� क� पॉिलसी से बना। रटे 

ऑफ �रटन� क� पॉिलसी अं�ेज� ने बनाई थी।  

महोदय डेढ़ सौ, पौने दो सौ साल से िकसी भी सरकार और िकसी भी माननीय �धान मं�ी जी 

ने यह देखने का काम नह� िकया िक जो गावं, गरीब, िपछड़े लोग ह�, आिदवासी जगह के लोग ह�, 

एि�परशेनल िडि���ट के लोग ह�, उनको रले क� सिुवधा कैसे िमले? िपछड़े इलाक� म� रले वह� पर 

गई, जहा ं के राजा-महाराजा बह�त मजबूत थे, जैसे जैसलमेर, जोधपरु, उदयपरु आिद। उ�ह�ने चाहे 

आप राजा-महाराजाओ ं को िजतनी भी गाली दीिजए, उ�होने िबना रटे ऑफ �रटन� को देखे, आम 

जनता को यह िदया। माननीय �धान मं�ी जी, माननीय रले मं�ी जी और खासकर माननीय िव� मं�ी 

जी का म� आभार �कट करना चाहता ह� ंिक माननीय िव� मं�ी जी गित शि� का �ो�ाम लेकर आई ह�। 

इ�ह�ने उसम� 12 हजार करोड �पये इं�लूड िकए ह�।  

महोदय, अब आप यह समिझए िक जो भी िपछड़ा इलाका है, वे �या कर रहे ह� िक आिथ�क 

आधार पर ईआईआरआर �या है। यिद हम आिथ�क आधार पर वह रले लाइन बनाएगें तो उससे हम 

गरीब� को िकतनी बड़ी सिुवधा �दान कर रहे ह�। अब इसके आधार पर रले लाइन बन रही है। म� 

उसका सबसे पहला उदाहरण ह� ंिक मेर े�े� म� एक रले लाइन गोड्डा टू पीरप�ती, जो बनते-बनते �क 

गई थी, �य�िक रा�य सरकार ने पैसा देने से मना कर िदया था। म� आपके मा�यम से माननीय िव� 

मं�ी जी का आभार �कट करना चाहता ह� ंऔर रले मं�ी जी को बधाई देना चाहता ह� ं िक झारख�ड 

बनने के बाद, झारख�ड म� यह पहला ऐसा �ोजे�ट है िक भारत सरकार ने यह तय िकया िक हम ही 

1400 करोड़ �पये द�गे और रले लाइन बनाएगें। 
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महोदय, आज िजस तरह से नेशनल हाईवे बनता है, यहा ंसभी जो म�बर ऑफ पािल�याम�ट ह� 

और देश के िलए भी म� एक जानकारी दे रहा ह� ं िक आपके यहा ंभी वष� से ऐसा कुछ होगा, �य�िक 

का�ेंस क� यह नीित रही है िक पहली बार बजट म� घोषणा कर दो, पाचं साल के बाद उसका ल�ड 

एि�विजशन �ोसेस चालू करो, उसके पाचं साल के बाद पैसा दो और उसके पाचं साल के बाद यिद 

बनेगा तो बनेगा, �य�िक मेर ेयहा ंस�ुतानगंज टू देवघर एक रले लाइन है, जो आज से 30 साल पहले 

अनाउंस ह�ई थी। उसका ल�ड एि�विजशन तक नह� ह�आ है। आपने इस देश म� जनता को गमुराह 

करना श�ु िकया था और माननीय �धान मं�ी जी ने आकर उसे ख�म िकया। म� उसका सबसे बड़ा 

उदाहरण ह�।ं म� इसके िलए बधाई देना चाहता ह�।ं यिद आप लोग� के यहा ंभी कोई रले लाइन बननी 

होगी तो आिथ�क आधार पर वह रले लाइन भारत सरकार बनाएगी। उसके िलए इस बजट म� बह�त बड़ा 

�ोिवज़न िकया गया है। 

 सर, दूसरा बड़ा �ोिवजन टेलीकॉम का है। भारत सरकार का बीएसएनएल यिद अ�छा काम 

नह� करगेा और �या िसचएुशन थी, म� उसम� नह� जाना चाहता ह� ं िक सभी जगह 4जी हो गया, 

बीएसएनएल 4जी म� नह� ह�आ, एमटीएनएल कैसे डूब गया, म� उसक� तह तक नह� जाना चाहता ह�।ं 

�य�िक, इसम� उ�ह�ने 13 हजार करोड़ �पये तक का �ोिवजन िकया है। पूरी दिुनया म� 5जी 

टे�नोलॉजी भारत ने लॉ�च क�। वह शहर-शहर म� रोल आउट हो रही है। इसम� केवल और केवल 

भारत के वै�ािनक ह� और भारत के लड़के ह�। भारत सरकार ने यह तय िकया िक चाइना क� 

टे�नोलॉजी नह� आएगी, चाइना का एि�वपम�ट नह� आएगा और आज 5जी लागू हो गया और 5जी 

जगह-जगह जा रहा है। 

�ो. सौगत राय (दमदम) : �या 5जी सरकारी कंपनी म� चालू ह�आ है? 
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डॉ. िनिशकातं दुबे :  5जी सरकारी कंपनी म� चालू होगा। उसको देने के िलए तैयार ह�। म� यह कह रहा 

ह� ंिक उसको सब कुछ दनेे के िलए तैयार ह� और उसके िलए 13 हजार करोड़ �पये ह�। म� इसके िलए 

आपको बता रहा ह� ंिक यिद 5जी टे�नोलॉजी चालू हो गई तथा मान लीिजए �ाइवेट म� ही चालू हो गई, 

सरकारी म� चालू नह� ह�ई और यह भारतीय वै�ािनक� ने िकया है, इसम� आप माननीय �धान मं�ी जी 

को बधाई और ध�यवाद नह� देना चाहते ह� तो कम से कम वै�ािनक� को तो दे दीिजए। … (�यवधान)  

अंबानी को दे दीिजए, अडानी को दे दीिजए, िकसी को तो दे दीिजए, लेिकन यह तो किहए िक भारत म� 

5जी टे�नोलॉजी आगे आई और इसके िलए 13 हजार करोड़ �पये का बजट म� �ोिवजन है। ये सार े

बजट के ऐि�टमेट्स ह�।  

महोदय, एक बड़ी बात और है, जो मह�वपूण� है। हमने लगभग 80 हजार करोड़ �पये �धान 

मं�ी गरीब क�याण योजना म� इस बजट म� िदए ह�। जैसा म�ने आपको कहा िक कोरोना के कारण पूरी 

दिुनया तबाह हो रही थी। उसम� सम�या यह थी िक लोग� क� जान बचानी थी। हमार ेयहा ंकहा जाता है 

और यहा ंपािल�याम�ट म� िलखा है िक –  

“अयं िनजः परो वेित गणना लघ ुचेतसाम्। उदारच�रताना ंत ुवसधैुव कुटु�बकम्॥” 

भारत सरकार का एक िनयम है और माननीय �धान मं�ी जी िजस �ोक के सहार ेआगे बढ़ते 

रहे, वह यह है -  

“ॐ सह नाववत।ु 
सह नौ भनु�ु। 

सह वीय� करवावहै। 
तेजि�व नावधीतम�त ुमा िवि�षावहै।” 

 

 गरीब� क� सेवा करना इस सरकार का सबसे बड़ा फज� था ।  
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कोरोना के बाद, म� िव� म�ंी जी को ध�यवाद और बाधाई देना चाहता ह� ंिक इ�ह�ने �धानमं�ी 

गरीब क�याण अ�न योजना से लगभग 80-82 �ितशत लोग� को लगातार कैसे सिुवधा िमले, कैसे 

उनका पेट भरे, उनको िकसी के सामने हाथ न फैलाना पड़े, इसके िलए भारत सरकार लगातार 

�यासरत है। इ�ह�ने इसके िलए 80 हजार करोड़ �पया िदया है, इसके िलए म� माननीय िव� मं�ी जी 

का आभारी ह�।ं  

 आज ही रवेंत रड्ेडी जी के �� के जवाब म� माननीय िव� मं�ी जी ने डॉलर के बार ेम� कहा है। 

म� आपको बधाई देना चाहता ह� ंिक कई ऐसे देश ह�, जहा ं�पया एि�स ि◌एट ह�आ है। यिद डॉलर आगे 

बढ़ा है, तो इसका मतलब यह नह� है िक भारत क� इकोनॉमी आगे नह� जा रही है। हमारी इकोनॉमी भी 

आगे जा रही है और िजस तरह से आपने इसको आगे िकया है, उसके िलए आप बधाई के पा� ह�।  

 म� हमेशा माननीय िव� मं�ी जी से आ�ह करता रहता ह� ंिक हमारा जो कंसन� ि�� टोकर�सी से 

था, हमने साल-डेढ़ साल पहले इस पािल�याम�ट म� बात उठाई थी और कहा था िक ि��टोकर�सी 

ट्यूिलपमेिनया का पाट�  है। िचट फंड और ि��टोकर�सी म� कोई फक�  नह� है। कई लोग� को लगता था 

िक यह यवुाओ ंके िखलाफ जाएगा, लेिकन पूरी दिुनया, यूएन से लेकर G20 तक जहां-जहा ंआप गई 

ह�, हम ने आपके कंसन� को देखा है और माननीय �धान मं�ी जी इसम� आ�ही है िक इसम� टेरर का 

मनी, ��स का मनी एवं इिलिसट मनी है। बेिसकली यह पूरा का पूरा िचट फंड कंपनी है। जब आप 

डाक� वेब पर ह�, उदासी साहब यहा ं उपि�थत ह�, हम लोग लगातार इनको आगे बढ़ाते रहे ह�। मेरा 

आपसे आ�ह रहेगा िक आपने इकोनॉमी को इतनी मजबूती दी है, माननीय �धान मं�ी जी ने इसको 

मजबूती दी है, तो अब ि��टो को क��लीट बैन करने का समय आ गया है। आप ि��टो को बैन क�रए।  

आपने मझेु यह मौका िदया है, आप यह सि�लम��ी बजट लेकर आई ह�, इसके िलए म� माननीय 

िव� मं�ी जी, अपने �धान मं�ी जी एवं पाट� को बधाई और ध�यवाद देना चाहता ह� ं िक इस बरुी 
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प�रि�थित म� भी आपने 130 करोड़ लोग� क� जान बाचाई है। म� आपको पनु: एक बार ध�यवाद देता 

ह�।ं जय िहदं, जय भारत। 

SHRI DAYANIDHI MARAN (CHENNAI CENTRAL):  Sir, I thank you for giving 

me this opportunity to speak on Supplementary Demands for Grants, 2022-23.  

 Sir the Finance Minister has put forward an additional gross expenditure 

plan worth almost Rs. 4.36 lakh crore because higher receipts and savings from 

existing outlays have come up to Rs. 1.1 lakh crore. Hence, the Government is 

seeking the approval of Parliament for a net cash outgo of Rs. 3.26 lakh crore as 

Supplementary Demands for Grants.   

 Sir, these are mainly going towards higher subsidy bills especially towards 

3Fs, that is, Fertilisers, Food and Fuel which are taking a chunk of the total 

demands. For fertilisers alone, our Finance Minister is going to give an additional 

subsidy of Rs. 1.09 lakh crore.  On especially the rise of expenditure in fertilisers, 

our Finance Minister in her reply will definitely say that this is not in their hands, 

this is because of the global scenario, these are all out of their means, it was 

because of the war between Russia and Ukraine, their hands are tight due to 

global scenario and hence, she was forced to increase the subsidy. Yes, Sir, we 

have to accept her reply.  Whatever explanation she has to give, she gives it at 

last so that we cannot give our counter argument and always, she gets the last 

word.  We accept it, Sir.  
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 But, when my good friend, Dr. Nishikant Dubey, spoke, he was saying that 

this Government has brought in nano fertilisers.  We are very happy that you are 

bringing in this subject.  My colleague, Shrimati Kanimozhi was also the Chairman 

of the Standing Committee of Chemicals and Fertilisers and she had given a 

Report to the Government that nano fertilisers is the way to go but Sir, who is 

producing nano fertilisers in India? It is only one company, namely, IFFCO which 

is producing it.  IFFCO is the only company which is producing nano fertilisers 

which are not enough.   To distribute nano fertilisers, we need drones or a drone 

technology. In fact, it is very good.  Where we use one bag of regular or normal 

fertilisers, you just have to use a handful of nano fertilisers which directly gets 

absorbed by the plants. But now the same thing has to be distributed by hand 

which takes more than two to three times of that.  So, if the Government was so 

serious, as my colleague has said, then they should have gone all out, should 

have increased the subsidy and made sure that all the other fertiliser plants get 

switched to nano fertiliser.  But what do we do?  

What does the NDA Government do? They sell it.  Today, we have the 

Bengal Chemicals which is a profit-making fertiliser company. 

So, what do we do? We sell it. Instead of focussing on nano fertilizer, we 

are only selling our good fertilizer companies and we are having Make in India. It 

is a fact that our Prime Minister always says that everything should be made in 

India. But we are still handicapped and purely dependent on imports. And there is 
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no full stop to it. They have been in Government for the last eight years. They 

should have farsightedness. You have the best brains and you should have found 

a solution.  

 Regarding food subsidy, nearly Rs.80,000 crore have been allocated for 

the Department of Food and Public Distribution. Nearly 3/4th of it is going for 

Pradhan Mantri Garib Kalyan Anna Yojana which was started to give free rations 

during COVID-19 pandemic. We welcomed that step. It was a very good scheme 

because during pandemic, people were suffering. They started the scheme and 

they were very, very sure that this will be stopped after the pandemic. But they 

have not stopped it. Our Finance Minister is using this as a tool to fight against 

inflation. She knows that because of the present oil prices, she has to do it. Now, 

elections are going to be held. But I am appreciating the scheme. We are for it. 

We said that you should give more to the people. But they are the ones who go in 

public and say that we are against subsidies. Subsidies are killing the nation.  

 Sir, we never said that. We always said that poor people need it. As long as 

poor people are there, it is the duty of the Government to ensure that they are 

taking care of them. That was the principal Dravidian model and we followed it. 

But you always have double talk. You say one thing during the election times 

because you want to win, and after the elections are over, everything is put under 

the carpet.  
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 Sir, I would make a point about fuel prices. All the three Fs affect the 

common people directly. A sum of Rs.22,000 crore have been paid to the oil 

marketing companies as gas subsidy. This is what we all the political parties have 

been talking about. The hon. Prime Minister came forward and said to the people 

to give up their gas subsidy so that we would be able to wipe out the tears of 

every poor woman in villages who is cooking using firewood.  

But today, the price of a gas cylinder is more than Rs.1,200. What is 

happening now? Every woman is crying because the gas price is very high. I 

really appreciate the Government. I am appreciating the Government for the first 

time. Even though the argument of global war and global price was given, we 

were smart enough and used our good friendship with Russia to get oil at the 

cheapest rate which no other country could get. So, the price of oil was really 

reduced for us. Even then, that benefit has not been passed on to the common 

people. It is only going back to the coffers.  

 Sir, during COVID-19 period, when the prices of oil really went on, our 

Union Government mopped up Rs.1.8 lakh crore. In fact, our hon. Finance 

Minister in the answer to a written question has said that Rs.2,10,282 crore was 

mopped up as excise on fuel for 2018-19, Rs.2,19,740 crore for 2019-20 and 

Rs.2,71,908 crore for 2020-21.  
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 Sir, the Government is making huge windfall because of the price hike and 

the poor man is paying for it. Everyone is dependent on petroleum products in 

one way or the other. And the Government is mopping up the fuel excise. As 

Indians, we can proudly say that Indians never received free COVID vaccine. 

They paid for it through cess and excise tax collected by this Government which 

came back to its credit. So, they should not take the credit for this. The credit 

must go to the common man.  

 Sir, the Government which had earned a huge amount of money by 

mopping up the fuel excise only slashed the fuel prices in last November during 

Diwali because of State elections. And they were back beating about it. “We have 

brought the prices down. What did your State Government do?” They had been 

increasing the prices every month. They forgot that. Even in the answer, the 

Finance Minister said, “What did your State Government do?” But you had been 

increasing the price every month.  

16.00hrs 

We did our part. But our area is very less; and their area is very, very big.  

Just before the announcement of elections in five States, they reduced the fuel 

prices; and that was a Diwali gift so that they could win the State elections. 
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 Now, one wonders whether the fuel prices are controlled by the 

international markets or by the Government. He said that the fuel prices are 

controlled by the international prevailing prices, and so they are market-related.   

The international price of crude oil in March this year was 129 dollars per 

barrel.   But today the international price of crude oil is 76 dollars per barrel.  But 

is there any substantial fuel price reduction in our country? No.  In the last   200 

days, there has not been a big reduction in fuel price in our country. We know why 

it has not been reduced.  It is because now the elections have got over especially 

in Gujarat.   

 Sir, they say that fuel prices are really market-driven. But everyone knows 

that when the market price of fuel is 76 dollars per barrel, the Indian basket is 10 

dollars less.  My leader Shri T.R. Baalu was also a Petroleum Minister, and he 

knows everything.    So, technically,  for India, the fuel price is 66 dollars per 

barrel. But where is the benefit for the common man?  If they really want to control 

inflation, the hon. Finance Minister should reduce the burden of high fuel prices.  

Everyone is crying while using fuel. 

16.02 hrs   (Shri P.V. Midhun Reddy in the Chair)  

 Sir, today, we are buying 18.5 per cent fuel from Russia, which is only 

second to Saudi Arabia.  We all know that   throughout the world, every country of 

the globe starting  from USA to Europe, to UK  are suffering due to high price of 
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fuel.  But the only country in the world which has got  fuel at the lowest price is 

India.  Even then, there is no benefit going to the common man. 

 Sir, in fact, I should say that because of this,  Indians are suffering  in a 

different way.  For young students who are planning to go to US for study or our 

people who are going to work to US,  their visas are not coming within the 

stipulated time.  It takes nearly three years for their visas because the other 

NATO countries have decided to punish our Indian students and people by 

ensuring that they do not get their visas on time.  

 In fact, I was very, very happy when my good friend Shri Nishikant Dubey 

spoke about 5G rollout  in India, which  is a home-grown technology. It is a proud 

moment for all of us. In fact, when our Finance Minister had gone to the US, she 

said that she was ready to transfer this home-grown 5G technology to US, UK 

and all the foreign countries which  want to benefit out of it.  Yes, I am again 

saying that it was a very proud moment for me that our Finance Minister offered 

this tool   to other countries.  

 Sir, it is true that  our home-grown 5G  technology is so good.  But why can 

they not give it to BSNL or MTNL?   They cannot  give even 4G to MTNL.  But 

they want to offer 5G technology to the entire world!   

 My next point is about MNREGA.  As my good friend said, it is a very bad 

scheme.  It is because of only one reason that  ‘the UPA brought it.’  Whatever 
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UPA brought is a very, very bad scheme!  It is not at all good for the country!  

That is what they say. 

 But today, in the rural development, they have increased the allocation by 

Rs. 45,000 crore with an additional amount of  Rs. 16,400 crore which has been 

earmarked for providing additional funds for MNREGA, and Rs. 28,000 crore for 

other schemes.  

 Sir, when they say  that this is a bad scheme, why are they supporting it 

now?  It is for a simple reason.  The NDA Government has failed in providing 

employment.  The NDA Government is not providing any skill employment. So, as 

the only way to keep employment under control, they are going back to the 

MNREGA, and unensuring that the people work in the farms and they would give 

them the money.   If they had any data of employment, they would have given it to 

us. Bur this is the data which we have with us.  I have always stood for the rural 

people.  They should get the best help.  More employment  should be given to the 

rural people.  

 Now, Sir, I would make a point about railways.  About 10 per cent of the 

sum is going towards the capital expenditure sector like roads and railways.  

There is an allocation of Rs. 12,000 crore for the railways.  In my Constituency,  

we have the Elephant Gate Bridge. For nine years, this bridge has been closed. 

My Chief Minister, Shri M.K. Stalin had spoken about it in the Assembly when he 
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was the Opposition Leader.  We have been trying for it.  But till now, nothing has 

happened.   It is for  connecting  North Chennai to the other parts of Chennai.  

The severe traffic jam is there. The lives of the people have to be saved because 

several people are getting killed in the suburban trains because of overcrowding.  

Since we are from Tamil Nadu,  less number of trains are being operated there. 

No automatic doors have been provided there.  

 Sir, if they provide only automatic doors, nobody will stand on the 

footboards and it can save lives.  I request the hon. Finance Minister to instruct 

the Railway Ministry to do something about it.   

 I do not want to say much.  The nation will remember the Finance Minister’s 

response: “Rupee is not sliding but the US dollar is strengthening.”  I would like to 

put my differences aside and ask a simple question to the Finance Minister.  Did 

the Government utilise the high exchange rate of dollar by increasing the exports?  

Usually, it is common sense that when the dollar price increases, exports should 

also increase.  This is a common thumb rule.  If you look at the net exports, there 

lies a very sad story.  Despite all the talks about Make-In-India and the promotion 

of manufacturing, they are all hollow promises and empty words.  India’s trade 

deficit widened to 26.91 billion dollars in October with exports down to 17 per cent 

and imports during October increased to 56.69 billion against 53.64 billion in 

October, 2021, the previous year.   
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 The growth of the dollar should have, at least, been reflected in positive 

news from the IT sector – Sir, you are from Andhra Pradesh– but there too all we 

see is bad news.  The Nifty IT index has plummeted almost 24 per cent so far in 

2022, putting it on course to mark its worst annual performance.  

 Sir, as far as the railways is concerned, it has been a tradition for the last 

eight years to ignore Tamil Nadu.  My founder leader, Anna always said: 

Vadakku Vazhgiradhu, Therku Theigiradhu 

The same thing is happening here. All the Railway projects are going to the 

Northern and Southern part of the country, especially, your State, Sir, and my 

State is suffering.  I would like to request the Railway Ministry through the Finance 

Minister that in the coming Budget, please include Tambaram-Chengalpattu Line.  

A proposal of Rs. 600 crore has already been given in this regard.  There is 

another request for sanctioning of lines from Attipattu-Gummidipoondi, the 3rd and 

4th lines, with a cost of Rs. 500 crore, new line from Tirupattur-Krishnagiri-Hosur 

with a cost of Rs. 1486 crore, doubling of Arakanom-Kanchipuram-Chengalpattu 

line with a cost of Rs. 1360 crore, a Vande Bharat Train from Chennai to Madurai, 

and a Vande Bharat Train from Chennai to Coimbatore.  

 Again, Sir, I would like to request the Finance Minister to put emphasis on 

Emergency Credit Line Guarantee Scheme for the MSME in the garment sector. 

The garment sector, especially, the Tiruppur area is facing severe hardship.  They 
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are really suffering. There has been a sharp decline in the month-on-month 

growth rate, as a result of the economic impact of COVID-19 and the Russia-

Ukraine war.  Lakhs of jobs, particularly, of rural women, who are significantly 

dependent on this sector, are in danger.  I urge the Union Government to 

announce a special Emergency Credit Line Guarantee Scheme for the MSMEs in 

the garment sector with 20 per cent additional collateral-free credit in the 

upcoming Budget.   

 After our Chief Minister came, the State of Tamil Nadu is now progressing 

so well.  We need your support as well, Sir. We are always a progressive State.  

Our Chief Minister, Mr. M.K. Stalin, is ensuring that everyone invests in Tamil 

Nadu.  The State of Tamil Nadu has set up the first International Furniture Park in 

the country.  The furniture industry is a fast-growing industry with high potential for 

employment generation.  Reduction in duties on imported wood will support in 

attracting more investment in this sector.  Further, it will increase India’s 

competitiveness in the international furniture market.  I request the Union 

Government to reduce the duties on imported wood to attract investment in this 

sector.  

 As far as PLI is concerned, you have brought a good scheme.  We are the 

national leader in the finished garments and finished leather and we are mainly 

dependent on leather.  The export of leather also contributes significantly in our 

economy. I request the Government to extend this Production Linked Incentive 
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Scheme for leather sector, non-leather footwear sector, and for green hydrogen 

and electrolyser manufacturers.   

 As far as the Chennai Metro Rail Phase-II is concerned, the Government of 

Tamil Nadu thanks the Union Government for recommencing the loan 

negotiations for Chennai Metro Rail Phase-II project as a state sector project, 

pending approval of the Union Cabinet for Government of India’s participation in 

the project.  

I urge the Union Government to immediately sanction the project as a 50-

50 equity share between the Government of India and the Government of Tamil 

Nadu and also ensure that adequate provisions are made in the Union Budget 

2022-23. 

 Sir, my good friend spoke about AIIMS. Under the leadership of our hon. 

Prime Minister, a lot of AIIMS have been built across the country. But the State of 

Tamil Nadu comes with a very sad story. My leader has already spoken about 

AIIMS in our State where only the compound wall has been built. In fact, there is 

an illegality in the functioning of AIIMS in Tamil Nadu. The hon. Finance Minister 

knows that if anyone has to start a medical college, they have to have the 

infrastructure before admitting the students into the college. But some abnormality 

is happening here. The permission has been granted, students have been 

admitted, professors have been recruited, but there is no infrastructure. In fact, 



12.12.2022  843 

 
the State Government has given the permission to temporarily use the premises 

of the Medical College, Ramanathapuram to accommodate 50 students. The irony 

is that these 50 students will complete their degree even without setting their foot 

in the newly constructed AIIMS. … (Interruptions) They will be graduating from 

Ramanathapuram. … (Interruptions) So, on behalf of the State of Tamil Nadu, we 

would request you to speed up the process. The hon. Prime Minister laid its 

foundation stone. But it is quite an irony that nothing is happening. When we talk 

about AIIMS, this is a sad story which we would like to highlight here. … 

(Interruptions) 

 Sir, on behalf of the State of Tamil Nadu, I have certain requests to make to 

the hon. Finance Minister. This will be the right opportunity to do so. As regards 

the Civil Supplies Department, the CMR subsidy from 2018-19 to 2021-22, worth 

Rs. 5903.48 crore are still pending with you. Please ensure that you release it for 

Tamil Nadu. The sugar subsidy from January to September, 2022 worth Rs. 31.02 

crore are still pending with you. As regards fortification of rice, a subsidy of Rs. 

7.3 crore are pending with you. Talking about the Intra-State movement of PDS-

PMGKY, the subsidy from April 2020 to March 2022, worth Rs. 251.04 crore are 

pending with you.  

As regards the Inter-State movement of NFSA, the subsidy from November 

2016 to March 2021, worth Rs. 621.16 crore are still pending with the Union 
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Government. In total, a subsidy of Rs. 6814 crore are still pending from your side. 

We humbly request you to expedite the process.  

 Now, I come to the 15th Finance Commission’s grants for urban local bodies 

for 2022-23. As regards million plus cities, the utilization certificates for the year 

2021-22 have been sent to the Government of India and all the conditions have 

been complied to avail the grant for the year 2022-23. The Government of India is 

yet to release the grant. For improving Air Quality and SWM/Sanitation, the 

Government of India is yet to release the grants of Rs. 122 crore and Rs. 313 

crore respectively. For non-million plus cities, the Government of India is yet to 

release the tied grant and untied grant of Rs. 555 crore and Rs. 370 crore 

respectively. So, that amounts to a total of Rs. 1360 crore that are yet to be 

released by the Government of India even after giving all the utilization certificates 

by the Government of Tamil Nadu.  

 Now, I come to GST compensation. Every time, we have to make a 

request. For the years 2020-21, 2021-22 and 2022-23 (April to June), GST 

compensation of Rs. 5,106 crore, Rs. 2,098 crore and Rs. 3,675 crore are 

pending at your end. In total, it amounts to Rs. 10,879 crore which is still pending 

with you.  

 Madam, I would request you to consider these requests for the State of 

Tamil Nadu. Before I end, I would like to say that strong States make a strong 
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Union. I expect you to make all the States strong. It is not only that you make 

Gujarat strong. I expect you to make every State strong, including Tamil Nadu. 

Please make sure that the Southern India does not get deprived of it.  

Thank you.  
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PROF. SOUGATA RAY (DUM DUM):  Hon. Chairperson Sir, I rise to speak on 

the Supplementary Demands for Grants. This is not an opportunity to criticize any 

of the Ministers but an opportunity to take stock of the economic situation in the 

country.  

 Sir, there is a total supplementary grant of Rs. 39.45 lakh crore out of which 

Rs. 1.1 lakh crore goes towards fertilizer subsidy. It has been mentioned that this 

is due to the rise in urea prices as a result of the Ukraine-Russia war.  

 Extension to Garib Kalyan Yojana will cost Rs.44,000 crore. More capital 

needed for general insurance, as its solvency margins have dipped. Rs.80,348 

crore is kept towards food subsidy, including Garib Kalyan Yojana which is a good 

scheme. Though we are buying the cheapest petrol in the world, still Rs.29.9 lakh 

crore is kept towards extra subsidy on petrol.  Rs.13,669 crore is kept towards 

telecom to bring 5G to Jio, not to BSNL and MTNL. Rs.12,000 crore is kept 

towards railways, which is a good thing. Only you have to be careful that the 

Vande Bharat trains do not collide with the cattle. You must find out a technical 

solution to this cattle problem. Rs.10,000 crore is kept towards GST 

compensation. The Capital Expenditure (CAPEX) has been augmented by 

Rs.31,000 crore.  

 Now, nobody can have any quarrel with these Supplementary Demands. 

This is necessary. The Government will have to spend it. But, if I may remind the 
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Finance Minister that two years ago, we had the Corona pandemic. We saw 

pictures of migrant labour walking to their village homes -- all on foot -- dying on 

the road and being run over by trains. Abhijit Vinayak Banerjee, the young 

economist who is a Nobel Prize winner, suggested that these people should be 

given a cash subsidy of at least Rs.10,000 crore. This cash subsidy of Rs.10,000 

crore would not only put money in their hands but also allow them to buy a few 

things. That would also allow the money to circulate. The Finance Minister 

remained impervious to this plain demand of the most hapless people whom I 

have seen. It is worse than any migration in the history of mankind. This did not 

happen.  

Sir, now we will have to discuss about the economic situation. How is the 

economic situation under the Finance Minister, Shrimati Nirmala Sitharaman? I 

would say that India as a country has withstood the headwinds. There has been 

economic recession throughout the world. The Russia-Ukraine conflict has 

affected the world economy. When our rupee is falling against the dollar, some 

people have said that even the yen is down; the Chinese currency has fallen by 

15 per cent; the British pound has fallen by seven per cent; so, it is a general 

problem. But I have not heard one statement from the Government to say what 

they are doing to improve the value of the rupee vis-à-vis the dollar. The 

Government has remained totally silent to this. Now the economists are saying 

that it will remain flat. Now rupee is at Rs.81.1 against the dollar. I remember that 
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a few years back our rupee was Rs.45 to a dollar. Now it is Rs.81. The 

Government has not expressed the concern that it should have in this matter.  

 The other thing is with regard to the GDP growth. Any country’s economy is 

measured by the GDP growth. The World Bank estimates that the GDP growth for 

the FY 2023 is at 6.9 per cent. Now this will depend on whether inflation will 

moderate or not. Inflation was 6.77 per cent in October 2022.  

 It came down a little compared to 7.4 per cent in September, 2022. The rise 

is mainly in food. I saw a very pleasant picture of the Finance Minister going like a 

common housewife to a market in Chennai buying vegetables. She must have 

realized how bad it is for the common middle-class people who are hit by inflation.  

 The Reserve Bank has repeatedly raised the Repo Rate, the rate at which 

it lends to banks. But it has failed to control inflation. I admit that it is not a 

runaway inflation but inflation all the same, and it is having an impact on the 

common man’s pocket.  

 RBI’s tolerance band was six per cent. We have not been able to reach 

RBI’s tolerance band. The Wholesale Price Index (WPI) was slightly down to 8.39 

in October from 10.7 in September, 2022. Inflation, as I mentioned, is 6.77 per 

cent in October, 2022. Have we left to the Reserve Bank alone, to their monetary 

policy, to control inflation or does the Government have anything to say about 
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inflation? I read the newspapers every day expecting the Finance Minister to 

come out with a bold statement. But I do not see it.  

I see the Governor of the Reserve Bank speaking more than he should. But 

never the Finance Minister speaks anything about inflation.  

 The other thing that I should mention is that the core sector is in a bad way. 

Its growth slowed down to 0.1 per cent and reached to 20-month low in October. 

Urban employment is still very high. Unemployment rate rose to eight per cent in 

November, which is the highest in three months. Urban employment rate rose to 

8.9 per cent. I have not seen a single statement from the Government as to what 

they are doing vis-à-vis the employment situation.  

 Yes, I have said that some steps taken by the Government were good. 

Capital expenditure stood at 46.8 per cent higher than what it was during the 

same period last year. GST revenues have increased significantly. The good side 

is that the MGNREGA declined in October by 7.5 per cent. That means, less 

people are going for this wage employment. There is more buoyancy in the rural 

areas in agriculture, which is a good thing. But again since ours is a roller-coaster 

ride, it is good in something and bad in something else. Like, merchandise export 

fell to a 20-month low in October, 2022. The export was the worse, and the Indian 

rupee depreciated to 2.6 per cent against the US dollar.  
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 Sir, what I want to say is that the global headwinds are not nice. The Indian 

economy has sown resilience. Overall, agriculture has been excellent. For two 

years, we have a good agriculture production and our farmers have shown a lot of 

strength. We are claiming to be the third biggest economy. We are already the 

fifth, and going to become a five-trillion-dollar economy by 2026-27. But our GDP 

growth has slowed down to 6.3 per cent. The fiscal deficit is at 45.6 per cent of a 

full year’s target already in October, 2022. The manufacturing sector, I told you, 

has declined. It needs policy support from the Government.  

 None has been forthcoming. Services sector alone – trade, hotel and 

transport services – has kept up the growth momentum, in the post-COVID 

situation, of the economy. They need to be congratulated for that.  

 So, we need to think out of the box. The main problem is that these 

percentages mentioned are not being felt by the common man. There are two 

primary problems – inflation and unemployment. Job creation has slowed down 

after uneven recovery.  

The other sector which needs the Finance Minister’s attention is the 

banking sector. I saw a statement and I do not know whether it is economically 

correct. He said that NPAs are up by 365 per cent under PM Modi. That is the 

statement of Mr. Kharge. I do not know about it. Hon. Finance Minister may 

clarify. In the last five years, Rs. 10 lakh crore were written off to help banks halve 
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their NPAs. The Government has written off Rs. 10 lakh crore and thus, banks 

have halved their NPAs. Banks have recovered only Rs. 1.32 lakh crore from 

write-offs in five years ending March, 2022.  

 Sir, the industry is pressing for two things. They have been asking for 

decriminalising the GST law and lowering of personal IT rates. The industry says 

that shrinking exports with high deficit call for a policy reboot. Food and fuel 

inflation must be controlled.  

 Having said all this, let me state quite clearly that the Indian economy and 

the world economy are at a crossroads. Instead of boasting that we are going to 

be a USD 5 trillion economy, we have to remember that globally, lay-offs are 

taking place. The US tech companies – Twitter and Meta – are cutting down 

employment. Ultimately, this will also have an effect on the Indian IT firms like 

TCS, Infosys and Wipro. The manufacturing contraction shows why RBI should 

pause rate hikes.  

 Having said all this, Sir, I have posed the main problems of the Indian 

economy before the Finance Minister. This is the last time she will make a 

detailed statement in the House before she presents the Budget. She has already 

started the pre-budget consultations. I do think that she will clear the cobwebs 

and doubts in our minds regarding the position of the economy.  
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 Now, I come to my last point. I would urge the Finance Minister to be more 

charitable and fair towards West Bengal. She has no particular constituency to 

cater to. She is a Tamilian based in Andhra Pradesh and stays in Delhi. So, she 

can be fair to everybody. … (Interruptions)  And as Mr. Danish Ali pointed out, she 

is in the Upper House, elected from Karnataka. The Government of West Bengal 

has huge pending dues from the Central Government. Some people say it is Rs. 

1,00,000 crore. There are pending dues of Rs. 7,300 crore under MGNREGS 

alone and huge amounts under Housing for All.  We do not have a full-fledged 

Cabinet Minister of Finance now in West Bengal. There is a Minister of State for 

Finance over there. 

 She can call and she can sort out some of the financial demands. My friend 

Dayanidhi Maran mentioned many projects in Railways that were started. I would 

request the Finance Minister to give some extra money to Railways which will 

help Shri Ashwini Vaishnaw to modernise the Railways where Vande Bharat 

trains have been hit by cattle. 

We have many ready projects in West Bengal awaiting completion, like the 

remaining part of Kolkata Metro including the suburbs, and the Arambagh-

Bishnupur line. All these lines are pending completion for a long time. We have 

been neglected. Now, the Lok Sabha elections are year-and-a-half away. It is time 

to bury old enmities, put country on a pedestal, and march towards becoming a 

better country in the 75th year of our Independence. Let us forget our old rivalries. 
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As my friend Mr. Dayanidhi rightly mentioned, strong States mean a strong 

Centre. 

 On behalf of West Bengal, I plead with the Finance Minister to help us 

become strong in the State of West Bengal. Thank you, Sir. 

SHRIMATI SARMISTHA SETHI (JAJPUR): The Government is claiming that it is 

confident of accelerated growth, and several international agencies see India as a 

bright spot amidst the adverse impact of COVID-19 and Russia-Ukraine war. This 

is a positive thing. But high unemployment, increase in number of poor people, 

less private investment, decline in public sector investment, and record-breaking 

food inflation in recent times have affected all sections of society. Rupee is falling 

like never before. Now in this situation, what corrective measures is the 

Government taking? 

We have become the fifth largest economy, but at the same time, nearly 18 

lakh children in India are severely malnourished. Dropout rate of children in 

primary schools has increased from 1.9 per cent to 3.02 percent. I am hopeful the 

hon. Finance Minister will address these issues in her reply. Several State 

Governments have taken initiatives on their own to heal the wounds of the people. 

Odisha Government, under the leadership of hon. Chief Minister, Shri Naveen 

Patnaik Ji, has taken many pro-people and pro-development measures. Some of 

them are as follows: 
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(i) The State is leading in reducing poverty and it has come down from 63 per 

cent to 29 per cent while 80 lakh people have climbed out of poverty line. 

(ii) Odisha is the only State in India to have doubled farmers’ income. 

(iii) Odisha is increasing her steel production by nearly ten times in the last two 

decades. Recent Make in Odisha conclave has generated investment intents of 

Rs. 10.5 lakh crore with potential for 10.50 lakh direct and indirect employment. 

(iv) Through Mission Shakti, the Government is working tirelessly to empower 

women to be model entrepreneurs and leaders. 

(v) Odisha Government is committed to provide a pucca ghar to every 

household. Odisha is the only State where beneficiaries are getting financial 

assistance not only for construction of houses but also for their repairing. An 

amount of Rs.1,444 crore has been directly credited to the bank account of 31 

lakh household beneficiaries under Biju Pucca Ghar Yojana for repairing of their 

houses. 

When developmental activities of such a large scale are going on, the 

people of Odisha also expect same support and cooperation from the Central 

Government in a federal Structure. In 2019, the Centre had promised Odisha in 

the aftermath of cyclonic storm Fani for approval of 1.84 lakh houses under the 

special PMAY-Gramin programme. So many people had lost their houses in the 
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14 districts of Odisha which were affected by the cyclone. People are still waiting 

for the Central assistance.  

I request the Central Government to immediately sanction 1.84 lakh special 

PMAY-G houses as promised to Odisha in the aftermath of cyclonic storm Fani 

and also to open the Awaas+ window to incorporate those who were not included 

in the list of beneficiaries under the scheme. 

 Sir, delay in MGNREGA payment is another issue. Odisha is yet to get its 

dues of around Rs. 1700 crore from the Centre. Our hon. Chief Minister has 

already written to hon. Prime Minister to release the funds and also requested to 

review the provisions for the withdrawal, utilization and recoupment of budgetary 

allocation towards State's Revolving Fund to prevent delay in payment of wages 

under MGNREGA. In order to address the distress migration in 20 migration-

prone blocks of our four districts, namely Balangir, Bargarh, Kalahandi and 

Nuapada, Odisha Government has approved a new State Sector Scheme, 'State 

Support to MGNREGS', wherein it has decided to provide additional 200 days of 

work over and above the guaranteed 100 days of work, mandated under the 

Mahatma Gandhi National Rural Employment Guarantee (MGNREG) Act, 2005. 

The entire cost towards the payment of wages beyond the guaranteed 100 days 

of wage employment under MGNREGA will be borne by the State Government. 

When the State is being proactive in providing employment opportunities, non-

payment of dues by the Central Government has become an obstacle. Through 
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you, Sir, I would like to request the Government to take necessary steps as 

proposed by our hon. Chief Minister. 

Sir, Odisha has sought 60 per cent of coal cess share from the Centre and 

also wants coal bearing States to be assigned reasonably lower limits for the 

Renewable Power Obligation, that is RPO. Further, renewable energy projects in 

the coal bearing States should be funded from the National Clean Energy Fund 

(NCEF).  

While the rate of royalty on coal has not been revised for more than four 

years, the Central Government has enhanced the clean environment cess on 

coal. Odisha's demand should be considered as the same is based on merit. 

At present, GST on kendu leaves has been fixed at 18 per cent. The 

Central tax on kendu leaf was earlier zero. Considering the difficulties of the tribal 

people and the livelihood problems that they are facing after the imposition of 

GST, I request the Central Government to place the matter before the GST 

Council and reduce the GST on Kendu leaves from 18 per cent to five per cent. 

I also demand that the Jagannath International Airport in Puri be completed 

in a timely manner, and another airport may be considered in my Parliamentary 

constituency, Jajpur, keeping in view the importance of the district from industrial, 

religious and tourism perspective. Further, I urge the Government to add direct 

flights from Bhubaneswar to Dehradun and Bhubaneswar to Shirdi. Tourists from 
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Odisha make religious pilgrimages in Uttarakhand and Shirdi and vice versa. 

However, no direct flight connection between these cities is proving to be costly 

for the people. Direct flights would be cost effective and time effective for the 

people of Odisha. 

Sir, now, I will raise some of the issues of my Parliamentary constituency. 

Jajpur is famous for tourism. Vaishnava, Shaiva, Shakta, all tourist destinations 

are there in my constituency. Besides this, the district has a rich legacy so far as 

Buddhism is concerned. I demand that these tourist spots be developed with 

Central assistance, and Buddhist sites be covered under the Buddhist Circuit. 

Sir, the Ministry of Railways had announced that it would re-develop railway 

stations in Odisha. The Ministry had narrowed down 12 stations in Odisha, 

namely Puri, Bhadrak, Brahmapur, Cuttack, Jajpur-Keonjhar Road, Khurda Road, 

Rayagada, Sambalpur, Balasore, Jharsuguda, Rourkela and Bhubaneswar. The 

Ministry had said that modernization and redevelopment would be up to the 

international standards. An MoU was signed between Bhubaneswar Development 

Authority and East Coast Railways to construct a modern station building at 

Bhubaneswar at the cost of the State Government. However, no steps have been 

taken by the Ministry of Railways to modernize the other 11 stations.  
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I request the Ministry of Railways to put into motion the re-development and 

modernization of the other 11 stations as well. Through you, Sir, I also request the 

hon. Railway Minister for urgent action on Jajpur - Dhamara line. 

To conclude, recently, in Padmapur, Odisha, hon. Railway Minister had 

announced that railway projects are pending because of lack of land allotment. 

Once the land is allotted, projects will take off the next day.  

However, I have a question here. Why are the projects for which land has 

already been allotted still lagging and have not been completed yet? As on 1st 

April, 2021, Railway projects costing Rs. 55,219 crore for 4,643 kms. length falling 

fully or partly in the State of Odisha were pending for completion. These include 

11 New Line Projects covering a length of 1,460 kms. at a cost of Rs. 20,346 

crore. One GC Project covering a length of 159 kms. at a cost of Rs. 1,455 crore 

and 25 Doubling Projects covering a length of 3,024 kms. at a cost of Rs. 33,418 

crore are pending. So, different Railway projects in Odisha are in incomplete 

stages. I would request the Central Government to look into the matter. 

 With these words, I conclude. Thank you. 
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�ी मलूक नागर (िबजनौर): सभापित महोदय, आपने मझेु बोलने का मौका िदया, इसके िलए म� 

आपको ध�यवाद देता ह� ं। कोरोना महामारी के बाद देश िजन हालात� से िनकल रहा है और तर�क� 

कर रहा है, यह बह�त अ�छी बात है । भारत सरकार ने देश के तमाम उप�म� को, िवभाग� को बह�त 

सहायता दी । िकसान� क� कोरोना काल म� फसल� सड़�, दूध फट गए । उनको उसका जो क� पसैंशन 

िमलना चािहए था, वह नह� िमल पाया । देश क� ि�थित ने और िकसान� ने अपने आपको सभंाला । 

पि�मी उ�र �देश और दशे के कई िह�स� म� ग�ना िकसान ह� । ग�ने का रटे िपछले 7 साल� से िसफ�  

10 �पये �ित ि�वंटल बढ़ा है, जबिक कोरोना काल म� िपछले 2 साल� म� चीनी का रटे करीब डेढ़ से 

पौने दो गनुा ह�आ है । िपछले सात साल� का सरकार के �ारा बढ़ी महगंाई का जो आंकड़ा है, उसके 

िहसाब से भी लगाय�, तो 7 साल म� 55 से 60 पस�ट के करीब बैठता है । ग�ने का रटे 340 �पये �ित 

ि�वंटल था, जो बढ़कर 350 �पये �ित ि�वंटल ही ह�आ है । यह डेढ़ गनुा करके 500 �पये �ित 

ि�वंटल के ऊपर बैठेगा । मेरा िनवेदन है िक ग�ना िकसान के बार ेम� सोचा जाए । खाद के रटे बढ़े, 

िबजली िबल के रटे बढ़े, मशीनरी के रटे बढ़े और जीएसटी लगा । ग�ने का रटे बढ़ाकर कम से कम 

500 �पये �ित ि�वंटल िकया जाए ।  

सभापित जी, म� पि�मी उ�र �देश से आता ह� ं । कभी मेरठ, आगरा और िद�ली बराबर क� 

हैिसयत म� देश म� ह�आ करते थे । कोरोना काल के बाद कोट�  केसेज़ क� स�ंया बह�त बढ़ गई, बह�त 

प�िडंग हो गई । लोग� को इलाहाबाद जाने म� बह�त िद�कत� का सामना करना पड़ता है । लखनऊ, 

इलाहाबाद थोड़ी सी दूरी पर ही दो हाई कोट्�स ह� । यह अ�छी बात है, लेिकन यह बह�त बरुी बात है िक 

पि�मी उ�र �देश के लोग� को 12-14 घटें �ेन� म� जूझकर जाना पड़ता है । उ�ह� �े�स म� सीट� नह� 

िमलती ह� । वे बह�त परशेान होते ह� । पि�मी उ�र �देश म� और मेरठ म� हाई कोट�  क� �थापना कराने 

के बार ेम� सरकार ज�र सोचे । म� सरकार से आज यह मागं कर रहा ह� ं। यहा ंपास म� ही हि�तनापरु है । 

िद�ली से मेरठ के िलए एक रले चली है । म� मागं करता ह� ंिक िद�ली से मेरठ जो रले गई है, उसको 
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हि�तनापरु और िबजनौर तक ले जाया जाए और उससे मेरठ से आगे मजु�फरनगर को भी जोड़ा   

जाए । वहा ंके लोग� का इकोनॉमी म� जो योगदान है, उसको देखते ह�ए उन लोग� को वंिचत न रखा  

जाए । म� एक बात और कहना चाहता ह� ं । वहा ंपर िकसान� म� ही जो िपछड़े आते ह�, िजनम� जाट, 

गजु�र, पाल, यादव, सैनी, क�यप, सनुार, लोहार, कु�हार, तमाम दिलत और अकिलयत समाज के 

लोग वहा ंह� । उनको भी इससे �याय िमलेगा ।  

म� एक-दो चीज� यहा ंपर कहना चाहता ह� ं । िव� म�ंी जी यहा ंसदन म� उपि�थत ह� । सरकार 

एनसीएलटी से �रलेटेड एक अम�डम�ट लेकर आई, एक नया िबल लेकर आई, सरकार एक िबल ररेा से 

�रलेटेड लेकर आई । उसम� 100 लोग ह�, िजसम� 2 लोग� को �रलीफ देने के िलए 98 लोग� को मार दतेे 

ह� । सरकार 2 लोग� को �रलीफ दे, यह अ�छी बात है, लेिकन 98 लोग� को कैसे बचाया जाय, इसके 

बार ेम� ज�र सोच� । ठीक इसी पैटन� पर, ररेा म� 4 लोग� को �रलीफ देने के िलए 96 लोग� को मार देते 

ह� । इसके बार ेम� ज�र सोच� । आप 4 लोग� को �रलीफ द�, लेिकन बाक� बचे ह�ए 96 लोग न मर� । आप 

उनके िलए सोिचए ।     

मान लीिजए एक कंपनी है, उसम� चार लोग ररेा या एनसीएलटी म� कोट�  म� चले गए और �रलीफ 

ले िलया िक इनके पैसे तुरतं वापस िकए जाए ं। कंपनी को पैसा वापस करना नह� है, उसने ऑ�शन 

लगा दी और सभी को �पॉश�नट्ली पैसा िड��ी�यूट कर िदया । जो 96 लोग थे, वे सब मर गए । इस 

बार ेम� आप ज�र सोच� । सरकार जनिहत क� वजह से दोन� लॉ लेकर आई है । वह जनिहत म� नह�   

है । कह� न कह� दूसरी शैडो डाल रहे ह� । इस बार ेम� भी ज�र सोच� ।  

पि�मी उ�र �देश के िकसान� के बार ेम� माननीय �धानमं�ी जी क� सोच है िक िकसान� क� 

आय डबल हो । म� मागं करता ह� ंिक मेरठ म� एक �िश�ण िशिवर लगाया जाए, िजसम� नये-नये तरीके 
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के फूल, नये-नये तरीके क� सि�जया ंऔर नये-नये तरीके क� फसल पैदा करने क� �ेिनंग दी जाए । 

कैसे उनक� आय डबल हो, इसके िलए िकसान� को ��ड िकए जाए ं।  

जब चचा� चल रही होती है तो का�ेंस म� िब��  भाई अकेले बैठते ह�, पूरी का�ेंस खाली पड़ी होती 

है । मेरा �वे�न ऑवर म� �ाइबल यूिनविस�टी का एक �� था । ज�मू-क�मीर म� धारा 370 हटने के बाद 

एक बह�त अ�छी श�ुआत ह�ई है । तमाम िपछड़�, एससी/एसटी को ज�मू-क�मीर म� आजादी िमली है, 

पूरा देश उधर देख रहा है ।  

म� मं�ी जी से मागं करता ह� ंिक ज�मू-क�मीर म� गजु�र मसुलमान या गजु�र ब�करवाल एसटी म� 

आते ह�, िह�दतुान-पािक�तान क� सीमा पर ये लोग 29.4 परस�ट ह� । इनके िलए एक यूिनविस�टी बनाई 

जाए िजससे इनके ब�चे भी पढ़ िलखकर देश क� म�ुयधारा म� आ सक�  । ये देश के िलए फौिजय� क� 

तरह लड़ते ह� । बह�त-बह�त ध�यवाद ।  
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SHRI B. B. PATIL (ZAHIRABAD): Sir, we are in the midst of the worst financial 

crisis the country has ever seen. Much has been said, but little has been done by 

the Central Government out of complacency at this point, which will only reduce 

global investors' confidence and look like a sign of the Central Government's 

fatigue, desperation to the common man, who is looking towards the Government 

for some sign of hope and relief. It is a complicated maze of compliance and tax 

extortion that is leaving both the industry and the State with little ability to plan and 

implement growth strategies. 

          The Government of Telangana is getting tax and non-tax revenue as 

expected in this fiscal year. However, the Central Government is reportedly trying 

to disturb the disbursement of grants and contributions to Telangana in various 

ways. As a result, an additional financial burden is being imposed on the State 

Government. It is to be mentioned that only Rs. 85 crore was approved as a grant 

by the Centre in October. However, because of State Government's tax income, 

the development activities are going on without any hindrance. Telangana State 

was supposed to get Rs. 40,000 crore in the financial year 2022–2023 from the 

Centre by way of Fiscal Responsibility and Budget Management (FRMB) rules. 

Initially, the FRBM was fixed at Rs. 54,000 crore, but later, it was reduced 

to Rs. 39,000 crore by the Union Government, which resulted in a direct cut of Rs. 

15,000 crore. Based on the FRMB limits, the State Government was planning to 

implement some welfare programmes and schemes. Now, all that has been 
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derailed. Similarly, the Center announced that the best-performing states would 

receive 0.5 percent of FRBM, as well as States that implement reforms in the 

electricity sector, such as installing metres on agricultural pump sets. As the State 

Government has refused to implement power reforms, it has lost another 

Rs.6,000 crore. The State was also deprived of another Rs. 20,000 crore in 

assistance for taking up irrigation projects and thermal power plants, from various 

financial institutions such as the Power Finance Corporation and the Rural 

Electrification Corporation, which have not disbursed loans for the last several 

months on the ground that they come under the FRBM limits. 

           

I would like to state that under the Andhra Pradesh Reorganisation Act, 

2014, special assistance for the development of nine backward districts of 

Telangana under the BRGF was provided. The Central Government has released 

so far Rs. 450 crore in four instalments each; the instalment for years 2019-2020, 

2021-22, and 2022-23, for which a sum of Rs. 1,350 crore was due for release.  

 I request the Government to release the pending instalments at the earliest. 

Even the NITI Aayog has recommended to the Department of Expenditure, 

Ministry of Finance, Government of India, to release the said amount.  

 Secondly, Mission Bhagirath which is to supply drinking water to all the 

households in Telangana is a unique initiative to fulfil the basic needs of people. 

This Scheme is being lauded at the national level also. Telangana Government 
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has already projected the requirement of around Rs. 12,772 crore for the 

operation and the maintenance of the project for the year 2021-22 and 2025-26 

considering the unique nature of the projects for which our hon. Chief Minister, K. 

Chandrasekhar Rao sahib, has already submitted the representations to the 

Finance Commission requesting additional allocation. No action has been taken in 

this regard.  

 Further, I would like to mention that the geographical terrain of Telangana 

is such that the major rivers like the Godavari and Krishna flow deep below the 

ground level and, therefore, irrigation is possible only with multi-stage lift irrigation 

schemes, which require large capital investments, as well as provision for 

operation, maintenance and power consumption. These lift irrigations are crucial 

for improvement in farmers' income and growth in agriculture.  

A representation by our hon. Chief Minister, Shri K. Chandrasekhar Rao, 

has already been submitted to the Finance Commission requesting additional 

allocation of Rs. 40,169.20 crores towards operation and maintenance for lift 

irrigation projects. I request the Government to kindly intervene and get the 

needful done as this Bill helps in farmers' income and growth in agriculture. I urge 

the Government to adopt consultative approach with the Opposition Parties, the 

State Government and the industry's representatives to boost confidence in our 

economy. It is imperative for us to analyse where we stand if the economy must 

be revived.  
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�ी �ीरगं आ�पा बारणे (मावल):  माननीय सभापित जी, आपने अनदुान� क� मागं� पर अपनी बात 

कहने का मौका िदया, इसके िलए म� आपका आभार �कट करना चाहता ह� ं। 

 महोदय, िपछले आठ साल� म� माननीय �धान मं�ी नर�े� मोदी जी के नेत�ृव म� देश �गित कर 

रहा है । रोड और रले क� कई योजनाओ ंपर धीमी गित से काम हो रहा है । माननीय गडकरी जी के 

नेत�ृव म� पूर ेभारत म� रोड का काम ज�दी हो रहा है, लेिकन ज�दी म� काम होने से �वािलटी मै�टेन 

नह� होती है । म� इस तरफ भी �यान आकिष�त करना चाहता ह� ं। 

 रले िवभाग �ारा कई काम मंजूर ह�ए ह�, लेिकन काम धीमी गित से चल रहे ह� । मेर ेचनुाव �े� म� 

तीन-चार साल पहले तीसर ेऔर चौथे �ैक को लोनावाला से पूना तक मंजूरी िमली थी, लेिकन आज 

यहा ंकाम नह� ह�आ है । उस माग� पर कई अडंरपास और ओवरि�ज के काम धीमी गित से चल रहे ह� । 

यहा ं ठेकेदार काम करते ह� लेिकन समय पर पूरा नह� करते ह� । मेरी मागं है िक समय पर काम पूरा 

िकया जाए । 

 कोिवड काल म� पूना से म�ुबई क� �े�स बदं क� गई थ� । अब कई �े�स चालू हो गई ह�, लेिकन 

आज भी कई �े�स को चालू करने क� आव�यकता है । कज�न, लोनावाला म� �ेन का ठहराव ख�म 

िकया है, इसे चालू करने क� आव�यकता है । 

 म� िव� मं�ी जी से कहना चाहता ह� ं िक मेरा �े� पय�टन क� �ि� से बह�त अ�छा है । यहा ं

लोनावाला, खंडाला, माथेरान जैसे िहल �टेश�स ह� और काला�, भाझा, धारापरुी  जैसे ऐितहािसक 

�थल ह� । यहा ंिशवाजी महाराज के समय के कई िकले ह� लेिकन पय�टक� को आकिष�त करने के िलए 

सरकार �ारा कोई कदम नह� उठाया जा रहा है । 

 म�ुबई और पणेु के करीब होने के कारण देश और दिुनया से बह�त सार े पय�टक आते ह� । 

लेिकन, वहा ं सिुवधा क� कमी होने के कारण बह�त सार े पय�टक नह� आते ह� । अगर, क� � सरकार 
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�यादा से �यादा सिुवधा, जैसे रोड क� सिुवधा, पािक� ग क� सिुवधा महैुया कराएगी तो वहा ंआने वाले 

पय�टक� क� स�ंया बढ़ जाएगी । 

 सभापित महोदय, महारा�� म� पणेु और िपपंरी िचचंवड़ शहर म�ुबई के बाद सबसे बड़े शहर ह� । 

इस शहर म� जाने के िलए िजतने रा�ते ह�, वे नेशनल माग� ह� । नेशनल माग� होने कारण पणेु से नगर 

रोड, पणेु से चाकन रोड जो नािसक तक सीधा जाता है और का�ज से को�हापरु होकर ब�गलोर तक 

चला जाता है, अगर उस एनएच माग� पर एक ओवर ि�ज बना िदया जाए तो उससे लोग� को िनि�त 

�प से एक सिुवधा �ा� होगी और जो �ैिफक जैम क� सम�या है, वह भी ख�म हो जाएगी ।  

 पणेु-िपपंरी िचचंवड़ म� तो �ैिफक जैम क� सम�या है । लेिकन, िहजंवड़ी जैसे आईटी पाक�  और 

तलेगावं, चाकन इंड��ी, ये बह�त सार ेइंड��ी हब ह� । दिुनया से और देश के िविभ�न रा�य� से बह�त 

सार ेलोग वहा ंनौकरी के िलए आते ह� । अगर उस माग� पर और उस से�टर म� �यादा से �यादा अ�छा 

काम हो जाए तो ठीक रहेगा । क� � सरकार �ारा मे�ो का काम चल रहा है ।         

जैसे पणेु से िहजंवड़ी तक मे�ो का काम चल रहा है । पणेु से िपपंरी िचचंवड़ तक मे�ो का काम 

चल रहा है । अगर इस मे�ो को चाकन और तलेगांव इंड��ी तक बढ़ाया जाए तो उससे लोग� को 

काफ� सिुवधा �ा� होगी ।  

 महोदय, म� कहना चाहता ह� ंिक पणेु से िपपंरी तक जो मे�ो को मंजूरी िमली है, उसको िपपंरी 

से िनगडी और भि� शि� तक मंजूरी के िलए क� � सरकार के पास कई िदन� से फाइल पड़ी है । अगर 

यह मंजूरी िमल जाएगी तो उससे िनि�त �प से सिुवधा �ा� होगी । 

 एक एनएच-4 दूसरा माग� है । एनएच-4 जो देव रोड से चाकन तक जाता है । वहा ंहैवी �ेिफक 

रहती है । यह माग� िपपंरी िचचंवड़ शहर से गजुरता है । यिद इस माग� पर नया डीपी बनाया जाए और 

उसम� सिव�स रोड और अंडर पास बनाने का �ावधान िकया जाए तो लोग� क� काफ� सम�याए ं दूर 



12.12.2022  867 

 
ह�गी । यहा ंकई सार ेऐसे माग� ह�, िजनम� हमेशा �ैिफक जैम क� सम�या रहती है । इस माग� पर भी काम 

करने क� आव�यकता है ।  

 म� यह भी कहना चाहता ह� ंिक िपपंरी िचचंवड़ शहर से पवना और इं�ायणी नदी गजुरती है । इन 

निदय� के सधुार क� मंजूरी के िलए क� � सरकार के पास ��ताव भेजा गया है । अगर ये मंजूरी िमल 

जाएगी तो ये िसटी क� पूरी निदया ंह�, वे अ�छी हो जाएगंी और नदी से जो गंदगी फैलती है, वह भी दूर 

हो जाएगी । 

 महोदय, मेर े �े� म� पनवेल-नई म�ुबई के करीब एक नया एयरपोट�  बन रहा है । उसके करीब 

रा�य सरकार म�ुबई से को�टल रोड भी बना रही है । यह शहर नई म�ुबई के करीब भारतवष� के िलए 

एक मह�वपूण� शहर बनने वाला है । अगर क� � सरकार �ारा पनवेल से पणेु और पनवेल से खोपोली 

तक रलेवे का नया बना िदया जाए तो उससे म�य महारा�� को बह�त सिुवधा िमलेगी और एक अ�छा 

माग� भी िनमा�ण होगा । म�ुबई के करीब, जहा ंअ�छा हब है, जेएनपीटी एयरपोट�  से काफ� सिुवधा �ा� 

होगी । क� � सरकार �ारा जो भी काम चल रहा है, उन पर िनगरानी रखने के िलए अलग से एज�सी का 

�ावधान होना चािहए । जैसे अभी कई सार ेरोड के काम चालू ह� । रोड के काम ठेके �ारा सब ठेकेदार 

को िदए जाते ह�, िजसके कारण काम अ�छी �वािलटी के नह� होते ह� । इस पर िनगरानी के िलए अलग 

से एज�सी का �ावधान िकया जाना चािहए । 

 म� एक बार िफर से सरकार को ध�यवाद देना चाहता ह� ं। देशभर म� अ�छा काम जो िपछले कई 

साल� म� नह� ह�आ, वह अ�छा काम पतं �धान नर�े� मोदी जी के नेत�ृव म� हो रहा है । म� इसके िलए 

माननीय िव� मं� जी को भी ध�यवाद देता ह� ंऔर अपनी बात ख�म करता ह� ं। ध�यवाद । 
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17.00hrs 

SHRI KODIKUNNIL SURESH (MAVELIKKARA): Thank you, Chairman, Sir, for 

giving me an opportunity to participate in the discussion on the Supplementary 

Demands for Grants moved by the hon. Finance Minister in this House. 

At the very outset, let me express my strong objection and disapproval of 

the Finance Minister, Madam Nirmala Sitharaman ji’s statement in the House 

today morning during Question Hour that Hon. Members who raised doubts about 

the nation’s economic performance are jealous of our country’s increasing 

economy.  

Hon. Finance Minister, nobody is jealous of India’s economy or India’s 

progress and it is not just the BJP who can stake claim to the nation’s economic 

development.  Every single Indian citizen has the right to question anyone in the 

Executive including the Prime Minister, the Finance Minister or any Cabinet 

Minister for that matter.  It is called democracy where people’s rights are 

supreme.  We the Members of Parliament are the representatives of people’s will, 

India’s voice and the symbols of India’s poor and downtrodden. So, you must not 

be antagonistic to expressions of dissent and counter-arguments as we are still 

living in democratic republic of India. Now, let me come to the main points of 

debate wherein the Finance Minister has claimed that Indian economy is 

undergoing a reset and we are growing faster than ever, that our currency is 
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growing, and India is the fastest- growing economy.  If this is the case, then we 

are not jealous, but we are worried that the Finance Minister is fond of relying 

upon window dressing than addressing the deep wounds in India’s working class, 

the Scheduled Castes and the Scheduled Tribes, unemployed men and women, 

and more significantly the owners of small and medium businesses who are 

committing suicide as they are suffering the triple attack of demonetization, faulty 

GST, and COVID-19 wherein the Government of India did not do anything to 

address the concerns of these classes. 

Madam Finance Minister is so confident of the Indian economy. Then, why 

are fiscal realities on the ground such that the growth projections for the Financial 

Year 2024 in terms of percentage, as followed by various agencies are: Moody’s 

4.8 per cent, S&P 6 per cent, Nomura 5.1 per cent, OECD 5.7 per cent, Fitch 6.20 

per cent and World Bank 6.6 per cent?   

It can be seen that most global financial and rating agencies have 

downgraded India’s FY 2024 GDP growth estimates sharply.  Some are even 

projecting a sub-five per cent growth for the next fiscal. This means that there is 

concern about India’s economic performance among the world’s leading rating 

agencies who keep track of India’s economic development and performance. 

I would also state that Nomura rating agency in one of its latest reports said 

that India’s growth rate cycle has peaked and a broad-based slowdown is 
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underway.  I must further state that various reports state that revenue growth has 

already started slowing down, GST revenues have plateaued with inflation, and 

there is a fall in import growth and corporate profits. 

Another area where the Government has failed is disinvestment.  The 

Government is finding it difficult to achieve the disinvestment target of Rs.65,000 

crore in the current fiscal. 

 The Government cannot keep on raising the disinvestment targets year 

after year as there are limited central public sector enterprises left to be 

monetised in future.  Now, we can assume that the Government’s revenues are 

drying up and new avenues of revenue are hit by domestic and international 

pressures. Let us further examine other indicators that deflate the Government’s 

claim of a resilient India.  According to the RBI’s August bulletin, funds raised for 

capital expenditure through banks, financial institutions, external commercial 

borrowings, foreign currency convertible bonds, and initial public offers, dipped 28 

per cent, from Rs.2,71,374 crore in the financial year 2020 to Rs.1,94,548 crore in 

the financial year 2022.  Is this a growth when there was also a corporate tax cut 

from 30 per cent to 22 per cent?  CMIE data says that the capital expenditure on 

new projects nearly halved from Rs.8.19 lakh crore in January-March of the 

financial year 2022 to Rs.4.28 lakh crore in April-June of the financial year 2023.  

Hon. Member, Shri Jayant Sinha has been keenly listening to my submissions.  I 

hope, when he will speak, he will respond to the points raised by me. According to 
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the World Bank, private sector gross fixed capital formation in GDP dipped from 

31 per cent in 2011 to 22 per cent in 2020.  Total gross fixed capital formation 

came down from 34.3 per cent of GDP in FY 2012 to 32.4 per cent in FY 2022.  Is 

this something that anyone must be jealous of?  We must be worried about it. 

 With regard to the employment scenario, as per the CMIE data, the urban 

unemployment rate rose to 8.96 per cent in November from 7.21 per cent in the 

previous month, while the rural unemployment rate slipped to 7.55 per cent from 

8.04 per cent.  So, again the talk about India rising and progressing in economic 

development front is a fake projection as there are no jobs in urban areas.  There 

is a sudden surge in people returning to rural areas, and that pushed the demand 

for jobs in rural areas.  That cannot be called as growth.  The data clearly shows 

that the unemployment rate is far higher and there is no reason for the 

Government to feel happy.  So, we are not at all jealous.  We are very much 

worried, Madam, Finance Minister. 

 Apart from these areas, let me also highlight the public sector where the 

Government can actually create employment but it has neglected that area.  As of 

now, there are 9,79,327 vacancies in the Central Government; with 2,93,943 

vacancies in the Ministry of Railways, followed by 2,64,704 in Defence and 

1,43,536 vacancies in Home Affairs.  This data indicates that unemployment in 

the public sector is equally severe and the Government has failed to address the 

concerns of the unemployed youth. 
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 The Congress Party is experiencing the pain and disappointment of the 

youth.  The Bharat Jodo Yatra, being led by Rahul Gandhi ji, is supported by 

lakhs and lakhs of unemployed youth who have been talking about their 

existential crisis and the agony they suffer.  The Finance Minister still calls our 

economy to be the greatest and calls us jealous! 

 Apart from this, I would like to state that owing to its fiscal crisis, the Central 

Government has not granted any financial support to the State of Kerala.  The 

Government of Kerala has submitted before the Central Government about the 

wastage of precious public resources in the form of Silver Line Railway Project 

which are nothing but a wasteful expenditure of public money. 

 Hon. Chairperson, Sir, I am pointing out the Kerala issue in the 

Supplementary Demands for Grants. … (Interruptions) 

HON. CHAIRPERSON: Please conclude. 

SHRI KODIKUNNIL SURESH : I am concluding. The Government of Kerala has 

been pressurising the Central Government to get a sanction from the Ministry of 

Finance as well as the Ministry of Railways for the Silver Line project. That is 

highly objectionable. The said project is anti-people. That is why, through you, I 

would like to request the hon. Finance Minister that the Silver Line project -- which 

is an anti-people project -- should not get clearance from the Government of India. 

Kerala’s requests with respect to Vande Bharat Train, All India Institute of Medical 
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Sciences, and a railway zone, have not been considered. During the floods of 

2018, the Central Government had provided rice and wheat as flood relief. Now, 

the Central Government is asking Kerala to pay for the materials allotted as flood 

relief. That is very objectionable.  

Hon. Chairperson, Sir, Andhra Pradesh is also an important State when it 

comes to NRIs. The Malayalis in Gulf countries are earning crores and crores for 

the Government of India. After COVID, lakhs of Malayalis returned from Gulf 

countries. But there is no rehabilitation package for those Gulf returnees in 

Kerala. So many proposals have been given in this regard. 

Now, I come to natural rubber. The price of natural rubber is falling day by 

day. Earlier, small and marginal farmers were getting Rs. 240 per kilogram to Rs. 

250 per kilogram. Now, they are getting Rs. 100 per kilogram or Rs. 140 per 

kilogram. How will they cultivate rubber? How will they survive in this situation?  

In Kerala, cashew industry is also facing a serious crisis. There is no 

financial support from the Government of India to revive the cashew industry. The 

cashew industry is also bringing crores and crores of foreign exchange into India. 

But at the same time, the Government of India is not supporting the cashew 

workers as well as the entrepreneurs. That is also a big issue in Kerala. In my 

Parliamentary Constituency, in Kuttanad, farmers are in distress. There is no 

package for paddy farmers in Kuttanad. So, I would like to request the hon. 
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Minister of Finance that in the next Budget, a thousand crore of rupees be 

allocated in the Budget proposals for the paddy farmers in Kuttanad. 

The Government of India is going to start 140 medical colleges. My 

Parliamentary Constituency is a very backward constituency. Through you, I 

would like to request the Government of India to set up one medical college in 

Chengannur, which is in my Parliamentary Constituency.  

 Now, I come to Sabarimala. You are very much aware of Sabarimala. A 

majority of the devotees come to Sabarimala from Andhra Pradesh, Telangana, 

and Karnataka. Sabarimala is a part of my Constituency. All the devotees first 

come to Chengannur, and then, from there, they go to Sabarimala. But the 

pilgrims of Sabarimala are facing a lot of problems. In spite of that, the 

Government of India is not supporting them. There is a need for a package for 

Sabarimala pilgrims. The annual season has already started. Every day, lakhs of 

devotees are coming from Andhra Pradesh, Telangana, and Karnataka. But 

ample facilities are not provided to devotees in Sannidhanam, Pamba, 

Chengannur, and in other places in Kerala. So, the Government of India and the 

State Government of Kerala should come forward to make a package or to 

prepare Sabarimala Action Plan for providing facilities to the pilgrims. 

 With these words, I conclude.  

 Thank you, Sir, for giving me the opportunity. 
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�ी जयतं िस�हा (हज़ारीबाग): माननीय सभापित महोदय, आज स�लीम��ी िडमा�ड्स फॉर �ा�ट्स 

को समथ�न देने के िलए आपने मझेु एक अवसर िदया है, उसके िलए म� आपको ध�यवाद देता ह�,ं 

आभार �य� करता ह� ं।  

 सभापित महोदय, अभी चनुाव के प�रणाम आए और जब चनुाव के प�रणाम आने लगे तो हम 

सबके सामने एक ऐितहािसक ��य नजर आया । वह ऐितहािसक ��य �या था? वह ऐसा था, जो हम 

लोग� ने भारत म� कभी देखा ही नह� था, वह हम लोग� को नजर आया िक गजुरात म� माननीय �धान 

मं�ी जी के दूरदश�, साहिसक और कुशल नेत�ृव के कारण छठी बार लगातार भारतीय जनता पाट� क� 

जीत ह�ई और हम लोग� ने इितहास रचा । म� इस चनुावी प�रणाम के बार ेम� इस स�लीम��ी िडमा�ड्स 

फॉर �ाट्ंस के बार े म� �य� कह रहा ह�,ं म� इसिलए कह रहा ह� ं िक अगर आज भारत म� सवा�गीण 

िवकास, स�पूण� िवकास का कह� भी उदाहरण है, नीितया ंबनाने का कह� कोई भी उदाहरण है, कुशल 

बजट रखने का कह� कोई भी उदाहरण है तो वह गजुरात म� ह�, जहा ंहमारी डबल इंजन क� सरकार 

चली है । अब वही कुशल नीित, वही नेत�ृव भारत को भी िमल रहा है और इस स�लीम��ी िडमा�ड्स 

फॉर �ाट्ंस म� भी वह नजर आ रहा है । मझेु पूरा िव�ास है और मझेु लगता है िक माननीय सद�य भी 

मेर ेसाथ इससे सहमत ह�गे िक जो सफलता हम� चनुावी प�रणाम म� गजुरात म� िमलती आई है, वह हम� 

भारत म� भी िमलती जाएगी, �य�िक वही कुशलता, वही जनिहत, वही साव�जिनक सोच के साथ हम 

लोग ऐसे बजट बनाते ह� । 

 महोदय, इस बजट म� तीन-चार ऐसे िबदं ुह�, िजन पर म� आपका �यान आकिष�त कराना चाहता 

ह� ंऔर जनता का �यान आकिष�त कराना चाहता ह� ं। पहली बात तो यह है िक हम लोग� ने जो खच� 

बढ़ाए और कई व�ाओ ंने इसके बार ेम� कहा है िक जो खच� थे, उनम� फिट�लाइजर सि�सडी म� हम 

लोग� ने और एक लाख करोड़ �पये खच� िकए, �धान मं�ी गरीब क�याण योजना म� हम लोग� ने 80 

हजार करोड़ �पये और खच� िकए, हम लोग� ने एलपीजी सि�सडी म� और पैसे िदए, हम लोग� ने रलेवे 
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म� िनवेश िदया और हमने नरगेा म� पैसा िदया । ये सब खच� इसिलए थे, �य�िक िव� म� एक माहौल पैदा 

ह�आ, िव� म� एक उथल-पथुल ह�ई, जहा ंहम लोग� को अपनी जनता को सरुि�त रखना था, महगंाई 

पर अंकुश लगाना था और साथ-साथ िवकास तथा उ�पादन क� बढ़ो�री म� हम लोग� को पूरी तरह से 

�ो�साहन देना था । यह हम लोग� ने अपनी नीितय� के �ारा और इस स�लीम��ी िडमा�ड्स फॉर �ाट्ंस 

के �ारा िकया है तथा महगंाई पर अंकुश लगाया है । िवकास और �ोथ के िलए हम लोग� को जो िनवेश 

करना था, जो हम लोग� को रािश देनी थी, वह भी हम लोग� ने इस बजट के �ारा दी है । इस कारण 

अगर आप िव� म� अथ��यव�था के नज�रए से देख�, अगर कह� चमकता ह�आ िसतारा नजर आएगा तो 

वह भारत ही नजर आएगा ।  

महोदय, अगर आप देख� िक िवकिसत देश� म� 40 साल म� जो महगंाई क� दर नह� आई थी, 

जहा ंदो-तीन परस�ट महगंाई क� दर होती थी, आज के समय आठ-दस परस�ट महगंाई क� दर चल रही 

है । जहा ंतीन-चार परस�ट उनक� जीडीपी क� �ोथ रेट होती थी, आज के समय वह जीरो, माइनस वन 

के कगार पर आ गई है और दखुद बात तो यह है िक अगर हम अपने पड़ोस म� पािक�तान, �ीलंका, 

बा�ंलादेश को देख�, उनक� जो हालत हो गई है, उसके बार ेम� आपको बताने क� कोई ज�रत ही नह�  

है । ये दिुनया क� प�रि�थितया ंह� । इस �कार का एक य�ु चल रहा है, जो लगता है िक व�ड� वॉर टू के 

बाद यू�ेन और रिशया का जो य�ु है, वहा ंइतनी लड़ाई चल रही है, वहा ंइतने जोर� से खच� हो रहे ह�, 

उससे पूर े व�ड� के �ेिडंग िस�टम पर �भाव पड़ रहा है । यह व�ड� वॉर टू के बाद आया है । इन 

प�रि�थतय� म� कोिवड के बाद भी इस िडमा�ड्स फॉर �ाट्ंस के �ारा, बजट के �ारा और कुशल 

नीितय� के �ारा, जो हमार ेमै�ो इकोनॉिमक पैरामीटस� ह�, चाहे वह महगंाई हो, चाहे वह हम लोग� क� 

�ोथ रटे हो, चाहे वह िनवेश हो, चाहे वह शेयर बाजार हो, चाहे वह फॉरने इ�वे�टम�ट हो, अगर आप 

हर आंकड़े को देख�, आज उन सब आंकड़� म� भारत पूर ेिव� म� नबंर वन और आज के समय माननीय 
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िव� मं�ी जी तथा माननीय �धान मं�ी जी के कुशल नेत�ृव के कारण हम अपने आपको यहा ंपा रहे   

ह� । हम लोग� ने यह काम िकया है ।  

 मझुसे कई बार लोग पूछते ह� िक हम लोग� को अगर भारत क� नीित को समझना है तो हम इसे 

कैसे समझ�? आपक� कौन सी ऐसी िवशेष नीितया ंह�, िजनके �ारा हमारा भारत चमकता ह�आ िसतारा 

बना है, यह कैसे बना है? म� लोग� को समझाने के िलए जनसभाओ ंम� कहता ह� ंिक आप िस�स टाइम 

�ी को याद क�िजए । तीन ऐसी नीितय� को याद रिखएगा, जो तीन-तीन अ�र क� ह�, तीन-तीन श�द� 

क� ह� । ऐसी छ: नीितया ंह� । अगर आप इनको याद रख�गे तो हम लोग� क� पूरी नीित को समझ जाएगें । 

इसम� पहली डीबीटी, डायर�ेट बेिनिफट �ांसफर है, िजसके �ारा चाहे जनधन योजना हो, िकसान 

स�मान िनिध योजना हो या हम� लोग� को कोई भी सि�सडी देनी हो, वह हम िबना िकसी दलाल क� 

दलाली और िबचौिलये के सीधे लोग� के खाते म� द ेदतेे ह� । इसम� दूसरी नीित यूपीआई है । म�ने कहा है 

िक तीन-तीन अ�र क� ह�, जैसे डीबीटी और यूपीआई, यानी कोई ि��शन नह� है, आपको फटाफट 

पैसे िमल जाते ह� । आज आप घूमने जाए ं तो आपको स�जीवाला नजर आएगा, वह यूपीआई का 

उपयोग कर रहा है, आपको दकुानदार नजर आएगा, वह यूपीआई का उपयोग कर रहा है, आपको 

टै�सी वाला िदखेगा, वह यूपीआई का उपयोग कर रहा है । 

हमने यूपीआई के �ारा अपनी अथ��यव�था म� ि��शन काफ� कम कर दी है । 

तीसरा जीएसटी है । अभी िनिशकातं जी बता रहे थे िक यह अप�ेा थी िक एक लाख करोड़ 

�पए या सवा लाख करोड़ �पए जीएसटी म� आएगा, लेिकन इस कुशलता से हम लोग� ने इस पर 

अमल िकया है, हम लोग इसको बेहतर बनाते चले गए िक आज सवा लाख करोड़ �पए नह�, बि�क 

डेढ़ लाख करोड़ �पए तक का रवेे�यू कले�शन हो रहा है । हम लोग� को यह जीएसटी का फायदा 

ह�आ है ।  
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Insolvency and Bankruptcy Code (IBC) के �ारा जो कंपिनया ंब�क��ट होती ह�, जो 

िडफॉ�ट करती ह�, एनपीए होती ह�, हम लोग उनक� एसेट्स लेकर उनको िफर �रपरपस करके अ�छी 

तरह से उ�ह� चला सकते ह� । म� आपको इसका कई उदाहरण दे सकता ह� ं। इले��ो �टील का �लाटं 

बोकारो म� है, िजसको वेदांता ने लेकर आज िफर नए िसर ेसे चला िदया है । आईबीसी के कारण हम 

लोग� ने पूर ेतरीके से �रफरिबशम�ट कराया है, यह भी एक अनोखी बात है ।  

म� पाचंवी बात कहना चाहता ह� ं िक Air India Limited (AIL), इस पर भी चचा� ह�ई थी । 

माननीय शिश थ�र जी और माननीय िनिशकातं जी ने इसके बार ेम� कहा है । म� इसम� ह�ए मह�वपूण� 

िनवेश के बार ेम� बताना चहता ह� ं। आपने कल ही अपने अखबार म� पढ़ा होगा, आपने देखा होगा िक 

एयर इंिडया को टाटा ने ले िलया है, उसम� पाचं सौ �ले�स का ऑड�र एयर इंिडया करगेा । पाचं सौ 

�ले�स म� आपको नैरो बॉडीज िमल�गी और वाइड बॉडीज भी िमल�गी । यह िनवेश हो रहा है, �य�िक हम 

लोग� ने एयर इंिडया का �ाइवेटाइजेशन िकया है । एयर इंिडया टाटा के पास गई और टाटा उसम� 

िनवेश कर रहा है । इसम� रोजगार का सजृन होगा, इसम� िनवेश भी होगा और दूर-दूर तक जहा ंभी 

आपको जाना होगा, आपको िवमान सेवा िमल जाएगी । हम लोग� ने यह भी एिवएशन म� एयर इंिडया के 

�ाइवेटाइजेशन के �ारा िकया है । यह भी तीन अ�र का श�द है । एआईएल को भी आप समझ  

लीिजए ।  

अभी सरुशे जी ने कहा है िक उनको रोजगार के बार ेम� िचतंा है । हम सभी को रोजगार के बार े

म� िचतंा है । हम चाहते ह� िक हमार ेजो यवुा ह�, वे �ितभावान और ऊजा�वान ह�, उन लोग� को बेहतर से 

बेहतर रोजगार िमले और उनक� �ोडि�टिवटी व�ड� �लास हो । उनको आने वाले समय म� भी कै�रयर 

के अ�छे अवसर िमल� । इसम� माननीय िव� मं�ी जी ने बह�त बिढ़या एक नीित बनाई है । माननीय 

�धान मं�ी जी ने इसक� घोषणा क� है, वह production linked incentives (PLI)  है । यह िसफ�  

ए क �े� म� ही नह� है, बि�क यह अनेक� �े�� म� है । हम लोग� ने करीब 15 �े�� म� production 
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linked incentives को लागू िकया है । इसके �ारा नए-नए कारखाने खलु रहे ह�, जो हम लोग� क� 

अथ��यव�था के िलए भिव�य के िलए बह�त ही मह�वपूण� से�टस� ह� । जैसे – solar panel 

manufacturing, battery manufacturing and semiconductor manufacturing. म� 

semiconductor manufacturing के बार ेम� बताना चाहता ह� ंिक गजुरात म� वेदातंा-फॉ�सकॉन का 

semiconductor manufacturing का शायद एक लाख करोड़ �पए का कारखाना आ रहा है । वह 

भी पीएलआई के �ारा आ रहा है । इसके कारण गुजरात को िवकास िमलेगा और हम भी अपने देश 

को, अपनी टे�नोलॉजी को सरुि� त रख पाएगें । �य�िक हम� सेिमकंड�टस� क� बह�त ज�रत है । अगर 

हमारी अथ��यव�था आधिुनक बननी है, हम लोग इलेि��क �हीक�स, क��यूटस� और नई-नई 

टे�नोलॉजी अपनाना चाहते ह�, तो जब तक हम दशे म� सेिमकंड�टस� नह� बना पाएगें, तब तक हम 

आगे िवकास नह� कर सकते ह� । म�ने िस�स टाइ�स �ी के बार ेम� कहा है । ये छ: नीितया ंतीन अ�र� 

वाली ह� । म� अपने िवप� के सभी सािथय� से कह�गंा िक एक कंुजी बना लीिजए, इनको िलख लीिजए, 

जब भी आप भूल जाए ंिक िवकास �या हो रहा है, तो इस कंुजी को देख लीिजए ।  

िस�स टाइ�स �ी एक सरल फॉमू�ला है । आप उसका उपयोग क�रएगा, तो आपको पता चल 

जाएगा । मझेु लगता है िक आप मेर ेसाथ पूरी तरह से सहमत  भी ह�गे िक ये िस�स टाइ�स �ी का जो 

फॉमू�ला है, वह बह�त ही कामयाब ह�आ है, सफल ह�आ है और बह�त �भावशाली ह�आ है ।  

 माननीय सभापित महोदय, अगर हम� िवकास को एक स�ुढ़ता देनी है, िवकास को एक ऊजा� 

देनी है, तो हम� ऐसी नीितय� को अपनाना पड़ेगा, जो न िसफ�  आज के िदन, बि�क अगले दशक� म� भी 

भारत को आगे ले जा सके । तीन ि�िलयन डॉलर क� इकोनॉमी, व�ड� िफ�थ लाज��ट इकोनॉमी, हम 

लोग बन चकेु ह� । अब अनमुान है िक ज�द यह फाइव ि�िलयन डॉलर क� इकोनॉमी होगी । हम लोग 

दिुनया क� थड� लाज��ट इकोनॉमी बन जाएगें, आगे दस ि�िलयन डॉलर क� इकोनॉमी बनेगी, ये सब 
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बनेगी, �य�िक माननीय �धान मं�ी जी क� दूरदश� सोच, सोच भारत क� और जब वे नीितया ंबनाते ह�, 

तो भारत को एक ताकत देते ह�, भारत को एक शि� देते ह�, भारत को एक ऊजा� देते ह� । 

 जब माननीय �धानमं�ी जी और माननीय िव� मं�ी जी ऐसी कुशल नीितया ँबना रहे ह�, म� 

अपने िवप� के सािथय� से अनरुोध क�ँगा, यह बह�त दखुद बात है, �य�िक मझेु अथ��यव�था के बार े

म� कुछ मालूम है । आप लोग� क� जो रवेड़ी क� नीितया ँबन रही ह�, ये भारत को ले डूब�गी । जहा-ँजहा ँ

डबल इंजन क� सरकार है, हम लोग अपने रा�य� को �टेबल रखे ह�ए ह� । हम लोग रा�य� म� अ�छी-

अ�छी नीितया ँबना रह ेह�, िव�ीय प�रि�थितय� को सभंाले ह�ए ह� । लेिकन जहा-ँजहा ँडबल इंजन क� 

सरकार नह� है, चाहे वह राज�थान हो, पजंाब हो, पि�म बगंाल हो, िद�ली हो और अब िहमाचल 

�देश भी है, इन सभी रा�य� म� रवेड़ी वाला मामला हो, सदंेश वाला मामला हो या जलेबी वाला मामला 

हो, हम लोग िसफ�  यही दखे रहे ह� । हम लोग दखे रहे ह� िक िसफ�  इस �कार क� स�ती लोकि�यता के 

िलए नीितया ँबनाई जा रही ह� ।  

 अभी ओ�ड प�शन �क�म क� जो बात चली है, इसम� आप चाह रहे ह� िक इससे फायदा ल� । 

आप इसके �ारा अपने पैसे और अपनी आमदनी को बढ़ाए,ं म� रा�य क� बात कर रहा ह�,ँ लेिकन आप 

िकसका पेट काटकर ऐसा कर रहे ह�? आप अपने ब�च� का पेट काटकर आज अपना भोजन चला रहे 

ह�, यह कैसे हो सकता है? कोई भी समझदार �यि�, जो देश के बार ेम� िच�ता कर,े वह ऐसा कैसे कर 

सकता है? लेिकन तब भी स�ती लोकि�यता के िलए, चनुाव जीतने के िलए आप लोग ऐसे-ऐसे वायद े

करते ह�, जो देश के िलए बह�त हािनकारक ह� और ये न� करने वाली नीितया ँह� ।  

 आप पड़ोस के देश �ीलंका का ही उदाहरण देख ल� । वहा ँभी इस �कार के कुछ वायदे िकये 

गये थे, वहा ँभी कुछ ऐसी नीितया ँलाई गई थ�, आज �ीलंका क� जो ददु�शा है, उससे हम सभी लोग 

प�रिचत ह� ।  
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 इसिलए आप अपने रा�य� को इस �कार से न� न कर� । आप अपने रा�य� के बार ेम� सोच� 

�य�िक आपके रा�य डूब�गे, आपके रा�य� म� ये सार ेसकंट आएगें, तो के�� सरकार को ही उनको 

बचाना पड़ेगा । 

 अंत म�, म� यही कहना चाह�गँा िक स�ती लोकि�यता से आप अपनी गाड़ी को �यादा आगे तक 

नह� चला सकते ह� । आप भले ही एक बार जीत जाए,ं लेिकन जब अगली बार आपको जनता का 

सामना करना पड़ेगा, तब आपके पास कोई जवाब नह� होगा ।  

 म� अपने रा�य झारख�ड का उदाहरण देना चाह�गंा । यहा ँपर झारखंड के मेर ेसाथी लोग बैठे   

ह� । म� झारखंड के बार ेम� बताना चाहता ह�,ँ जहा ँस�ती लोकि�यता के िलए माननीय म�ुयमं�ी जी ने 

कई वायदे िकए । लेिकन आज एक भी वायदा वे नह� पूरा कर पा रहे ह�, चाहे वह रोजगार का वायदा 

हो, िनवेश का वायदा हो या इं�ा���चर का वायदा हो �य�िक जब आपक� नीितया ँही ठीक नह� ह�, 

जब आपक� सोच ही �� है, तो आप जनता को कैसे लाभ िदलवा सकते ह�? हमार े�े� हजारीबाग म� 

कई जगह� पर हम लोग� को रलेवे ओवर ि�ज बनाना है, टोक�सूद और कुरसे म� बनाना है, जहा-ँजहा ँ

यह बनाना है, वहा ँरा�य सरकार को भी योगदान देना होता है, रा�य सरकार को भी भूिम अिध�हण 

करना होता है । लेिकन रा�य सरकार, जो िसफ�  लूट-खसोट म� लगी ह�ई है, जो िसफ�  बेईमानी म� लगी 

ह�ई है, वह रा�य सरकार इस �कार के िवकास के काम कर ही नह� पा रही है । आज झारखंड म� 

जनता क� जो ददु�शा है, वह यहा ँपर बैठे ह�ए हमार ेसभी साथी जानते ह� । मेर ेबगल म� जमशेदपरु के 

सासंद माननीय िब�तु बरण महतो जी बैठे ह�ए ह� । हम इं�ा���चर क� बात कर�, तो िब�तु जी के �े� 

के अंतग�त दालबुगंड़ म� हम लोग� ने हवाई अड्डे का िशला�यास िकया, हजारीबाग म� हवाई अड्डे का 

िशला�यास िकया । इसम� रा�य सरकार का योगदान भी ज�री है �य�िक चाहे फॉर�ेट का एनओसी, 

भूिम अिध�हण आिद का मामला हो, इसम� रा�य सरकार क� भूिमका होती है । लेिकन जब आप िसफ�  

स�ती लोकि�यता के बार ेम� सोचते ह�, तो आप भिव�य के बार ेम� नह� सोचते ह�, आप देश के बार ेम� 
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नह� सोचते ह�, जनता के बार ेम� नह� सोचते ह� । इस तरह से, आप कोई भी काम नह� कर सकते ह� । म� 

अभी से यह भिव�यवाणी क�ँगा िक झारखंड म� यह सरकार िकसी भी हालत म� नह� आएगी, लेिकन 

जहा ँहम लोग� ने गजुरात म� सही नीितय� के �ारा काम करके कुशल �शासन और जनता के सहयोग 

के कारण, सवा�गीण िवकास, स�पूण� िवकास िकया है, स�ती लोकि�यता नह� क� है, हम लोग� ने वहा ँ

सही लोकि�यता पायी है और हम लोग� ने एक चनुाव नह�, दो चनुाव नह�, तीन चनुाव नह�, पाचँ 

चनुाव नह�, बि�क हम लोग� ने छ: चनुाव जीते ह� । म� समझता ह� ँिक अगर िव� म� देखा जाए, तो ऐसा 

लोकतािं�क इितहास आपको कह� नह� िदखेगा िक 27 साल� के बाद भी कोई ऐसी सरकार है, 

िजसक� इतनी �ो-इनक�ब�सी हो िक 156 सीट्स जीते, 85 परस�ट सीट्स जीते, इतने बड़े बह�मत से 

जीते �य�िक हम लोग स�ती लोकि�यता क� तरफ नह� चलते ह� । हम लोग भारत माता को स�ुढ़ 

बनाने के िलए, भारत माता को मजबूत बनाने के िलए, देश का सवा�गीण िवकास करने के िलए नीितया ँ

बनाते ह� और इस िडमाड्ंस फॉर �ाट्ंस म� भी आपको यही नजर आएगा । बह�त-बह�त ध�यवाद ।   

      … (Interruptions) 

HON. CHAIRPERSON: Nothing will go on record. 

… (Interruptions) … 

HON. CHAIRPERSON: Shri Jayadev Galla.  

SHRI JAYADEV GALLA (GUNTUR): Sir, I rise to support the additional 

expenditure the hon. Finance Minister is seeking from the House through the First 

Batch of Supplementary Demands for Grants for 2022-23 and Demands for 

                                                           
 Not recorded. 
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Excess Grants for 2019-20. Sir, I will be brief and crisp since the time given to me 

is very little.  

 Sir, let me start with the issues of my State of Andhra Pradesh. This issue 

has been going on for the last three years. The farmers of 29 villages who had 

given 33,000 acres of fertile agricultural land for the development of the capital 

city of Amaravati have been on a non-stop protest since December, 2019, fighting 

to ensure that Amaravati is made the sole capital of Andhra Pradesh and to 

ensure that the promises made by the Government of India are fulfilled.  

 In a few days from now, that is, on 18th December, 2022, we are going to 

mark three years of protest. There has never been such a long protest by farmers 

for their rights in the country. I appeal to the hon. Prime Minister through the hon. 

Finance Minister to announce that Amaravati will remain the capital of Andhra 

Pradesh. I also request her to provide the funds for the development of Amaravati 

as all the development projects are at a standstill.  

 Secondly, I come to Polavaram, the lifeline of Andhra Pradesh. The 

completion of the project will turn our State into a lush green State, full of crops 

and also meet the drinking water requirements of the entire State. Therefore, I 

urge the hon. Finance Minister to approve the revised cost estimate of Rs.55,548 

crore as recommended by TAC which includes the cost of land acquisition and 

R&R for the people displaced due to the project.  
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 Finally, through you, Sir, I request the hon. Finance Minister to release the 

funds for the 18 commitments mentioned in the AP Reorganisation Act. I would 

also like to remind the Government that this is the final Budget that is going to be 

presented before the 10-years deadline that is mentioned in the AP 

Reorganisation Act comes to a close.  

Therefore, all the commitments made by this House through this Act should 

be fulfilled. The next Budget is extremely important for us. Therefore, I request the 

hon. Finance Minister to start releasing funds to ensure that all the promises 

made in the Act to five crore people of Andhra Pradesh are fulfilled.  

 Sir, now, I come to the Supplementary Demands for Grants and the 

Demands for Excess Grants. Firstly, the hon. Finance Minister has sought 

Rs.1.09 lakh crore for fertiliser subsidy to the farmers. This increase in fertilizer 

subsidy is primarily due to geopolitical reasons and logistic issues that have 

arisen due to Russia-Ukraine crisis. Both are the major suppliers of fertilizers to 

India and the war between them has disrupted the flow of fertilizers. This demand 

is also justified since it is meant for farmers. But here, I wish to make a point that 

the hon. Prime Minister while inaugurating Ramagundam Fertilizer Corporation, 

said on record that we need about Rs.2.5 lakh crore for fertilizers. If you add 

Rs.1.05 lakh crore provisioned as fertilizer subsidy in 2022-23 Budget with 

Rs.1.09 lakh crore proposed now, it comes to about Rs.2.14 lakh crore. So, I 
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would be grateful if the hon. Minister can explain how she is going to fill the gap of 

around Rs.36,000 crore.  

 The next demand is about Rs.30,000 crore towards payment of LPG 

subsidy to OMCs and the subsidy under Pradhan Mantri Ujjwala Yojana. This is 

also a welfare measure which nobody can oppose and hence, justified. Sir, on the 

one hand, we have been pushing hard to make India Atmanirbhar. But on the 

other hand, we are not able to tap the resources that we have. I will give you an 

example. Andhra Pradesh, with nearly 1,000 kilometres of coastline, is having the 

second longest coastline in India. More than 27 billion cubic metres of natural gas 

reserves are yet to be recovered from inland and offshore sources in Andhra 

Pradesh.  

 There are two reserves in Gujarat and the North-East. The point is  that if 

we  are able to tap these resources, we can save huge foreign exchange and also 

achieve the objective of becoming ‘Atmanirbhar’.  I am saying this  because we 

import 60 per cent of our LPG requirement from other countries.  Moreover, some 

natural gas pipelines have also been conceived, such as the Kakinada-Vizag-

Srikakulam which was to be completed in June, 2021 but not yet completed.    

 Similarly, there was also a proposal to lay a natural gas pipeline at 

Kakinada-Vijayawada-Nellore as a part of the Government’s ‘One Nation, One 

Gas Grid Project.’  I request the hon. Finance Minister to clear these from her 
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Ministry so that they can be completed  as per the schedule which will help in 

reducing  our dependence on  foreign countries. 

 The third major head under which the hon. Finance Minister sought 

approval of this House, is  Rs. 16,400 crore for MNREGA.   Well, this also cannot 

be objected to, since it is also a welfare measure and meant exclusively for the 

poor.  

 But taking advantage of this opportunity, Sir, I wish to make a   couple of 

points on MNREGA.  How long are we   going to ask a poor unskilled labour to do 

manual unskilled work?  Shri Narendra Modi-ji, after becoming the Prime Minister, 

is on record saying that ‘even after six decades of our Independence, we are still 

making people dig for their livelihood.’  Why cannot we provide  them skill so that 

they can do other skilled jobs and earn even more? 

 I agree that the Government of India has started the Project UNNATI but  

many  States are not showing any interest in skilling MNREGA workers. ‘Why’ is 

the question? What are the reasons behind this?  

 Secondly, the Government targeted to give skill training to 20 per cent of  

MNREGA workers who completed 100 days of unskilled work in 2020-21.  But 

only a few thousands have been given skill training in 2020-21.  If there are any 

issues, I request the hon. Finance Minister  and the hon. Rural Development 

Minister to convince the States for skilling MNREGA workers; and if there is any 
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additional incentive to be paid to the workers, the hon. Finance Minister can 

please consider it because in the long-run, there will be less pressure on 

resources under MNREGA if  we are able to skill our workforce and move them 

away into real jobs as they will get more money elsewhere  using the newly 

acquired skills. 

 The next point that I wish to make is relating to the figures fixed in the  

Budget about expenditure.  It was proposed in the Budget 2022-23 to spend  Rs. 

39.4 lakh crore when compared to Rs. 37.7 lakh crore in 2021-22.  But if one 

looks at the expenditure in the first three quarters and anticipated expenditure  in 

the last quarter of this fiscal, there is every likelihood of crossing the  budgeted 

figures.   

It means that it is going to breach the fiscal deficit target of 6.4 per cent.  

Even though, we have better GST collections and we have got about Rs. 1.4 lakh 

crore collections nine months in a row now, I wish to know to what extent will this 

help in keeping the fiscal deficit at 6.4 per cent.   It is because the expenditure 

may breach by around  Rs. 1 lakh crore this fiscal year.  I wish the hon. Finance 

Minister to please shed some light on this. 

HON. CHAIRPERSON: Please conclude, now. 

SHRI JAYADEV GALLA : Sir, I am just concluding. 
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 Sir, the hon. Finance Minister is also proposing to spend about 10 per cent 

of demands for  capital expenditure on railways, roads and under other heads.  

Here, I wish to point out, and I am sure that the hon. Finance Minister will also 

agree with me, that the pace of public capex has come down. 

 If one looks at the Budget papers, it was proposed to spend  35 per cent 

higher which was about three per cent of GDP at Rs. 7.5 lakh crore as capital 

expenditure for  2022-23. But public capex is not picking up.  I wish to know the 

reasons behind this from the hon. Minister. Moreover, Sir, the hon. Finance 

Minister, in her Budget Speech, at para No. 113  allocated Rs. 1 lakh crore to the 

States for capital investment.  The Finance Ministry approved  Rs. 58,200 crore 

under Part- I but released only Rs. 26,300 crore.   Under Part- II, Rs. 898 crore  

has been  released. And, under another Part, the Ministry has approved and 

released Rs. 1,200 crore. Sir, we are at the fag end of the third quarter and not 

even 30 per cent of what was announced in the Budget was given. 

HON. CHAIRPERSON: Now, please conclude.  I have given you more than your 

allotted time. 

SHRI JAYADEV GALLA : I am coming to the conclusion, Sir. 

 There is no doubt that there is a big challenge for India to sustain high 

growth  rate and  lift millions out of poverty; and,  unemployment is the biggest 

challenge  that we are facing today. 
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 Sir, around 12 million people are  joining the labour force every year but we 

are  not able to generate  jobs for even half of them.  The labour force 

participation rate dropped to 40 per cent from 46 per cent six year ago, and the 

employment rate is hovering at seven to eight per cent. The point I wish to make 

is  that it is very rare to find that our GDP is going up while employment is 

dwindling.  I think, India is one of the few countries where GDP is growing  but 

employment is falling. This is called ‘jobless growth.’. I wish the hon. Finance 

Minister  to please throw some light on this.  

 With these words, I conclude my speech. Thank you very much for giving 

me this opportunity.  

SHRI MOHAMMED FAIZAL P.P. (LAKSHADWEEP): Thank you very much, 

Chairman, Sir, for allowing me to participate in the discussion on the 

Supplementary Demands for Grants, 2022-2023.  

 There is no doubt that we are all participating in this debate which is most 

important for our country and we need to arrive at a conclusion and we are all 

putting our efforts to achieve this common goal of development for our country.  

As my previous speakers have already elucidated on the MSME part, the most 

affected sector, as far as the economic part is concerned, is the MSME sector.  It 

is based on three reforms that have taken place during this Government regime.  

One is the demonetisation, the other one is the GST, and, now, the pandemic 
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situation.  If we go by these three policy decisions, the most affected area is the 

MSME sector.  So, to bridge the gap of this MSME sector, to a Question no. 823, 

replied by the MSME Minister, Shri Narayan Rane, on 2nd December, 2021 said: 

“The Centre has borrowed around Rs. 3750 crore from the World Bank for RAMP 

programme.  The amount has not been released because the Cabinet has not 

approved that amount so far.”  I would like to get the clarification from the hon. 

Finance Minister as to why such a grant has not been released so far.   

 My second point is that the Centre has announced nearly Rs. 20 lakh crore 

to combat the impact of COVID in the country.  My simple question to the Finance 

Minister, through you, is this.  How much of this, Rs. 20 lakh crore was actually 

infused into the economy since March, 2020?   

 Thirdly, the Central Government has announced Rs. 1.70 lakh crore relief 

package under the Pradhan Mantri Garib Kalyan Yojana for the poor people to 

help them fight the battle against the pandemic.  How much of this Rs. 1.7 lakh 

crore was actually released for the poor since March, 2020?  

 Fourthly, according to the Report by the C&AG, over Rs. 2.18 lakh crore 

collected by the Central Government as cess for specific purposes, such as 

education, sanitation, and infrastructure, have either not been fully transferred to 

the dedicated fund or remained unutilised.  For instance, I refer a case of my 

constituency.   
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As far as education is concerned, which is the most important pillar of our 

society, in my constituency alone, I do not know why the Administration has 

closed nearly eight primary schools.  On the one hand, we have passed the Right 

to Education Act, 2009 wherein within a periphery of one kilometre, we need to 

have primary schools but on the other in my constituency eight primary schools 

have been closed due to shortage of teachers.  To overcome the shortage of 

teachers, instead of appointing the teachers, they are closing down the schools. 

This is the scenario happening. As far the scholarships for the students are 

concerned, for the last two to three years, scholarships are pending.   This 

pendency has gone upto such a level that the students are being rolled out from 

the institution, which is an alarming situation.  Why are we not releasing an 

amount of Rs. 2.18 lakh crore which is collected as cess for education and 

sanitation?  The other point is regarding public transport.  This is a vital part as far 

as development of any area is concerned.  Everybody is asking about railways for 

connecting an area but for me it is the ship connectivity.  We have, the Shipping 

Ministry, the Home Ministry, and the Lakshadweep Administration, in 2015, made 

a 15-year perspective plan, looking into the futuristic developments of 

Lakshadweep as a centre for tourism, cargo movement, etc.  That 15-year 

perspective plan was really needed for the development of this island.  Why is 

there no allocation this year in that sector?  Public transport is the most important 

part for any rural place.  
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Sir, now, I come to the Pradhan Mantri Awas Yojana. I have already raised 

an issue pertaining to this in the Parliamentary Committees also. … (Interruptions) 

In the rural areas, which are very far flung, there are some guidelines regarding 

this scheme. If a house is having a refrigerator, it will fall into the ‘non-eligible’ 

criteria under this scheme. A refrigerator is required to keep the food items safe. 

So, my request to the hon. Finance Minister is to come out with a special plan in 

the rural areas where the benefit of the Pradhan Mantri Awas Yojana can be 

availed.  

HON. CHAIRPERSON: Please conclude. 

SHRI MOHAMMED FAIZAL P.P.: Sir I am concluding.  

 Sir, same is the situation in the sectors like fisheries, agriculture and animal 

husbandry. As far as my area is concerned, all the subsidy schemes have been 

stopped, and the fishermen, farmers and the poultry growers are facing huge 

problems. … (Interruptions) So, when we ask for the supplementary demands for 

grants, the benefits should reach the people. This is my only concern. I want all 

these points to be considered. Thank you.              

SHRI S.C. UDASI (HAVERI): Thank you, hon. Chairperson Sir, for allowing me to 

speak on the Demands for Excess Grants for 2019-20 and the Supplementary 

Demands for Grants 2022-23. I thank the hon. Prime Minister and also my Party 

for giving me this opportunity to support the Supplementary Demands for Grants 
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and also the Demands for Excess Grants of expenditure by the Central 

Government.  

 Sir, as regards the Demands for Excess Grants 2019-20, the excess 

expenditure during 2019-20 occurred in two Grants and one Appropriation, 

amounting to a total of Rs. 32,637 crore, out of which Rs. 701 crore has been on 

Capital Outlay on Defence Services under the Ministry of Defence. Today, we are 

here to support and pass this expenditure that has been spent in excess.  

 Secondly, an excess of Rs. 31,934 crore was incurred due to transfer of 

more funds under the GST Compensation Fund in order to apportion the balance 

IGST pertaining to the Financial Year 2018.  

 As regards the First Batch of the Supplementary Demands for Grants for 

2022-23, it includes 75 Grants and six Appropriations. The approval of the 

Parliament is sought to authorize gross additional expenditure of Rs. 4,35,938 

crore. Of this, proposals involving net cash outgo aggregate to Rs. 3,25,000 crore 

and a gross additional expenditure, matched by savings of the Ministries and 

departments or by enhanced receipts and recoveries aggregate to Rs. 1,10,180 

crore. 

17.48 hrs   (Hon. Speaker in the Chair)  
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SHRI S.C. UDASI: Besides, a token provision of Rs.159 lakh has been sought, 

one lakh for each item of expenditure, for enabling re-appropriation of savings in 

cases involving New Service or New Instrument of Service. 

 Sir, out of these 75 Grants and six Appropriations, the Gross Appropriation 

is Rs. 4,36,000 crore, out of which the Cash Supplementary is Rs. 3,26,000 crore. 

Out of Rs. 3,26,000 crore, the Revenue Account amounts to Rs. 2.95 lakh crore 

and the Capital Account amounts to Rs. 31,053 crore. Out of this, the major items 

are these. … (Interruptions) 

माननीय अ�य� : अधीर रजंन जी बह�त गहन िचतंन कर रहे ह� ।  

SHRI S.C. UDASI : Sir, there are fertilizer subsidy and food subsidy to the tune of 

Rs. 1.09 lakh crore and Rs. 80,348 crore respectively. 

 The amount kept towards rural development is Rs.45,178 crore. Out of 

which, the amount kept towards MGNREGA itself is around Rs.16,400 crore. The 

amount kept towards the Pradhan Mantri Awas Yojana (Rural) is to the tune of 

Rs.28,422 crore. The Government has kept Rs.22,000 crore to support the oil 

marketing companies. Plus, Rs.7,200 crore is kept towards Ujjwala Yojana. Out of 

which, already nine crore people have got the gas connection in this country. The 

Ministry of Road Transport is getting Rs.19,198 crore. The Ministry of Railways is 

getting around Rs.12,000 crore. The BSNL is getting around Rs.13,000 crore. Out 

of the six appropriations which are mandatory -- they will incur recurring 
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expenses, which are not being shown in this – the money is kept towards CVC, 

Supreme Court, President of India, UPSC, interest, and debt repayment.  

 So, last time our Budget Estimate was to the tune of Rs.39,45,000 crore. 

Now, after these Demands for Supplementary Grants, it will rise to Rs.43,81,000 

crore.  

 Now I will come to the economy. Today, a lot of people have spoken about 

the economy of this country. Most of the Opposition Members have also talked 

about the economic scenario of this country. They were asking what was the 

economic scenario of this country. Releasing the estimates of Gross Domestic 

Product for the second quarter, (Q2) of 2022-23, the National Statistical Office 

(NSO) declared that the real GDP or GDP at Constant (2011-12) Price is 

estimated at Rs.38.17 lakh crore, as against Rs.35.89 lakh crore in the second 

quarter of financial year 2022-23, showing a growth of 6.3 per cent as compared 

to 8.4 per cent in the second quarter of the financial year 2021-22. 

 According to RBI, taking into account the baseline assumptions, survey 

indicators and model forecasts, the real GDP growth is expected at seven per 

cent in 2022-23 – 6.3 per cent in Q2, 4.6 per cent each in Q3 and Q4 – with risks 

broadly balanced around this baseline path. For 2023-24, assuming a normal 

monsoon, and no major exogenous or policy shocks, the structural model 

estimates indicate real GDP growth at 6.5 per cent. 
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Sir, according to the October 2022 report of World Economic Outlook, 

‘Countering the Cost-of-Living Crisis’, “global economic activity is experiencing a 

broad-based and sharper-than-expected slowdown, with inflation higher than 

seen in several decades. The cost-of-living crisis, tightening financial conditions in 

most regions, Russia’s invasion of Ukraine, and the lingering COVID-19 pandemic 

-- all weigh heavily on the outlook of India’s economy as well.” 

 “Global growth is forecast to slow from six per cent in 2021 to 3.2 per cent 

in 2022 and 2.7 per cent in 2023. Global inflation is forecast to rise from 4.7 per 

cent in 2021 to 8.8 per cent in 2022 but to decline to 6.5 per cent in 2023 and to 

4.1 per cent by 2024. Amidst the crisis, India stands on better footing. Promising 

growth, slowing inflation, rapid vaccination coverage and well-calibrated short-

term policy measures have effectively navigated the economy through the 

turbulent times paving the path towards desired resilience and growth.” 

 The World Bank raises India’s growth forecast to 6.9 per cent in the 

financial year 2023. 

 Further, the rating agency, Moody’s has cut India’s growth projections for 

the current and next calendar years due to higher inflation, high interest rates and 

slowing global growth that, it believes, will dampen the economic momentum 

more than it had expected. But Moody’s has said it now expects India’s GDP 

growth to slow to seven per cent in 2022.  
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My point here would be that if we see the economic scenario across the 

globe, all the countries are having a low growth. India is one country which is 

having a very good rate of growth in economy, which is because of the firm 

leadership of hon. Prime Minister, Narendra Modi Ji who has taken this country to 

the next level.  

This morning one of my friends, Mr. Revanth Reddy, was asking a 

Question. An amount of Rs.80 lakh crore has been taken by Narendra Modi’s 

Government as loan in the last eight years whereas the other Governments had 

taken only Rs.53 lakh crore. 

 Sir, my point is very simple. If you are a layman in economics also, if you 

are having a projection of growth, you will be having more loans. You take that 

money and put it in the infrastructure growth.  

This is where the ecosystem exists where a lot of investment is going to 

happen, a lot of spending is going to happen and a lot of growth is going to 

happen. If you are trying for a five trillion economy, you have to have a loan so as 

to achieve that target.  

 Then, one of the reports mentions the key highlights of November, 2022. It 

says that private consumption stood at 57.5 per cent of the nominal GDP in 

Financial Year 2021-22, indicating that it is becoming a macro growth driver. Rice, 

wheat, gram, and maize production are expected to be at record highs. According 
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to data released by the Ministry of Statistics and Programme Implementation, the 

Consumer Price Index (CPI) based retail inflation stood at 6.77 per cent year on 

year in October 2022, and Purchasing Manager's Index (PMI) Services remained 

comfortably in the expansionary zone at 56.7 per cent. Fuel consumption has also 

increased. In September 2022, the Index of Industrial Production (IIP) stood at 

133.5. Until September 2022, the combined index of eight core industries stood at 

142.8 driven by the production of coal, refinery products, fertilizers, steel, 

electricity and cement industries. 

 Traffic handled at major ports stood at 446,503 thousand tonnes in April-

October 2022. Railway freight traffic growth stood at 118.94 metric tonnes in 

October 2022. In March 2022, freight movement increased by 0.3% compared to 

the previous year, indicating that the increase in air freight and traffic activity has 

been maintained. About 78.1 million e-way bills were raised during March 2022, 

which is thirteen per cent higher compared to February 2022. In April 2022, the 

Government approved the participation of 61 companies in the PLI scheme for 

textiles with a proposed total investment of Rs.19,000 crore and an expected 

turnover of Rs.1.84 lakh crore leading to employment generation for about 2.4 

lakh people. In October 2022, the gross Goods and Services Tax (GST) revenue 

collection stood at Rs.151,718 crore.  

 In June 2022, the Indian basket of crude oil reached US $116.06 a barrel, 

compared to US$ 109.51 in May 2022. In October 2022, UPI transactions were 
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valued at Rs.12.11 lakh crore, and merchandise exports in October 2022 stood at 

US $29.78 billion. Even the Bank credit stood at Rs. 126.30 trillion as of 

September 23, 2022. Credit to industries stood at Rs. 126.08 trillion as of 

September 23, 2022. 

 The monthly account of the Union Government of India up to the month of 

September, 2022 highlights include that the Government of India has received 

about Rs.12 lakh crore, that is, 52.7 per cent of corresponding Budget Estimates 

(BE) 2022-23 of total receipts upto September, 2022 comprising Rs.10 lakh crore 

of Tax Revenue, Rs.1,57,000 crore of Non-Tax Revenue and Rs.34,187 crore of 

Non-Debt Capital Receipts. Non-Debt Capital Receipts consist of recovery of 

loans of Rs.29,597 crore and Miscellaneous Capital Receipts of Rs.24,590 crore. 

An amount of Rs.3,76,106 crore has been transferred to State Governments.  

 Sir, many Opposition Members were talking about federal structure of this 

country. The Union Government has already transferred an amount of Rs.3.76 

lakh crore to the States, and an amount of Rs.10,000 crore has been transferred 

by way of Demands for Grants.   

 Sir, I would not go into India's overall export growth, but I can only say that 

the number showing inflation rate has remained above RBI's tolerance band of 2-

6 per cent for the 10th consecutive month. India's retail inflation eased sharply to 

6.77 per cent on an annual basis in the month of October from 7.41 per cent in 
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September, 2022. The supply-chain disruptions due to ongoing geopolitical 

factors and hardening of commodity prices globally continue to thrust ahead the 

inflationary pressure.  

 Sir, in spite of this, the country is going at a good speed, and for that, hon. 

Prime Minister truly deserves congratulations from all of us.  

18.00hrs 

I congratulate him on behalf of this House and also on my own behalf. Sir, 

there is one more thing. A lot of discussion today was happening regarding the 

dollar-rupee exchange rate. 

माननीय अ�य� : आपके पास मोटी फाइल है । �या आप आधा घटंा और बोलना चाहते ह� या 

आपके बोलने तक टाइम बढ़ा द�? 

�ी एस.सी. उदासी: सर, म� अभी और दस िमनट के िलए बोलंूगा । 

माननीय अ�य� : सभा क� काय�वाही माननीय सद�य के बोलने तक बढ़ाई जाती है । 

SHRI S.C. UDASI: Thank you, Sir. 

सर, आज �पये के अग��ट डॉलर के राइज के बार ेम� बह�त चचा� ह�ई । The cause of the 

global currency crisis is the rising US dollar. The dollar index DXY, which 

measures the US dollar against an average of six other major currencies, has 

risen by 15 per cent in 2022, which is the highest increase in the last 20 years. 

The British pound has fallen by 17.7 per cent; the Turkish lira has fallen by a 
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whopping 39 per cent; Euro has fallen by about 15 per cent; Australian dollar has 

fallen by 15 per cent; and Taiwanese currency has fallen by 16 per cent. Virtually, 

all Asian currencies have been hit. Indian rupee has fallen only by 10.9 per cent.  

This is the direct result of the US Central Bank’s aggressive efforts to 

contain their own domestic inflation, which is at a record high in the US this year, 

by raising interest rate on Government Treasuries. The series of rate increases by 

the Federal Reserve this year has resulted in record sales of US Government 

bonds and consequent sucking of dollars from the world economy and world 

currency market because they are getting more interest there, and the entire 

money is being transferred back to the US. The growing demand for dollars to buy 

these bonds has pushed up the dollar rate. This policy, aimed at easing domestic 

inflation in the US has wreaked havoc across the world because dollar is the 

world’s reserve currency. The Federal Reserve has little or no concern on how the 

rest of the world is affected by its actions and has signalled that it will continue to 

raise rates till the US inflation is contained. In October too, it raised the interest 

rates by three-quarters of a percentage point, taking the rate to its highest point 

since the financial crisis of 2008.  

The US dollar strengthening is a disaster for the world economy. In order to 

protect their currencies, nations must not only deplete their foreign exchange 

reserves, but, in many cases, also raise interest rates to stem the outflow. This 

results in higher domestic borrowing cost, which coupled with rising import and 
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debt servicing costs are a combination designed to wreck economies or push 

them into recession. And all this, for no faults of their own. 

In the meanwhile, the Russia-Ukraine war took place. Our hon. Prime 

Minister and our country was under a lot of pressure not to buy crude from 

Russia. In spite of that, we went ahead. We did not care about anybody. Even the 

US hegemony was not tolerated.  

The EU also advised us not to purchase crude from Russia. Still, we bought 

crude from Russia. I have an estimation that India has saved to the tune of Rs. 

30,000 crore under the Prime Minister, Narendra Modiji. I also ask the hon. 

Members from the Opposition, at least at this stage, to be part of the country and 

support the hon. Prime Minister when he is saving lot of money and also putting 

the same money into action. Also, there is no corruption. There is zero tolerance 

for corruption in the building of the nation. I would like the hon. Members from the 

Opposition to support this. 

The price rise of petrol was also mentioned today in the debate. The 

Government on its part made two significant cuts in excise duties on petrol and 

diesel in November 2021 and May 2022. A combination of steps, including 

diversification of crude sources, reduction of Central levies on retail prices and 

additional taxes on exports, has ensured stable, affordable and secure fuel 

supplies in the country. While the world saw a huge rise in the prices of petrol and 
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diesel, the Indian consumers were completely isolated from it by the OMCs as 

they did not pass on the hike in retail prices, and took the hit on them instead, and 

started having huge under-recoveries and cash losses. 

 These losses became -Rs. 638 crore per day in March 2022 as compared 

to -Rs. 220 crore per day in February 2022. Meanwhile, on 21st May, 2022, to 

ensure that prices of essential items are kept under control, the Government 

reduced the Central excise on petrol by Rs. 8 per litre and on diesel by Rs. 6 per 

litre. The reduction was fully passed on to the consumers while under-recoveries 

in petrol and diesel mounted at -Rs. 1,111 crore per day during May 2022. 

 India has been a shining example of economic resilience and stability in the 

world. Efforts to confuse the understanding around the well-intentioned and 

successful energy strategy of the Government are best ignored. 

 Before I conclude my speech, I would like to say a few words. Nishikant 

Dubey ji was speaking on cryptocurrency. I was a part of the Finance Committee 

from 2009 to 2019 where we aggressively raised our opinions against this issue. 

Sougata da was there and Bhartruhari Mahtab ji was there. We all opposed it. 

Even I was trolled on the social media saying that I am against the innovation. I 

am not against the innovation.  

It is not being used for the purpose for which it has to be used. But I am 

hopeful that blockchain, which we call the digital ledger, will be used further in 



12.12.2022  904 

 
future undermining or undercutting the duplicity in the country. For example, it can 

be used for land records. The blockchain technology would be used for the same 

thing which will be ensuring the growth of this country whereas the cryptocurrency 

was not for it. 

I hope in the future cryptocurrency will be banned in this country which is 

already bogged down. A lot of people have made loss of money in this. Usually, 

most of them were youngsters below the age of 35 years. They have lost a lot of 

money. I appreciate the Government’s action in this direction. RBI has already 

launched e-Rupee. I hope the blockchain technology will be used for the future 

development of this country. 

 Thank you very much, Sir, for giving me this opportunity to speak on this 

subject. 

माननीय अ�य� : सभा क� काय�वाही कल मंगलवार, िदनाकं 13 िदस�बर, 2022 को �ात: �यारह 

बजे तक के िलए �थिगत क� जाती है । 

18.07 hrs 

The Lok Sabha then adjourned till Eleven of the Clock on 
Tuesday, December 13, 2022/Agrahayan 22, 1944 (Saka) 
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